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LOK SABHA DEBATES

LOK SABHA

Wednesday the 3rd Day of November
1982/Kartika 12, 1904 (Saka)

The Lok Sabhg met at Eleven of
the Clock

[MR. SPE*KER in the Chair]

ORAL ANSWER TO QUESTIONS

Glut in alloy steel plant products and
imrort of stainles; steel

*332. SHR1I NIREN GHOSH: Will
the Mniste; of STEEL AND MINES
be pleased to state:

(a) whether there ig glut in alloy
steel plant products and huge unsold
stocks are there;

(b) if so, the reasons therefor;

(c) whether 200,000 tonnes of stain-
less stee! has beep imported;

(d) if so, the reasong thereof;

(e) whether consumers are getting
price rebateg on stainlesg steel as a
result of glut due to import;

(f) whether import of stainless
steel would be completely stopped:
and

(g) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL. AND MINES (SHRI-
MATI RAM DULARI SINHA) :
(a) and (b). Producers of alloy
steelg are faced with the problem
of accumulation of stocks because of
low off-take.

2541 LS—1

(¢) and (d). Import of stainless
steel is canalised through SAIL and
MMTC and is also directly permitted
to actual users and REP licence hold-
ers, Canaliseq imports during 1981
82 were 9476 tonnes. Data for direct
imports during 1981-82 onwards is
not available,

(e) SAIL have oftered certain re-
bates in the form of quantity rebates
and introductory promotional time
bound discounts.

(f) and (g). The import policy is
reviewed and changes are made from
time to time keeping in view the
demand and indigenous availahility
of various items.

SHRI NIREN GHOSH: Mr. Speaker
Sir, the reply is quite misleading.
This is because I might inform that
the Minister, Shri Tiwari, has already
written to me that the rate of effec-
tive duty on import of stainless steel
has been increased from 75 per cent
to 30 per cent. He has thus recog-
nised the gravity of the situation.
Why should not the Government im-
pose 100 per cent duty on it? The
country can, more or less, deal with
the demand whatever it is there.
Further, if the demand increases, as
it is likely tp increase, there lies the
greatest possible scandal., The Alloy
Steel Plant wag originally conceived
to produce thin sheets of stainless
steel. Let him bear me out. Origi-
nally, the investment was made and
the mills were kept idle. Then it
was a half-way house plant only pro-
ducing slabs. Slabs are then sent
to Bokaro to be transformed into
coils and then sent to Salem to be
transformeqd into stainless steel thin
sheets, Whereas all the necessary
investments were made in the origi-
nal ASP Plant there, even now these
facilities have not been utilised, nor
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were the necessary equipment instal-
led though there was planning for
these there. So, up till now on this
account the country has lost at leasit
Es. 2,000/- crores in this mad Plann-
ing. Therefore, I would ask the Hon.
Minister whether the import of stain-
less steel will be completely stopped,
whether the alloy steel plant will be
updated to produce thin sheets of
steel in order to meet the expanding
demand; and whether this sgrt of
mad planning in future would not be
resorted to entailing the country huge
losses, not merely of one or two
crores, but of thousands and thous-
ands of crores of rupee?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): We
would have very much liked not to
import any special steel items, but
the Hon. Member would agree that
there are many stainless steel items,
special steel items, alloy siteel items
which have to be imported because
these are not indgenously manufac-
tured and we do not have the capa-
city to manufacture them. It hap-
pens 'the world over, because within
the present stage of technology in the
form of special steels, it is inevitable.
For example, for the high-speed steel
non-cobalt grade below 6 m.m. and
above 100 m.m. dia, we have to per-
mit it under OGL so that the indus-
tries do not suffer. So, it is not that
the Government is not aware of the
problem. We had exactly focussed
our answer to the question framed by
the Hon. Member. And as he has
himself mentioned,, we have taken
steps recently by which Customs
Tariff Act was amended in April 1982
to provide for a statutory duty of
330 per cent for import of steel in all
forms. Then again, as he correctly
said, the import duty on alloy steel
has been increased from 60 per cent
to 85 per cent with effect from 20th
August, 1982. Similarly, high speed
steel non-cobalit grade above 40 m.m.
dia to 100 m.m. dia has been included
in the list of limited permissible
items in Appendix 6 from OGL In-
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stead of the Open General Licence, it
has been transferred to the list of
limited permissible items. So, I think
we have taken adequate steps.

Capacity utilisation* of course, de-
pends on the supply of power also.
And the Hon. Member knows that
there had been constraint in regard
to power supply etc. Therefore, it
has affected full capacity utilisation.

SHRI NIREN GHOSH: Mr. Spea-
ker, Sir, the Hon. Minister is mis-
leading the House in bits. He talks
of power shortage, but he on the
other hand admits that ASP is bur-
dened with a glut of products. These
two do not tally. Even if there is
power shortage, it is not to such an
extent that the ASP is now burdened
with a glut of products, unsold pro-
ducts a*id there are huge losses and
that is why he has been compelled
to raise the import duty.

The ASP was established along
with (the DSP in the first Five-Year
Plan period. More than twentyfive
years have gone by. It was originally
scheduled to produce the entire thing
from slab to coil to stainless steel
sheets. Now he says (there is need
for constant improvement in techno-
logy. But the question is was the
Government sleeping a Kumbhakarna
sleep all these years so that they
could not upgrade the technology and
could not utilise the plant? I say this
because some X General Manager of
ASP told this to me confidentially
and privately. So, I will not name
him. But the Minister should know
that I am thorouhgly in the know of
the subject. I am not a novice. So,
he may kindly answer this ques-
tion.

SHRI NARAYAN DATT TIWARI:
I would like to slightly update the

information of the hon. Member.
Kumbharkarna’s effigy has already
been burnt, and we have already

celebrated Vijaya Dasami.
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DR. SUBRAMANIAM SWAMY :
This is a secular Government. You
cannot quote Kumbhakarna.

SHRI NARAYAN DATT TIWARI:
We are as secular as we could be.

As far as the Alloy Steel Plant’s
capacity is concerned, the hon. Mem-
ber will be happy to know—perhaps
he know—that the second stage ex-
pansion of the Alloy Steel Plant,
Durgapur has already been sanctioned
in 1981, for increasing the ingot steel
capacity from 160,000 tonnes to 204.000
tonnes, with an estimated cost of
Rs. 65.98 crores. And in this second
phase expansion we are taking steps
for improving the economic viability
of the steel plant, updating the tech-
nology of the plant and providing an
indigenous supply source for hot-rol-
led stainless steel bands for the Salem
Steel Plant. So, we are taking care
of the fact mentioned by the hon.
Member, in the second phase expan-
sion.

SHRI S. T. QUADRI; The Minis-
ter, in his reply, has mentioned that
there is glut in the market for alloy
steels. It does not pertain only to the
Alloy Steel Plant, Durgapur. It
pertains to all the alloy steel pro-
ducers in the country. Last year,
i.e. on 29th April 1981, faulty im-
port policy decisions were taken,
whereunder there was no control
whatsoever on the alloy steel impor-
ted in the country. [ had demanded
the details on many occasions, i.e.
about the quantity of alloy steels
and stainless steels imported in the
country under the OGL. Till now, I
have not got any reply. In view of
the Salem Steel Plant ' suffering, as
also the other steel producers, will
the hon. Minister categorically state
whether there will be a total ban on
the import of stainless steels and alloy
steels in the country, where there is
production capacity?

SHRI NARAYAN DATT TIWARI:
I have not accepted that there is a
glut. 1 have only wused the term
accumulation’;eand there is a differ-
ence. (Interruptions)

KARTIKA 12, 1904 (SAKA)
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SHRI SOMNATH CHATTERIJEE:
What is the extent of accummula-
tion? (Interruptions) This is the
madness.

MR SPEAKER: Upto a point, it
does not become a glut.

SHRI NARAYAN DATT TIWARI:
I have used the word ‘accummulation’,
and not ‘glut’. As far as total stocks
go, we have mentioned that out
of a total production of alloy
steel in  the country, of 4,93,290
tonnes, the public sector accounts for
113,000 tonnes. And according to the
figure supplied by the Iron and Steel
Controller, the total stocks of alloy,
including public sector and private
sector, were about 44,832 tonnes.

As regards imports, we have the
figures available from the Director
General of Commercial Intelligence
and Statistics only upto August 1980,
because the figures take time to be
processed there, and to reach there.
The total imports of stainless steel
during 1980-81 were 28,447 tonnes.
We have tried to streamline this data
processing machinery. Now we have
asked of them, that each and every
import should be registered with the
statistical authorities. So, we shall
now have a more comprehensive and
timely data.

Discharge of effluents by Industrial
units into Jamuna

*333. SHRI RAJNATH SONKAR
SHASTRI:
SHRI G. NARSIMHA
REDDY;

Will the PRIME MINISTER be
pleased to state:

(a) the details of the
units which have been directed by
the Court to stop discharging efflu-

ents into Jamuna by November 30,
1982; and

industria
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(b) the details of action proposed to
be taken to enforce the directive of
the Count?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH): (a)
The Delhi Cloth Mills, Bara Hindu
Rao, Delhi, hag been directed by the
Court to discharge its effluents in
such a manner that such effluents
fall within the tolerance limit pres-
cribed by the Indian Standards Ins-
titution and in the consent order of
the Central Board for Water Pollu-
tion Control. The Court hag directed
the industry to stop discharging efflu-
ents with effect from 1st December,
1982, if the Industry fails to main-
tain the standard as directed by the
Court.

(b) If the industry fails to comply
with the drectives of the Court by
November 30, 1982, necessary action
under the provisions of the Wafler
(Prevention and Control of Pollution)
Act, 1974 can be taken.

Pomar  Twe ToiETw 21
Pafavy fag st fean ot P oY
FT TQT FW 9T 23 ®HYAA B
fotgy www afew Peg g5
T Ay A am g 1 THr A g
7T g5t 97 P Pt Fofsar o<
FMaEl FE W Ty mr g fE
faedt Iy Py & ST TEH A

fir7 ot o Sy T g A%
oy Fwafam X W AHER qEd
fEy @ &, FHH Ay o aT = -
TRIEX | :
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SHRI DIGVIJAY SINH : The hon.
member has asked two questions:
one is regarding the action taken by
30th November, 1982. The unit which
has to take action under that cate-
gory is only one industry which falls
under that category wherein there is
a court order restraning throwing cof
any effluents by 1st December, 1982.
The second question relates to about
28 other cases, According to our in-
formation, there are only five cases
that have been registered by the Cen-
tral Board—two for Delhi, two for
Fondicherry and one for Uttar Pra-
desh, As far as Delhi cases are con-
cerned, one relates to Delhi Cloth
Mlils and the second one relates to
Delhi Milk Supply. If the member
wants, I can give details about the
two cases of Pondicherry. The fifth
case relates fo Jamuna in Uttar
Pradesh. In the case of fifth case, in
Shikohabad in Uttar Pradesh, Rajesh
Paper Mill is involved; and there
has been a High Court stay order in
this fifth case. So, these are all the
cases about which the hon. member
has asked for information.

AN HON. MEMBER: The
is speaking very slowly.

Minister

DR. SUBRAMANIAM SWAMY: The
Reporters must be having a good time!
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ATATT  Jfr qw Aol
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DR. SUBRAMANIAM SWAMY :

There is a three-year rule on our
questions. He cannot go beyond that.

MR. SPEAKER; This is covered.

TR*T*T TIPVKT STTTt: ~f<=bf 77T
1958 ~ A wW»T WA T SEIT
*TFFIT are 5?2% ft *ITr 1

3T n?TT “rP*ICIT
sryf- 5% i

t n“mr wt&rr t*n arfr
AWrT A~ STAN'H 568f A T

n *re/Mnr $ 54 tntt grt wrr

if 1tf- ~ <2m “~rr $7

" Nttt *t, r¥r Mttjrt
MM3rr arfr “rr AN fro *rrfrar

T TATTif ~  SITT  ir ~TT#r ~TTTift
f*W SRTid W~ JAT fa
m~RAr Arf *ft o «rrt A1 snr"
*r rrenr nfrr°t N2
SHRI DIGVIJAY SINH: The ques-

tion, of course, pertains to the pro-
blems of the Jamuna, but the prob-
lems of (the Ganga are acute and it is
estimated that the pollution problems
in the Ganga and the Jamuna both
are critical; and the Uttar Pradesh
State Water Pollution Control Board
is genuinely and primarily responsi-
ble for the monitoring of all the efflu-
ents that go into both these river sys-
tems

sft TW*T*r
TOiR

HRA"TT  SIIDft:
f t*nhbr » * fa Tc'n:
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SHRI DIGVIJAY SINH: In Uttar
Pradesh.... (Interruption)
DR. SUBRAMANIAM SWAMY :

Why do you prompt him? Why do
you not answer it yourself?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I am ask-
ing him something else.

SHRI DIGVIJAY SINH; We have
a special Ganga Basin Development
Board; so that was created for look-
ing into all these problems concern-
ing pollution and management of the
water resources of the Ganga Basin.

DR. VASANT KUMAR PANDIT:
Will the hon. Minister state whether
merely issuing orders by the courts
stops the effluents going into the
Jamuna and Ganga; and whether
there is any regular monitoring unit
which goes through samples of waters
of the rivers at regular intervals and,
secondly, which particular type of
technology and method has been ap-
proved for the industry to de-pollute
them and to take out all the poisonous
chemical materials out of those wat-
ers?

SHRI DIGVIJAY SINH: Most of
the problems we are confronting are
those from industrial units and under
the Water Pollution Control Act it is
the duty of the polluting industrial
units to instal the necessary equip-
ment there and it is the primary duty
of the Board to monitor that the
equipment installed functions. The
checking is done every month.

About the second part of the ques-
tion about instrumentation, right now*
most of the instruments that have
been installed are of indigenous ma-
nufacture. e

SHRI AMAL DATTA; This Act
is a Central Act. Even though the
State Governments have set up ’Air
and Water Pollution Boards, still the

Oral AnswerslO
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Central Government cannot abdicate
its responsibility in preventing air
and water pollution. I think, the hon.
Deputy Minister, who is answering
the question, knows that the Boards
which have been set up in the States,
are probably not functioning because
of lack of monetary resources, tech-
nical knowledge and technical input.
What steps is the Central Govern-
ment (taking in monitoring the air
and water pollution, which is taking
place all over the country and in
strengthening the Board, by giving
them resources in terms of money and
technology?

SHRI DIGVIJAY SINH : By and
large, the Member's observations are
correct. There is much lacking in
the functioning of the State Boards.
But the Boards function autonomous-
ly. They have their own Chairmen
and executive committees. And the
coordination with the Central Board
is more in the advisory capacity ra-
ther than in the directive one.

About the financial support and
technical guidance, it is a good sug-
gestion. Technical guidance is given.
Financial support will certainly be
considered. Presently the resources
of the Board arise from the cess
money that the Board collects from
the State.

SHRI SATYASADHAN CHAKRA-
BORTY: Is it not a fact that water in
some parts of the country is polluted
so much that the self-respecting
germs refuse to live there?

SHRIMATI INDIRA GANDHI: Is
not that a good thing that there are
no germs!

Setting up of a Colour Film Project

*335. SHRI R. PRABHU: Will the
Minister of INDUSTRY be pleased to
state:

(a) wheither
finally decided on the setting up of a
- colour film project;

NOVEMBER 3, 1982
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(b) if so, where the project is
going to be located;

(c) what is the total project cost;

(d) when the project is expected to
go into production; and

(e) whether the foreign collabora-
tion arrangements have been finalis-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI VIRBHADRA SINGH); (a)
to (e). A letter of intent has been
granted to Hindustan Phorto Films
Manufacturing Company (HPF) for
the seating up of capacity for the
manufacture of ten million square
metres of cine colour positive film.
HPF ifi negotiating technical details
and collaboration terms with reputed
manufacturers. After these are finali-
sed, a detailed project report indicat-
ing, inter alia, the location, gestaton
period, collaboration terms, estimated
costs, etc., will be prepared by the
Company and submitted to Govern-
ment for its consideration and invest-
ment decision.

SHRI ft. PTtABHU: There are va-
rious criteria, which govern the selec-
tion of a location, which is ideal for a
project. My constituency, Ooty in
Tamil Nadu was specifically select-
ed for the Hindustan Photo Films Pro
ject by an East German Team in 1956,
taking into account certain technical
factors. They also surveyed a dozen
other places, but specifically selected
this location after analysing certain
conditions which were conducive to
film manufacture. The French collabo-
rators of Hindustan Photo Films have
also endorsed the view that this is an
ideal location. The Hindustan Photo
Films has, over the years, set up in-
frastructural facilities in  Ooty and
has developed resources of raw mater-
ials, which are essential for making
films, both black and white and colour.
Keeping in view all these factors and
also that there will De a project cost
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escalation of nearly 15 ic 20 per cent
if this project is shifted somewhere
else rather than Ooty, I would like to
know from the hon. Minister whether
hc has finalised any loc-iticn and what
the criteria are for fixing the location
of this project?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): As
mentioned in the main answer, the
location is yet to be finalized. All the
criteria that are essential for the loca-
tion of any such undertaking will be
fully taken into consideration. As far
as the description of Ooty goes. I quite
agree with the hon. Member about the
beauty and significance of Octaca-
mund. But I am sure that the hon.
Member with  his fair-mindedness,
will not mind any flowering of Ooty's
campus into other beatiful campuses

DR. SUBRAMANIAM SWAMY:
I his is not a reply.
SHRI R. PRABHU: I am happy

that the hon. Minister has said that
the location is not yet finalized. But
I may point out that a let of news-
paper reports have apoeared, for quite
some time, which have evoked a Ilot
of adverse reaction in my constituen-
cy of Ooty. As a result, there have
been hunger strikes and bandhs I
am quoting one newspaper report,
which I could lay my hands on. This
is The Statesman of 28-9-82;

“Colour film unit to be set up in
Naini Tal.

The second unit of the Hindustan
Photo Films (HPF) for the film and
cine colour positive films will be
set up near Naini Tal in UP. says
UNIL.”

They go on to say that a decision
has been taken by the Board the pro-
posals have been forwarded to the
Public Investment Board and, after
approval, will go to the Cabinet. No
foreign collaborators are going to talk
to anybody unless they are told where
the location is going to be I would like

KARTIKA 12, 1904 (SAKA)
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the hon. Minister to give an assurance
that the location of this project is
still open and that it will be decided
taking into consideration that Ootaca-
mund has already the infrastructural
facilities and that there will be cost
escalation of 20 per cent, if it goes
anywhere else.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I want to
mention a matter of policy. I am not
talking merely with reference to this
issue. When a decision has been taken,
the hon. Minister will not doubt in-
form the House about it. Here we
have a real problem. There are cer-
tain areas, which already have some
industries. It is true they have the
infrastructure and it may be a little
cheaper to have more industries there.
But what do we do with a very large
area in our country, which has no in-
dustry at all? Unless we a~e willing to
start something there, may be with a
little more cost, we cannot help the
backward areas. The whole of the UP
hills are backward, the Kumaon and
the Garhwal areas. The same is the
position of the Kangra area of Hima-
chal Pradesh and many other places.
Almost the entire R'ajasthan is with-
out industry, as also large portions of
Madhya Pradesh, Bihar and eastern
UP.

AN HON. MEMBER: What about
Medak?

SHRIMATI INDIRA GANDHI:
Medak has got something now.

When you look at the map, you see
large areas which need development.
Of course, even in forward areas, like
Maharashtra while some areas are
developed, others are backward, jn
the total, northern India is very large-
ly devoid of industry. We must make
some effort to re-dress this Dbalance,
even if it costs a little more. Other-
wise, we cannot face the people.
I entirely agree with the hon. Mem-
ber that we must do everything pos-
sible so that the people in these areas
do not suffer.
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DR. A KALANIDHI: 1 would like
to know whether the Prime Minister
is aware...,

MR, SPEAKER: 1 do not think
there is anything more to be asked,
Next Question. Shri Trilok Chand

Availability of Sales Tax Forms

+336. SHRI TRILOK CHAND: will
the Minister if HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Delhi
Sales Tax Department has stooped
issuing free of cost application forms
for demanding the forms ST-1, ST-2,
ST-3, CST etc. and the forms have to
be brught from the wvendors sitting
outside the Sales Tax Offices; and

(b) if so, the reasons {hereof snd
the steps taken to ensure their easy
and {ree availabilitv?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI P. VENKATASUBRAIAH):
(a) and (b). The Delhi administration
has intimated that ils Sales Tax De-
pariment has oprescribed &z form of
application only for the issue of ST-1
forms, These application forms con-
tinue to be supplied free of cost from
the reception counter of the Sales
Tax Department Indraprastha Estale
and also from all the 50 Sales Tax
wards, C Forms prescribed under the
Central Sales Tax Act are issued
azainst apolication on plain paper and
no application from has been pres-
«eribed for them.

:
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_ “Printed applications for issge of
declarations ijn form ST-1 are heing
distributed free of charge from the
Enquiry Counter in ‘L‘L Block of
Vikas Bhavan, New Delhi, For the
convenience of dealers, it has heen
decided to make these forms availa-
ble in all the wards also.”
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Discovery of Tin Ore Koraput and
Bastar

T337. SHRI A. C. DAS: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that tin ore
has been detected in Dummagoda and
Mundagoda in Korapput District and
Orissa and in the adjoining areas in
the Bastar District of Madhya Pra-
desh;

(b) what are the exploratory drill-
ing schemes prepared by the Geologi-
cal Survey of India to test this tin
bsai’ing vast area o7 Koraput and
Bastar; and

(c) what additional inputs in terms
of increasing the drilling machine
with logistic support are being pro-
posed to Le deployed for unearthing
this important mineral?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY  AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir

(b) and (c). Geological Survey of

India has carried out systematic map-
ping including detailed exploration for
tin ore in parts of Bastar District in
Madhya Pradesh from 1975 to 1978.
Based on the above, 40 sq. kms. of
prospective tin ore bearing area has
been identified. GSI has also carried
out investigations for tin in parts of
Koraput District in Orissa and several
zones have been demarcated in these
areas which show tin values. A Three
year scheme  (1982-85) has now been
prepared by GSI in collaboration with
the State Directorates of Mining of
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Orissa and Madhya Pradesh and
other agencies for exploration of pri-
mary tin prospects in Bastar District
of Madhya Pradesh and Koraput Dis-
trict of Orissa. The Droposel progra-
mme is scheduled to commence from
the Field Season of 1982-83 and ex-
ploration will be carried out by va-
rios genscientific methods including
drilling for which adequate number
of drils with requisite logistic sup-
port as required will be deployed.

SHRI A. C. DAS So far as the
exploration part is concerned, it is
all right. But it so happens that
there are some local people who
know the technique of smelting the
tin ore and they separate tin from
the ore. They are also selling it.
Some time back it was reported in
the papers that tin worth Rs. 6 lakhs
was seized by the Government from
a Jeep and the in was  stolen from
that area. I even now  understand
that a large amount of tin is being
smuggled out from the area. May
I know what steps Government have
taken to see that such a large scale
theft of tin from the area is checked
specially in the Koraput area?

SHRIMATI RAM DULARI SINHA:
As and when we receive any infor-
mation about the illegal miniing of
the tin ore, we alert the State Gov-
ernment cncerned to  take necessary
preventive measures.. In Bastar area
some cases of illegal mining have
been registered with the police. As
a preventive measures the State
Government have  opened police
chowkies to prevent illegal mining in
the area. The number of mining ins-
pectors have also been increased and
the State Mining Corporation has
also posted a number of chowkidars
in that area. I have no knowledge of
the area  mentioned by the hon.
Member. If he supplies some paper
giving the information, I shall look
into it and the needful will be done.

SHRI A. C. DAS: Does Govern-
ment propose to set up any smelting
plant in the Koraput District ? If
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so, by what time is this plant likely
to be set.up ?

SHRIMATI RAM DULARI SINHA:
I cannot assure the hon. Member of
setting up of a smelter in Koraput
areas because mapping and trancing
is going on and detailed drilling will
be undertaken only after the results
are found to be substantial.

SHRI N. K. SHEJWALKAR: Are
they able to have any estimate regar-
ding the quantum of ore which they
are going to have in Bastar? What
time they will require to explore the
pssibility of drilling and mining?

SHRIMATI RAM DULARI SINHA:
As 1 have already stated, mapping is
going on. Thereafter drilling will be
the last stage.

As regards Bastar District, in-
vestigation revealed the presence of
223 tonnes of tin ore in Mundagonda
Biock in Koraput District. Investiga-
tion is still going on.

About Madhya Pradesh. Geological
Survey of India has carried out inves-
tigation in Bastar District. It has
assured total of 1182 tonnes of reser-
ves of tin ore. Besides this the Direc-
tor, Geological Mining, Madhva Pra-
desh Government has carrie.l out in-
vestigation with the United Nations
Development Programme  assistance.
It has so far estimated a total of 1,500
tonnes of tin ore in other blocks of the
same districts.

SHRI D.P. YADAV: Has extensive
exploratory work about the tin avai-
ilability in Bihar been done by the
G.S.1.? If so, are there prospects of the
metal in Bihar? By which time do you
expect to be selfsufficient in tin re-
guirement of the country? By which
time is the import expected to be stop-
ped?

SHRIMATI HAM DULARI SINHA:
With regard to the three parts of the
question which the hon. Member has
put, I can only say that the G.S.I. has
carried out investigation for tin mine-
rals in Bihar Gujarat, Mysore and
Rajasthan. 1 may also inform that
since the investigation did not yield
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any encouraging result, the G.S.I. has
stopped  firther investgation in the
above areas.

SHRI D.P. YADAV: What about

import?

SHRIMATI RAM DULARI SINHA:
We' are importing tin from Malaysia,
North Vietnam and Indonesia. In
1980-81, from Malaysia about 2.175
tonnes of ore..........

MR. SPEAKER; It is all right. You
can give it later.

SHRI ARVIND NETAM: Mr Spea-
ker, Sir, just now the hon. Minister
has said that the Government of India
has instructed the State Government
to check illicit mining, which is tak-
ing place in Baster area. The mining
at the area had just begun as a cot-
tage industry and all the Departments
including the Police Department are
involved in that illegal mininrc. May I
request the hon. Minister at least to
send a team to look into all these
illegal minings which are taking place
there? Would the hon. Minister con-
sider this point?

SHRIMATI RAM DULARI SINHA:
I will take up this matter seriosly
with the concerned State Government
and I will also see that needful is done
in this regard.

MR. SPEAKER: Shri Narayan Chou-
bey—Absent.

PROP. MADHU DANDAVATE: I
have giwm a question on the same
subject Q? cement. I may be allowed.

MA. SPEAKER:
come, Sir.

Your turn will

Accidents in Bokaro Steel Plant

*339. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to lay a statement showing?

(a) details of the accidents in
Bokaro Steel Plant causing death of
workers in 1980 and 1981;

(b) details of loss of life and pro-
perty in each of such accident.
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(¢c) whether any probe has been
made in each of such accidents;
and

(d) if so, result of the probe and
the steps taken on tha<t?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA): (a)
to (d). A Statement is laid on the
Table of the House.
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of workers of Bokaro Steel Plant
during 1980 and 1981 are as per
Annexure. Loss of property in

the accident on 11th March, 1981
has been assessed at Rs. 60.24 lakhs.
There was no loss of property in
other accidents.

(c) and (d). A departmental in-
quiry is conducted in all cases of
accidents in order to ascertain cau-
ses of the accidents, fix responsibi-
lity, and recommend measures to

Statement prevent such accidents. The plant

takes follow up action on the recom-

(a) and (b). Details of accidents mendations of the inquiry commit-
at Bokaro Steel Plant causing death tees.
ANNEXURE

DETAILS OF EMPLOYEES WHO DIED IN ACCIDENTS IN THE YEARS 1980 AND
1981 IN BOKARO STEEL PLANT

SI. Date of Accident
No.
1 2
1980
1. 21-4-19Co
1981
1. 7-1-1981
2. 11-3-1981
3. 11-3-1981
4- 11-3-1981
5. 11-3-1981
6. 11-3-1981
7. 11-3-1981
8 18-4-1981
9- 15-16-81
10. 30-7-1981
11. 6-8-1981
12, 3-9-1981

13. 12-11-1981

Name Date of
Death
4
3

V.N. Singh 2i-4-i9?0
K.R. Meha'o 7-1-1981
Nanu Yadav 11-3-1981
J.P. Kesharwani 12-3-1981
R.B. Singh 11-3-1981
Md. Alam 11-3-1981
A.C. Sahu 11-3-1981
Baleshwar Singh 11-3-1981
Smt. Sukhmati 18-4-1981
Pran Prasad 15-6-1981
LD. Mehto 30-7-1981
K.D. Rajak 6-8-1981
R.J. Prasad 3-9-1981
A. Mahato 13-11-1981
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SHRI A. K. ROY: Sir, I have
read the statement laid on the Table
of the House. Reply to part (a)
of my question is  incomplete
part (b) is misleading; part (c)
is confusing; and part (d) is mis-
sing.

MR. SPEAKER: What remains?

SHRI A. K. ROY: I asked about
the details of the accidents itook
place in Bokaro Steel Plant.  They
have given the information G people
'died on the 11th March accident.
But I personally visited there with
regard to the 11th Marchaccident
'that was debated in a call-attention
motion in the House, and it was
found that 9 people had died. I
asked about the number of workers
died. They have given a list  of
number of “employees” died. It
means, they have eliminated all
these contract workers who died in
the plant, They have not mentioned

the names of three workers in this
list.

Secondly, on the 17<th June of the
same year, a biggeraccident took
place in Bokaro Steel Plant where
11 tribal workers .were buried alive
behind the cold rolling mill. 1 also
personally  visited there. Their
names are absent here. That is why,
I am wondering and I may tell that
this itype of incorrect statement
should not be placed on the  Table
of the House.

MR. SPEAKER: Put your ques-
tion.

SHRI A. K. ROY: The second point
which 1 wanted to press is  that
all those accidents had token place
in March. 1981 and the Minister as-
sured in the House that responsibi-
lity would be fixed quickly and the
persons found responsible would be
brought to book But till  today
they are giving an answer that de-
partmental enquiries are proceeding.
The Government does not yet know
who is the man responsible, whose
responsibility was that and how
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the workers died. In  view of
that, I would like to ask what is
the progress of the Departmental
enquiries and what steps have been
taken against those officers?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): Sir,
the hon. Member in his question has
referred to the workers of the Bokaro
Steel Plant We have given a list
of all the employees who have been
unfortunately involved in these ac-
cidents.

Sir, you will agree and the hon.
Member also will agree that the
contractors might be spread all over
lhe country because there are some
contractors who have taken a contract
on account of the Bokaro Steel Plant
for fabrication of material who might
be located in some other places. We
cannot give the list of those accidents
and contracting parties for  Bokaro
Steel Plant located elsewhere

SHRI SOMNATH CHATTERIJEE:
The Question relates to Bokaro
Steel Plant. It is a very  specific

question.

SHRI NARAYAN DATT TIWARI:
Even those workers of contractors
who have been unfortunately involv-
ed in accidents and who have died
have also been given the statutory
compensation. I made enquiries my
self about it. The Question did
not cover that but I myself made
enquiries about this thing. 3 workers
of the Hindustan Steel Works Cons-
truction Corporation died in accident
in 1980 and 16 workers died in 1981.
The statutory compensation ranging
between Rs. 18000 and Rs. 23,100 has
been paid to the families of the de-
ceased. Since the Hindustan Steel
Workers  Construction  Corporation
cannot absorb any new workers just
now, the orders are being issued to
employ the dependants of deceased
workers in the Bokaro Steel Plant.
9 dependants of such contract labour



25 On! Answers

have already been selected for ap-
pointment. I would like to assure
the hon. Member thaft we shall do
whatever is possible to see to it
that at least one person from these
families does get employment in the

Bokaro Steel Plant or in its subsi-
diary

As far as 'the enquiries go, I my-
self have looked into the matter. It
is a 4-page enquiry report on diffe-
rent accidents. If the hon. Member
wante, I can send him the whole
detailed report. Buit if you want
that I should just read out all the
details on the floor of 'the House,
it will take at least 10 minutes.

SHRI A. K. ROY: I asked about
the number of workers died not
the employees.

I would like to enlighten the hon.
Minister that already employment
has been given. He is not to look
into that. But he is only to look
into the matter as to who are the
persons responsible for such ugly
accidents which I personally saw and
I would request him to inventivate
and 'the persons responsible should
be brought to  book. Our State
people die in harness in fthe Bokaro
Steel Plant. Out of 10 persons who
died in the accident, 5 persons are
our State people who died in the
accident. That comes to 50 per
cent There is a strong feeling that
the safety aspect is neglected in the
Bokaro Steel Plant. In  view  of
that, I would like to know whether
the hon. Minister will take some
effective steps to augment safety
measures and whether, as in collie-
ries they have set up safety directo-
rates. similarly, safety directorates
will be set up in the Bokaro Steel
Plant and officers are made respon-
sible in the maitter of safety asipeot.
I want to know whether he will take
effective concrete steps in  this re-
gard.

SHRI NARAYAN DATT TIWARIL
I myself looked into this particular
aspect when I went to Bokaro. There
is a full-fledged safety engineering
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unit in the Bokaro Steel Plant. There
is a 2-tier safety committee which
is functioning. At the apex level,
there is a Central Safety Committee
consisting of senior executives and
workers’ representatives. At  the
lower level also, there are safety
committees in different operational
departments, shops and mills. In
each Plant, including the Bokaro
Steel Plant, specific areas of hazar-
dous operation which may lead to
operational accidents have also been
identified. Also, the steps have
been taken to provide more of
safety education and accident pre-
vention  measures. The safety
awards have also been instituted.
Additional safety measures which we
have now taken are that newly re-
cruited persons, before being put on
the job, are exposed to safety mea-
sures. There is induction of train-
ing to workers on shop floors and
they are being trained for various
operational jobs in batches. The re-
commendations of the enquiry com-
mittees into fatal accidents are imp-
lemented, Before taking up any
jobs which are likely to involve
hazards, the required rules are being
made and followed strictly.

All these measures have Dbeen
taken.

The Hon. Member has said that he
has personally investigated into many
matters. [ will be thankful if he
sends me any report that he  has
made out. Then I will look into it
also.

SHRI A. K. ROY: Mr. Mukherjee
asked for the report. I submitted
him a report—to Mr. Pranab Mu-
kherjee—on a special request.

Project Report Re.
Plant

*340. SHRI NITYANANDA MIS-
RA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether detailed project re
port for the Daitari Steel Plant has
been prepared;

Daitari Stee*
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(b) if so, the financial arrange-
ment made for <the plant from inter-
nal sources and loans from abroad;

(c¢) whether it is proposed to make
provision for the steel project in the
Sixth Five Year Plan; and

(d) by what time the Daitari
Steel Plant project will commence
work? 1

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-

MATI RAM DULARI SINHA): (a)
Detailed Project Report is  under
preparation and expected to be ready
by March, 1983.

(b) Suitable financial  arrange-
ments f°r financing this project are
being worked out.

(¢c) The Sixth Five Year Plan has
a provision of Rs. 50 crores  for
this project.

(d) Preliminary work like land
acquisition, soil testing, ore testing
etc. is already in progress.

SHRI NITYANANDA MISRA:
The Minister of Steel and Mines, Dr.
Chanana made a statement on the
floor of the House on 16th  March,
1982, and enumerated the reasons
and the justifications for the shifting
of the Steel Plant from Paradip to
Daitari and also categorically assur-
ed the Hon, Members of the House
that the shifting of the Plant  will
not result in any change in the time-
schedule for the construction of the
Steel Plant.

I would like to know from the
Hon. Minister whether the Ministry
of steel will adhere to this assurance

and expedite the preparation of the
DPR making necessary financial ar-

rangements and commence construc-
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tion of the Plant so that the time-
schedulf for the construction of this
Plant is not disturbed or altered.

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIW ARI): 1
would like to assure the Hon. Mem-
ber that we would try our level best
to adhere 'to the schedule already
announced and establishment of the
Steel Plant at Daitari will be expe-
dited. As I mentioned, the feasibi-
lity report is already there and the
detailed project report is expected by
March, 1983.

SHRI NITYANANDA MISRA: We
know w»that the financial constraint
for the construction of a big Steel
Plant is a great bottleneck. How-
ever, the Ministry of Steel knows
approximately the size of the Plant
and the total volume of finance need-
ed for the construction of this Plant.

I would like to know from the
Hon. Minister if efforts will be made
well in advance for making neces-
sary financial arrangement so that
the construction of the Steel Plant
will not be delayed because of the
constraint of the resources after the
preparation of the DPR.

SHRI NARAYAN DATT TIWARIL:
I have already mentioned in answer
to Question 340 (b) that ‘Suitable
financial arrangements for financing
this project are being worked out.’
As soon as we conceive of the diffe-
rent packages that are contemplated
in the feasibility report and as are
vouchsafed by the detailed project
report, we shall have these limited
global tenders and we shall  have
also tenders for financial packages
and then we can decide upon  the
type of financial assistance which is
suited to the conditions at  Daitari
and which are acceptable on the
economic plan also.
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WRITTEN ANSWERS TO
TIONS

QUES-

Pollution caused by Bailadila Iron Ore
Project

*331. SHRI DAULAT RAM SA-
RAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government are uware
of the serious environmental pollu-
tion hazards over vast areas caused
by the huge quantity of iron ore
washout from Bailadila Iron Ore Pro-
ject of the National Mineral Deve-
lopment Corporation; and

(b) if so, steps taken by Government
to contain the pollution hazards and
the progress made in this regard?

THE MINISTER OF INDUSTRY

AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Yes Sir.

(b) A full fledged treatment plant

has been established in one of the two
mines and a clarifier to settle the
particles in the other mine. Efforts
are being made to acquire and for
seting up effective pollution abate-
ment device for this mine also.

Colour T. V. Sets

*334. SHRI NAVIN RAVANI:
SHRI CHINTAMANI JENA:

Will the PRIME
pleased to state:

MINISTER be

(a) whether the first consignment of
T.V. kits has been received from South
Korea;

(b) if so, the number of kits re-
ceived and at what rate;

(c) how they have been distributed
amongst manufacturers;

(d) whether the colour TV sets
assembled in India with foreign kits
have come to the market; and
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(e) the rate fixed by the manutac-
turers?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
and (b). As on October 31st 1982,
around 33,500 chassis and around
45,000 colour TV picture tubes have
been received from South  Korean
firms. The remaining 11,500 chassis
are expected in the next ten days.

(c) These are being distributed to
assemblers on a pro-rata basis accor-
ding to their orders and the alloca-
tions made by Government as per the
ad-hoc, policy for ASIAD’ 82.

(d) Yes, Sir.

(e) The Government has fixed the
sale price of CTV sets to customers in
Delhi, including all taxes as applicable
in Delhi, as follows:—

(i) CTV with turret tuner :
Rs. 7,500/-

(i) CTV with electronic tuner
Rs. 8,0007-

In ther cities( the prices may vary,
depending on the local tax structure.

Government’s cement release orders
not honoured.

*338. SHRI NARAYAN CHOUBEY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the complaints
that the cement release orders of
Government departments are not being
honoured by Cement companies
(Times of India of 6 October, 1982);
and

(b) if so, the details of the com-
plaints and what action has been ta-
ken by Government against such
erring companies?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TWARI): (a)
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and (b). The “complaint” published
in the Times of India of 6th ot Octo-
ber, 1982 relates to non-receipt of
cement to the extent of about 11,000
metric tonnes by the Delhi  Water
Supply and Sewage Disposal Under-
taking during the last four quarters.

The position in this regard was
reviewed and Cement factories have
been directed by the Cement Cont-
roller to make arrengements for des-
patch of 6.000 tonnes of cement imme-
diately. It has been reported that
3,100 tonnes of cement have since been
received by the Undertaking and the
remaining is expected to be received
shortly.

Supply of Machines ou Hire Purchase
basis by N. S. I. C.

*341. SHRI B. V. DESAI: Will the

Minister of INDUSTRY be pleased to
state:

(a) whether the National Small In-
dustries Corporation plans to supply
machines worth Rs.12 crores on hire-
purchase basis to entrepreneurs from
weaker sections of the society during
the current financial year;

(b) if so, whether the NSIC has dele-
gated some of its functions to the
Branch Offices which became opera-
tional on Gandhi Jayanti this year to
cover large sections of the society;

(c) whether n SIC is extending seve-
ral concessions to Scheduled Castes
and  Scheduled Tribes, physically
handicapped persons and to small scale
industries in backward areas; and

(d) to what extent the Corporation
has so far helped these arecas?

THE MINISTER OF INDUSTRY

AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
The Corporation plans to  supply

machines, worth Rs. 12 crores to all
types o/ small entrepreneurs inclu-
ding weaker sections of society.
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(b) Yes, Sir.
(¢) Yes<Sir.

(d) Machines worth about Rs. 24
crores have so far been supplied to
entrepreneurs in backward areas and
to entrepreneurs of special categories,
namely, Scheduled Castes, Scheduled
Tribes, Ex-Servicemen and physically
handicapped persons.

Power Genehration capacity of
Nuclear Power Plants in India

*342. SHRI ARJUN SETHI: Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that nuclear
power stations generate only 2 per
cent of electricity now producted in
India in a year;

(b) if so, what is the Atomic Energy
Commission’s plan to install nuclear
energy capacity by 2000 A. D.; and

(c) the  specific steps taken to
achieve the target by that time?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
The installed capacity ot  nuclear
power plants accounts for approxi-
mately 2.6 per cent of the present
installed capacity for electricity gene-
ration.

(b) and (c). It is proposed to in-
crease the installed capacity of nuc-
lear power plants to 10.000 MWe
by the year 2000. For this, it is initially
proposed to set up a number of 235
MWe unit size reactors of the standar-
dised. Narora type to be scaled up
later to 500 MWe unit size. Our exist-
ing proven resources of uranium are
considered adequate to meet this tar-
get. Facilities for mining and milling
of Uranium, manufacturing of fuel
and heavy water are also being aug-
mented as required. In addition,
efforts are being made to enable
indigenous industry to gear itself to
the production ot the various compo-
nents required for this programme.
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Safeguarding the Traditions CuMurc
and Languages of Tribals
*344, SHRI BHEEKHABHALI:
SHRI PIUS TIRKEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose
to bring forward legislation to safe-
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guard 'the traditions, culture and
languages of tribals on the lines of
laws for minorities;

(b) if so, the time by which it
will be done; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI P VENKATASUBBIAH):
(a) No Sir.

(b) Does not arise.

(c) It is felt that constitutional
safeguards and national policies for
protection and promotion of the in-
terests of the scheduled tribes take
care of these aspects of tribal life.

Shortage of raw materials affecting
production in Northern Region

*345. DR. KRUPASINDHU BHOLI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether shortage and non-
availability of raw materials con-
tinue to affect industrial production
in the northern region according to
a survey conducted by (the PHD
Chamber of Commerce covering
firms from the rubber products, su-
gar, vanaspati, fertilizers, chemicals;
ceramics and engineering  sectors.

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action taken or proposed
to be taken in the matter? s

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(c). A statement is laid on the Ta-
ble of the House.

Statement

A survey carried out by the PHD
Chamber of Commerce and Industry
on shortage of coal, furnace oil,
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diesel oil, cement and power in the

Northern region during the period
April—June 1982 has come to the
notice of Government. The Survey

covered a limtied number of units
classified under the industry groups
food products, rubber products, su-
gar, vanaspa,ti, fertilizers chemicals
ceramics and  engineering, in  the
States of Punjab, Haryana and
Uttar Pradesh and the Union Terri-
tory of Delhi.

The Survey has indicated that
there has been considerable improve-
ment in (the supply position of ce-
ment and marginal improvement in
the availability of coal and power
to the industrial units in the Nor-
thern region. Production of the
industrial units covered by the Sur-
vey was, however, affected in vary-
ing degress on account of the gap
between the requirement and supply
of coal, furnace oil and diesel oil.

The Ministry of Industry monitors
the availability of industrial inputs
and takes up the repoi'ted produc-
tion snags wi'th the concerned  de-
partments for an early remedial ac-
tion. The Departments *>f Coal,
Petroleum, and Power in the Ministry
of Energy have taken steps to remove
the shortages of industrial inputs. The
production of petroleum products has
gone up and these are now freely
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available. The production of coal has
been augumented and the generation
power has increased as compared to
the same period in the previous year.

Glut in Motor Vehicle industry

*346. SHRI M. M. LAWRENCE:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) the production of motor vehi-
cle industry (heavy and light vehi-
cles separately) in the yeax*s 1980-81
and 1982 upt0 the month of August,
industry-wise;

(b) if so, whether there is a glut in
the above industry; and

(c) if so, the reasons and the remedy
therefor ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (i)
A Statement indicating production ol
Motor Vehicle Industry ie. Medium
and Heavy Commercial Vehicles Light
Commercial Vehicles and Passenger
Cars for the period 1980, 1981 and
1982 upto August is laid on the Table
of the House.

(b) There is hardly any glut in
regard to motor Vehicles. Some of the

makes are now more easily available.

(c) Does not arise.

Statement

(i) Medium and Heavy Commercial Vechicles

(i) Telco.

(ii) Ashok L*yland

(iv) Hindustan Motors .
(v) Premier Automobiles .

1980 1901 1982
(up to
August)

31,768 45i°34 29,032

12,857 15,018 11,826
020 19
2,571 2,872 634

794 2,097 1,30a



37 Written Answers

(ii) Light Commercial Vehicles :

Mahindras
Bajaj
Standard Motors

Premier Automobiles

(iii)  Passenger Cars

Premier Automobiles
Standard Motors

Sunrise Auto

Conference on
Power experience

Vienna International
Nuclear

*347. SHRI R. L. BHATIA: Will
PRIME MINISTER be pleased to
state:

(a) whether an International Confe-
rence on Nuclear Power Experience
was held at Vienna, Austria in Septem-
ber last under the aegis of Inter-
national Atomic Energy Agency;

(b) whether India participated in it;

(c) the outcome of this Conference;
and

(d) how far it will go towards pro-
moting India’s technological advances
for the development of nuclear power
for peaceful purposes?

THE PRIME MINISTER
MATI INDIRA
Yes, Sir.

(b) Yes, Sir.

(SHRI-
GANDHI):  (a)
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1980 1981 1982
(unto August)

7.234 6,195

8,589 7,880

3,491 4.459 3,264.

441 1,185 837

17)35° 24,467 18,176

23,473 14,057

8,729 18,874  39i6

8 4 1

51 30 14

30,462 42,381 27,988
(c) and (d) The conference was

attended by nearly 1000 participants.
Over 200 papers were presented from
different member states of the IAEA
on their respective ‘nuclear power
experience’. Our  participation has
helped us to project our programme
and also to learn from the experience
of other countries in this field.

Revamping of LISCO, Bumpur with
help of USSR

*348. SHRI KRISHNA CHANDRA
HALDER:

SHRI TARIQ ANWAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have requ:
ted the Government of USSR for
modernising/revamping of  IISCO.
Bumpur;
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(b) whether USSR have indicated
their readiness to help us in this re-
gard; and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (c) IISCO authorities have under
a contract concluded on 9th October,
1982, entrusted to Soviet agencies, the
work of preparation of Detailed
Feasibility Report for the modernisa-
tion of (the steel plant at Bumpur.
The Feasibility Report is expected to
be ready in a year’s time.

Setting up of Double Circle Offices
by G.S.I.

'349. SHRI BAGUN SUMBRULIL
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Geological Survey of
India is setting up double circle offi-
cers in Bhubaneswar, P&tna, Bhopal
and Madras, to be followed in Banga-
lore, Nagpur and Pune;

(b) whether three dimensional
studies of ore bearing sedimentary
basins will be taken up by geophy-
sical studies followed by immediate
stepping up of diamond drilling ac-
tivity in the favourable areas for
delineating the depth  persistence
of sedimentary formations and  in-
trusive rocks;

(c) what policy directives  have
been given by Government to acce-
lerate the mineral exploration;

to as-
bearing

(d) whether it is possible
certain in depth, the ore
zones by modern methods;

(e) whether 'the Geological and
Geophysical Wings are being stren-
gthened in these double circle offi-
ces with a view to paving way for
major single State region; and
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(f) action taken to strengthen the

drilling wing to search and locate
ore bodies with a three dimensional
study?

THE MINISTER OF STATE IN
THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) There
are at present two Circle Offices of
Geological Survey of India function-
ing in Bhubaneswar, Patna, Chandi-
garh, Banglore and Hyderabad. The
desirability of setting up additional
administrative units to 'the  extent
necessary is separately under consi-
deration.

(b) The practice of three dimen-
sional studies is already being fol-
lowed for certain important basins.
Diamond drilling activity will be
stepped up as and when necessary.

(¢) To accelerate mineral explora-
tion, G.S.I. has been asked to take
up time-bound programmes in res-
pect of various important mineral
deposits, including increasing use of
modern and sophisticated methods
and tools for this purpose.

(d) It is possible to infer 'the depth
of ore-bearing zones by integrated,
methods.

(e) No, Sir.

(f) The Drilling Wing of  the
G.S.I. is maintained at an optimum
strength in each region so as to
carry out the quantum of drilling
required for the Departmental prog-

rammes controlled by the region/
divisional wing.
q*r-T fawrf frmfirrr
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Rise in cement price in Bangalore

*351. SHRI T. R. SHAMANNA:
Will rthe Minister of INDUSTRY be
pleased to state:

> .

(a) whether it has come to  th
notice of Government (that the cost
of cement in Bangalore which  was
about Rs. 65 per bag has all of a
sudden gone upto Rs. 80 to Rs. Si
per bag; .
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(b) whether the cement Control-
ler has issued an order that all levy
cement be supplied by 31 October,
1982; and

(c) whether Government will take
steps to see that the price of cement
which is already high does not go
up?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES  (SHRI
NARAYAN DATT TIWARI): (a) to
(¢). Under the policy of partial de-
control of cement, cement sold in
the open market in the non-levy
category is free from price and dis-
tribution control. As there has been
some short fall in the supplies of
levy cement to the priority sectors,
cement factories were instructed to
make good the deficit before effect-
ing releases under non-levy  cate-
gory. Some of the cement factories
which normally supply cement to
Karnataka are covered by these ins-
tructions. Further, power cuts re-
cently imposed by the Tamil Nadu
Government on cement factories sup-
plying cement to parts of Karnataka
including Bangalore City, have affec-
ted the overall availability of cement.
In such a situation possibility of a
temporary spurt in the price of non-
levy cement, on which there is no
price and distribution control, can-
not be ruled out. Efforts are being
made to ease the overall availability
of cement by better utilisation of
existing capacity, sanctioning new
capacities and allowing imports,
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Representation from Curti Chemicals
Workers Committee

3616 SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of INDUSTRY be pleased to state:

(a) whether Government have re-
ceived any representation from the
Curti Chemicals Workers Commit-
tee; and

(b) if so, the details of their de-
mand and the reaction of Govern-
ment thereon?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES  (SHRI
NARAYAN DATT TIWARI): (a)
and (b). A representation has been
received from  Curti Chemicals
Workers Committee against the im-
port of Saccharin which is stated to
be affecting the indigenous industry.
The reliefs sought by Curti Chemi-
cals Workers Committee include
imposition of a ban on the import
of Saccharin to India, cancellation
of import licences and imposition of
heavy import and excise duties, in
case any imports are allowed.
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The import of Saccharin has been
totally banned under the current
Import and Export Policy and no
licence has been issued for the im-
port of Saccharin during the last two
years.

Atrocities on Harijans by  Yamuna

Vihar Police

3617. SHRI UTTAMBHAI H
PATEL;

SHRI RAMIJIBHAI MAVANI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Commissioner of
Police of Delhi has received letter
dated 7 August and 1 September,
1982 and others in which atrocities on
Harijans by Yamuna Vihar Police
have been mentioned;

(b) if so, the details therecof and
the incidents mentioned;

(¢c) the demands made therein;

(d) whether the case has been
handed over to CID or CBI;

(e) if so, the details thereof and
if not, the reasons therefor; and

(f) the action taken to protect the
Harijans there?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB-
BAIAH): (a) to (c). A letter dated
17-8-82 has been received by the
Commissioner of Police. It is alleg-
ed therein that a public meeting ar-
ranged on 13-8-82 was disturbed by
S/Shri Roop Chand and Abdul Sat-
tar with the help of “goondas” and
the police has not taken any action
against them. An open letter ad-
dressed to the Prime Minister giv-
ing details of alleged atrocities on
one Brij Lai, Harijan, was also en-
closed and it was urged that an
inquiry in the matter should be held
after transferring the Assistant Com-
missioner of Police of the area.
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(d) and (e). Shri Afsar Ali who
had tried to disturb the meeting on
13-8-82, was arrested u/s 107/151
Cr. P. C.

(f) Effective police
have been made to
Harijans there.

arrangement
protect the

Transfer of Staff in Ministry and its
Organisations

3618. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether officers and  staff
working in the various sections in
his Ministry including the D.G.T.D.,
Industrial Approvals Secretariat
Cement Controller’s Organisation
dealing with the issue of Licences/
Industrial Approvals and other day-
to-day matters regarding Industry are
liable to transfer from one Section to
another to ensure that their conti-
nued stay at one place does not
allow them to develop vested inte-
rests and develop close contacts
with business houses who offer many
allurments through their Liaison
Officers;

(b) if so, what is the normal stay
prescribed in each Section for such
Officers;

(c) whether any surveillance is
kept over their dealings with the
business houses and their Liaison
Officers; and

(d) whether he will evolve the
method of rotational transfer of such
officials periodically to ensure clear-
er administration?,

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Yes, Sir, except officers holding non-
transferable or isolated posts.

(b) 3 years, subject to exigencies
of work.
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(c) All officers have strict ins-
tructions (to keep a close watch over
the activities of officers and staff
working under them to ensure that
their conduct and dealings are above
hoard.

(d) Does not arise.

Visits to Ministry by Liaison Officers/
Executives of Business Houses

3619. SHRI DIGAMBER
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is open to a liaison
Officer/Executive of a Business house
to go into Udyog Bhavan to see any
officer in the Ministry or the D.G.T.D.
or Industrial Approvals Secretariat
at any time during the day or any
hours have been fixed for such meet-
ings;

(b) whether some of these cont-
act men are able to go into the Bran-
ches by dint of their personal cont-
acts with the Section Officer and
other staff concerned, particularly
those who at one time were working
in some other Ministries like former
Ministry of Petroleum and  Chemi-
cals and had then their contacts with
the staff concerned;

(c) whether some of them who are
more powerful and influential walk
into his Personal Staffs rooms to find
out necessary information relating

to their principals; and

(d) the steps Government propose
to take to exercise some sort of sur-
veillance on these people?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
and (b). According to the Central
Secretariat Security Instructions ap-
plicable to entry into Government
buildings controlled by the Ministry
of Home Affairs including Udyog
Bhavan, visitors are not permitted
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to visit the Sections in the Ministry
or meet the staff working therein.
However, they are allowed to see
officers of the rank of Under Secret-
ary and above at any time with
prior appointment and during certtv»
specified hours without prior appoint-
ment, after obtaining a pasg from
the Reception Officer.

(c) The wvisitors may have to see
the Personal Staff of the Officers
with whom they have appointments
but are not permitted to obtain in-
formation from them.

(d) The officers in this  Ministry
are required to keep a watch over
the activities of the staff, including
personal staff, working under them
and to take appropriate action where
any violation of the Security Ins-
tructions comes to notice.
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Atomic Energy for Peaceful Purposes

3622. SHRI G. Y.
Will the PRIME MINISTER be plea-
sed to state:

(a) whether it is a fact that our
country is progressing in the field of
science of atomic energy for peaceful
purposes;

(b) if so, whether any plan  has
been framed to achieve its targets
for the progress during the Sixth
Five Year Plan; and

(¢) if so, the amount of money
allotted to atom for peaceful purpo-
ses during the Sixth Plan period?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS. OCEAN DEVELOPMENT AND
THE DEPARTMENT OF NON-
CONVENTIONAL ENERGY SOUR-
CES IN THE MINISTRY OF ENERGY
(SHRI C. P. N. SINGH): (a) to
(¢). The policy of the Government
of India has been (to utilise Atomic
Energy for peaceful purposes. The
main thrust of this programme is in
the field of power generation and
use of isotopes in industries, medi-
cine, agriculture and research. De-
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tails in this regard are available in
published documents including the
Annual Reports of the Department
of Atomic Energy. During the
Sixth Five Year Flan an outlay of
Rs. 1051.04 crores has been allotted
for these programmes.

“Pollution effect on Plants”

3623. SHRI ANANTHA RAMULU
MALLU: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that in-
dustrial air pollutant3 affect plants
particularly mango trees  consider-
ably;

(b) whether any efforts have been
made to check the industrial air
pollutants to save the vegetation;

(c) if so, the details regarding the
efforts made to save the plants S0
affected; and

(d) whether our scientists have
also made efforts to do research in
this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a)
Yes, Sir. Pollutants in air can
affect yield and health of Plants in-
cluding mango trees, when their
levels in air exceed certain limits.

(b) and (c). Air (Prevention and
Control of Pollution) Act, 1981 is
meant to control the levels of air
pollution below levels which are
safe to  humans, plants, animals
or other sensitive targets. The en-
vironmental  appraisal procedure
takes into account measures for
minimising the emission of air
pollution.

(d) Yes, Sir, research on the
effect of air pollution on plants 19
being carried out in some national
institutions and universities.
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Delivery of Wheel and Axle Sets to

Indian Railways by Durgapur Steel
Plant
3624. PROF. MADHU DANDA-

VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the number of wheel and axle
sets, the Durgapur Steel Plant had
promised to the Indian  Railways
during the year 1981-82;

(b) out of these promised wheel
and axle sets, how many were de-
livered to the Railways; and

(¢) whether indigenously manu-
factured wheel sets from the Durga-
pur Steel Plant are adequate?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(¢). Durgapur Steel Plant had
undertook to supply 18,132  wheel
and exle sets (equivalent sets) to
Indian Railways during 1981-82. The
actual supplies were 13,807. The
deliveries were less <than the prog-
ramme, and to that extent the per-
formance of the Plant was inade-
quate.

Private Investment in Core Sector

3625. SHRI SUBHASH CHANDER
BOSE ALLURI; Will the Minister of
INDUSTRY be pleased to state;

(a) whether Government propose to
permit private investment in core sec-
tor specially in the field of ship build-
ingt sponge iron and power; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYNA DATT TIWARI): (a) and (b).
Industries in Core Section are of im-
portance to national economy and in-
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volve sophisticated technology and
heavy investment. Private invest-

ment in core sector of industries is go-
verned by the Industrial Policj Reso-
lution of 1956 and the press notes
dated 2nd February, 1973 and  2lst
April, 1982. In accordance with these,
industries in which private sector is
eligible to invest include (1) cons-
truction of mechanised sailing vessels
upto 10,000 DWT including fishing
trawlers (2) sponge iron and (3)
equipments for transmision and dis-
tribution of electricity including
power and distribution transformers.

Pension to Freedom Fighters

3626. SHRI MOHANLAL
Wiil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is a large number
of applications from freedom fighters
pending with Government;

(b) if so, there number, State-wise
and since when they are pending; and

(c¢) the action Government propose
to take for their immediate disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKENTASUBBAIAH):
(a) to (c). A statement giving the
statewise position of the applications
received so far as on 31-7-82 is laid on
the table of the House. [Placed in
Library. See No. LT-5611/82]. It will
be seen that out of 424090 applications
received, pension has already been
sanctioned to over 123000 freedom
fighters and their families and the
claims of 122775 persons have
been rejected. The total num-
ber of applications pending is
166253, which is mainly due to non-
receipt of verification reports from the
concerned State Governments and/or
the requisite documentary evidence
from the applicants. These cases will
be finalised on receipt of entitlement
reports from State Governments and
the requisite proof of suffering from
the applicants. The following steps
have been taken to expedite the dis-
posal of the pending cases:

PATEL:
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1. More Staff in the freedom fighters
division of Ministry of Home Affairs

have been added.

2. Most of the State Governments/
UT Administrations have set up Spe-
cial Cells under supervision of Senior
officers exclusively to process the veri-
fication of claims of Freedom Fighters.

3. All State Governments/UT Ad-
ministrations have been requested to
initiate compaigns to clear all pend-
ing cases of pension of freedom fighters.

4. Most of the State Govts./UT Ad-
ministrations have formed State/Dis-
trict Level Committees to help scruti-
nize the claims of freedom fighters.
These Advisory Committees have a
role in verification of the sufferings of
freedom fighters, especially where the
freedom fighters are unable to furnish
any adequate documentary evidence in
support of their sufferings, due to
non-availability of records.

Setting; op of a Cement Project in
Bhimkund area of Maharashtra

3627. SIIRI SALASAHEB VIKHE
PATIL;

SHRI CHANDRABIIAN
ATHARE PATIL;

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that fairly
large deposits of lime are located in
the Chanaka-Bhimkund area of Yeot-
mal district of Maharashtra;

(b) whether Stafe Government had
applied for a cement project for being
located in this area and the Planning
Commission had communicated their
oral approval at the meeting of the
full licensing committee held on 6
February, 1D82;

(c) whether it is also a fact that
keeping in view the rich potential of
the area, the State Government have
already recommended to construct a
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railway line between Chanaka and Vani
s0O that the cement plant becomes vi-

able; and

(d) if so, by what time the Centr
will grant permission for linking the
cement plant in Maharashtra?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) to (d).
An application for setting up a cement
project with an annual capacity of 5
lakh tonnes of cement at Chanaka,
Yeotmal District has been submitted
by the State Industrial and Invest-
ment Corporation of Maharashtra Limi-
ted, Bombay. Planning Commission
have supported the proposal from the
limestone  availability angle. While
the State Government of Maharashtra
had recommended construction of a
railway line between Chanaka and
Vani, the Ministry of Railways do noe
at present propose to extend the pre-
sent new railway line beyond Pimpal-
kuti to Chanaka. A decision on the
application will be taken having re-
gard tQ the above factors and avail-
ability of coal to sustain the project on
a long term basis.

Ashokai Paper Mills Limited

3628. SHRI BHOGENDRA JHA: Will
the Minister of INDUSTRY be pleased
to refer to the reply given to Unstar-
red Question No. 448 on 6 October,
1982 regarding Ashoka Paper Mills Li-
mited and state:

(a) whether both units of the Ashoka
Paper Mills Limited have since resum-
ed production and any responsibility
has been fixed for its sickness;

(b) if so, details thereabout; and

(¢) if not, reasons therefor?,

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) to (c).
The units of Ashok Paper Mills are
expected to resume production short-
ly. The mill was in a critical financial
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situation due to continued under uti-
lisation of capacity, on account of the
following reasons;—

(a) Shortage of power
(b) Disturbed conditions in Assam
(c¢) Transport bottlenecks.

(d) Non-Availability of sufficient
working capital.

Supersession in Promotion to Section
Officers Grade on Ad-hoc Basis

3629. SHRI R. L. P. VERMA; Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that on the
advice tendered by Home Ministry
(D.P. & A.R), some senior Assistants
of C.S.S. Cadre in some Ministries of
the Government of India, including
the Ministry of Information and Broad-
casting, have been superseded by their
juniors in the matter of promotion to
Sestion Officer Grade on ad-hoc (not
temporary) basis;

(b) if so, what is the basis of such
ad{vdce and whether the UPSC and
Ministry of Law were consulted before
tendering such advice;

(c) whether the same policy is being
followed in the case of promotion in
all other services like CSSS, CSCS, CIS
etc.; and

(d) steps Government propose to
take to remove frustration among the
senior officers who are made to work
under their juniors?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a), (b) and (d) In accordance with
the provisions of rule 13 of the C.S.S.
Rules, 1962, an Assistant (other than
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those belonging to Scheduled Castes
and Scheduled Tribes) should have
rendered not less than five years of
approved service for promotion to the
grade of Section Officer; While senio-
rity in the Assistant’s grade is fixed
according to the quotas of recruitment
to the grade, irrespective of the length
of service, it may sometimes happen
that a senior Assistant has not put in
the minimum of five years of service
in the grade, thus rendering him in-
eligible for promotion to the next
grade. This can neither be construct-
ed as supersession nor should it give

rise to any sense of frustration.

Since the advice given by the Depart-
ment of personnel & A.R. was in ac-
cordance with the provisions of the
aforesaid rule, the question of con-
sulting UPSC or Ministry of Law did

not arise.

(c) Each Service is usually govern

ed by its own set of rules and what
applies to the Central Secretariat Ser-
vice does not become automatically

applicable to every other Service.

Per Capita Central Aid to States

3630. SHRI AIJIT BAG: Will the
Minister of PLANNING be pleased to
state the Centre’s per capita aid so far
during the Sixth Five Year Plan to
different States (StaTe-wise)?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): A statement
is placed on the Table of the House
indicating the per capita allocation of
Central assistance to States during
1980-81, 1981-82 and 1982-83.
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. Andhra Pradesh

. Assam

. Bihar . s

. Gujarat

. Haryana

. Himachal Pradesh

. Jammu & Kashmir
. Karnataka

. Kerala
io. Madhya Pradesh

. Maharashtra

Manipur
Meghalaya .
Nagaland
Orissa
Punjab
Rajasthan

Sikkim

. Tamil N:.du -

Tripura
Uttar Pradesh

West Bengal

Total (STATES) ;
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ASSISTANCE IN RUPEES*

1980-81

46

43

40

51

223

332

35

30

45

38

342

342

721

66

46

54

960

34

208

43

32

49

1981-82

4 *

109

45

41

46

230

384

37

53

47

35

403

372

770

63

47

48

105b

31

247

45

32

5

1982-63

44

154

40

44

57

2500

439

37

44

50

36

562

470

1106

67

47

60

1185

34

337

48

65

59

~Excluding Central assistance for special areas programmes viz. Hill Areas, Tribal Areas and
N.E.C. programmes for which S tatewise allocation is not avalable.

Per capita figures are on the basis of the 1971 Census
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Planning of Technology City in USA
by Indian Scientists

3631. SHRI N. K.
WiU the PRIME MINISTER be pleas-
ed to state;

(a) whether it is a fact that Indian
scientists and technologists in US are
planning a technology city in USA as
reported in the daily ‘Telegraph’ Cal-
cutta dated 5 August, 1982;

(b) if so, the names and status of
the members of the committee both
on Indian and US sides;

(c) the time by which the final “lue
print is expected; and

(d) the details of guidance given to
Indian scientists by the Prime Minis-
ter during the course of her visit to
USA?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C. P.
N. SINGH); (a) to (c). A large group
of Indian scientists and technologists
in USA have indicated that they would
like to launch a major initiative for
organising a large demonstrative-cum-
training project in the form of Tech-
nology City in India by which Indian
S&T personnel in United States could
help to develop and spread socially
erelevant technology. The proposal is
yet to be fully formulated.

(d) At the meeting of scientists with

the Prime Minister during her visit lo
USA, several scientists expressed <heir
desire to contribute more actively to
S&T efforts in India and sought guid-
ance on what they could do for the
country. The Prime Minister referred
to some of the pressing needs of the
country and to the pivotal role of S&T
personnel in meeting the challenges
posed by problems such as energy and
fuel, wood shortage, unemployment,
leprosy, tuberculosis, blindness rnd
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vector-borne and parasitic  diseases.
She stressed the need for technology
to be compatible with the socio-eco-
nomic conditions prevailing in India,
low cost, employment intensive and
ecologically sound and help to opti-
mise benefits from locally available re-
sources.

Industrial Licences issued to Tamil
Nadu

3632.
SHAM: Will the Minister of INDUS-
TRY be pleased to state;

(a) the total number of letters of
intent issued for setting up of indus-
tries in Tamil Nadu during 1980, 1081
and 1982 (ending March);

(b) how many of the above result-
ed into industrial licences and indus-
tries actually being set up and the de-
tails of the type of industries and their
location; and

(¢) how many of them lapsed and
the reasons for their lapsing?.

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) A total
number of 138 letters of intent were
issued for setting up of industries in
Tamil Nadu during 1980, 1981 and
1982 (upto March 1982).

(b) Out of the above, 31 letters
intent have since been converted into
industrial licences. It generally takes
about 3 to 4 years for an industrial
project to fructify after the conver-
sion of a letter of intent into an in-
dustrial licence. As such, letters of
intent converted into industrial licen-
ces would now be at various stages of
implementation. Details of all letters
of intent and industrial licences in-
cluding name and address of the under-
taking, item of manufacture, capacity
and location, etc. are being published
by Indian Investment Centre in their
‘Monthly News Letter’ Copies of this
publication are available in the Parlia-
ment Library.

SHRI D. S. A. SIVAPRAKA-
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(c) Of the above letters of intent,
2 have since been treated as lapsed/
closed. 1 letter of intent was treatei
as closed since it came under exemp-
tion limit in terms of liberalisation of
the licensing procedure. The other let-
ter of intent was treated as lapsed
since the party concerned could not
take effective steps to implement the
letter of intent within its validity pe-
riod and surrendered it.

Output Performance of Public Sector
Units under Department of Mines

3633. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether his Ministry have re-
viewed the output performance of the
public sector units under the Depart-
ment of Mines;
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(b) if so, their performance in the
achievement of production target in
the last two years; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) and (c¢) A statement showing
the target and the actual achievement
during 1980-81 and 1981-82 in respect
of the following five public sector un-
dertakings under the Department of
Mines is attached;

1. Hindustan Copper Limited.
2. Hindustan Zinc Limited.

3. Bharat Aluminium Company
Limited.

4. Bharat Gold Mines Limited.

5. Mineral Exploration Corpora-
tion Limited.

Statement

Name ofthe 1980-81 1981-82

undertaking Unit

and items Target Actual Target Actual Remarks

4
1. Bharat GoldMints Ltd. :

Gold Kgs. t,778 J-563 16,83 1421 The downward trend in gold
production in BGML is due
to the fall in the grade of

the ore mines.

2. Hindustan Copper Ltd.

Blister Copper 27,000 23,307 32>5%° 27,440 The main reason lor not achiev-

Tonnes ing the target is inadequate
power supply by the State
Electricity Boards of Rajas-
than, M.P. and Bihar where
the company’s projects arc

locatcd.

3. Hindustani L. .

(i) Zinc Tonnes 66,000 44,551 57,000 46.516 The main reason in decline in
production of zinc metal had

B been the power cuts imposed

(ii)) L-ad Tonnes 14,000 15,226 11,000 14,462 by the State Electricity Board*

of Rajasthan and Andhra

Pradesh.
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4. Bharat Aluminium Co. Ltd.

Aluminium Tonnes 4.8,500 28,778 50,000 >34>754 Shortfall in production was due
to inadequate and erratic
power supply.

5. Mineral Exploration Corpn. Ltd.

(i) Drilling In 168500 131.397 151,000 145,141 The physical performance of
metres the Corpn. has suffered mainly
(i) Mining In 85000 5,884 7,600 7,151 on account of inadequacy
metres of promotional work and

areas ofinvestigations.

20-Point Programme in Andaman and (b) if so, item-wise achievement dur-
Nicobar Island ing the last six months?
3634. SHRI MANORANJAN BHAK- THE MINISTER OF PLANNING

TA: Will the Minister of PLANNING (SHRIL S. B. CHAVAN): (a) Yes, Sir.

1 : T
be pleased to state (b) A statement indicating progress

of implementation of the Programme

(a) whether 20-point programme is in Andaman and Nicobar Islands for
being implemented in Andaman and the period April-September, 1982 s
Nicobar Island; and attached.

Statement

Monthly Progress Report-—ac>—Point Programme Selfcted Items.. UT.~Andaman &
Nicobar Islands, September, 1982.

Point Item Unit 1982-83  Achievement Cuxnuativi%
No. Target during the mouth Achievement
I 2 3 4 5 6 7
3. (a) IRDP No. of families 125 133 133 1064
benefited
(b) NREP Mandays 200000 10110 104000 520
7. Families Economically assisted
S.T. Numbers 3700 5680 5841 >57-9
8. Drinking Water Problem Solved No. of Villages 3i 2 13 410
9. (a) House Sites to be Allotted. Numbers 1700 5%Q 705 4515
(b) Construction Assistance to be  Nos. 74 Nil 16 21-6
provided.
10. EWS Houses to be provided. Nubmers 3 Nil Nil —
11. Rural Electrification Villages Nos. Nil
Blfectrified. 3 » 637

2541 LS—3.
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1 2 3 4 5 6 7
12. (a) Trees to be planted Nos. (000) 8040 1855:6  5139-7 . 639

(b) Bio-gas Plants to be set-up Numbers 5 Nil Nil —
13. Family Planning S terilisations done Numbers 1000 44 363 36-3
14. (a) PHC to be established Nos, 3 Nil 2 667
(b) Sub-Centres to be set-up Nos, 2 Nil 2 100 0
15. ICDS Blocks Sunctioned; Nos. 1 I I 1000
17. New Fair Price Shops to be sanc- Nos. 7 2 ] 128-6
tioned
18. Village & Small Scale Unitsto be  Numbers. 50 2 18 360
set-up.
feemm s W T (@) &

3635. it Tiwm Peg ot ozar o
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Hazardous indusiries in Phool-Bagh,
Delhi

3636. SHRI HIRALAL R. PAR-
MAR: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether an unauthorised indus-
trial area named ‘Phool Bagh' exists
near Ashoka Park (Main), Rohtak
Road, Delhi-35;
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(b) whether a number of hazardous

industries are being run in this
colony;

(c) whether these industries have
caused fire several times, during

1980—1982 and thus made life of the
residents of Ashoka Park (Main) most
insecure and full of danger; and

(d) whether Government propose to
remove these unauthorised industries
which are a health hazard and make
the life of the people comfortable and
secure from the dangers of fire etc.?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI); (a)
According to Municipal Corporation
of Delhi, Phool Bagh is a non-con-
forming area where some unauthoris-
ed industries are functioning.

(b) Yes, Sir; but no industry which
is hazardous is being licensed by the
Municipal Corporation of Delhi.

(c) According to Municipal Corpo-
ration of Delhi, only three fire inci-
dents were attended to by the Delhi
Fire Service in Phool Bagh area
during 1980—82.

(d) According to Delhi Develop-
ment Authority, unauthorised indus-
tries are functioning from private
land. At present there is no proposal
to remove the same.

Conditions for Grant of Pension to
Freedom Fighters

3637. SHRI J. S. PATIL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether
freedom fighters pension, under “Par-
ticulars of suffering undergone during
freedom struggle” seeks the following
-information vide clause No. (v): loss
of job/means of livelihood—type of
evidence produced; (i) official records
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in support of dismissal, (ii) whether
re-employed after independence; de-
tails of such post-independence ser-
vice;

(b) whether there is no such speci-
fic stipulation that no freedom fighter
would be eligible for pension if he was
reinstated/re-employed after indepen-
dence;

(c) whether several freedom figh-
ters who were dismissed from Gov-
ernment service during movement,
and who were subsequently reinstat-
ed had applied for pension and their
applications duly recommended by
State Government were rejected by
Central Government on the grounds
that they were reinstated in the
service;

(d) if so, the reasons therefor;

(e) whether any guidelines/instruc-
tions have been issued; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.
(b) to (f)  Although there is

specific mention in the application
form about the non-eligibility of per-
sons who were dismissed/removed
from their Government jobs and were
later reinstated or re-emploved, but
under the existing provisions of Swa-
tantra Sainik Samman Pension Scheme
only those persons who lost their Gov-
ernment jobs due to their participa-
tion in freedom struggle and were not
reinstated/re-employed after Indepen-
dence are considered eligible for pen-
sion. It has been considered and
found that though it is true that they
suffered during the period they were
not in employment but the fact that
they were reinstated or given some
other posts on consideration of their
sacrifices in the Freedom Struggle
means that they have already been
adequately compensated. As such they
have been made ineligible for grant
of Samman Pension.

no
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Reservation, of Posts for Scheduled
Caste/Scheduled Tribe in Geological
Survey of India

3638.SHRI R- N. RAKESH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the total number of posts in
each grade/cadre (category-wise) in
the Geological Survey of India and
out of them how many posts are re-
served for Scheduled Castes/Scheduled
Tribes (Category-wise);

(b) the total number of employees
belonging to Scheduled Castes/ Sche-
duled Tribes now working on reserved
posts (category-wise), excluding those
who had been promoted to the next
higher grade either on ad-hoc or regu-
lar basis;

(c) the total number of reserved
posts for Scheduled Castes/Scheduled
Tribes unfilled (category-wise; and
the reasons thercof; and

(d) the reasons why the reserva-
tion orders for Scheduled Castes/
Scheduled Tribes are not strictly im-
plemented by the said office?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA); (a) to
(d). The information is being collect-

ed and will be laid on the Table of
the House.

Assessment of Property Tax for South
Zone

3639. SHRI C. T. DHANDAPANI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is aware that in
violation of the Supreme Court’s rul-
ing of December, 1979, the South Zone
of the Delhi Municipal Corporation,
while passing orders on the assess-
ment of Property Tax in respect of
1981-82, discarded the proof of cost of
land (lease-hold) and construction
cost furnished by an assessee;
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(b) whether a forma* was laid down
by the DMC t0 settle such objections
and the Assessing authorities of MCD
without determining the cost of land
and accepting the certificate given by
the House Building Society concerned
took resort to Section 9(4) of the Delhi
Rent Control Act;

(c) whether despite repeated repre-
sentations by the aggrieved assessees,
the MCD South Zone has not indicated
the modus operandi of the determina-
tion of market price of the lease-hold
land on which the properties assessed
are built upon; and

(d) whether Government propose
to advice the MCD to supply this vital
information to the aggrieved assessees?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAI-I):
(a) The Municipal Corporation ol
Delhi has stated that while disposing
of objections for 1981-82, the Supreme
Court judgement and ruling of  the
Delhi High Court were7 duly applied.

(b) No, Sir, Each case was decided
on merits.

(¢) and (d). Tfie Municipal Corpo-
ration of Delhi has intimated that
since the matter is sub-judice before
the Supreme Court, it is not possible
to comment on the matter.

Cement allotted to Tripura

3640. SHRI AJOY BISWAS: Will
the Minister of INDUSTRY be pleased
to state:

(a) total cement allotted to Tripura
for 1979-80, 1980-81 and 1981-82;

(b) total quantity of cement reached
Tripura during those periods; and

(c) if the total allotted quantity of
cement did not reach Tripura, the
reasons thereof?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
and (b). The allocation and despat-
ches of cement to the State of Tripura

during the years 1979-80 to 1981-82
are as under:—
Year Allocation Dispatches

(In tonnes)

1979-80 44,000 26,600

,980-81 54,000 17,000

,981-82 64,000 40,700
(c) Transport constraints have re-

sulted in short supplies of cement to
the State of Tripura.

Uranium Deposits in Sikkim.

3641. SHRI CHING WANG KON-
YAK; Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that Urani-
um deposits have been found at differ-
ent places in Sikkim;

(b) if so, whether the potentiality
of the new find has been assessed;
and

(c) if so, the details thereof?.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS, OCEAN DEVELOPMENT AND
THE DEPARTMENT OF NON-CON-
VENTIONAL ENERGY SOURCES IN
THE MINISTRY OF ENERGY (SHRI
C.P.N. SINGH): (a) Yes, Sir. Radio-
activity anomalies mainly due to Ura-
nium have been noticed during geo-
logical explorations and surveys in
some rocks in the Legship-Mamring-

Gompa-Keozing-Tarku tract in West
and South Sikkim.

(b) and (c). No, Sir.
are in progress.
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Preservation and promotion of Langu-
ages not included in Eighth Schedule

3642. PROF. NARAIN CHAND
PARASHAR: Will the Minister  of
HOME AFFAIRS be pleased to state:

(a) whether any provision for the
preservation and promotion of such
languages as are recorded as mother
tongue in the Census Returns of 1971
by substantial portions of population
in the States/Union Territories, but
which are not included in the Eighth

Schedule of the Constitution, have
been made by the Central Govern-
ment;

(b) if so; the names of such langu-
ages, State-wise alongwith the details
about the provisions made for them;
and

(c) if not, the reasons therefor and
the likely date by which such provi-
sions would be made?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (c). The various provisions of
the Constitution such as Articles 29,
30, 345, 347, 350, 350A and 350B en-
sure an in built safeguard for the pro-
motion and development of all the
languages. The National Policy on
Education adopted by the Parliament
in 1968, provides for the promotion

and development of all the Indian
languages. The Union  Ministry of
Education and Culture have specific

schemes for the promotion and deve-
lopment of all languages. Some of
these schemes are under:—

(i) Scheme of prizes on books/
manuscripts in Indian languages
other than Hindi, Sanskrit and
author’s mother-tongue;

(ii) Scheme of production of Uni-
versity level books in Hindi and
regional languages;

(iii) National award of prizes to
authors of original standard work

in Hindi and other Indian languages;
and
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, (iv) Financial assistance to volun-
tary organisations for promotion of
Indian languages.

2. The Central Institute of Indian

Languages, Mysore among its various
activities is also engaged on the task
of promotion and development of tri-
bal and other border languages with
a view to helping their use in schooi
education and adult education. The
Sahitya Academy has been giving
awards for excellence in  literary
writings to various languages like
Nepali, Manipuri, Dogri, Maithili etc.
which are not included in the Eighth
Schedule.

Allotment of Levy Cement to Dwelling
Units in Delhi

3643. SHRi BHIKU RAM JAIN:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI KUSUMA KRISHNA
./ MURTHY:

Will the Minister of INDUSTRY be

})leased to state:
v o<

(a) whether Delhi Administration is
-allotti-ng levy cement for dwelling
Units whose covered area does not
exceed 1080 sq. and plot is not bigger
than 200 sq. yds.;
f. vE o

(b) whether his Ministry vide their
Press Note dated 22 April, 1982 stated
that in towns with a population of
more than one lakh, levy cement
would be made available for dwelling

units whose plinth area is upto 100
Sq. metres;

(c) since the size of the plot does
not make any difference as long as
covered area is less than 100 metres,
why inequitous condition regarding
‘size of plot’ has been stipulated by
the Delhi Administration;

(d) rules relating to the allotment
of levy cement, the deviation made by
the Delhi Administration from the
policy laid down and the reasons
therefor; and
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(e) whether Government propose to
Issue instructions to Delhi Administra-
tion to revise the rules?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Delhi Administration has reported
that levy cement is being allotted for
dwelling units having plinth area ur>to
1076 sq. ft. subject to the plot s’ze be-
ing not more than 200 sq. yards.

(b) Yes, Sir.

(c) and (d). Having regard to the
general scarcity of cement in the coun-
try including the Union Territory of
Delhi, Delhi Administration have im-
posed the restriction in regard to the
size of the plot in the matter of allot-
ment of levy cement for construction
of dwelling units.

(e) No, Sir.
Tribal Research Institute
3644. SHRi SURAJ BHAN: Will

the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 7601 on 15th
April, 1981 regarding Tribal Research
Institute and state:

(a) whether the question of estab-
lishment Of a Central Research and
Training Institute at the national
level for Scheduled Castes and Sche-
duled Tribes has since been examined
and a final decision taken;

(b) if so, the outcome thereof; and

<¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (c). The question of establish-
mment of a National Tribal Research &
Training Institute is being examined.
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Cut down in production by TELCO

3645, SHRI RAM VILAS PASWAN:
Will the Minister of INDUSTRY be
pleased ip state:

(a) whether the TELCQ at Jamshed-
pur has cut down its production and
inventories Zor commercial vehicles;
and

(b) if so, to what extent the small
scale industries have been affected and
what remedial steps Government have
taken to save these industries from
closing down?

THE MINISTER OF INDUSTRY
AND STEEL. AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b). The company has reported that
the level of production during the pe-
riod April 1o September, 1982 is ap-
proximately the same as during the
corresponding period last vear. There
may be marginal adjustments in re-
gard‘to orders placed by them on their
anqil.laries, However, there is no
general fear of the ancillary industries
oloqip‘g down for this reason.
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Crime Situation in Metropolitan Cities

3647. SHRT * MADHAVRAO SCIN-
DIA: Will the Minister 6 HOME
AFFAIRS be pleased to state:

(a) how the erime situation in 1if-
ferent metropolis during the first three
quarters of 1982 compares with the
corresponding periods in 1980 and
1981; and

(b) whether Delhi continues to be
the capital of the crimes? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH):
(a) and (b). Law and order including
crime is a State subject. Statistical
data in regard to the comparative
figures of crime as a whole is not
compiled on all India basis. A State-
ment showing crime statistics pertain-
ing to Delhi is attached.
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Statement

Comparative Crime figures for the period from ist January to 3181 December

Grime Head

Dacoity

Murder

Attempt to Murder
Robbery
Riots .
Snatching
Hurts.
BuUrglary e
Cycle Theft

Mis. theft

Total Other Acts

Reinstatement of Policemen suspend-
ed for Agitation in 1979

3648. SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of policemen (Jha-
roda Camp, New Delhi) of Central
Reserve Police who were suspended
and removed from service in June
1979 or thereafter for agitating for
their demands and number of those
who have been reinstated;

(b) whether it is a fact that some
applications  for reinstatement from
CRP meni have been rejected and some
are still pending;

(¢) if so, the number thereof;

198° 1981 1982
(1-1-82
in
31-8-82)
3i 22 17
186 200 167
264 251 »5°
295 182 100
180 164 104
219 166 7
1880 1780 M99
2448 1508 856
5454 4026 M57
13932 10829 9838
*874 24°5 *673
9823 9«J3 633*
37586 30646 (6165
»9737 uao4 -6631

(d) whether Government propose to
reconsider on humanitarian grounds
the cases of those who are still apply-
ing for reinstatement; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH); <a)
1773 CtePF personnel were dismissed
for taking Jpart in agitation during
1979 or thereafter. Out of thesp, 1525
have been re-instated.

(b) and (c). In all, 220 applications
for reinstatement were rejected; 28
personnel did not appeal and no ap-
plication is pending.

(d) and (e). Do not arise.
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Stagnation in Stenographers of Delhi
Police

3649. SHRI HARIKESH BAHADUR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the stenographers cl
Delhi Police were earlier eligible to
joint inter-se seniority vis-a-vis other
stenographers of various departments
of Delhi Administration, Delhi, but for
a proposal to confer police ranks pen-
ding consideration, their names were
not included in the joint seniority list
drawn much before the actual confer-
ment of rank on them;

(b) whether Khosla Commission had
made certain recomendations regard-
ing stenographers of Delhi Police but
were not implemented to improve their
service condition;

S(c) if so, the reasons for not giving
them promotion/treating them at par
with their counter-parts;

(d) whether the stenographers were

edenied inter-se seniority vis-a-vis other
S. Is. (Ministerial) in spite of verdict
of Law Department of Delhi Adminis-
tration, and they were also not given
corresponding pay-scales of the rank
of S. Is. and A.S.Is.; and

{e) the steps Government are taking
to remove the stagnation and dispa-
rity of stenographers?,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
'(SHRI P. VENKATASUBBAIAH):
(a) to (e). The information is being
collected and will be laid on the Table
<of the House.

Population of Delhi

3650. SHRI MOHAMMAD ASRAR
AHMED: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) the population
Territory of Delhi;
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(b) out of the above, the population
of the urban area;

(c) what will be the estimated popu-
lation ot the Union Territory by the
year 2000 according to population
projections;

(d) the steps initiated to arrest the
growth \of population of the Union
Territorjr; and

(e) whether there are any proposals
to shift some offices out of the capi-
tal to reduce the population pressure?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) The population of the Union Ter-
ritory of Delhi according to the final
totals of 1981 Census, is 62,20,406.

(b) Out of the above, the popula-
tion of the urban area is 57,68,200.

(c) The population of the Union
Territory by the year 2000 has not
been estimated by the Expert Com-
mittee on Population Projections.

(d) To check the growth of popula-
tion, family welfare programme is
being implemented vigorously on volu-
ntary basis. Also by the integrated
development of the national capital
region, it is expected that the pros-
perity and burdens of urbanization
are shared by the region and balanced
development is promoted.

(e) Yes, Sir.

Industrial Development made by
various States

3651. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRY be pleased
to state:

(a) the comparative industrial deve-
lopment made by various States during
1972-80; and
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(b)
issued and converted into industrial
licences, State-wise during the above
period?

THE MINISTER OF INDUSTRY
AND STEEL ANd MINES (SHRI
NARAYAN DATT TIWARI): (a) The
relevant estimates of fixed capital,
number employed, value added and
value of output together with number
of factories for the years 1973-74 and
1978-79 as revealed by the Annual
Survey of Industries are given in
Statement-I laid on the table of the
House. [Placed in Library. See No.
LT-5612/82]. The figures for 1972-73
are not available as there was no ASI
in 1972. Results of ASI 1979-80 are not
yet available as the relevant tables
have not been finanlised.

(b) Statement-II laid on the Table
the House. [Placed in Library. See
No. LT-5612/82]. Letters of Intent
granted  during 1974  to 1981
and the number of Letters of
Intent converted into Industrial Licen-
ces out of them till 30-9-1982.  Since
the Secretariat for Industrial Appro-

e<Year

1978-79
1979-80
1980-81

1981-82

Total

(c) A list is enclosed in the
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vals was formed in November, 1973,
information is available only from

1974 onwards.

Manufacture of Vacuum Tanks by
Tanks BIIPV

3652. SHRI RESHMA MOTIRAM
BHOYE: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Bharat Heavy Plates &
Vessels Ltd., Visakhapatnam, manu-
facture Vacuum Tanks:

(b) if so, the number‘of such va-
cuum tanks for storage and transporta-
tion delivered during the last 4 years,
year-wise; and

(c) the names of the parties to
whom the tanks were delivered ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI); (a) Yes,
Sir.

(b) The requisite information is as
follows:—

No. of No. of
Vacuum vacuum-
tanks for  tanks for
storage transport-
ation
14 Nil
7 Nil
13 9
2 1
36 10

attached statements.



85 Written Answers KARTIKA 12, 1904 (SAKA) Written Answers

Statement

Names ofparlies to whom Storage Tanks were delivered

1978-79
1 2
1, M'/s. Indian Space Research Organisation, Bangalore.

2, M/s. Indian Drugs & Pharmaccuticals Ltd., Risliikesh.
3, M/s. Bihar Air Pioducts Limited, Jamshedpur.
4, M/s. Bombay Oxygen Corporation, Bombay. .

5, M/s. Fertilizer Corporation of India Ltd., Sindri Modernisation Project.

N

s M/s. Hindustan Fertilizers Corporation Ltd., Haldia.

~

s M/s. Meei\a Air Products Ltd. Bombay.

8, M/s. JK Synthetics Ltd.

1979-80

1. M/s. A. P. Animal Husbandry, Khammam

2. M/s. National Dairy Development Board, Anand

t3. Air Headquarters, New Delhi.

4. M/s. JK Synthetics Ltd. Kota.

1980-81

*<) M/s. A,P. Animal Husbandry, Mahboobnagar. . . .
S W N e L <./

2», ,M/s. Fertilizer (P&D) India Ltd.  Sindri.

3. M/s. Nasik Oxygen Ltd. Goa.

4. M/s. Govind Poy Oxygen Ltd,, Margoa.

5. M/s. A.P, Animal Husbandry, Tirpuati.

o

*M/s. Saraswati Air Products Ltd. New Delhi .
7.. M/s. Karnataka Oxygen Ltd. Bangalore.
8. M/s. Andura Oxygen Ltd., Calcutta......cocooeiiverieirinieiecreeceereeceees e
9. M/s. Bharat Electronics Ltd., Bangalore.
10. M/s. Northern India Iron & Steel Go. Ltd., New Delhi.
11, M/s. Bhoruka Steel Ltd. Bangalore........cccccovueennieirnccccnnc e
1981-82

1., M/s. Usha Alloy & Steels Ltd., Jamshedpur.

2. M/s. Brindavan Alloys Ltd., Bangalore..
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Names of parties to whom transportation were delivered

1978-79 Nil
1979-80 Nil
1980-81
1. M/s.A. P Animal Husbandry, Mahboobnagar 1
2.  M/s. Hindustan Copper Ltd., Khetrinagar 2
3.  M/s. Hinduston Grs & Indvstries Ltd., Calcutta 1
4. M/a. Bhagawati Case* Ltd., Calcutta 1
5. M/-. Bhagawati Oxygen Ltd., Ballabgarh. 1
6. M/i. Andhra Oxygen Ltd., Calcutta..
7. M/s. Derby Industrial Projects (P) Ltd., Calcutta..
J981-82
1. M/s. Sehgal Refrigeration Corporation Jullundar. . . . . . . 1
Total: 10
Non-inclusion of Hindu holidays in other individuals and organisations

list of Holidays for 1982

3653. DR. KARAN SINGH: Will the

Minister of HOME AFFAIRS be nleas-
>ed to state:

(a) whether widespread resentment
*n behalf of the Hindu Community
has been expressed within and outside
Parliament at the non-inclusion of
Hindu holidays in the compulsory list
of holidays brought out by the Govern-
ment of India for 1982; and

(b) if so, what steps Government
have taken to redress their reverse
discrimination against 80 per cent of
India’s population?,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Views had been expressed by Members
of Parliament both within and outside
the Parliament, as also by certain

about the non-inclusion of Hindu holi-
days in the list of compulsory Central
Government holidays to be observed
from 1982 onwards.

(b) After taking into account the
views expressed in and outside the
Parliament regarding the inclusion of
Hindu festivals in the list of Central
Government holdays, it was now been
decided that a holiday each for
Dussehra and Diwali may be includ-
ed from the year 1983 onwards in
the list of compulsory holidays.

The remaining three optional holi-
days are now to be chosen on year to
year basis from out of the following
majority community festivals depend-
ing on the local importance of the
occasions:

1. An additional
(one holiday
been taken
category).

day for Dussehra
for Dussehra has
in the compulsory
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2. Holi.

3. Janmashtami.
4. Ram Navami.
5. Mahashivratri.

6. Ganesh Chaturthi/Vinayak Cha-
turthi.

7. Makar Sankaranti.
8. Rathayatra.

9. Onam.

10. Pongal.

11. Sripanchmi.

12. Vishu/Baisakhi.

Ot'eninp of separate hospitals for
Police PerM>nnel in Delhi

3654. SHRI KRISHNA CHANDRA
PANDEY; Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether doctors in Delhi Police
have been advised not to recommend
leave to the new recruits even in case
of acute illness, dysentry, fever, etc.;

(b) if so, the reasons therefor; and

(c) whether Government have any
plan to open separate hospitals for
F*olice Personnel in Delhi on the pat-
tern of military?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFATRS
(SHRI P. VENKATAStIBBAIHA); (a)
No such instructions have been issued.

(b) Does not arise.

(C) The Delhi Police Personnel resi-
ding in the areas covered by the Cen-
tral Government Health Scheme Dis-
pensaries are getting medical treat-
ment from there. Opening of separa-
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rate hospital/dispensaries for Delhi
Police Personnel is not practicable.
The CGHS Dispensaries are spread all
over the city and are, therefore, easily

accessible.

Gavai Committee Report to probe

Malpractice in Maharashtra Employ-

ment Guarantee Scheme

3655. SHRI AMAr
Will the Minister

pleased to state:

ROYPRADHAN:
of PLANNING

(a) whether it is a fact that Gov-
ernment of India have received the
Gavai Committee report appointed on
December 21, last year to probe mal-
practice in the Maharashtra Govern-
ment's prestigious Employment Gua-

rantee Scheme; and

(b) if so, the reaction of Central
Government thereto?
THE MINISTER OF PLANNING

(SHRI S. B.
Sir.

CHAVAN): (a) Yes,

(b) The State Government
has to follow up the report, has stated
that it is taking necessary action in
the matter.
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Constitution of DPCs and SCs in
BHPV

36*57. SHRI MANGAL HAM PRE-
MI: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government are aware
about violation of Government direc-
tives and recruitment rules by the
Bharat Heavy Plates and Vessels Ltd.
while constituting various Depart-
mental Promotion Committees
(DPCs) and Selection Committees
(SCs) for promotion and recruit-
ment of various Executive and non-
Executive cadrfes since 1 January,
1982.

(b) whether it is also a fact that
the Chief of Administration and Per-
sonnel ig not being associated in the
DPCs/SCs though Head of Person-
nel Department in BHPV;

(c) whether the Liaison Officer,
SC/ST Cell, or one Senior Officer
from SC/ST community s associating
in DPCs/SCs constituted as per Re-
cruitment Rules in BHVP; and
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(d) if not the reasons for omission

of COA and Liaison Officer from
DPCs/SCs constituted in  BHPV for
promotion and recruitment for vari-
ous Executive/non-Executive cadres?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES  (SHRI
NARAYAN DATT TIWARI): (a) No
representation against violation of
Government directives and  recruit-
ment rules by Bharat Heavy Plate
and Vessels Limited while constitut-
ing Departmental Promotion Com-
mittees/Selection Committees was re-
ceived from any aggrieved employee/
officer during the calendar year 1982.

(b) to (d) The General Manager
who is the General Management
Head of Personnel and Administra-
tion Division and who is two positions
superior to Chief of Administration,
is being associated with the Depart-
mental Promotion Committees and
Selection Committees, so the company
does not find it necessary <to associate
Chief of Administration with these
Committees, Wherever SC/ST can-
SC/ST

senior officer from

didates are considered, an
officer or one
SC/ST from any other public sector
undertaking or the Liaison  Officer
SC/ST Cell, is being associated with
the Selection Committees and  De-

partmental Promotion Committees.
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Capital Growth

3658. SHRI RAM LAL RAHI: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government are
aware that capital growth has been
stagnating at 17 per cent since mid
sixties; and

(b) if so, what corrective steps
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) (a) The Hon.
Member is presumably referring to
the rates of capital formation in the
economy. A statement showing the
rates of capital formation at current
as well as constant (1970/71) prices
for the years 1960/61 to 1980/81 is
annexed. It will be observed from the
statement that the rate of capital
formation has been fluctuating and
cannot be said to be stagnating at 17
per cent since mid sixties.

Government have taken in the
matter? (b) Does not arise.
Statement
RATES OF CAPITAL FORMATION
(percent)

YEAR rate @ of capital formation

at current prices I at 1970-71 prices

gross net | gross net

(0 (@) 3) (C)) (5)
1960-61 16.9 12.7 16.7 12.9
1961-62 153 10.7 14.6 10.7
1962-63 17.1 12.3 16 5 12.2
1963-64 16.6 12. 1 16.4 12.3
1964-65 16.2 12.0 16.8 12.6
1965-66 18.2 13-8 19-3 14.8
1966-67 19-7 15-4 *0.9 16.3
1967-68 16.5 12-3 17.8 13.0
1968-69 15.4 10.8 16. 1 11.3
1969-70 . ool 17.1 12.5 17.6 12-7
1970-71 17.8 13.0 17.8 13.0
197172« ~o18.4 13.6 18.3 13-5.
J978-73 - 16.9 M.9 173 12.1
m i

1973-74 -« 20.0 15-7 21.4 16.6
1974-75 19-1 14.8 19-3 14.6
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1975-76*
*976-77%

1977-78% .l
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1978-79*

1979-80 %

i980-8if

Notei

* Provisional Estimates.

f Quick Estimates.

Organisations receiving
foreign funds *

3659. SHRI CHIRANIJI LAL
SHARMA:

SHRI SUBHASH YADAV:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Qustion No.
1407 on 26 August, 1981 regarding
organisations receiving foreign funds
and state:

(a) whether the following organi-
sations have been and are receiving
funds from foreign countries;

(i) Academy of Gandhian studies,
Hyderabad/Tirupati;

(ii) Gandhi Peace Centrdly-
derabad/Tirupati/New Delhi;

(iii) Society for Development of
Rural Sericulture Industry;

(b) how much money has been
received by each of the above insti-

tutions during the years 1981 and
1982;

(c) whether Government have ever
inquired into the working of and use
of the funds received by the above
institutions;

Written Answers 9&

2 3 4 5

19-9 15-3 18.1 13-4
20.4 >5-7 19-3 >4-5
9-7 15.0 18.9 14.2
24.6 19.8 22.3 *7 7
22.9 17.6 20.4 >5-3
24 2 19.0 21.9 16.9

@ As percentage of gross/net domestic product at market priccs.

(d) whether any irregularities have
been found and if so the action taken
so far to avoid its misuse; and

(e) whether leading members of
these institutions of the Executives
are also office bearers of Gandhi
Peace Foundation and Association of
volumtary Agencies for Rural Deve-
lopment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) r
(a) and (b) A statement is attached.

(c) and (d). Government have nof
made any specific inquiries into the
working and use of funds by these
organisations. However, an Inquiry
Commission to look into the affairs of
Gandhi peace Foundation, Associa-
tion of Voluntary Agencies of Rural
Development etc; has been set up by
the Government. The Commfssion of
inquiry can inquire into the working
and activities including publications,
of  other organisations closely
connected with the above mentioned
organisations.

(e) Certain office bearers of
organisations are also office bearers
of Gandhi Peace Foundation and
Association of Voluntary Agencies of

these

Rural Development A  statement
showing the names of the office
bearers of these  organisations is

attached.
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Statement-1

Statement ~ showing the amount of foreign contributions received by the organisations during 1981-82

S.No. Name of Organisation Amount of foreign con-
tributions received
(in Rupees)
1981 Upto June,
1982
1. Academy of Gandhian Studies Hyderabad/Tirupati . 15.89,263 4.36,793

a. (a) Gandhi Peace Centre, Hyderbad/Tirupati

(b) Gandhi Peace Foundation New Delhi

9-89,658 13.89,727
1,71.398 39,062

«5.89.263 24.79.284
(for the
period from
1-7-81 to

31-12-81)

Statement'll

List Skowiag the names of office bearers ofthe organisations

S.No. Name of Organisation

1. Academy of Gandhian Studies, Hyderabad/Tiru-
pati

a. Gandhi Peace Centre Hyderabad/Tirupati

3. Society for Development of Rural Sericulture

Industry Tirupati

2541LS—4

Name of office-bearers

1. Shri K.S. Acharlu, Chairman

2. Shri S.Venugopal Sharma, Secy.

3. Shri G. Sivarama Murthy,
secretary.

1. Shri K. S. Radhakrishna, Chairman

a. Shri G. Sivaramamurthy, Member
Trustee.

1. Shri Radhakrishna, Chairman

a. Shri G. Sivaramamurthy, Secretary

3. G.L. Kantham, Treasurer.
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4. Gandhi Peace Foundation, New Delhi

5. Association of Voluntary Agencies for Rural

Development (AVARD), New Delhi

India’s Investment Programme

3660. SHRI CHITTA MAHATA:

Will the Minister of PLANNING be

pleased to state:

(a) whether it is a fact that India’s

investment programme depends
mostly on the external resources in
than in the

the eighties seventies;

and
(b) if so,, the details thereof;

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and
(b). The proportion of external re-
sources to the total public sector ap-
proved plan outlay during the Sixth
Plan period (1980—85) is significantly
lower than in the Fourth and Fifth
Plans. As the Seventh Five Year
Plan (1985—90) is yet to be finalised,
it is not possible at this stage to
anticipate the share of external re-
sources in India’s investment pro-
gramme in the later eighties.

i+ retsi .
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. Shri R.R. Diwakar, Chairman
2. K.S. Radhakrishna, Secretary

3. D. Ramachandran Potti, Joint
Secretary

4. Shri Ram Lai Parikh, Treasurer.

1. Shri Radhakrishna, President
2. Sdhri Panna Lai Dasgupta, Vice-Prcsi-
ent

3. Dr. Balbhadra Prasad, Treasurer

4. Shri A.C. Sen, General Secretary.

Additional central assistance to
backward States.

3661. SHRI MANMOHAN TUDU:
Will the Minister of PLANNING be
pleased to state:

(a) whether  additional Central

assistance has been allocated to some
backward States in 1982-83;

(b) if so, the name and the num-
ber of the backward States which
have been granted additional Central
assistance in the above financial year;

(c) whether Orissa has been gran-
ted additional allocation for the year
mentioned above; and

(d) if so, the details about the
additional allocation made for 1982-
83 to different backward States?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (d).
Yes, Sir. A few backward States
including Orissa have been allocated
advance Plan assistance in 1982-83 to
enable them to maintain the tempo of
development. A statement indicating
the allocation of additional Central
assistance to backward States is
enclosed.
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Statement

Allocation of advance plan assistance to states du-

ring 1982-83
(Rs. crorcs)
Slates Amount
I. Assam 51 38
2. Jammu & Kashmir 8.44
3. Manipur . 12.69
4. Meghalaya 6.24
5. Nagaland . 12.84
6. Sikkim 1.00
7. Tripura 10.03
8. Orissa 13.00
9. Rajasthan . 5.82
Letters of intent issued to Indian
Metals and Ferro Alloys Ltd., Orissa
3662. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of

INDUSTRY be pleased to state:

(a) whether Government are aware
that between 1980 and 1982 Indian
Metals and Ferro  Alloys Limited.,
Orissa has taken letters of intent for
starting new connected industries;
and

(b) if so, h°w many and what are
those industries?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b). 2 Letters of Intent were granted
to M/s. Indian Metals & Ferro Alloys
Ltd. for setting up of industrial units
in Orissa for the manufacture of
Charge Chrome (from 100 per cent
fines) and Silicon Metals.
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Losses of revenue to Bhilai Steel
Plant due to manipulation in disposal
of waste coking: coal

3663. SHRI SUDHIR GIRI:
SHRI H. N. NANJE GOWDA:
SHRI NARAYAN CHOUBEY:
SHRI D. M. PUTTE) GOWDA:
SHRI JAIPAL SINGH
KASHYAP:

SHRI NAWAL KISHORE
SHARMA:

SHRI B. D- SINGH:

Will the Minister of STEEL AND
MINES be pleased to stale:

(a) whether it is a fact that the
price of nut coking coal has shot up
in the first part of October, 1982 by
over Rs. 200 a tonne due to the arti-
ficial scarcity created by the regula-
ted disposal of ‘Waste’ coking coal by
the Bhilai Steel Plant through a
monopoly contractor;

(b) whether any revenue loss has
occurred to the Steel Plant at Bhilai
due to the manipulation in disposal
of ‘waste’ coking coal by themono-
poly contractor; and

(¢c) whether it is a fact that a mon-
opoly contractor has been appointed
in the Bhilai Steel Plant and if so, the
reasons therefor?

THE MINISTER. OF
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(c). Bhilai  Steel Plant has not
appointed any monopoly contractor
for disposal of mixed coke. It is
sold by inviting open tenders through

INDUSTRY

public notice. In June, 1982, Bhilai
Steel Plant had invited tenders for
disposal of 2 lakh tonnes of mixed

coke from each of two different areas.
The quality of mixed coke is different
in the two areas and therefore higher
price offers have been received for the
area where quality is superior. One
<jontract has been awarded to the
highest bidder, and the second is being
processed. There has hardly been any
change in the selling price of nut coke
at Bhilai between September and
October, 1982.
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Self Sufficiency in Production, of
Steel

3666. SHRI N. E. HORO; Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government are aware
that the country is not likely to achieve
self-sufficiency in the production of
steel by the end of this decade;

(b) if so, whether Government
have made any assessment regarding
the requirements as well as production
of steel in the country during each
year of this decade; and

(c) what efforts Government propo-
se to make for becoming self-sufficient
in steel by the end of this decade?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI

NARAYAN DATT TIWARI (a)
Yes, Sir.

(b) In 1980, a Working Group had
made demand and availability assess-
ments. These assessments are also
made every year. The gap in av-
ailability is met by imports.

(c) Government has initiated ap-
propriate steps to modernise and ex-
pand capacities at existing steel plants
and also to  set up new capacities.
Total self-sufficiency in steel cannot
be achieved as there will invaribly
the import of some categories of steel
This is a normal phenomena in prac-
tically all the countries.

Indian Scientists Working Abroad

3667. SHRI ANAND SINGH: Wil

the PRIME MINISTER be pleased to
state:

(a) how many Indian scientists are
working in developed countries; and

(b) how many of these scientists are
ready to come back to India and serve
the country if suitable

facilities are
provided to them?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN—
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.
P. N. SINGH): (a) No precise infor-
mation is available on the number of
Indian  scientists and technologists
working in developed countries. How-
ever, according to an estimate made
by our Science Counsellors abroad,
this number would exceed 30,000: of
these a proportion would be research
scientists,

(b) No data are available on the
number of research scientists who are
anxious to return to India. The res
earch positions available in India are
widely advertisced and the requests
for placement received from Indian
scientists working abroad are spent to
appropriate Institutions/I.aboratories.
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“Promotion of National Wild Life
during Sixth Plan”

3669. SHRI R. P. GAEKWARD:; Will
the PRIME MINISTER be pleased to
state:

(a) the programmes to be taken for
conservation and promotion of national
wild life during the Sixth Plan period;

(b) the special steps proposed to
protect the surroundings for the con-
servation of wild life; and
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(c) whether
and fauna existing in various parts of
the country and methods for better
care of their conservation has  been
prepared; if so, the details thereof?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVIJAY SINGH):
(a) In addition to the efforts being
made by the States and Union Ter-
ritories for the conservation of wild-
life, the Central Government is pro-
viding assistance to the States, in the
Sixth Plan under the following cen-
trally sponsored schemes;

(i) Assistance for development of
National Parks and Sanctuaries
—outlay of Rs. 400. lakhs.

(ii) Assistance for development of
National Parks of National and
International  Importance (in-
cluding Silent Valley National

Park—outlay Rs. 99.00 lakhs.

(iii) Assistance for development of
Selected Zoos—outlay Rs. 50.00

lakhs.
(iv) Exhibitions to promote Wild
life conservation—outlay Rs.

35.00 lakhs.

(v) Project Tiger—outlay Rs. 500.00

lakhs.

The Wild life Institute of India and
the National Zoological Park are two
Central Sector Scheme under Govern-
ment with outlays of Rs. 100.00 lakhs
and Rs. 60.00 lakhs respectively in the
Sixth Plan.

(b) The Wild Life (Protection) Act,
1972, and the Forest (Conservation)
Act, 1980, are aimed at providing pro-
tection to the wild life and its habitat
Both these enactments are now in
force throughout the country except
in Jammu & Kashmir which has ?ot
its own Wild Life Act modelled on the
central act.

(¢) No. Such consolidated catalogue
covering all flora and fauna found in
the Country has not yet been prepared.
However, scientific studies on the flora

KARTIKA 12, 1904 (SAKA)

any catelogue of flora

Written Answers 110

and fauna of the Country have been
done by different scientists, organisa-
tions and institutions and their find-
ings are documented in a number of
books and publications.

Money Spent on R and D of Science
and Technology

3670. SHRI ASHFAQ HUSSAIN: Will
the Minister of PLANNING be pleased
to state:

(a) the money allotted and  spent %
on Research & Development of Science
and Technology in India during the
last ten years, year-wise;

(b) the amount ear-marked for this
head during the current year and dur-
ing the remaining period of the Sixth
Five Year Plan;

(c) the names of the different or-
ganisations and institutions to which
these amounts are allotted and spent,
Institution-wise and year—wise; and

(d) whether it is a fact that India’s
shares less than 0.60 per cent of the
world-wide R & D ex:penditure?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN); (a) A state-
ment indicating Plan outlay and ex-
penditure on Science and Technology
in the Central Sector during the pe-
riod 1974—83 is laid on the table of
the House . See
No. LT—5613/82.]

(b) and (c). A statement giving the
Sixth Plan outlays and expenditure
on Science and Technology in the
Central Sector—Department/institu-
tion-wise is laid on the table of the
House. [Mln See No. LT-

5613/82.]

(d) According to the UNESCO Pub-
lication ‘Statistics on S & T (1980)%,
India’s share is indicated as 0.64 per
cent of the total for 48 developed and
developing countries for the year 1980-

1
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Law and Order Situation in Guru
Tegh Bahadur Nagar, Delhi

3671. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
law and order situation in Guru Tegh
Bahadur Nagar (Kingsway Camp),
Delhi has deteriorated during the last
few months; if so, the reasons there-
for;

(b) how the crime figures of various
major and minor crimes during the last
six months compare with similar figu-
res during the corresponding period
last year in the above locality;

(c) the action taken or proposed to
be taken to check the deteriorating
law and order situation in the loca-
lity;

(d) how many bad character have
been rounded up by the police to en-
sure peace in the locality; and
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(e) whether it is proposed to resort
to intensive police patrolling in
the locality during day and night if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). The comparative figures
of crime under various heads reported
to the Police Station Kingsway Camp
in respect of Guru Tegh Bahadur Na-
gar during the last six months (15.4.
82 to 15.10.82) and its corresponding
period of last year are indicated in
the statement attached. The figures
indicate increase under some heads.

(c) Patrolling in the area has been
intensified.

(d) 82 persons
up during the
15.10.1982.

(e) Intensive day and night patrol-

ling has already been introduced
in the area.

have been rounded
period 15.4.1982 to

Statement

S e B R

Crime Head

Dacioty

Murder

Attempt to murder
Robbery

Riots

Burglary

M.V. Theft

Cycle theft

Pick Pocketing
Misc. theft
Snatching
Cheating
Kidnapping/Abduction
Hurt

Misc. I.P.C.

Total

15-4-Cl to 15-4-82 to
15-10-81 15-10-82

7

1

3

2 4

10 21

1

1 2

6 6

*7 18

40 63
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Unsold Woollen cloth of Khadi
Industries

3672. SHRI =~ VIRDHI = CHANDER
JAIN: Will the Minister of INDUST-
RY be pleased to state:

(a) the value of stock of woollen
cloth unsold on the Khadi institutions
run by the Khadi and Village Indus-
tries Commission and other approved
Khadi institutions together with the
date from which it is lying unsold;

(b) whether weaving and spinning
work of woollen cloth in the above
institutions is at standstill for the last
five years rendering thousands of
workers unemployed;

(¢) whether Barmer, Jaiselmer and
Jadupur districts where woollen in-
dustries are in abundance have been
worst affected; and

(d) if so, the steps taken by Gov-
ernment this year and proposed to be

taken in future to sell the unsold
stock?
THEj; MINISTER OF INDUSTRY

AND, STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Since production and sale of woollen
khadi is a continuous  process and
stocks are held at several points wide-
ly scattered it is not possible to indi-
cate the dates from which stocks are
lying unsold. Provisionally the open-
ing stock, production and closing stock
of woollen khadi during 1981—82 were
Rs. 2,089.33 lakhs, Rs. 2,100.00 lakhs
and Rs. 1623.83 lakhs respectively in
terms of value.

(b) No, Sir.
(¢) No, Sir.

(d) During 1980-81, the special
rebate on retail sales of woollen khadi
was allowed for 75 days instead of the
normal period of 60 days. The in-
stitutions in Rajasthan were permitted
to allow 5 per cent wholesale commis-
sion in addition to normal commission.
They were also permitted to open
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temporary sale bhandars in and out-
side the State for sale of woollen kha-
di goods. The Rajasthan Khadi Gram-
odyog Sansthan Sangh Jaipur, was
also permitted to open a vastragar at
Patna in Bihar to sell woollen khadi
goods in Northern and North Eastern
States. In 1981-82 the special rebate
period was further extended to 90
days. The production institutions
are reported to have brought down
considerably the accumulated stock
of woollen khadi goods.

Production of Rourkela Steel Plant
hit by Power Shortage

3673. SHRI HARIHAR SOREN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government are aware
that the production of Rourkela Steel
Plant has been badly hit due to pow-
er shortage;

(b) if so, what specific steps have
been taken by Steel Authority of In-
dia to remove the power shortage
from Rourkela Steel Plant; and

(c) the details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) e« (a)
Yes, Sir.

(b) and (c). Power supply to Rour-
kela Steel Plant  from Orissa State
Electricity Board (OSEB) is being con-
tinuously  reviewed at the Inter-
Ministerial level.  Efforts are on to
maximise captive power generation of
the plant. Power supply to the plant
is  regularly monitored at various
levels in order to step up supplies
from Electricity Boards. External help
from the neighbouring grids namely
Andhra Pradesh and DVC has  been
arranged to the extent possible.

As a long term measure a new cap-

tive power plant of 2 x 60 MW i*
being set up.
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National Laboratory for Study of
Biology

3674. SHRI GHUFRAN AZAM:

SHRI H. N. NANIJE
GOWDA:

Will the PRIME MINISTER be plea-
sed to state:

(a) whether there is a proposal un-
der Government’s consideration to set
up a National Laboratory for the study
of Biology in the country;

(b) if so, the details of its location
and how much of the expenditure
therefor would be met by the Centre;

(¢) which are the machines likely to
be installed; and.

(d) to what extent the laboratory
will be helpful in the study of Biology?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN—
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.
P. N. SINGH): (a) to (d) There is
no proposal at present under consi-
deration to set up a National Labora-
tory for the exclusive study of Bio-
logy. However, in many of the labo-
ratories of CSIR, research on frontier
areas of biology is being conducted.
A National Institute of Immunology
as an autonomous Registered Society
has been set up under the Department
of Sicence and Technology. CSIR is
proposing to establish a new Institute
of Microbial Technology and Genetic
Engineering. Government have also
set up a National Biotechnology Board
serviced by the Department of Science

and Terminology.
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Outflow of Tribals from Chhotnagpur
and Ranchi (Bihar)

3675. SHRIMATI SUMATI ORA-
ON: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that during the recent years there has
been a regular outflow of the tribals
as labourers on a large scale from the
plateau  region of Chhotanagpur
(Bihar) in general and that from
Ranchi district in particular to mainly
the North-Eastern India;

(b) if so, whether Government nro-
pose to stop such trend; and

(c) whether Government also pro-
pose to examine the underlying causes
in this respect and take remedial mea-
sures? !

THE MINISTER OF STATE IN THfc
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (¢) The information is being
collected and will be laid on the Table
of the House. N

‘“Adverse Environmental Impact of
Flood Control Projects”

3676. SHRI H. N. NANIJE
GOWDA:

SHRI D. M. PUTTE
GOWDA:

Will the PRIME MINISTER be
pleased t0 state:

(a) whether Government are aware
that due to water logging, spread of
water borne diseases, aggradation
of rivers upstream and degradation
of rivers downstream, the irrigation
and flood control projects have caus-
used adverse environmental impact;

(b) if so, whether any commission
has been constituted to go into its
detailed »tudy; and
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(c) if so, the details thereof and the

steps taken by Government to under-
take environment at the project for-
mulation stage?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVIJAY SINH): (a)
Yes, Sir.

(b) No, Sir.

(¢) In 1978, it was made obligatory
that all medium and major irrigation
and power projects must seek clear-
ance from the environmental angle
from an Inter-Ministerial Environ-
tal Appraisal Committee constituted
in the Department of Environment.
Detailed guidelines prepared by De-
partment of Environment have been
issued by the Planning Commission to
the concerned project authorities in all
States so that environmental consid-
erations are incorporated in these
projects at  the formulation stage.

Sick units in Orissa

3677. SHRI RASABEHARI BEHERA:

Will the Minister of INDUSTRY be
pleased to state

(a) the number of industries in
Orissa that are sick units;

(b) whether in such industries addi-
tional jobs can be created by proper
financing and supplying raw materials
and enabling the industries to utilise
idle capacity;

(c) whether Government intend to
give it a consideration; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWART) (a) Data
on sick units is being collected by the
Reserve Bank of India as per the de-
finition of sickness adopted by it.
According to the Bank there were 5
large sick industial units, (i.e. each
enj'oying aggregate Bank credit ofRs.
one crote or above) as at the end of
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June, 1981 an” 849 small scale sick
industrial units as at the end of Dec-
ember, 1981, located in Orissa..

(b) Production and employment in
these units can be maintained, and,
in specific cases, even expanded if
these can be revived and rehabilitated

(¢) and (d) To meet the situation
of growing incidence of industrial
sickness the Government have announ-
ced certain policy measures for guid-
ance of Central Ministries, State Gov-
ernments and Financial Institutions.
The salient features of the guidelines
were furnished to the House in reply
to the Unstarred Question No. 2085

answered on 21.7.1982.

Licences to MNCs to set new units in
West Bengal
i

3678. SHRI HARISH KUMAR GAN-
GWAR Will the Minister of IN-
DUSTRY be pleased to state

(a) whether 24 Multi-National Com-
panies have been given licences to

set new units in West Bengal;

(b) whether the products to be ma-
nufactured by these MNCs cannot be
manufactured and/or are not already
being manufactured by Indian Com-

panies; and

(c) if so, the
ducts approved for MNCs ?

full details of pro-

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI) : (a) to
(c) In the absence of the names of
the 24 Multi-National Companies and
the reference period, it Is not possible
to collect, colate and furnish the re-

quisite information.
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Report of High Powered Committee
on security of Banks and Post Offices

3679. SHRI NAWAL KISHORE
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
2188 on 21 July, 1982 regarding re-
port of high powered Committee on
security of banks and post offices
and state:

(a) whether the Committee of offi-
cers appointed on 16 March, 1982 to
study and report on the creation of
Banks Security Force has since sub-
mitted its report;

(b) if so, the salient features of
the recommendations and suggestions
made by the Committee; and

(c) in case the Committee has not
so far submitted its report, the
reasons for delay and ‘When the re-

port is likely to be submitted to
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) Yes, Sir.

(b) and (c¢) The Committee sub-

mitted its report to the Government
on 10th September, 1982. The Com-
mittee is of the view that the pro-
position of raising a single Security
Force covering all banks is not work-
able. It has recommended that each
Bank may organise its own security
system, but may have uniformity of
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approach in organising various physi-
cial security measures and matters
relating to recruitments, training and
equipment of security personnel. The
need for close liaison and cooperation
between the bank managements and
the Police has been emphasized.

The report of the
under examination
ment.

Committee is
of the Govern-

Allocation for special component plan

3680. SHRI LAKSHMAN MALLICK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount allocated in 1980-
81 and 1981-82 towards implementing
component plan in different States;

(b) the State-wise amount  ear-
marked or implementing the above
programme in 1982-83; and

(c¢) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) ;
(a) to (c) States with a substantial
population of Scheduled Castes have
been formulating special Component
Plans. The Special Component Plans
are prepared by the States by earmar-
king benefits and financial outlays
from different sectors and contain a
large number of schemes and pro-
grammes. The amounts earmarked in
the Special Component Plans for the
years 1980-81, 1981-82 and  1982.83
are given in the enclosed statement.

Statement

Statement showing the outlay of special component plan for the Annual
Plan 1980-81, 1981-82 and 1982-83

Rs. in crores)

S.No. State
1 2
2. Assam
3. Bihar

SCP SCP SCP
1980-81 1981-82 1982-83
3 4 5
49-29 63-67
1-74 307 43 %

36-18 4951 58-61
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x 2 3 4 5
4. Gujarat 2 . . . . 23-82 25-06 25-56
5. Haryana . g . 5 5 28- 51 32-66 24-68
6. Himachal Pradesh - . . 6-79 10-98 10-16
7. Karnataka . . . . . . . 5995 5223 6g:59
8. Kerala - . . 5 . . . 17-28 20-16 1559
9. Madhya Pradesh . . 4029 41-18 4671
10. Maharashtra . 5 : ‘ . . . 22° 76 42-01 31-09
17, Manipur . . . 5 . . A 049 00-82 0-91
12. Orissa . . . . . . . 1599 2811 9-14
13. Punjab . . . . . . . 28-57 1925 2024

14. Rajasthan . . . . .

. 4010 30-68 30°73

15. Sikkim ) . -J 0-27 040
16. Tamil Nadu . . 6775 28-89 8977
17. Tripura . . . . . . . 190 2-91 461
18. Uttar Pradesh . . 61-12 g5:85 121400
19. West Bengal . . 38-%51 42 44 3410
20. Delhi . . . " 10 44 960 11-91
21, Chandigarh . . ) . . . . 0-53 0-99
22. Pondicherry 5 . . . . . 1°55 2:26 2 6o
23. Goa, Daman & Diu . . . : . 030
24. Jammu & Kashmir . . . . . a8 5
Total 54784  637:76  671-89

N.B.: —=Th= allocations for 1982-83 are provisional and may change for some States.

Non-implementation of plan Projects
by States

3681, SHRI RAVINDRA VARMA :

PROF. MADHU DANDAVATE:

Will the Minister of PLANNING be
Pleased to state:

(a) the States have failed to carry
out the sanctioned plan projects dur-
ing the first nine monthg of 1982;

(b) the details of major projects in
the States which are lagging behind;
and

(c) the reasons advanced by the

States for non-implementation of
these sanctioned projects?

THE MINISTER OF PLANNING
(SHRI s. B, CHAVAN): (a) No, Sir.

(b) and (c). Do not arise.
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Rewards Announced by Police for
catching culprits

3682. DR. A. U. AZMI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
police often promises handsome re-
wards to persons who help them
catch culprits eluding them, the re-
wards generally being directly pro-
portionate and go to tens of thousand
of rupees in the case of dacoits, har-
dened criminals and perpetrators of
some ghastly crime;

(b) whether the soldiers who cap-
tured Ranga and Billa, murderers of
Naval Officer Chopra’s Children ait
great personal risks, are yet to be
paid Rs. 1. 25 lakh announced by the
Bombay Police, Punjab Government
and Delhi Polce @ Rs 50,000 each;
and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) State Governments and Union
Territory Administrations are respon-
sible for law and order including de-
tection and prevention of crime. Re-
wards are generally offered or gran-
ted to private persons for good work
in connection with detection or pre-

vention of crime.

(b) and (c¢). Reward of Rs. 20,000/-
was provided to G. O. C. Delhi for
the Military
personnel who captured Ranga and

disbursement amongst
Billa. However, the questions of re-
warding the personnel by State Gov-
ernments in the case of Ranga Billa
have been brought to the notice of
the concerned State Governments.
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“Manufacturing: of T.V. by Small

Scale Industrial Units”
v N

3683. SHRI RAMIIBHAI MAVANI:
Will the PRIME MINISTER be pleas-
ed to state:

(a) w'hether representations have
been received from some small scale
industrial units of Okhla, New Delhi
on manufacture of TV and its compo-
nents in regard to Endorsement for
import of raw material for manufac-
turing of colour television on existing
Import Licence issued or Import of
Monochrome Television components
or release of colour television Kkits
through ETTDC;

(b) if so, the details thereof and
the action to allow import of the same
by these small scale industrial units;

(¢) whether the Prime Minister has
also received a telegram dated 14th
October, 1982 under No. CGA/82/
5561 from  Calcutta Gramophone
Agency of Okhla Phase II, New Delhi
as well as letter thereto in the matter;
and

(d) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a)
Yes, Sir.

(b) The following points have been

made in the representation received
from M/s. Calcutta Gramophone
Agency (CGA) Okhla, New Delhi:

(i) Government decision as an-
nounced on July 3 of allowing CTV
assembly to only the units who have
manufactured 5,000 Black & White
TV sets was unfair to the smaller
ones.

(ii) 37 cm CTV sets can be sold at

Rs. 4999/- with taxes or at Rs.
2.000/- without taxes.
(iii) Import content for 37 cm

CTV sets would
1,000/-.

net exceed Rs.
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(iv) Canalised import through

ETTDC increases cost.

(¢) A telegram dated 12-10-82 has
been received by the Prime Minister’s
Office.

(d) The case has been dealt with
by this Department within the
Framework of policy for assembly of
CTV for the ASIAD. 8. M/s. Calcutta
Gramophone Agency (CGA) were in-
formed by DOE on 14-9-82 that, in
sterms of the Press Release of 31-8-82,
their company had been recommended
by the Delhi Administration for allot-
ment of CTV kits and were asked to
submit the necessary documents to
DOE. Subsequently, a telegraphic re-
minder was sent by DOE to M/s. CGA
on September 30 stating that if their
application did not reach the DOE
by October 5, it would be presumed
mthat M/s. CGa were not interested in
assembling CTV sets for ASIAD. M/s
Calcutta Gramophone Agency, New
Delhi have been issued an import
licence for Rs. 1.56 lakhs vide letter
No. CTV/AU/83/82-83/GLS dated
14-10-82, in response to their appli-
cation dated 6-10-82, by the office of
CCI&E. The party has been requested
to furnish Treasury Challan for Rs.
975/- within 10 days from receipt of
the licence. In this regard, a letter
has also been serot by this Depart-
ment on 21-10-82.

Import of components for CCIL
mark cycles

3684. SHRI R. P. DAS: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether'!* has been decided by
the Cycle Corporation of India Ltd.
to import components from private
sources for the production of cheap
cycles under CCIL mark; and

(b) if so, the j*sons therefor?

THE MINIOTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID : (a)
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and (b) There is no proposal to im-
port any component. However, the
Cycle Corporation of India Limited
have decided to procure some compo-
nents for economy bicycles from small
scale units in India, at competitive
rates, as the cost of such economy
bicycles is lower by about Rupees
one hundred and seventy than the
bicycles currently being manufactured

by the Company.

Transfer of employees working in
public dealing seats in Delhi

Administration

3685. SHRI K. P. TIWARI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether there is a policy to-
transfer civil servants working jn pub-
lic dealing seats periodically in the

Delhi Administration;

(b) if so, whether the post of Sub-
Registrar, Delhi Administration comes
under this category;

(c) if so, whether the

rigidly enforced in

policy is
respect of Sub-
Registrars;

(d) whether any
continues to work as such beyond the

Sub-Registrar

normal tenure; and
(e) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a$ to (e). It has been reported by
Delhi Administration that they have
of their
Sub-Registrars

taken a decision that each
employee including
should normally have a tenure of 3

years in one post. They are following
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this policy even in regard to the
Sub-Registrars. The Union Territory
of Delhi has been divided into four
districts for the pupose of registra-
and in each district, one Sub-
Registrar has  been  posted. Only
one of the four Sub-Registrars cur-
rently posted in the four different dis-
tricts has rendered more than 3 years
services in the districts. This has been
for administrative reasons.

Recession in coal, energy, steel and
cement industries

3686. SHRI SATYENDRA NARA-

YAN SINHA:
PROF. MADHU DANDA-
VATE:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether a large number of in-

dustries viz. coal, energy, steel cem-

Ttems

1. Coal

3. Refinery production
(crude throughput) (public sector)

3. Crude Oil

4. Electricity

6. Saleable Steel
(six integrated plants)
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ent have slackened their production
during the first nine months of 1982;

(b) if so, the details of <the produc-

tion; and

(c) whether the recession has any

effect on the wages of the workers?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b). On the basis of CSO Index of
Industrial Production  (Provisional),
the overall index has shown a rise of
5.4 per cent in January—July 1982

over the same period a year ago.

Production of coal, petroleum, refi-
nery products, crude oil, electricity,
cement and saleable steel during the
first 9 months of 1981 and 1982 was
as follows: —

Unit January-September
1981 1982
......... 906.06 953 96
tonnes
Th. tonnes 21787 23662
Do. 10865 #4535

89747 96196

units
*51.64 166.49
tonnes
A5 345 5.278
tonnes

(c) Does not arise, in the light of above.
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Imbalance la demand and supply of
certain t—mitlnl conwnodttlei

3688.SHRI K. MALLANNA:
SHRI G. NARSIMHA REDDY:
SHRI RASHEED MASOOD:
SHRI B. D. SINGH:

Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission
has decided for further tightening up
of demand-supply management to
maintain stable price conditions;

(b) whether Government realise
that 'demand and supply imbalances
still persist’ In the case of certain
important commodities like pulses,
edihla oils, cement and non-ferrous
metals;

(¢) whether Government realise the
need to ‘regulate’ money supply while
ensuring increased production and
adequate supply of essential commo-
dities and emphasis on maximum uti-
lisation of existing capacities and on
increased production and producti-
vity; and

(d) if so. efferts made by Govern-
ment to take action against hoarding
and other anti-social activities ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) The
Planning Commission has emphasised
the need for efficient and effective de-
mand-supply management in order to
maintain stable price conditions.
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“tb) Aithough some imbalance. bet-.
ween demand and supply might deve-
lop in the case of a particular com-
modlt}' on certain occassions, every
effort is made to effect timely imports
of jmportant commodities to the ex-
tent' feasible’ in order to bridge the
gap between demand and supply.

(¢) Yes, Sir.

(d), The provisions of the Essential
Comodlvee Act, 1955, Preveéntion of’
Black marketing the’ “Maintenarice of
Supplies . of Essential Commodities
Act, 1980 and the Essential Commo-
dities: Act (Special Provisions) Act,
1981 are being vigorously enforced

Decline in Bibar's per Capita Income

3689. SHRI RASHEED MASOOD:
Will the Minister of PLANNING  be
pleased to state:

(a) whether it is 5 fact that Bibar's
per capita income as compared to the
nation’s per capita income has heen
decling since 1950-51;

(b) if so, to what extent the Bihar’s
per capita income declined ginod
1960-61 stating the factors behind thé
fal]l in the per capita jncome; and

(c)" the steps taken by Government
to improve Bihar's economic sjtua-
tion?

THE MINISTER OF PLANNING
(SHRI' 8. B. CHAVAN): (a) and
(b). The estimates of per capita inco-
me_ for, Bihar prior to 1960-61 are not
available Hwever, according to the
estimates prepared by the State Statis-
tical Bureau on the basis of uniform
concepte. and definitions, adopted to
the exent possible, Bihar’s per capita
Det domestic product at current prices
stood at Rs. 215 in 10680-81 and Rs.
795 in,1979-80. During the same period
the country’s per capita jncome went
up from Rs. 306 in 1960-61 to Rs, 1316
in 1979-80.
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(¢) The State Government has set
the following objectives ror its Slxth
Plan 1930——35*——

(i) To break the economac stagna-
tion in the State by  substantially
stepping up the growth rate;

(ii) to ensure.a progressive reduc-
tion jnr the.incidence of peverty and
emplgyment;

(iil) to strengthen the infrastruc-.
ture with a view to reducing insta-
bility of production and. creating
conditions. for. rapid growth of out-
put in future_etc.

To achieve these objectives, the
State Govermnen.ts has taken up speci-
fic programme 1nc!uding pm,verhr al-
leviation programmes llke Integfatéd
Rural’ Development . Programme ; and-
Nationai’ Rural Bmployment. Program=
me, in addition. to the Minimum Needs
Programme:to provide social consump-
tion amenities {fo the poor, effective
implementation of' Land Reforms: to
improve the éeonomic status and ineco-
mes of small gnd marginal farmers
and. shara croppers, Drought Prone
Area Programme, Scheduled Custes
Component Plan, Tribal Sub-Plan,
beneficiaries oriented schemes. off agri=
culture, horticulture, animal hushan-
dry, fisheries  forestry; sericulture,
weaving, village and small: industries,
ete.

A major thrust is being given to
development of jnfrastructure 1like
Irrigation and Power.
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4Rules to implement Air Prevention
and Control of Pollution) Act”

3692. SHRI K. A. SWAMI: Will the
PRIME MINISTER be pleased to
state:

(a) whether the Air (Prevention and
Control of Pollution) Act provides for
prescribing rules for effective imple-
mentation of the Act;

(b) if so, whether such rules have
been prepared and brought into force;
and o

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT

(SHRI DIGVIJAY SINH): (a) Yes,
Sir.
) and (¢). The rules are in an

advanced stage of finalisation and

notification.
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Foreign Visits by Officers of BHEL

3693. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of INDUSTRY
be pleased to state:

(a) the particulars of Bharat Heavy
Electrical's present and past officers
who have visited foreign countries
for more than 30 times in the last
three years and the Fifth Plan period;

(b) their designaions and nature of
duties number of foreign visits, coun-
tries visited® total expenditure in-
curred by the officers (fare. TA and

DA etc.) with year-wise break-up;
and

(¢) number of other officers who
visited foreign countries in the same
period and the expenditure so in-
curred?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWRI): (a) BHEL
have been maintaining systematic re-
cord of visits of its officers to foreign
countries since 1.1.79. None of its
officers visited foreign countries for

more than 30 times in the last 3
years.

.(b) Does not arise.

(© The number ot officers who
visited foreign countries during the

last 3 years is given below:

Year No. of officers

1979-80 472
1980-81 439
1981-82 534

Expenditure incurred on foreign tra-
vel during the last three years was

Rs. 6 crores.
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Promotion of UDCs to the Grade of
Assistants

3694. SHRI RAM PYARE PANIKA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether UDCs of the CSCS cad-
re of the Ministry of Home Affairs,
who have completed 5 years service in
this grade during the year 1982, have
not been promoted to the grade of As-
sistant;

(b) whether the UDCs working in
other Ministries/Departments who
have not completed 5 years service in
this grade, have been promoted to the
grade of Assistant; and

(o) if so, the reasons, why the UDCs
o| the CSCS cadre of the Ministry
of Home Affairs are being denied pro-
motion to the grade of Assistant?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) All UDCs of the CSCS Cadre of
the Ministry of Home Affairs com-
pleting 5 years service during the
Year 1982 who are available and fit
for promotion have been promoted
to the grade of Assistant.

(b) This information is not readily
available with the Ministry of Home
Affairs as the central Secretariat
Service upto the level of Section Offi-
cers is functioning on a decentralised
basis.

(¢) Does not arise.

Inclusion of Hill Tribes in the List
of Scheduled Tribes

3695. SHRI GEORGE FERNANDES:

Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government have re-

ceived a representation from the

Kachari Somas, a tribal organisation of
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Boro Mech Lalung Kacharis demand-
ing the inclusin of these and other
mill tribes in the list of Scheduled
Tribes; and

(b) if sof the steps
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS*
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir.

(b) The proposal regarding inclu-
sion of Boro Kachar and other hill
tribes in the list of Scheduled Tribes
in the autonomous districts of Assam
allong with other such proposals, re-
commtndations, suggestions and rep-
,resentations are being duly considered
in consultation with the concerned
State Governments/U.T Administra-
tions and the Registrar General of In-
dia in the context of the proposed
comprehensive revision of the lists of
Scheduled Castes and Scheduled Trib-
es and in accordance with the relevant
criteria followed in the matter. The
comments from some of{ the State
.Governmervts/U. T. "Administrations
are still awaited and they are being
regularly remined. @Any amendment
in the existing lists of Scheduled Cas-
tes and Scheduled Tribes can be
done only through an Act of Parlia-
ment in view of Articles 341(2) and
342(2) of the Constitution.

Release of Persons Arrtsed Under

NSA

SUSHIL BHATTACH-
HQpAE

3606 SHRI
ARYA: Will the Minister of

AFFAIRS be pleased to state:

(a) whether a large number of
persons arrested under NSA since 2
December, 1981 have been set free
by the Supreme Court High Courts or
State advisory boards;

whether the persons
detained have been amply

(b) if so,

wrongly

taken in the
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compensated and those responsible for Jifvrr inft  («rt <r*. ftr. Arr>r1):
the misapplication of the Act in ques- (m) W fw r “mr srfer
tion justly punished; and aqfW an*r/«faM 3rR”nrr'" apjraT
(©) how many of the total were 3t inq”1 * irW W -
arrested under N.S.A. for flssiparous VvEr A fCTxe Arthm TAfr
and secessionist tendencies? A fArrarror. 1982
THE MINISTER OF STATE IN Trr hrtn=tr i ver
THE MINISTRY OF HOME AF- T* 5%t *>arror  qm 3r%
FAIRS (SHRI P. VENKATASUBA- Tr<hr swfcrot if qr *
IAH)>: (a) to (c¢). The information is fWre-fsnrarf*- rnrm ¢
being sollected and will be id o0 mp g :
’ itrM ~fWt°r ir qprrfn: $ sfjcr.
 Setti ¢ Technical D ¢ ¢ *rf " w fift *rf «rtf
etting up of Technical Depar ’r,nen W e WTITF SR £7TIT VdIvi
for Computer Control Systems ; .
¢Hiffr Attodw
3697. SHRI JAGDISH TYTLER: Will sttet QT fAnr wr tftf firfsrer
the PRIME MINISTER be pleased to (tmxd>iet> mx «rt diN'wvni ~
state: hnnh fsrr aaf: i

(a) whether Government are ex- 3rt qAr“tft snrrft *g- if W te:
amining the possibilities for creating a fspnf <i*nfgra> Tquhr srt fwfer »

new Technical Department for compu- VIfIR ¢
ter control system; and

N .
(h) if so, the details thereof? ("r) <1 iwwitH
anrft ftqfsl 3TRRT « BIT T
THE PRIME MINISTER (SHRI- irt ~ stfr mif M w ~nnr-"tin
MATI INDIRA GANDHI): (a) and (b)
A suggstion to create such a Depart-
ment has been received and is under
examination.
Offer of a new car by Hindustan
Motors
mrwt T rr if gfonm rrtf
N TOfarcrt rm 3699. SHRI DIGAMBER SINGH:

Will the Minister of INDUSTRY be

3698 « rt. W f: TRT HATIT pleased to state:

ifft»,A 3RiTFT }/1\1r t *ﬂTT ; -j'Vf a- o (a) whether the Hindustan Motors
’ U ’ ’ of Birlas have chalked wut rs, 120/-
W AT AT T F crores programme to ocer an alto-

gether new car;

(b) whether this firm is already ac-
W) i[t, affau cbTAIf A quiring dies etc. from Vauxhaul Mo-
tors, U. K. at cost of RS. 30 crores:

*RT;
(¢) if so, what considerations have

A weighed with Government in allowing

(*r) fartfr qr
fair i\ r?rw *r far* stRi qr such huge investment on this new
fAarr fanrr nrrpiT; V t venture of Birlas who had been putting

in the market new models every now

(«r) STPfaRI <T"T TICL) RIT and then and which the buyers were

forced to buy despite its poor quality

ST*> 3PCeRT itft TimTT ? and high cost;
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{d) whether inv iew of its own ven-
ture of Maruti car manufacturing,
Government will take necessary action
to save this much needed foreign ex-
change and not permit the Birlas o
proceed with their new venture; and

(e) if not the reasons therefor?

THE MINISTBR OF INDUSTRY
AND STEE], AND MINES (SHZI
NARAYAN DATT TIWARI): (a) No

proposals have been received by Gov-
ernment.

(b) The firm has been allowed fo
import body dies from U.K. for the
manufacture of a new model.

(c) to (e), Do not arisz,

International Training Programme on
Marine Resources and Development
of Indian Ocean

3700, SHRIMATI SANYOGITA

RANE: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that an In-
ternational Training Programme on
Marine Resources and Development of
Indian Ocean region was organised in
Panaji in October this year;

(b) if so, the number of experts and
the names of countries that partici-
pated in the programme; ang

(c) the measures bein gtaken by Go-
vernment to provide a follow up

course of the programme?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TEC'HNOLOGY, DEPARTMENT OF
THE ELECTRONICS, OCEAN DEVE-
LOPMENT, AND THE DEPARTMENT
OF NON CONVENTIONAL ENERGY
SOURCES IN THE MINISTRY OF
ENERGY (SHRI C. P. N. SINGH): (a)
A training programme on Marine Re-
sources Management and Conservation
in the Indian Ocean Basin and Adja-
cent Seas has been organised at Goa
in collaboration with Internatianal
Ocean Institute, Malta from 4th Ceto-
ber 1982 to 10th December 1982.
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(b) 25 experts have taken part in
the programme, Besides India, the
countries which participated are:
Thailand, Sri Lanka, Socialist Repub-
lic of Viatnam, Iran, Iraq, Philipines,
Sudan & Aden.

(c) As the training programme will
finish on 10-12-82, the question of

follow-up action does not arise

at present,

Irregular performance of R.AP.P.

3701. SHRI JA] NARAIN ROAT:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government have feund
out the ocauses of irregular perfor-
mance of Rajasthan Atomic  Power
Project; and "

(b) it so, the details thereof?

THE MINISTER .OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVENTI-
ONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI
C.P.N. SINGH): (a) and (b)., During
the present year, Unit-I of the Rajas-
than Atomlec Power Station has
been shut down since March 4, 1982
to attend to the recurrence of the
leak in one of the end-shields. Unit-II
of the Rajasthan Atomic Power Sta-
tion was shut down from January 20,
1982 to June 26, 1982 to attend to capi-
tal maintenance jobs including repair
of the turbine blades and replacement
of the shut down cooling heat exchan-
gers. [nit-II of the Rajasthan Atomic
Power Station was shut down again
from September 4 to October 6, 1982

to repair leaks in another heat ex-
changer.
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Production of Gold from Kodar Gold
Mines

3702. DR. VASANT KUMAR PAN-
DIT : Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the yield of gold from
Kolar. Gold Mines is decreasing year
by year;

Ob) what was the yield of gold,
weight and value from Kolar Mines
during the last 5 years; and

Year

J1977-78

>978-79
1979-80
1980-81

1981-83

(¢) At the current level of produc-
tion, the reserves are expected to last
for about 18 to 20 years.

Central Measures to Remove Regional
Imbalances of Kerala

3703. SHRI K. KUNHAMBU: Will
the Minister of PLANNING be pleased
to state:

(a) the particular and special treat-
ment given to Kerala Government by
Central Government with a view  to
remove regional imbalances;

(b) whether Central Government

have made any survey and review of
State level development of backward
areas in Kerala; and
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(c) how long, according to the Mine
technologists, gold would be commer-
cially viable to be mined in Kolar Gold
fields?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY, STEEL
AND MINES (SHRIMATI RAMDU-
LARI SINHA): (a) Yes, Sir

(b) The production of gold and the
value of gold sold by Bharat Gold
Mines Limited during the last 5 years
is as follows: —

Production Valve of

in Kgs. gold sold
(Rs. in
lakhs)

194%* 1074 5

1792 1228.29

1650 1814.28

1562 2420. 12

1420 2176.1t

(c) if so, when and what are th£
findings?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (c¢). A
statement is land on the table of the
House. [Placed in Library. See No.
LT-5614/82],

Levy of House Tax in Delhi

3704. SHRI ZAINUL BASHER: Will
the Minister of HOME AFFAIRS , te
pleased to refer to the reply given
to Unstarred Question No. 3004 on 28
July, 1982 regarding levy of Hofuse
Tax in Delhi and state:

(a) the progress made so far in sort-
ing out the matter;
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(b) whether the D.M.C. has now
drawn up a subtle distinction between
the first' allottee and ‘subsequent' al-
lotte of a Flat in. as much as in the
former case, they are ready to with-
draw the impugned property tax,
while in the latter case they are en-
forcing this illegal levy;

Ir. "H "' (]

(c) if so, the rationale of this dis-

tinction;

(d) whether the subsequent allottee
is Also the ‘first’ allottee so far he is
concerned, as he was allotted the flat
by the DDA and given possession
thereof by DDA itself;

me¢) whether an  inter-ministerial
meeting with the Ministry ot Works
and Housing, D.D.A. and D.M.C. is
proposed to be called to thrash out
this knotty issue; and

(f) if not, how the matter is propos-

ed to be settled?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) (f). The Municipal Corporation
of Delhi has now reported that as per
records available in 143 cases of
D.D.A. MIG Flats, Janakpuri, repre-
sentations have been received from
the Assessees regarding levy Of pro-
<pwrty tax for the period prior to the
dafte of their taking ovpr possession
from the D.D.A. The Corporation got
verified from the Delhi Development
Authority of the dates of handing over
its possession by the D.D.A. 94 cases
out tof 143 have been identified where
the flats were allotted only once.

The demand for the period prior -to
the date of handing over first posses-
sion in these 94 cases is being deleted
after verification of the actual dates
from the D.D.A. The Corporation is
also getting the remaining cases sorted
out with the D.D.A.
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Setting up of Small Seats Units iu
Rural and Backward Areas

3705. SHRIMATI MADHURI
SINGH: WiU the Minister of INDUS-
TRY te pleased to state:

(a) the basic requirement for selec-
tion .of small industries in rural and
backward areas, grant of financial
assistance to entrepreneurs and condi-
tions in this regard;

(b) the coordination between the
KVIC and district .industry centres;:
and

(c) whether any special incentives

are available for women  entrepre-
neurs?
THE . MINISTER OF INDUSTRY

AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) The
basic requirements for selection of
small industries in rural and back-
ward areas are availability of resour-
ces, skills, infrastructure facilities and
entrepreneurial talents. The entrepre-
neurs willing to set up industries in
backward areas are entitled to cer-
tain special concessions and incentive*
namely (i) concessional finance fii>
15 per cent capital subsidy in 101 spe-
cified backward districts/arecas (ill)
machinery on hire purchase on conces-
sional terms (iv) interest .subsidy (v)
free  consultancy service and (vi)
transport subsidy in hilly areas. These
facilities can be availed of from
District Industries Centres functioning
"« almost every district of the country

(b) As far as the Khadi and Village
Industries are concerned, the rojle of
DICs would be in terms of technology
advice, training, design, nrolect con-
sultancy, arrangement of Credit and
other inputs, whenever requested to
do so by KVI authorities

(c) The incentives mentioned at
(a) above are .available to women
entrepeneurs also. In Action Plans
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prepared by DICs seperate targets
for identification of women entrtprene-
urs and  establishment of units by
them have been indicated and special
training programmes are  being
framed for their benefit.

Allotment of Sheeds in Okhla Phase II

3706. SHRI R. Y. GHORPODE: Will
the Minister of INDUSTRY be pleased
to refer to the reply given to Unstar-
red Question No. 8805 on 21 April,
1982 regarding allotment of sheds in
Okhla Phase II and state;

(a) whether the question of fixation
of the price for the sheds at Okhla
Phase II is under consideration since
1976 and even before, if so, how much
more time will be taken to come to
a final decision in the matter;

(b) the reasons that have stood in
the way of finalising the decision in
the matter for more than six years;

(e) how long Government propose to
take to decide about withdrawal of
eviction cases pending in the courts;
and

(d) the steps Government propose ft
take to come to a final decision in the
whole matter which is pending for
a very long time, once for all, and
give encouragement to young entre-
preneurs as per their avowed policy?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(d). The Delhi State Industrial Deve-
lopment Corporation constructed the
sheds for giving to entrepreneurs on
rental basis. As the entrepreneurs did
not pay the rents regularly, it was de-
cided to ?ive the sheds on hire-pur-
chase basis. For giving these sheds
on hire-purchase basis, the Delhi State
Industrial Development Corporation
has to be authorised to sub-lease the
land in favour of the entrepreneurs.
This matter is under consideration of
the Government.
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The withdrawal of eviction cases
pending in the courts of law are guid-
ed by the policies and conditions laid
down from time to time.

Inclusion of Lambadas in Scheduled
Tribes list

3707. SHRi UTTAM® RATHOD: Will’
the Minister of HOME AFFAIRS be*
pleased to state:

(a) whether it is a fact that the.Go-
vernment of Tamil Nadu have written
to Central Government to include
Lambadas (sugali community) in the
Scheduled Tribes list; and

(b) if so, the reasons of Central Go-
vernment thereto?

THE MINISTER OF STATE IN THE'
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a).
No, Sir. I

(b) Does not arise. 1

Import Duty for hot Rolled bands

3708. SHRI S. T. QUADRI: will'
the Minister of STEEL AND MINES'
be peased to state:

o 7 ¥V \r4ysij V)

(a) whether Salem Steel Plant is
sustaining losess partly on accountant
of payment of higher rate of import
duty for hot rolled lands;

(b) if so, what steps Government 1
propose to take to correct anomalies
in import duty structures;

(c) whetlher, chemical industries
import similar raw material and clear
the goods at lower rates of import
duty; and

(d) if so, why Salem Steel Plant a «
pubic sector undertaking, is discrimi-
nated?



181 Written Answers

’'HE MINISTER OF INDUSTRY*
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b). Import duty on hot rolled bands
imported by Salem Steel Plant was
one of the factors responsible for its
uneconomic functioning. The rate of
duty which was originally 325 per
cent has been reduced to 130 per cent
with effect from 15th January, 1982.

(¢) A lower import duty is payable
on import of stainless steel material
for the manufacture of capital goods,
equipment or components for certain
Industries.

(d) It is not a case of discrimina-
tion. Salem Steel Plant’s product is
sold for manufacture of capital goods
and also for manufacture of utensils.
The import duty for material for lat-
ter use is much higher than for
material for capital goods. It was
thus calculated that import duty of
130 per cent on Salem Plant’s raw
material would be equitable.

Proposal to Acquire more land for
Vizag Steel Plant

3709.
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is a
acquire more land for
Plant;

proposal to
Vizag Steel

(b) if so, the extent thereof; and

(¢) whether the present market rate

is going to be paid the land
owners?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI

NARAYAN DATT TIWARI): (a)
There is no proposal to acquire land
more than indicated in the Project
Report approved by the Government,

(b) Does not arise.
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(¢) For the lands

Visakhapatnam Steel Project compen-

acquired for

sation is payable as per the provisions
of Visakhapatnam Steel Project (Ac-

quisition of Lands) Act, 1972.

Nadu
Private Schools Regulation and Pri-
(Amend-

Assent to Tamil Recognised

vate Colleges Regulation
ment) Bill, 1982

3710. SHRI G. M. BANATWALA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether “The Tamil Nadu Re-
cognise” Private schools Regulation
and Private Colleges
(Amendment) Bill 1982”

cently by the Tamil Nadu Legislature

Regulation
passed re-
has been referred to the President

for assent;

(b) if so, when was the Bill receiv-
ed for President’s assent;

(c) whether Government are aware
of the objections to the Bill as being
in violation of constitutional provi-
sions with respect to minority educa-

tional institutions; and

(d) whether assent has been given,
and if so when?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRi P. VENKATASUBBAIAH) :
(a) to (d). The Tamil Nadu Recognis-
ed,. Private Schools (Regulation) and
Private Colleges (Regulation) Amend-
ment Bill, 1982 was received in Sep-
tember, 1982. The assent of the Pre-
sident was accorded to the Bill on
1982 after
the provisions of the Bill.

September 28, examining



153 Written Answers

Setting: up of a Clinker Plant in
Nepal

3711.  SHRI HARINATHA MISRA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government’s attention
has been drawn to the news items
captioned “India Nepal to form In-
dustrial panel”  published in the
Times of India, dated the 25 Septem-
ber, 1982; [

(b) if so, whether India and Nepal
have agreed in principal to form a
“Joint Industrial Committee” consist-
ing of high level officials;

(c) whether India assured Nepal of
its continued interest in the imple-
mentation of the clinker plant at Lak-
himpur in Nepal at an early date;

(d) if so, the sphere and sc°Pe of
activities of the “Joint Industrial
Committee"; and

(e) the details of the clinke* plant
at Lakhimpur in Nepal; and the crea-
tion of necessary infrastructure, par-
ticularly in India, including the con-
version of meter gauge in broad gauge
railways from India to clinker plant
at Lakhimpur in Nepal?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(e). HMG Nepal and Government of
India hav» agreed, in principle, to
form a Joint Industrial Committee of
high level officials from both sides to
further in lustrial cooperation between
the two countries. The detailed
modalities including the terms of re-
ference are still to be finalised.

Government of India have reassur-
ed HMG Nepal of its continued inte-
rest in the Cement Plant proposed to
be set up at Laxmipur in Nepal as a
Joint Venture between the two coun-
tries. The details of the proposed
Cement Plant, including financing the
cost of rice link between Laxmipur in
Nepal and Jayanagar in India*  cre
still to be finalised.
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Setting up of second steel plant in
Singhbhum district, Bihar

3713. SHRI KUNWAR RAM: Will
the Minister of STEEL AND MINES
be please” to state the position of the
proposal of Government of Bihar for
establishment of Second Public Sec-
tor Steel Plant in Singhbhum District
on the Bihar-OriSsa border?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): In view
of financial and other constraints, an4
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the commitments already made under
the Sixth Plan, it would not be pos-
sible at- his stage to consider a pro-
posal for establishment of a steel
plant in Singhbhum District of Bihar.

Opening of more circle/Regional
, Offices in states by Geological
) Survey of India

3714. SHRI SOMIJIBHAI
Will the Minister of STEEL
MINES be pleased to state:

AND

(a) whether it is a fact that the
Geological Survey of India is opening
more Cricle Offices and also Regional
Offices in States where provision has
been made for the Geological Wing,
vChemibal Wing and Library;

(b) whether the actual utilisation of
the geological data collected by  the
scientific personnel through geophysi-
tal studies have further been verified
'or proved by ultimate systematic dril-
ling for net proving of additional
*mineral deposits;

(c) whether the vital activity of d*”
mond drilling is lagging behind even
through the geological mappng
has beeif*carried out for 100 years and
the actual utilisation of the data is
miserably overlooked;

(d) whether the systematic geologi-
cal survey and mapping of the coun-
try is proposed to be completed by
-1984-85 in hard rock areas of Orissa,
Bihar, Madhya Pradesh, Rajasthan
etc; and

(e) what policy/directives have been
given by Government to accelerate the
composite survey?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL .AND MINES (SHRIMATI RAM
DULARI SINHA): (a) No decision to
this effect has yet been taken.

(b) Yes, Sir.

(c) No, Sir. Geological mapping is
oriented with the primary objective of
building up geological knowledge and
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although this mapping is first step in
mineral search, it is not directly linked
with drilling programme.

(d) No, Sir.

(e) To accelarate composite surveys,
GSI has been asked to take up time
bound programmes of exploration in
respect of various important mineral
deposits, making increasing use <of
modern and sophisticated methods and
tools for this purpose.

Symposium of Development of under
privileged communities

3715. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister * of
HOME AFFAIRS be pleased to state:

-- (a), whether a symposium on prob-
lems of development of underprivile-
ged communities was held in Delhi
recently; !

(b) if so, the main Recommendations
of the,symposium in this regard; and

(c) whether any new planning stra-
tegy and other effective steps are pro-
posed by Government to bring  the
under privileged communities near the
educated population of the country?.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b), It is understood that such a
symposium was held in Delhi recently.
But since it was not held under Go-
vernment auspices and since the re-
commendations have not been receiv-
ed, Government have no knowledge.

(c) Strategy and action programmes
to develop the underprivileged com-
munities, mainly the Scheduled Castes
and Scheduled Tribes, have already
been put into effect. The strategy is
mainly through the 20-Point Program-
me of the Prime Minister, the Tribal
Sub-plan, the Special Component plan
for development of Scheduled Castes.
In the Tribal sub-plan, education has
been made as a key sector as one of

the four-fold objective.
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Induction of prince wangchuk as a
New Chogyal Sikkim

371e.
Minister of HOME AFFAIRS be plea-
sed to State:

(a) how many of Sikkim MLAs who
Wanted to induct Prince Wangchuk as
a new Chogyal of Sikkim had with-
drawn their signatures;

(b) constituency-wise those MLAs
who have not withdrawn their signat-
ures so far; and .

(¢) steps Government propose *0
take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):' (a)
On the evening of 19th February 1982,
the day of funeral of late Shri P. T.
Namgyal, ex-Chogyal of Sikkim, a
memorandum signed by ten MLAs and
three others is reported to have been
handed over to Shri Wangchuk Nam-
gyal 8/0 late Shri P. T. Namgyal. The
memorandum stated that the people
of Sikkim have decided to offer
traditional khadas (scarves) to the
“13th consecrated Chogyal of Sikkim”
Shri Wangchuk Namgyal. Six MLAs
later on withdrew their signatures and
sexpressed regrets.

() and (¢) Of the remaining four

MLAs. three namely Shri B. B.
Gurung, Jorethang constituency. Shri
Ram I"epoha, Pathing constituency and
Shri Padam Lai, Dentam -constituency
in a letter addressed to their leader,
stated that the entire consecration
ceremony was gone through in order
to uphold the past tradition and they
categorically stated that this was a
purely religious exercise. They further
maintained that their exercise was to
respect the tradition and they did not
attach either directly or indirectly
any political significance to the said
event. The fourth MLA Shri Dugo
Bhutia of Rakdong Tintek constituen-
cy has since resigned his seat from
~the Assembly.
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BICP Study on Automobile Tyres ; 1l
b >H;59. !
3717. SHRI VIJAYA KUMAR
YADAV: Will the Minister of INDUS-
TRY be please” to state:

(a) the findings of Bureau of. In-
dustrial cost and Prices (B.I.C.P.) on
the study of automobile tyres and

tubes prices;

(b) the steps, taken, tp irppj«hfnt
the recommendations, of Bureau of
of Industrial Cost and Prices; and

(c) the objections raised to the
scope of enquiry of Bureau of Indus-
trial Cost and Prices by Delhi Tyres
Traders Association?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (c). Government have since
received the report of BICP, whichf is
under consideration. It is not in the
public interest to disclose its findings
at this stage. [ )

In July 1982 the Delhi Tyre Traders
Association wrote to the Chairman,
BICP stating that the following facts
should be taken into consideration in
concluding BICP enquiry;,

(1) Investigation by BICP of the re-

cords of tyre companies at factory,
head office and at Sales offices;

(2) Correct production figures of
standard tyres/tubes, their marking

including under-invoicing of tyres
and tubes and so called ‘seconds™
tyres/tubes;

(3) Whether any Government agency
has tested the quality of under-in-
voiced tyres/tubes and the reason for
marketing these seconds’  tyres/
tubes at standard cost or at times at
discount;

(4) Whether BICP has established
the cost structure of small manufac-

turers of tyres/tubes;
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(5) Indiscriminate increase in
ratings and converting some of rayon
tyre into Nylon in the name of improv-
ing the quality; and

(6) Malpractice in the replacement

of tyres and tubes under the manu-
facturers warranty.

Doaatioa from Konuurd Adeaeur
Foundation of West Germany to
Institutions in India

3718.SHRI SUBHASH YADAV;

SHRI M. RAMGOPAL
REDDY:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Koroard Adeneur
Foundation of West Germany has its
offices in New Delhi and if so, since
when;

(b) what are the names of the re-
presentatives of the organisation in
India;

(c) whether this Foundation has
donated any money to Lokayan which
is a unit of the Centre for the Study
of Developing Societies and if so, the
details thereof; and

(d) whether this foundation has
donated any money to other institu-
tions in India and if so, what are
their names together with the money
donated since the foundation was set
up in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b). Kornard Adeneur Foundation
has its office at 101, Golf Links, New
Delhi. One Dr. Ludger Eling, was the
Programme Advisor of the Foundation
in India in 1967. Dr. Stoli J. is pre-
sently the representative of the Foun-
dation in India.
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(©) and (d). The Centre for Study

of Developing Societies is reported to
have received foreign contributions
from the Kornard Adeneur Founda-
tion for programme id.okayanM for

the period, 1980 to June, 1982 as

under:

Year Amount of
foreign contribution

1980 Rs. 7,66,3(41.25

1981 Rs. 10,73,031.6*

1982

(Upto June) Rs. 6,40,657.55

Diversion of Funds sanctioned for
Flan Schemes to Noa-PUn Schemes

3710.SHRI TRILOK CHAND;

SHRI JAIPAL SINGH
KASHYAP;

SHRI RASHEED MASOODr

Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that in most
of the cases the plan allocations made
for approved social welfare schemes
have been under-utilised by State
Governments and they have diverted

the allocations to non-plan schemes;
(b) if so, details thereof; and

(c) reaction of Government with re-
gard thereto?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (¢)
An outlay of Rs. 14.98 crores was pro-
vided for Social Welfare in the Annu-
al Plan 1980-81 for States and Union
Territories. Against this the expendi—
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lure was Rs. 14.56 crores which comes
t0 97 per cent of the approved outlay.
In 1981-82, against the approved out-
lay of Rs. 1936 crores, the probable
¢xpenditure is Rs. 23.73 crores. Hence
there has been no significant under-

utilisation of funds.

Modernisation and expansion of
IISCO

3720. SHRI  SURYA  NARAIN
SINGH: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether it is a fact that the
Indian Iron and Steel Company has
signed a draft contract with the Soviet
Tiajpromex-port and Gipromez for
the feasibility study for the proposed
modernisation and expansion of the

steel plant; and
(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI); (a) Yes,
Sir. A draft contract for preparation
of Feasibility Report has been signed
by Indian Iron and Steel Company and
V/o Tiajpromexport of USSR on 9th
October, 1982.

(b) The draft contract envisages de-

termination of optimum ways for
achieving higher technical level, up-
dating of technology, increase in pro-
duction volume and labour producti-
vity, improvement of quality of works,
betterment of working conditions and
“economic indices of  works perfor-
mance. The report is envisaged to con-
sider two alternatives for increasing

2541 LS—6.
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the production volume of steel to 1.6
—1.8 mtpa in two stages or 3.5—4.0

mtpa in three stages.

The feasibilityreport isexpected to
be submitted by
twelve months from the date of sign-

the Soviet side in

ing of the contract.
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Fixation of Tenure of Sub-Registrars
and Stamp Auditors in Delhi Admi-
nistration

3722. SHRI
WiU the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Collector of Stamps
Delhi Administration, has recommen-
ded for fixation of tenure for two
years in the case of Sub-Registrars
and Stamp Auditors in Delhi Admi-
nistration on the representation of
Stamp Auditors;

(b) if so, the reasons, for not im-
plementing the recommendations so
far;

(c) whether any Sub-Registrar has
completed more than three years of
service as such and has not been
transferred as Stamp Auditor so far;
and

KARTIKA 12, 1904 (SAKA)
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(d) if so, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b). According to the information
supplied by Delhi Administration, the
proposal of Collector of Stamps has
been rejected by them in view of the
general transfer policy which envisages
a tenure of three years.

(c) and (d). Yes, Sir. There has
been one case which has been due to
administrative reasons.

Car manufacturing Units

3723. SHRI KRISHAN KUMAR
GOYAL: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number of car manufactur-
ing units and their existing capacity;
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(b) the number of Car manufactur-
ing units proposed to be given permis-
sion for foreign collaboration and
their installed capacities;

(¢c) whether any study has been
made about the demand pattern and
car production by the present manu-
facturers and foreign collaborations;
and

(d) if so, the details thereof?,

THE MINISTER OF INDUSTRY
AND STEEL AND TvVIINES (SHRI
NARAYAN DATT TIWARI): (a)
The following units are licensed to
manufacture passenger cars for the
capacities indicated:—

(a) Hindustan Motors Ltd..
Calcutta — 30,000 nos. p. a.

(b) Premier Automobiles Ltd.,

Bombay — 18,000 nos. p. a.
(¢) Standard Motor  Products
Ltd., Madras — 2,600 nos. p. a.

In addition, the public sector project
Maruti Udyog Limited has been given
a letter of intent for the manufacture
of 1,40,000 passenger cars and light
utility vehicles per annum. Sunrise
Auto Industries Ltd., is registered
with the DGTD to manufacture 3000
vehicles per annum.

(b) No proposal for any other car
manufacturing unit is under the con-
sideration of the Government.

(¢) and (d). It has been estimated
that the demand for passenger cars by
1989-90 would be about 1,50,000 Nos.
per annum.

Manufacture of Carbon Brushes by
Railways
3725. SHRI = ZULFIQUAR  ALI

KHAN: Will the Minister of INDUS-
TRY be pleased to state:

Government have al-
to manufacture

(a) whether
lowed the Railways
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carbon brushes for use in their diesel
component unit at Patiala;

(b) whether it is also a fact that the
above item fall in the category  of
reserved items for small scale indus-
tries; and

(c) if so, the reasons for allowing
the Railways to manufacture this item,
when the demand has never exceeded
the supply/production capacity of this

item?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Ministry of Railways have reported
the setting wup of a captive and in-
house capacity for the manufacture of
carbon brushes at DCW/Patiala to ex-
clusively meet the Railway’s own re-
quirements. Under Sections 11, 11A
and 13 of the IDR Act, no licence or
permission is needed for the Central
Government or an undertaking fde-
partmentai) owned by the Central
Government for setting up a new in-
dustrial undertaking, manufacture <f
a new article and expansion of an
existing undertaking.

(b) Yes, Sir.

(¢) Ministry of Railways have re-
ported that quality of carbon brushes
used for traction application is of
paramount importance and any incon-
sistent quality can lead to serious re-
percussions in the shape of failure of
costly equipment, besides dislocation
of train service due to locomotive fail-
ures. Railways have been experienc-
ing difficulty with regard to the quality
of carbon brushes supplied by indi-
genous manufacturers. With a view
t0 safeguard costly and vital traction
equipment used on locomotives, Rail-
ways have decided to set up a captive
unit at DCW, Patiala to meet their
own demand. Carbon brushes needed
for applications other than traction
equipment used on locomotives, will
continue to be purchased from the
trade as hitherto.
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Manufacture of Power Generation
equipmeni by BHEL

3727. SHRI RAM PRASAD AHIR-
WAR: Will the Minister of INDUSTRY
be pleased to refer to reply given to
Unstarred Question No. 1589 on 13th
October, 1982 regarding manufacture
of power generation equipment by
B.HEL. and state the year-wise
break-up of information furnisheq in
the reply referred to above for the
last three years?

-
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
A Statement jndicating the year-wise
break.up in the last 3 years for ex=-
ports and commissioning of additional
power generation capacity is attached.
In fact, BHEL is essentially a supplier
of equipment and its supplies gene-
rally constitute 40 to 45 per cent of
the totai requirements of a power sta-
tion, depending upon the orders plac-

ed on it. The responsibility for com-
missioning rests with the concerned

power utility, e.g., State Electricity
Boards, N.T.P.C., NHP.C; etc:, ex-
cept in cases where BHEL has a con-
tract on a turn-key basis.

Statement

Statement  showing ysar-wise break-up of ganerating equipment and exports during the last three
years

(Rs. in lakhs)

Year Exports Physical
exports
1979-80 . . . . . . . 8500 5500
1980-81 . . i . . 11000 3100
1981-82 . : 5 . - ) . . 3 11400 1645
Year Thermal Hydro
scts scts
. . . . ' (MW) (MW)
1979-80 3 3 c : . o . - o 1150 394
1980-81 c . . . . . . 1190 307
1981-82 P : : o : 3 G 1620 380
3066 1081
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Setting up of Textile Machinery Ma-
nufacturing Units at Palghat

3728. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government’s attention
has been drawn to a study report by
experts which says that the climatic
conditions of Palghat are very suitable
for setting up textile machinery ma-
nufacturing units;

(b) whether Government have any
proposal at present to set up such
units in Palghat; and

Xc) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI); (a)
No, Sir.

(b) and (c). Government have no
such proposal.
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Discontentment on account of short
supply by Cement Factories

3730. SHRI MOTIBHAI R. CHOU-
DHARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that coun-
try is facing acute shortage of cement
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as the production falls short of the Exploitation of mineral wealth of
requirement as a result of which there Raja”tihan

is wide-spread discontentment and

the malpractices in factories further 3732.  SHRI RAJESH PILOT : WilT

the Minister of STEEL AND MINES

increase this discontentment; and
be pleased to state ithe steps taken-

(b) if so, action proposed to  be during the last one year to intensify

taken in the matter? and extend the exploitation of mine-

ral wealth of Rajasthan, in  parti-

THE MINISTER OF INDUSTRY cular of mica, asbestos, quarts and
AND STEEL AND MINES (SHRI phosphates?

NARAYAN DATT TIWARI); (a)

and (b). There is a general shortage
of cement in the country and as such THE MINISTRIES OF INDUSTRY

it has not yet been possible to fully AND STEEL AND MINES (SHRI-
meet the requirements. Every effort MATI RAM DULARI SINHA): Ex-

is being made to increase availability ploitation of minerals in Rajasthar*
of cement in the country by better is being carried out in the private
utilisation of existing capacity, sanc- sector as well as the public sector.
tioning additional capacities and allow- Important minerals like copper ore,
lead-zinc, silver ore, 'tungsten ore
and rock phosphate are at present
being worked in the public sector
aiFTR- B tls £ is 3IT  *TIV7T only. Quartz, Mica and Asbestos are

n ~i<hi J exploited solely in the private sec-
tor. To intensify and extend the ex-
ploitation of minerals, the  State
Government are granting  mining
leases according to the provisions of

THE MINISTER OF STATE IN

ing imports.

3731 . TFT vrwnfvn
TUFT wvpft &~ si'll1 W\ +H <

f*. Mines *and. Minerals  (Regulation &

Development) Act, 1957. A compara-

(R cpn TOR hRK  faRT tive statement of production of these-

TOfr (wwr) tt <hi$d *rt wrref minerals during the last two years in
sffr mr i Rajasthan is given below :—

3ff

Minerals Production (Metric-

(w) nf* At, sf , tonnes)

cif § «'t) “rr @r<u<h ? 1980 1981

1. Mica 909 1025-

2. Asbestos 29183 22734:

m ?w  arfr 3. Quartz 29120 40704

TOw»r (sf) atf* (*r) ~rfa* 4. Rock Phosphate 254836 399835-

AMK jf" A hil 0=heh TqeT fft
. D 11 teels p’ant hit b,
N 3rfr w r ir st smrte" urgapur a Iorfnp?)retzs p-ant it by
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wrz IVE sttt A 3RT  y* 3733.  SHRI A. K. ROY; Will the

frds 3ofe cprichr sttt sf Part Minister of STI.EEL AND MINES be
pleased to state:

*T bxh <BOT P M > (a) whether his attention has been
VWH Aol drawn to the news-item under the



177 Written Answers

caption “Durgapur Alloy Steels Plant
hit by imports” in the Statesman
dated 5 August, 1982;

(b) if so, specific particulars of the
items imported and their effect on
the items produced; and

(¢) reaction of Government there-
to?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Yes, Sir. Government’s attention has
been drawn to the news item in the
Statesman dated 7th August 1982.

(b) and (c). Bulk of the alloy
steel items can be imported under
the import policy for registered ex-

porters and flexibility provisions of
the import policy. Data for these
direct imports in 1981-82  onwards
is not available. With a view to
providifg protection to”the indigen-
ous alloy steel industry, import

duty on alloy steels has been in-
creased from 60 per cent to So per
cent with effect from 20th August,
1982,

Offices continuing in Bokaro Steel
Plant for more than three years.

3734. SHRI A. K ROY Will the
Minister of STEEL AND MINES be
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for more than three years with
particulars and period as on 1st Octo-
ber, 1982;

(b) particulars of the same in-
volved in criminal cases on the
charge of corruption and against
whom vigilance cases are there in
years 1980, 1981 and 1982;

(c) details of such cases and steps
taken thereon; and

(d) where any norm is followed
in the transfer of 'the executives; if
so, facts in details?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
The details are given in the state-
ment.

(b) and (c¢). Out of 20 officers
mentioned in the Annexure, three
officers were involved in  vigilance
cases during the years 1980, 1981 &
1982. Allegations against none of

these officers could be sustained after
detailed enquiry.

(d) Transfer of executives  are

pleased to state: done taking into account the Com-
(a) details of the top twenty offi- Ppany’s interests and  organisational
cers continuing in Bokaro Steel Plant needs.
Statement
SLNo Name Designation Date of posting in
BSL
1 2 3 4
S/Shri
I R.N. Ghosh General Manager (F&A) 5.2-79
2 M.F. Mehta General Manager (Works) 1-7-71
3  M.S. Venkataraman Dy Gen Manager (Services) 26-4-75
4 N. Janakiraman Dy General Manager (Mines & 12-1-76

Quarries) &
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I 2 3 4
5 V. Raju. 1-4-65
6 Gapt Kirpal Singh Chief Pilot Officer 13-6-77
7 S. K Basu A. G. M. (Mech) Oct ‘71
8 R. Krishnaswami A. G. M. (COBP) oy 48
9 M, R. Nanchahal A. G. M§ (Mfi) 1-3-72
10 S. C. Gupta C. F. M. 20-8-65
ii S.P. Prothia . A. G. M. (P&E) 28-4-71
12 B.N. Dutta C. E. (Elect) 1-4-65
*3  U. K. Chaubey . C. P. M- 19-6-78
»4 G.D. Singh A. G. M. (Iron) Kiriburu Jan. 1978.
*5 Dr. K. N. Khanna Director (Ms.) 20-1-75

16 A. K. Shrivastava Chief Architect & City*glanner 8-1-74

;17 D. L. Mukherjee o Add. Chief Engineer August, 1965

18 K. D.Jha Town Administrator October, 1975
19 Lt. Col. G. Williams Addl. Chief Engineer (EP) 28-8-72
20 C. L. Kapoor Chief (P&A) 4-3-64

Allotment of Scooters by M;/s.
Maharashtra Scooters

management of Maharashtra Scooters
Limited on priority basis in special
circumstances in accordance with
3735. SHRI BHEEKHABHAI : Will their corporate policies.

the Minister of INDUSTRY be pleas-

ed to state: (b) It is reported that 126 Priya

Scooters have so far been allotted by

(a) whether scooters are not being the Management to various persons
allotted by the Board of Directors since inception.
of M/s. Maharashtra Scooters strict-
ly on 'the basis of genuine waiting
list; and WEVACT! X 4T faRTT
(b) if so, the number of persons ‘M'l farr 44i<i  JFPn”nr
who have been issued Scooters on U fil %T "i'i
priority basis; when and to whom
Aallot;e(:)djdurmg}gt?;{) last five years end- 3736- SITPft - SRT
ne une ' *nft zrf sTemr sffi sfronf fa
THE MINISTER OF INDUSTRY « A
AND STEEL AND MINES (SHRI ) win Ja_ttkt
NARAYAN  DATT  TIWARI) X "I IRTNITIE 8B (SR
(a) The company has reported that qR falolTT q*ng4>K s f*rferal

Priya scooters are now allotted by

m tot ter N
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*) $, ef TIT 3ICT
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?rfrr tot N i
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A~ 5TRT fHMTI<) » ATeft » 1 TAT
rm  4jtifobi< AfdiiK fcTRrsfit  *rf

TTtr: TR ~ ATcft IR- rra
f3AR "c¢Tf"n AN ARt i tot-
«R Noo5 M w

dl<w T 1 fSTIT UTIRr if TRZT
br Tifirffzrf as fiWRcff qT  3TtmxcT
TF&- ?RaPR SFt fRR 1 STM ATeft

M1 rHTET f'/RN" f*RT "TRIT "'/ *

Demand of iron and steel for small
Scale industries in Orissa

3737. SHRI ARJUN SETHI : Will
the Minister of STEEL AND MINES
be pleased to state: U

(a) the demand of iron' and steel
for small scale industries in Orissa
during 1981-82;

(b) whether Government of Orissa
had submitted its demand in writing
to Central Government in this res-
pect?

(¢) if so, the details thereof; and

(d) what was the quantum of iron
and steel supplied to the State by
the Central during that period?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to

(d). There is no statutory control on
distribution of iron and steel and
neither is steel allocated State-wise
Small Scale Indusries receive their

supply of iron and steel materials
through the respective State Small
Industries Corporations, sizeable

quantities are also received by them
directly from the main producers’
stockyards in case such small scale
units are in the Compact Group of
of Industries or Essentiality certificate
holders, or have substantial quarterly
off-take in the past etc. Against the
demands of the Orissa Small Scale
Industries Corporation, 2000 tonnes
of pig iron and 13,692 tonnes of
steel were allocated to  them in
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1981-82. Against these allocations,
actual supplies were 1.564 tonnes of
pig iron and 10,879 tonnes of steel.

The total quantity of iron and steel
materials supplied to consumers in
Orissa during 1981-82  from main

producers is given below :—

1981-82 (in tonnes)
Pig iron 48,415
Steel 251, 379
20-Point  Programme in K.V.I.C.
tt

3738. SHRI ARJUN SETHI : Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether any new scheme has
been framed to impart a thrust to
the 20-Puint economic programme in
Khadi and Village Industries Com-
mission recently; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIW ARI)
(a) and (b). In the implementation
of the 6th Plan, the Khadi and Vil-
lage Industries Commission has laid
due emphasis on many of the points
in the new 20 Point Programme
which concern the KVI Sector. In
backward and hilly areas, and areas
where there is a concentration of tri-
bals and other weaker sections the
Commission has liberalised the pat-
tern of assistance.

The share of Scheduled Castes and
Scheduled Tribes in KVI employ-
ment is proposed to be increased
from 23 per cent (in 1979-80) to
36 per cent by the end of 1984-85,
and the share of women from 45 per
cent to 47 per cent, A Committee
constituted by the Commission has
made several recommendations for
upgradation of technology in the KVI
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sector; these are already Dbeing im-
plemented by the Commission. The
Commission has also indicated its
preparedness to implement the Inte-
grated Rural Development Program-
me in 200 selected block3 in 1982-83
and in another 300 selected blocks in
1983-84 where the Commission has
got the necessary institutional in-
frastructure.

Sponge Iron Plant in Andhra Pradesh

3739. SHRI ANANTHA RAMULU
MALLU: Will the Minister of STEEL
AND MINES be pleasec{/ to state:

(a) whether the  Andhra Pradesh
Industrial Development Corporation
has applied for a spongs iron p:ant in
addition to the existing pilot project
of Sponge Iron India Limited:

(b) if so, whether Central Govern-
ment have considered the proposal.

(c) when it is likely to be set up:
and

((d) the efforts being made for speedy
implementation of the project?

THE MINISTER OF INDUSTRY
STEELL AND MINES (SHRI NARA-
YAN DATT TIWARI): (a) Yes. Sir.

(b) to (d). The proposal is under
consideration of Government.

Small Industrial Units

3740. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state:

(a) the State-wise number of small
industrial units as in 1979, 1980 and
1981 and upto 31st August, 1982;

(b) the total demand  of iron and
steel for small units, State-wise, dur-
ing the above period; and
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(b) the total demand of iron and
steel for small units, State-wise, dur-
ing the above period; and

(c) the total allotment of raw mate-
rial, State-wise during the years 1980,
1981 and upto 31 August, 1982?

THE MINISTER OF INDUSTRY
AND STEEL AND  MINES (SHRI
NARAYAN DATT TWARI): (a) State-
wise number of registered small in-
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dustrial units is given in Statement I.

(b): There is no  system of State-

wise assessment of demand for Iron

and Steel items.

(c) State-wise allocation of Iron and
Steel Items made to  State Small In-
dustries Corporations  are given in
Statements Il and III attached.

Statement I

STATEMENT SHOWING NUMBER OF UNITS GRANTED PERMANENT REGISTRATION
BY STATE DIRECTORATES OF INDUSTRIES.

SLNo. Name of State/Union Territory

I 2
I Andhra Pradesh
2 Assam
3 Bihar
4 Gujarat
5 Haryana
6 Himachal Pradesh .
7 Jammu & Kashmir
8 Karnataka
9 Kerala .
10 Matlhya Pradesh
11 Maharashtra .
12 Manipur
>3 Meghalaya
>4 Nagaland
>5 Qissa
16 Punjab .
17 Rajasthan
18 Tamilnadu
>9 Tripura
20 Uttar Pradesh
21 West Bengal
22 Sikkim .
23 Andaman & Nicobrr

Number of units as on 31-12-1981

1979 *980 1981

3 4 5
20207 22231 25047
3461 3677 4%52
17788 20937 25046
24189 27790 31676
14470 17685 23492
4463 5433 6087
4432 5966 7824
15627 17640 20174
13984 16524 19418

24636 31302 39723

25983 3525 37250
1687 3073 3422
304 327 393
203 283 366

6207 8036 9586

28818 33532 40735

21164 23930 30359
24320 30397 36666
996 1126 1188

29000 33364 38853

96200 100019 104099*
21 25 36
73 9i 137
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2 3 4 5

Arunachal Pradesh >45 168 189

Chandigarh . . . . . . . 811 948 1090

Dadra & Nagar Havcli 114 132

Delhi 11006 12107

Goa Daman & Diu . . . . . *3%3 1469 1666

Laccadiva's Minicoy & Minidive Islands nil

Mizoram . . . . . . . 289 47% 599

Pondicherry . . . . . . 886 982 1150
39%75° 453804 522662

on 31-3-1981
Note: Details of registered wunits, as on 31-8-82 is not readily available.

S.No.

Statement II

ALLOCATION OF STEEL MATERIAL TO STATE SMALL INDUSTRIES

SSIC 1980
m

1 2 3
1 A-xdhra Pradesh . . . . . 290
2 Aranachal Pradesh . . T I+1
3 Aisam/Hills . . . . . . . 1.1
4 152
5 Chandigarh e 130
6 Dadra & Nagar Havel j. . . . . 10

7 45-i

8 Goa . . . . . . . . 50
9 Gujarat . . . . . . . 53'0

10 Himachal Pradesh. ..o 45
U H aryana . 40-1
12 Jamma & Kashmir e 190

(’°000 Tonnes)

1981-82

250

40-3
50

441
40
343

18-6

1982-83
(April to
Augustj

929
050"
3*73,
4-27
4-11
0-52~
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18g

>3 Karnataka

14 Kerala . .
15 Midhya Pradesh

16 Maharashtra . A
« Manipur

18 Meghalaya . . . .

*9 Mizoram . . . .

20 Nagaland

21 Orissa

22 Pondicherry

23 Punjab .

24 Rijisthan

25 Tamil Nadu

26 Tripura

27 Uttar Pradesh

28 West-B ngal

Total:

Statemeat III

Written Answers

3 4
290 24-8
279 N 23'3
211 19-1
550 45-1

-0 1e1
0-2 03
0" 03
IO i-6
16 1 13-7
23 %7
499 442
250 23-2
290 23-0

1+1 i-3
40 37-5
364 30-9
5764 502-6

190'

183-82

ALLOCATION OF PIG IRON TO STATE SMALL INDUSTRIES CORPORATIONS

S.No.  SSICi

1 Andhra Pradesh

2 Assam

3 Arunachal Pradesh
4 Bihar

5 Chandigarh

6 Delhi

7 Gujarat

(1000 Tonnes)

1980-81  1981-82 1982-83
(April to

Aug. 82)

12+0 4-37

”

20 104

30 1*67
30 1*%67

60 2-50

84-0 250
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8 Hiimchal Pradesh
9 Haryana
10 Jammu & Kashmir
11 Karnataka
12 K'-rala
13 Midhya Pradesh
14 Miharashtra .
15 Goa
16 Dadra & Nagar Haveli
17 Mizoram
18 Manipar
19 Meghalaya
20 Nagiland
21 Orissa
22  Pondicherry
23 Punjab .
24 Rajasthan
25 TimilNidj
26 Tripura
27 Uttar Pradesh

28 West Bengal

Note: There was no system of allocation

Shortage of Raw Materials for Paper
Industry

3741. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is fact that the sup-

plies of raw materials for the manufac-
ture of paper are getting reduced day
by day and there is likelihood or se-
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Written Answers 192

3 4
o* 17

300 9-58
083

120 437
40 1-46
20 104
36-0 11-67
0,08
20 1-04
017
i03-0 33-75
120 396
43*0 16-67
72-0 23-12
48 o 15-83
Total 484-0 160-0

ng 1980-81.

vere shortage of paper in the near
future;

(b) steps Government have taken
or propose to take in the matter;

(c) the estimated demand of the
paper in the country during the next

five years; and

(d) steps taken to meet the de-

mand?
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THE MINISTER  OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) and (b)
The availability of¥ traditional forest
raw materials for the manufacture of
paper is like.y to decrease. = However,
steps have been initiated o raise cap-
tive pulpwood plantations for the in-
dustry. Successful achievements
have also been done in producing
paper from secondary raw materials
like . agricultural residue. These
efforts would to a large extent elimi-
nate the likelihood of shortage of

paper in future.

() and (d) The Flanning Commis-

sion’s estimate of demand of paper
and paper board bY 1984-85 is 15.40
lakhs. As against the required instal-
led capacity of 20.5 lakh tonnes, it is
expected that the installed capacity
would reach a level of nearly 25 lakh
tonnes by 1984-85. Government have
ffered
encourage the growth of capacity in

the paper industry: —

the following incentives to

(1) Promoting the setting up of
paper mills based on secondary raw
materials which  does not involve
foreign exchange  expenditure has
been delicensed.

(2) Excise rebates have been
offered for the use of unconvention-
al raw materials, utilisation of
bagasse and for writing and print-
ing oaper manufactured by new
uni<ts.

(3) The facility of imports of
second hand paper plants of capa-
city unto 30 tonnes per day was
allowed till 31-3-81, and this result-
ed in substantial addition to capaci-
ty. Ac sufficient capacity has been

2541 LS—7.
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sanctioned, and with a view to de-
velop  indigenous capacities, the
scheme was withdrawn after 31-3-82.

(4) The import of pulp has been

liberalised.

(5 The import duty to waste
paper used for paper making has
been waived.

k
Foreign Collaboration in. setting-up of
Companies

3742. SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI DAYA RAM SHAK-
/! YA:

Will the Minister of INDUSTRY be
pleased to state:

(a) the total number of companies
set up in the country with foreign col-
laboration, technical as well as finan-
cial, separately as at the end of 1981:
and

(b) the share of America. Britain,
West Germany, Japan, France and
Itally in these concerns?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRT
NARAYAN DATT TIWARI): (a) 1756
foreign collaboration proposals were
approved during the last five years
(1977—1981) out of which 233 involv-
ed financial participation. Follow up
of theseapprovals and monitoring
their implementation is the responsi-
bility of the Administrative Ministries,
No centralised information is availa&le
about the number of foreign collabo-
rations which have fructified till the
end of 1981.

(b) The share of Amercia, Britain,
West Germany, Japan, France and
Italy in these approvals is indicated at
Statement.
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Statement

STATEMENT SHOWING COUNTRY-WISE BREAK-UP OF THE FOREIGN COLLADO
RATION APPROVALS ISSUED DURING THE PERIOD I 77 TO I9U

N> N.m” ofthe Country 1977 >978
Tot* Fin. Tot.

1 USA. . 54 6 59

2 Britain . 1 50 9 6l

3 TRG . . . 55 5 58
4 J.pm . 20 30 28
5 France . 14 1 21

6 Ttaly 10 1 13

“Import and manufacture of computers

and computerised typewriters in the
country"
3743. SHRI MOHANLAL PATEL:

Wid the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that Com-
puters and computerised typewriters
are being imported;

(b) if so, from which country and
the amount involved annually;

(¢) whether there is any proposal to
manufacture computers and computer-
ised typewriters in the country; and

(d) if so,
by when?

the details thereof and

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a)
Yes, Sir.

(b)
from the USA; USSR, UK and France
etc. The total c.i.f. value of computers
(including computerised typewriters)
cleared for import by the Department
of Electronics during 1931-82  was
about Rs. 25 crores.

Computers are being imported

Written Answers 196
1979 198° 1981

Fin. Tot. Fin. Tot. Fin. Tot. Fin.
16 48 9 25 19 85 >5
5 63 9 110 17 9 9
8 55 5 100 10 74 A4
3 12 34 5 27 4
17 I 24 5 23 3

(c) and (d) The country has a major
and broad-based programme of manu-
facture of computers. Details are set
out in Statement. Many of the com-
panies which have been issued indus-
trial approvals for manufacture of
Mini/Micro-computers based systems
have capability to manufacture word
processors matching the growth and
demand. At least five manufacturers
have already commercialised different
models of word processors using im-
ported peripherals and indigenised
CPU.

Statement

To have a broad base of manufac-
ture and applications of smaller com-
puters, an industrial and technology
policy for minicomputers and micro-
computers was formulated and an-
nounced by Department of Electronics
in early 1979. Over the last 3£ years,
85 industrial approvals for such sys-
tems have been issued by the Depart-
ment of Electronics—25 in the large
scale sector and 60 upto June 1982 in
the small scale sector. During 81-82
10 of those units were in production
with a total turnover of Rs. 18 crores.

In addition small to medium sized
computer have been manufactured also
by ECIL and ICIM. The total value
of production of computers and com-
puter based systems has increased from
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Rs. 9.8 crores in 1976-77 to Rs. 30 crores
in 1981-82.

Apart from direct manufacture of
computer hardware (whether central
processors or peripheral units), the
Department of Electronics has also
been promoting the system engineer-
ing, software development and hard-
ware-software integration of com-
puters. A notable example of this ap-
proach is the INTEGRA family of
computers which the Computer Main-
tenance Corporation has  developed.
The price of sub-systems of computer
hardware bought on an DEM basis from
specialised manufacturers of the sub-
system involved, is much less than
when the entire computer in integrated
form is imported from a single foreign
manufacturer. Furthermore, as the
system integration is intensive in high
level engineering man-power doing it
locally makes it cheaper than when
done in a highly industrialised country.
Consequently, INTEGRA-type sys-
tems can result in considerable sav-
ings in foreign exchange when com-
pared to the complete import of equi-
valent systems.

The systems engineering and integra-
tion approach is also being applied to
computer-based total systems function-
ing on a real-time or online basis. As a
result of active promotional and co-
ordination by DOE, ECIL, for instance,
is in the process of undertaking Data
Acquisition Systems for thermal power
plants and Telesupervisory Control
Systems for oil platforms and pipelin-
es both on the basis of foreign tech-
nology, while CMC is undertaking a
sophisticated Image processing Sys-
tem for the Department of
space. Both CMC and ECIL
are undertaking, on the basis of in-
digenous know-how, the systems en-
gineering, software development, and
system integration of computer-based
Message Retransmission/Switching Sys-
tems for the Overseas Communication
Service, the Civil Aviation Depart-
ment and the Press Trust of India.
Taken together, these will result in
import substitution of a few tens of
crores of computer-based systems over
the next 3-4 years.

KARTIKA 12, 1904 (SAKA)

, the Code of Criminal

Written Answers 198

Assent to Bihar Bills

3744. SHRI A. K. ROY: Will the

Minister of HOME AFFAIRS be plea-
sed <to state:

(a) names of the Bills received

from Bihar for President’s assent in.
last six monhs; and

(b) the steps taken thereon, facts
in detail?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b) The required informa-

tion is given in the enclosed state-
ment.

Statement
(ASSENT TO BIHAR BILLS)
The following six Bills have been

received from the Government of

Bihar for President’s assent during
the last six months:

1. The Wakf (Bihar Amend-
ment) Bill, 1982.
2. The Public Wakf (Extension

of Limitation) (Bihar Amendment)
Bill, 1982.

3. The IndianPanalCode and

Procedure
(Bihar Amendment) Bill, 1982.

(4). The Code of Criminal Pro-
cedure (Bihar Amendment) Bill,
1982.

5. The Kumardhubi Engineering
Works Ltd. (K.E.W)) (Acquisi-
tion and Management) Bill, 1982.

6. The Bihar Land
(Amendment) Bill, 1982.

Reforms

Assent of the President has already
been given to the Wakf  (Bihar
Amendment) Bill, 1982 and the Pub-
lic Wakf (Extension of Limitation)
(Bihar Amendment) Bill, 1982. The
remaining four Bills are under con-
sideration of the Government,
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Wage Negotiation for Workers or
Hindustan Steel Works Construc-
tion
Limited

3745. SHRI A. K. ROY; Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any wage negotiation
is going on for the workers in the
Hindustan Steel Works Construction
Ximited; if so, facts in detail;

(b) dates on which such negotia-
tions were held and the amount
so-'nt on such negotiations as T.A.,
D \  and other allowances both for
the officials and the representatives
of the union; and

(c) whether any result has been
achieved and if so, facts in detail?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(c). Information 1is being collected
and will be laid on the Table of
the House.

Time Bound Programme for Explo-
ration of Mineral Resources

3746. SHRI NAVIN RAVANI: Will
the Minister of STEEL AND MINES
be pleased to state:

Ta) whether it is a faot that a
time-bound programme on  priority
basis has been prepared to imple-
ment the exploration of mineral re-
sources in the country;

Yb) if so, the details  thereof;
and
(c) the achievement made during

the year 1981-82 in this respect?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA): (a)
m*nd (b) Geological Survey of India
is actively engaged in exploration of
irarious minerals in the country, and
time-bound programmes have been
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formulated for certain minerals which
are of immediate importance for the
country, like Manganese ore, tin,
tungsten, chromite, base-metals,
phosphorite/apatite, diamond, gold,
mercury, coal and potash.

(¢) The main achievements during
1981-82 in this respect are given
below:

(i) 23—50 million tonnes of re-
serves of manganese have been
established in M.P, and Maha-
rashtra;

(ii)) A number of tin-bearing
pegmatites have been established
in Orissa;

(iii) 112 million tonnes of chro-
mite reserves have been identified
in Orissa;

(iv) Copper mineralisation pros-
pects have been located in Bihar,
Orissa and Rajasthan;

(v) 13 million tonnes of ohospro-
rite have been established in
Madhya Pradesh;

(vi) 199 pieces of diamonds have
been recovered in Andhra Pradesh;

(vii) New zones °* £°Id minera-

lisation have been located in
Andhra Pradesh and Karnataka;

(viii) Additional reserves of
1413 million tonnes of coal from
23 coalfields have been established;

(ix) 125 million tonnes of lignite
have been estimated in the Lignite
fields of Tamil Nadu.

Import of Cement

3747. SHRI NAVIN RAVANI:
SIIRT MOHANLAL PATEL:

Will the Minister of INDUSTRY be
pleased to state:

(a) the quantity of cement likel
to be imported during the year
1982-83;
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(b) the foreign exchange involved
in import of cement during 1980-81
and 1981-82; and

(c) what steps are being taken to
increase the production of cement
within the country to save the
foreign exchange?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI); (a)
With the introduction of the scheme
of partial de-control of cement with
effect from 28th February, 1982, im-
port of cement on Government ac-
count has been discontinued. Cement,
however, is allowed to be imported
under selective OGL by the STC or
by one public sector agency in each
State/Union Territory Administra-
tion, to meet the requirement of ac-
tual users. It is, therefore, difficult
to indicate the likely quantity of
cement to be imported during 1982-
83.

(b) 1980-81 Rs. 118.44 Crores
1981-82 Rs. 100.83 Crores.

(¢) Every effort is being made to
increase the production of cement
in the country by making available

infrastructure inputs to the extent
possible.
Allotment of Land to Scheduled

Castes/Scheduled Tribes of Rajokari
Villages Delhi

3748.SHRI BHEEKHABHAL: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 2891 on 28
July, 1982 regarding allotment of land
to Scheduled Castes/Scheduled Tribes
of Rajokari Village, Delhi and state:

(a) whether there is no proposal to
allot land to Scheduled Castes in
village Rajokari, Delhi-38 when in
every village the land has been allot-
ted to Scheduled Castes;

(b) whether Gaon Sabha of the
village has not passed the requisite

resolution despite various instructions
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to this effect and even the Scheduled
Castes have not come forward for the
same; *

(c) whether the Gaon Sabha of
Village Rajokari is dominated by
Caste Hindus and as such they have
not passed “ny resolution to allot the
land to Scheduled Castes; and

(d) whether Union Territory Ad-
ministration has got the powers to
allot land to Scheduled Castes without
any recommendations from  Gaon.
Sabha; if so, the reasons for delay
in allotment of land?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
The U.T. Administration has reported
that no proposal is underway ta allot
land in the village.

(b) The U.T. Administration has
reported that no such resolution has.
been passed.

(c) The U.T. Administration  hasp
informed that approximately  thirty
percent of the village population con-
sists of Scheduled Castes. All people
residing in the Gaon Sabha area and
eugible to be registered as voters are
the members of Gaon Sabha. How-
ever the Gaon Panchayat Rajokari*
the executive body of the Gaon Sabha
consists of ten members of whom 6
are Scheduled Castes. Generally the
executive body passes resolutions.

(d) The U.T. Administration has
reported that they have powers in
respect of superseded/partially super-
seded panchayats.

Construction of Speed Breakers la
Karol Bagh

3749. SHRI BHEEKHABHAIL: Will
the Minister of HOME AFFAIRS
pleased to refer to the reply given to
Unstarred Question No. 3056 on 28
July, 1982 regarding construction of
speed breakers in Karol Bagh and
state:

(a) whether it is a fact that the
Traffic and Transport Coordination
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Committee has approved the construc-
tion of speed breaker at Abdul Aziz
Road;

(b) if so, the reasons for the delay
in constructing the same;

(¢) how much time it will take for
approval from Traffic & Transport
Coordination Committee to construct
the speed breakers at Kishan  Dass
Marg when the same has been approv-
ed by the Deputy Commissioner ot
Police Traffic® New Delhi; and

(d) whether it is a fact that there
is a Post Office and a school on the
main Gurdware Road, if so, why
speed breaker cannot be constructed
there in the interest of school child-
ren and general public?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir.

(b) The Municipal Corporation of
Delhi has sought reconsideration of
the recommendations of  the Traffic
and Transport Coordination Commit-
tee to construct speed breakers on
Abdul Aziz Road, as the recommenda-
tion is not in conformity with  the
guide-lines framed by the Road Safety
and Traffic/ Transport Engineering
Committee, according to which 110
speed breakers should be permitted
on main roads with right of way of
24 Mtrs. and above.

(c) The proposal for construction
of speed breakers at Kishan  Dass
Marg will be considered in the next
meeting of the Traffic and Transport

Coordination Committee.
%
(d) From the Traffic point of view
it  not safe to provide speed brea-
ker on main roads which have heavy
traffic.
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Vacancies of Section Officers (Exami-
nation Quota in LB.

3750. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) the number of vacancies of
Section Officers (Examination Quota)

in the Intelligence Bureau during
1981-82;
(b) whether ad these vacancies

were referred to Union Public Ser-
vice Commission for the examination
conducted in the year 1981; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
to (c¢) During 1981-82. 27 vacancies
arose in the examination quota  for
the posts of Section Officers in the
Intelligence Bureau.  Out of  these
10 vacancies were filled on the basis
of results of U.P.S.C. examination
conducted in 1980. Out of the ba-
lance of 17 wvacancies, 8 vacancies
were intimated to U.P.S.C. to be
filled on the basis of 1981 examina-
tion. It has been decided, in the
interest of proper cadre management
and to avoid stagnation at a later
date, to fill up the remaining 9 vacan-
cies on the basis of subsequent
examinations.

“Prosecution Launched for Industrial
Pollution”’

3751. SHRI DIGAMBER  SINGH:
Will the PRIME MINISTER be pleas-
ed to state:

(a) the particulars of the prosecu-
tions launched or other action taken
against the industrialists for water and
air pollution caused by their plants in
the various parts of the country since
enforcement of the law on the subject;

(b) the outcome of such
tions; and

prosecu-
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(c) how far Government have suc-
ceeded in  eliminating the constant

health hazards posed by some of these
units by way of pollution of air and
water in their vicinity?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to
(c). The information is given in the
attached statement.

Statement

According to theinformation fu-nished by the Central Bo .rd foi the Prevention and Control o f
Wat;.- P >1ld‘iJn, the p J3itioa regarding prosecutions launched and the outcome then ofis given below:

Namr ofthe State Board

Andhra Pradesh
Bihar

Gujarat
Himachal Pradesh
H .ryana
Kirnataka

Kerala

Punjab

M iharashtra

R jistban

UtUr Pradesh !
West Bengal

Central Board

VViti the ciastant efforts mid'; by the Central and State Board? the situation ofenvironmen-

No. of No. ofc'IS No. or
Prosecution ~ WON/LOST c <s
made withdrawn/
compro-
mised
5 1
5 o
2 2
87
3 o
4 2
19 o 1
88 10 24
84 10 2 24
18 1
2
56 6 6

tal ?>!lution ciuied by industrial units is expected to improve gradually.

Export of Iron Ore

3752.. SHRI DIGAMBER SINGH:
Will the Minister of STEEL AND MIN-
ES be pleased to state;

(a) whether Japan has suspended
iron ore imports from India;

(b) if so, the reasons therefor;
(c) the anticipated loss to India

in terms of foreign exchange as a
result of this; and

(d) what action has been taken
explore alternative markets for ex-
port of iron ore?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
The Ministry is not aware of any such

decision taken by Japanese importers.

(b) to (d) Do not arise.

to
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Production of T.V.S. Moped

3753. -SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minis”r of IN-
DUSTRY be pleased to state:

(a) whether the T.V.S. group has
been producing T.V.S. moped;

(b) if so, the licensed capacity per
annum; and

(c) the actual production this year?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
M/s. Sundaram Clayton Ltd. are ma-
nufacturing the TVS-50 moped.

(b) The licensed capacity is 60,000
nos. p.a.

(¢) Production from April to  30th
September, 1982 has been around
27500.

Expansion of Enfield India Limited

3754. SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Enfield India Limited.
Madras has submitted any expansion
programme;

(b) if so, the details thereof; and

(c) when it was received and the

nature of disposal?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (c). Messrs Enfield India Ltd. ap-
plied for substantial expansion for an
additional capacity of 1,00,000 nos.
for the manufacture of Motor-cycles,
Motor-cycle engines and Mopeds on
31st Aug ’81. A letter of intent ap-
proving the following capacities was
issued to the Company on 28th July,
1982:—

Motor cycles above 100cc ; 15,00 nos.
Motor eycles/mopeds below
100 cc : 75,000 nos.
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Scarcity of Levy Cement in Ludhiana
and Amritsar

3755. SHRI R. L. BHATIA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that in
Ludhiana in Punjab, while free sale
cement is available in abundance,
there is an acute scarcity of levy ce-
ment;

(b) if so, the reasons therefor; and

taken to make

(c) the steps being
in adequate

available  levy cement

. quantities in the industrial centres of

Punjab like Ludhiana and Amritsar?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAn DATT TIWARI (a)

to (c). Major part of the allocation of
cement for Punjab is made on cement
factories in Rajasthan. Due to con-
tinuing power cuts in Rajasthan, pro-
duction of cement in these factories
has not picked up. This has resulted
in some shortfall in supply of cement
to Punjab particularly during Quar-
ter II1/1982 (July-September). The
position is, however, constantly re-
viewed and despatches of levy cement
in October, 1982 under pubiic sale
category has improved. 10,551 tonnes
of cement were despatched to Pun-
jab as against a pro-rata allocation of
«6,710 tonnes for the month of Octo-
ber, 1982.

Allotment of House Sites in Andaman
and Nicobar Islands

3756. SHRI MANORANJAN BHAK
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) how many house sites have been
allotted under the 20-Point Program-
me in Andaman and Nicobar Islands,
tehsil-wise,



209 Written Answers

(b) number of meetings heid and
under whose chairmanship, date of
issue of letters and when possession
of sites was handed over to the allo-
ttees; and

(¢) how many  house sites have
been allotted in Port Blair Municipal
area under 20-Point Programme and
whn is thz Chairman of the allotment
committee?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH):
(a) In all 705 house sites have been
aliotted in the year 1982-83 under the
new '20-Point Programme’ in Anda-
man and Nicobar Islands so far. Of
these 504 are in Port Blair Tehsil and
201 in Digglipur Tehsil.

(b) Five meetings of the Land
Advisory Committee of Andaman and
Nicobar Islands have been held so far
under the Chairmanship of the Coun-
sellors S/shri A. P. Abdulla Kutty
Nagen Hauder, Nalini Ranjan Mondal
and Nehchal Singh Chawla. Qut of
the 705 house sites allotted so  far,
186 licences were issued in Havelock
(South Andaman) on 5th July, 1982
and their physical possession is being
handed over to the allottees. In the
remaining cases the licences are under
issue.

(¢) Shri Nehchal Singh Chawla,
Counsellor for Revenue js the Chair-
man of the House Sites Allotment Ad-
visory Committee, Port Blair Munici-
pal Area. No house sites have, how-
ever, so far been allotted in this area
in 1982-83 under the '20 Point Pro-
gramme’,

Import of Maruti Cars in CKD
condition

3757. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of INDUSTRY
be pleased to state:

]

(a) whether to start with, the Mar-
uti Car will be imported in CKD.
condition,
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(b) if so, its landed cost and the
cost at which it ig likely to be sold to
the public;

(¢) how many cars will be imported
in C.K.D. condition in the earlier
stages annuaily; and

(d) the produciion target when the
entire car is manufactured at Maruti
works in Indiz and the probable ex-
factory cost at which it will be sold?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI

— =MRARAYAN DATT TIWARID: (a)

No, Sir. The complete car will not
be imported in C.K.D. condition.

(by and (c). Do not arise.

(d) The production in Maruti is ex-
pected to reach 1 lakh vehicles in
19838-89 when the imported content
will be less than 5 per cent. The
cars will constitute 40 per cent of the
production.  The ex-factory net dea-
ler price of the car at this stage is es-
timated to be about Rs. 35,000/- at
1982 prices. s

Survey of Pollution of Major Indian
Rivers

3758. SHRI DAULATSINHJI JAD-
EJA: ill the PRIME MINISTER be
pleased to state:

(a) whether any survey of the pol-
lution of major Indian rivers has been
carried out by Government from time
to time;

(b) if so, the findings thereof; and

(¢) the suggestions made to purify
the water?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
é‘SHRI DIGVIJAY SINH): (a) Yes
1r,

(b) The detailed analysis of data
f:o]]ected from survey of rivers is be-
ing done by the Central Board for
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the Prevention and Control of Water
Pol.ution. However, from the prelimi-
nary analysis it is observed that riv-
ers and streams are generally polluted
in the stretches immediately down
stream of large industrial and urban
complexes.

(c) The Central Board and the State

Boards for the Prevention and Control
of Water Pollution are taking neces-
sary steps under the provisions of the
Water (Prevention and Control of
Pollution) Act, 1974 for the preven-

tion and control of Pollution of rivP***«w

and streams.

Industrialisation of Backward Dis-
tricts by K. V. 1. C
3759. SHRI CHINTAMANI JENA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Khadi and Village in-
dustries Board has decided to adopt
certain industrial backward districts to
generate employment opportunities in
rural areas under the 20-Point Pro-
gramme;

(b) if so, the names of the districts
in each State being adopted by the
Board; and

(c) the time by which these will
start functioning?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (c). The Khadi and Village Indus-
tries Commission have already started
implementing special programmes in
the Bijapur and Chitradurga districts
of Karnataka and in the Raibareli and
Sultanpur districts of Uttar Pradesh
with a view to  providing rural em-
ployment. Similar programmes are
likely to be undertaken in other
States too.  Besides” the Commission
have also indicated their willingness to
implement the integrated rural devel-
opment programme in selected blocks
in various States where they have the
necessary institutional infrastructure.
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Supply of Cement to Orissa to face
flood situation

3760. SHRI CHINTAMANI JENA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Orissa Government
have sent an extra demand of cement
to face the flood situation in the
State; and <

(b) if so, the quantity demanded
and the quantity likely to be supplied?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
and (b). The State Government  of
Orissa have requested for an addition-
al allocation of 23,000 tonnes of cem-
ent in connection with flood relief
works in the State. The State Gov-
ernment have been requested to reas-
sess the requirements in the light of
additional allocation of 50,00 tonnes of
cement made to the State for cyclone
relief works allotted during quarter
II and 111/82. The quantity of ce-
ment to be allocated, if any, will be
determined on receipt of the reasses-
sed demand from the State Govern-
ment of Orissa.

Minerals in Orissa

3761. SHRI NITYANANDA MISRA:
SHRI ARJUN SETHI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the minerals proposed to be ex-
ploited in Orissa  during the Sixth
Plan;

(b) whether any survey had been
undertaken about the variety of fer-
rous and nonferrous minerals in the
State; and

> (c) the steps proposed to use the
rich mineral deposits in Orissa?
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THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAMDULARI SINHA) : (a) The

minerals proposed to be exploit-
ed in Orissa  during the Sixth
Plan period include iron-ore.

manganese-ore, chromite.- coal, lime-
stones. dolomite, graphite, chinaelay
fireclay, quartz, quartzite, pyrophy-
lite. tin-ore, bauxite, lead-ore and
lite,. tin ore, bauxite, lead ore and
mineral sands.

(b) and (c). Systematc investiga-
tions have been and are being under-
taken to assess the mineral resources
of the State. More industrials units
for exploitation of the reserves of bau-

xite, coal, chromite” lead ore and min- *

ral sands are expected to come up *n
the State.

Development of site near Ashoka Park
Delhi

3762. SHRI HIRALAL R. PARMAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that there
is a large number of encroachment on
the back of Phool Bagh near Ashoka
Park (Main) Rohtak Road, Delhi-35
up to Railway crossing of Rampura;

(b) if so, whether Government have
any scheme to develop this site for
the purpose it was earmarked; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBIAH) : (a)
to (c). The Delhi Development Autho-
rity have reported that the land situ-
ated in the backside of Phool Bagh
near Ashoka Park is under illegal oc.
cupation. They have already initiated
action against the encroacher under
the Public Premises (Eviction of Un-
authorised Occupants) Act( 1971. The
land being in possession of the encroa-
cher, no scheme for its development
has been prepared.
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Reserved Posts for Scheduled Castes’
Scheduled Tribes in Department of
Environment

3763. SHRI R. N. RAKESH : Will
the PRIME MINISTER be pleased to
state

(a) the total number of posts in each
grade/cadre category-wise in the De-
partment of Environment and out of
them how many posts are reserved for
Scheduled Castes/Scheduled  Tribes,
category-wise;

(b) the total number of employees
belonging to Scheduled Castes/Sche-
duled Tribes now working on reserved
posts, category-wise excluding those
who haa been promoted to the next
higher grade either on ad hoc Or re-
gular basis;

(c) the total number of reserved
posts for Scheduled Castes/Scheduled
Tribes unfilled, category-wise and
the reasons thereof; and

(d) the reasons why the reservation
orders for Scheduled Castes/Scheduled

Tribes are not strictly implemented by
the said office ?

THE DEPUTY MINISTER IN THL
DEPARTMENT OF ENVIRONMENT
(SHRI DIVIJAY SINH): (a) to (c).
Reservation orders for Scheduled Cas-
tes/Scheduled Tribes are not applic-
able for appointments to Scientific and
Technical posts in the Department of
Environment. These orders are also
not applicable to the appointments
made by transfer/deputation and in
respect of isolated posts which cannot
be clubbed with other posts. In case
of Secretariat posts the reservation
rosters are maintained by the concer-
ned cadre controlling authorities. In
respect of posts to which the appoint-
ments are made by the Dcparment of
Environment directly other than those
mentioned above, a statement giving
the required information is appended.

(d) The reservation orders are be-
ing strictly implemented by the De-
partment of Environment.
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Total number of p>?ts in each giadr/cadfe citegory-w;ie, posts reserved for SG/ST , employees

elJiriig to S1YST citeg)/ics working on reserved posts and number ofreserved posts for

unfilled.

SG/ST

Sr. N im? ofthe post No of No. of No. of Postre- No. of SG/ST REMARKS
No. puts put put served working No. of
filled vacant for SC/ against vacant
ST reserved posts re-
posts.. served
for SG/
ST.
1 2 4 5 6 7 8 9
1 Gestetner Opera-
tor (Jr./Rtcord
Sorttrs
Daftry Selec-
tion Gradr) . 3 1 1 I* Step are being taken
tofillup these posts
from  SG/ST cate-
f gory candidates
y on  priority basis
2 Daftry 8 3 . 3%
3 Jamadar. . 3 2 1 2
4 Peon 25 17 7 7
5 Safaiwala/Farash 35 4 2 4
sforhr fv& f <rf*r m sr *r A AfwAT if rmo unft («ft «ft. aNz-
varan):
3764 « sft 5RT A infr fa) ~ir *rerr ! fi"FT «t apt ?n«n
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(sfi) Tfrr SFT ~ 3/- L. 7t 36
en'™f if wrf, tot6’, qRTithr"l 2e A 33
s 0) 3N
35
4-° 1
(*r) Mrf =t A . » R
. a) arfr (ir). sRert
£E&Hi Ann mj ) (.l ) sr qf‘ HITY 3
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Financial help sought for Develop-
ment works of Autonomous District
Council

3766 SHRI AJOY BISWAS: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Government
are aware that an Autonomous Dist-
rict Council is functioning in Tri-
pura;

(b) whether State Government
have sought financial help for the
development works of Autonomous
District Council; and A

(c) total money 'demanded and
total amount received by the State
from Central Government in  this
respect?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-

Yrar

1979-flo .
1980-81 .
1981-82 .
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IRS (SHRI P. VENKATASUB-
BAIAH): (a) Yes, Sir.

(b) Special Central assistance to
supplement the State plan aflorts is
made available to the tribal sub-
plan of Tripura.

(¢) The State authorities  have
been requested to meet the expendi-
ture from within their budgetary
provisions.

Allotment of Steel Rods to Tripura

3767 SHRI AJOY BISWAS: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) total quantity of steel and
steel rods allotted to Tripura during
1979-80, 1980-81, 1981-82; and

(b) total quantity of steel and
steel rods reached there during those
years?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
and (b). Under the present system
of distribution of iron and steel,
demand is not registered State-wise.
Priority sectors like Defence, Irriga-
tion, Power Small Scale Industries
Corporations, Railways, etc.; are
given direct allocations by the Joint
Plant Committee; other consumers
register their demands with the main
producers.

The total quantity of steel, includ-
ing bars and rods, supplied to vari-
ous sectors in Tripura during the
three years period by SAIL (exclud-
ing IISCO) was: —

(Qaintityin tonnes)

B'irs & Total sUe
Rods
184 1578
599 5761

1690 6Co1
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Allocations of steel to the Tripura Small Scale Industries

was: —

Year

1979-8 0 oot
1980-8 1 toiiiieeeeecceeeeeeee e
*981-82

Regularisation of  Muster Roll
Workers in Assam

3768. SHRI AJOY BISWAS: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of work-
charged and muster roll  workers

working under the Assam State Go-
vernment;

(b) whether Government  have
any proposal to regularise their ser-
vices ar>d extend pension and gra-
tuity benefits; and

(¢) among the work-charged and
mustar roll workers how many are
working for more than 10 years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB-
BAIAH); (a) to (c). Information is
being collected and will be laid on
the Table of the House.

Family beaten by Octroi Staff at
New Delhi Railway Station

3769.SHRI NIHAL SINGH: Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether attention of Govern-

ment has been drawn to a news item
published in the Hindustan’ dated
13 September, 1982 to the affect that
a family from Rajasthan alighted
from the Howrah-Delhi Deluxe
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Corporation

(Quantity in tonnes)

Allocation Dtspatche

........................................ X.000 517
....................................... 1,100 359
............................ 256 462

Train at New Delhi Railway Station
with their baggage on 30 August,
1982 and were asked by the Octroi
staff outside the Railway Station to
pay them bribe and on refusal they
were beaten by the above staff;

(b) if so, whether
have made any enquiry in this re-
gard and if so, the action taken
against the persons found guilty; and

(c) whether it is a fact that such

incidents are resorted to every day
by the Octroi staff posted at New
Delhi and Delhi Railway Stations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUBBAI-
AH): (a) to (c). The Municipal Corpo-
ration of Delhi have reported that
the preliminary enquiries made into
the incident have revealed that some
altercation took place between the
Octroi staff and the complainant as
a result of the latter’s refusal to
fill in the prescribed form declaring
that he was carrying only house-hold
goods. However, pursuant to receipt
of a written complaint on 27-9-1982,
the MCD have requested the comp-
lainant to assist them in making fur-
ther enquiries into the matter. Mean-
while the concerned members of the
staff have been transferred from the
Terminal Tax Post at the New Delhi
Railway Station.

Government
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Harassment of Bengali Population
in Meghalaya

3770. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether Bengali population
in Mec.thalaya is being harassed in
the n“me of detection of foreigners
in spit* of their producing valid do-
cumer’s; and

(b) so, the steps taken
regard ?

in this

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (JHRI P. VENKATASUB-
BAIAH): (a) and (b). Tribunals
have heen set up under the Foreig-
ners Act, 1946 to examine the cases
of persons of doubtful nationality.
The T/ibunal may have to summon
such p;rsons in this connection for
examir ation and verification. This
cannot be treated as harassment.

News captioned “C.F.R.IL.
Shape"”

in Bad

3771. SHRI TARIQ ANWAR: Will
the PNIME MINISTER be pleased to
state:

(a) whether Government have seen
the report published in the Indian
Nation. Patna dated 26 January 1982

under the headline “C.F.R.I. in bad
shap”j
(b) if so. whether Government

have taken any step so far to ascer-
tain the truth behind the allegation
made in the said report;

(¢) whether any departmental
enouiry has been conducted for find-
ing out the truth behind some of the
allegations like: —

(I tours by officers;

(li) placing a mechanical
neer in charge of

engi-
laboratories
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working with more sophisticated
and modern knowledge of Chemis-

try and Physics like Mausbauer
Spectrometry etc.;
(iii) disappearance of important

files and papers anc* regular theft
cases etc.? and

(d) whether work done so far
C.F.R.I. in the nationally important
project of “Oil from Coal” has achie-
ved any degree of success and whe-
ther it will be possible for C.F.R.L
to deliver the technology of Oil from
Coal in foreseeable future?

THE MINISTER OF
THE DEPARTMENTS
AND TECHNOLOGY, ELECTRO-
NICS, OCEAN DEVELOPMENT
AND THE DEPARTMENT OF NON-
CONVENTION AL ENERGY SOUR-
CES IN THE MINISTRY OF ENER-
GY (SHRI C. P. N. SINGH): (a)
Government has seen the Press Re-
port.

STATE IN
OF SCIENCE

(b) and (c). Yes, Sir.
have been made and the report is
that:

(i) The tours were undertaken
keeping in view the exigencies of
work;

(ii)) Mossbauer Spectroscopy is
used as one of the techniques in
coal combustion studies and a
Mechanical Engineer with adequate
experience is the Chief Coordina-
tor of the Coal Combustion Divi-
sion in which the Mossbauer faci-
lities are placed.

(iii) Departmental Committees
have been constituted to look into
allegations regarding the disappea-
rance of files and papers and other
objects. The reports are awaited.

in

Enquiries

(d) A series of tests have already

been carried out by the Institute on
half-a-ton per day Coal to Oil Pilot
Plant and steps' are being taken for
characterisation of  the product.
Tests are being done on this half-a-
ton per day bench-scale plant to
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obtain design data on the basis of
which -i twenty to fifty tonne-per-day
Process Demonstration Unit (PDU)
could be designed and set up later.
A commercial plant based on the
know-how under development  of
direct hydrogenation of coal can be
possible only by 1990.

Licences given to M/s. Televista
Electronics Private Limited New
Delhi

3772. SHRI ERA ANBARASU:
Will the PRIME MINISTER be plea-
sed to state;

(a) the details of licences given to
M/s. Televista Electronics Private
Ltd., New Delhi during the last three
years with the details of capacity uti-
lisation etc;

(b) whether the company has
manufactured or is manufacturing
excess quantity of Televisions and
Tape recorders and other electronic
goods against their allotted capacity;

(¢) if so, the details thereof and
the action taken against the com-
pany for manufacturing excess quan-
tity of items against sanctioned
quantity;

(d) whether Government have
re*oiv¥-H romplaints for manufactur-
ing sub-standard  Televisions and
Tape recorders by this company dur-
ing the last two years; and

(e) If so, action taken against the
company for poor  quality of sets
manufactured?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a)
The details of the industrial appro-
vals given during the last 3 years to
M/s. Televista  Electronics (Pvt.)
Limited, New Delhi registered as a
small-scs.le unit along with the de-
tails of capacity utilisation as given
by the frm are laid on the table of
the House, fPlaced in Library. See
No. LT-5615/82].
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(b) and (c). The company is not
manufacturing in excess of their ap-
proved capacity, even though excess
manufacture if any is not barred to
such small scale units under any re-
gulatory laws.

(d) and (e). Over the last 2 years,
some 8 complaints have been receiv-
ed regarding the TV sets made by
M/s. Televista Electronics Private
Ltd. Of these, 3 relate to the com-
pany providing poor after sales ser-
vice; 2 to poor quality and repeated
defects after rectifications; and 3 to
matters connected with service con-
tracts and other contractual matters.
The five complaints in respect of
poor performance of the TV receiver
sets have been attended to by the
company after intervention by the
Department of Electronics (DOE)
and the customers have endorsed
satisfactory working DOE endorsed
forwarded the complaints on the con-
tractual matters to the comnanv and
they are being attended to. Another
complaint which has been just recei-
ved is also being looked into.

Employment of Foreignwithout
Valid work Permit

3773 SHRI R N. RAKESH: Wwill
the Minister of HOME AFFAIRS be
pleased to state whether the Foreig-
ner.q Regional Registration Office,
Delhi is monitoring employment of

foreign residents here but without
valid work permit from Reserve
Bank of India?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB-
BAIAH): Permission of  Reserve
Bank of India for taking up emp-
loyment, etc. in India by foreigners
is required only in respect of cer-
tain categories prescribed in the
Foreign Exchange Regulation Act,
1973. The  Foreigners Regional
Registration Officer, Delhi does not
monitor such cases of employment
but processes applications for exten-
sions of stay from foreigners, having
regard to relevant facts.
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.N
Inclusion of Five Hindu Festivals in

List of National Holidays

3774. DR.
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether an agreed list of five
Hindu festivals for inclusion in the
list of national holidays has  been
worked out;

(b) if so, whether Government stafl
and Opposition leaders were consulted
in the matter;

(c) the decision arrived at; and

(d) whether the controversy over
the Dussehra and Diwali holidays
during 1982 has been resolved, if so,
the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b). No agreed list of five Hindu
festivals for inclusion in the list of
holidays could be worked out during
discussions with the leaders of the
Opposition groups in Parliament. The
Staff Side of the Natinal Council of the

J.CM. were not consulted on this
issue.
(c) However, having regard to the

views expressed in and outside the
Parliament on this subject, it has now
been decided that a holiday each for
Dussehra and Diwali may be included,
from the year 1983 onwards, in the
list of compulsory holidays for Central
Government offices.

The remaining three optional holi-
days are now to be chosen, on year to
year basis, from out of the following
majority community festivals, depend-
ing the local importance of the occa-
sions:

1. An additional day for Dussehra
(one holiday for Dussehra has
been taken in the compulsory
category).

2. Holi

3. Janmashtami
4. Ram Navami
2541 LS—8.
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5 Mahashivratri

6. Ganesh Chaturthi/Vinayak

Chaturthi
7. Makarsankranti
8. Rathyatra
9. Onam
10. Pongal
11. Srlpanchmi
12. Vishu/Baisakhi.

(d) Yes, Sir. The dates for obser-
vance of holidays on account of Dus-
sechra and Diwali hale been changed
from 25th and 27th September. 1982
and 16th October. 1982 (as notified-
earlier) to 26th and 27th October and
15th November, 1982 respectively 25th
and 27th September” 1982 and 16th Oc-
tober, 1982 were, however" included in
the list of restricted holidays on ac-
count of Dussehra and Diwali respec-
tively, to be awaited of by the Cen-
tral Government employees, if they
so desired, within the existing ceiling
of two restricted holidays.

Capacity of Hindustan Lever

3775. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
refer to the reply given to Unstarred
Question No. 10096 on 28 April? 1982
regarding Capacity of Hindustan Le-
ver and state:

(a) whether the Registration Certifi-
cates of Hindustan Level have been
with Government ever since January,
1976;

(b) the reasons why seven long years
have been allowed to Hindustan Lever
to reap rich harvests of profits year
after year by enjoying unlimited pro-
duction capacities at the expense of the
small scale sector of the country; and

(¢) whether the process in endorse-
ment of capacities on the registration
certificates in now over, if so. the
details thereof?
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THE MINISTER OF INDUSTRY
ANpD STEEL. AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Yes,
Sir.

(b) Policy for fixing productivity
capacity for endorsement on registra-
tion certificates was finalised in June
1981,

(¢) The matier regarding endorse-
ment of capacity on the registration
certificates issued in favour of the com-
pany is being finalised shortly.

(%) #m FFr = # e
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Development facilities for ship-
breaking Industry

3777. SHRI RATANSINH RAJDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
of the difficulties experienced by ship-
breaking industry the progress whereof
is hampered of late;

(b) whether the country's 1000 strong
steel rerolling milis are operating be-
low 20 per cent capacily for want of
rerollable scrap obtainable from ship-
breaking; and

(¢) what steps are contemplated by
Government to boost up the develop-
ment facilities for the ship-breaking in-
dustry which is a labour-intensive in-
dustry?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) The
ship-breaking industry has been
steadily progressing as can be seen
by the following: —

Year Tran sz~ broken (LD,
1979-to A S R
19l0-81 . 127,633
1981 82 . 195,654

(b) The low capacity utilisation of
the steel rerolling units is due to var-
ious factors including marketing and
financial difficulties. Inadequate av-
ailabiiity of rerollable scrap from ship-
breaking cannot be said to be a major
factor responsible for this situation.

(c) Government is encouraging dev-
elopment of ship-breaking industry
particularly at new locations. At Gov-
ernment’s initiative, the coastal States
have nominated their agencies for
setting up necessary infrastructural
facilities at suitable water-front loca-
tions. Metal Secrap Trading Corpora-
tion is providing requisite technical



229 Written Answers
guidance and assistance to the State
Government agencies for this purpose.
Financial assistance is also being made
available from the Ferrous Scrap Dev-

elopment Fund towards the cost of
infra-structure development.

Murder of Kawaiti Diplomat
* 3778. SHRI KRISHNA PRATAP

SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a diplomat of Kuwait
stationed in New Delhi was shot dead
recently in New Delhi in the premises
of the embassy of that country; and

(b) whether investigations have been
conducted in the matter and the cul-
prits have been apprehended?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
P. VENKATASUBBAIAH): (a) The
Diplomat was shot dead in the premises
of his residence at A-20 Gitanjali, New
Delhi.

(b) The investigation of the case
still in progress and no one has yet
been apprehended.

Stranded Pakistanis in Bangladesh
crossing over to India to go to
Pakistan

3779. DR. KRUPASINDHU BHOI:

Will the Minister of HOME AITAIRS
be pleased to state.-

(a) whether the Border Security
Force alerted all its outposts along the
2,100 km.  West Bengal border with
Bangladesh in August, 1982 following
reports that a few thousand Pakis-
tani Muslims stranded in Bangladesh
would try to cross over to India to go
to Pakistan.

(b) whether this threat has  been
hanging for quite gome time past;

(c) whether the matter has  been
taken up with Bangladesh Government;
and

—
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(d)

settle the matter once for all?,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes,
Sir.

(b)_This has been there since the

year 1980.

(c) No, Sir.

all
along the borders have been tightened.

(d) The vigilance arrangements

Levy Cement lying undistributed in

Bombay

3780.  SHRI
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-item
appearing in the “Times of India”
dated 23 September, 1982 that in Bom-
bay 4,00,000 bags of levy cement are
lying undistributed even when the price

of free sale cement is rising;

(b) whether Government have tried
to investigate into this unusual pheno-
menon; and

(¢) whether
to

adequate action has

been taken ensure that  these

4,00,000 bags of cement do not deterio-

rate or get damaged in storage and

steps being contemplated for their
early disposal?
THE MINISTER OF INDUSTRY

AND STEEL AND MINES (SHRI

NARAYAn DATT TIWARI); (a) Yes,
Sir.

if so, the measures envisaged to

BALASAHEB VIKHE
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(b) and (c). Public distribution
levy cement among consumers is effect-
ed by cement dealers on permits issued
by the State authorities. The matter
has accordingly been brought to the
notice of the State Government of
Maharashtra for taking corrective
action.

Growth Rate in Sixth Plan

3781.
the Minister of PLANNING be pleased
to state whether it is a fact that growth
rate in the Sixth Plan will be upto the
target of 5 per cent if the mid-term
evaluation of the Sixth Plan bears this
out and if so, the detials thereof?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): Based on the
performance of the fii*t two years and
that anticipated for the third year, it
is expected that the envisaged Sixth
Five Year Plan annual growth target of
5.2 per cent would be achieved. The
Annual Plan for 1982-83 has indicated
that the Gross Domestic Product regis-
tered an increase of 7.5 per cent in
1980-81 and 4.6 percent in 1981-82, and
is expected to be around 4.5 per cent
in 1982-83. Thus the average growtn
rate for the first three years of the
Sixth Plan would be over 5.5 per cent
per annum as against the Plan target
of 52 per cent per annum. Details
about the mid-term appraisal would be
available on the completion of the ex-
ercise.

Organisation Receiving Funds from
Foreign Countries

3782. SHRI
BHOYE: Will the Minister of HOME
AFFAIRS be pleased to refer to the
replies given to Unstarred Question
Nos. 2577, 2578 and 2579 on 2 Sep-
tember, 1981 regarding organisations
feceliviing funds from foreign coun-
tries, and state:

(a) how much money hag been
ceived by each of the organisations
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referred to in above noted questions
during the ye..s 1981 and 1982;

(b) whether

quired into the working of the use of

Government have in-

the funds received by the above insti-

tutions;

(c) whether any irregularities have
been found, and if sot the action taken
so far by Government to avoid its

misuse; and

(d) whether leading members of the
of these
also office-bearers of Gandhi

executives institutions are
Peace
Foundation and Association of Volun-

tary Agencies for Rural Development?

THE minister OF state IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
A statement

is attached (Annexure

1.

(®)

made any inquiries into the

and (c). Government have not
working

and use of funds by these
tions.

organisa-
However, an Inquiry Commis-
sion to look into the affairs of Gandhi
Peace Foundation and Association of
Voluntary Agencies for Rural Develop-
ment (AVARD) etc. has been set up
by the Government. The terms of its
reference provide, inter-alia, that it can
inquire into the working and activities
of organisations closely connected with

the above mentioned organisations.

(d)
of various organisations mentioned in
Annexure-I and the Gandhi
Foundation and Association of Volun-

A list showing the office-bearer:

Peace

tary Agencies for Rural Development

AVARD) is attached (Annexure II).
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ANNEXUREH
S.No. Name ofOrganisation Amount of foreign
contribution (in Ru-
pees)
1981 1982
(UptoJune
1982)
I 2 3 4
1 S:vtgium A;hram Pratishthan, Sjvagram, Wardha.
1
2 M'-ium\ Gmdii Swi A*hrumJjira, M>rena (M.P.) 5,83,606
3 t\!titat: of S»2'ul C nng;and Sj;U 1 Welfare, Calcutta. 1,45,908
4 Riyilaseema Vikas Parishad, Tirupati. . Docs not figure on the
records of this Mini-
stry.
5 A im Institute far Runl Djvjloprn”~nt, Bangalore. ¢ 893,921 13-39.973
6 j:lrsf> At i:iin R sjarch Trlining ind Education, G iazsab id. 2,45,660 2,0j,030
7 App.'jp.’iate Tec'malogy Association, Lucknow. . 18,69,124  9.55,432
8 Gram Niyojan Kendra, Ghaziabad. 6,500
ANNEXURE—H
List showing the Names of Office Bearers of the Organisations
S.No. Name of Organisations Name of Office bearers
1 2 3
1. Sevagram Ashram Pratishtlm, Sevagram, 1. Shri Chiman Lai Shah, Chairman.
Wardha. 2. Shri Kanak Gandhi, Secretary.
2. Mahatma Gandhi Seva Ashram Joara, Morena 1. Shri S.N. Subba Rao, President.
(M.P) 2. Shri P.V. Rajagopalan, Secretary.

3. Shri Darshan Lai Goel, Treasurer.

3- Institute of Social Change and Social Welfare, 1. Shri P.G. Sen, President.

Calcutta. 2. Shri Kshitish Roy Chowdhury,

Chairman.

3. Hon’ble Justice Sh. Sabyasachi Mukher-

jee, Vice Chairman.

4. Prof. Sugata Dasgupta,
& Director.

Secretary
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4. Ray. laseema Vikas Parishad Tirupali.

5. Asian Institute for Rural Development,
Bangalore

6. Centre for Agrarian Research Training and

Education, Ghaziabad.

Appropriate Technology, Association, Lucknow

8. Gram Niyojan Kendra Ghaziabad.

g.  Gandhi Peace Foundation, New Delhi.

Association of Voluntary Agencies for Rural
Development (AVARD), New Delhi

Cancellation of Bookings of Vehicles
and Tractors

3783.  SHRI NIREn GHOSH: Win the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that buyers
who made advance booking for vehi-
cles and tractors are cancelling their
contracts;

(b) if so, the steps Government pro-
pose to remedy the situation; and

(¢) whether liberal imports were a
contributory factor to the present re-
cession?
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Docs  not figure on the records of this
Ministry.

1. Shri A.T. Ariyaratna, President.
2. Dr. Puey Ungphakorn.

3. Shri M.V. Rajasekharan,
Trustee and Coordinator.

Executive

1. Shri R.K. Patil. Chairman.
2. Shri Satish Chandra, Vice-Chairman.
3. Shri A.N. Seth. Director.

1. Shri A.K. Karan, Chairman.

2. Shri Dr. Ram Das, Vice-Chairman.
3. Shri M.K. Garg, Vice-Chairman.

4. ShriV.S. Mathur, Vice-Chairman.
5. Shri M.M. Hoda, General Secretary.
6. Shri M.S. Haq, Treasurer.

1. Shri Satish Chanda,

2, Shri  Krishna
retary.

Chairman.
Kanta Mukhcrjce, Sec-

1. Shri R.R. Diwakar. Chairman.
2. Shri K.S. Radhakrishua, Secretary

3. Shri D. Ramachandran Potti, Joint
Secretary.

4. Shri Ram Lai Parikh, Treasurer.

j. Shri RadhaknVhna. President.

2. Shri Panna Lai Dasgupta, Vicc-Presi-
dent.
3. Dr. Balbhadra Prasad, Treasurer.

4. Shri A. C. Sen, General Secretary.

THE MINISTER OF INDUSTRY
AND STEEL, AND MINES (SHRI
NARAYAN DATT TIWARI); (a) The
manufacturers have reported some can-
cellation of orders. At the same time,
however, fresh bookings have also been
reported.

(b) Relaxations have been made in
the credit policy to ensure that cre-
dit is extended for productive pur-
poses including the purchase of vehi-
cles and tractors.

(c) There have been n0 imports of
commercial vehicles or tractors in the
recent past.
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Appointments in Bharat Process and
Mechanical Engineers Ltd., Calcutta

3784. SHRI NIREN GHOSH: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Bharat Process and
Mechanical Engineers Ltd., Chartered
Bank Building, Calcutta, has appointed
almost all the associates of Burn
Standard Company; and

(b) if so the particulars thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAn DATT TIWARI): (a) and
(b) No, Sir. Only four
Burn Standard Company were taken
by Bharat Process and Mechanical
Engineers Limited in accordance with
the prescribed procedure, and also
after obtaining the approval of the
Board of Directors, Wherever  re-
quired.

Contractors/Suppliers of B.P.M.E.L.

3785. SHRI NIREN GHOSH: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether contractors/suppliers
previously connected with Bum Stand-
ard Company are being enlisted with
Bharat Process and Mechanical Engine-
ers Ltd;

(b) if so, their particulars and pro-
cedures;

(c¢) whether a supplier/contractor can
be a relative of high officials of any

Central Government owned factory;
and

(d) is it a fact that the proprietors
of Creative High Lighters, 18/IA, Gora
Chand Lane, Calcutta, an advertising
agency of B.P.M.E.L. is the wife of
newly appointed Chief Executive of
Weigh Bird (India) Ltd.?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWRI): (a) No,
Sir.

(b) The company have issued Press
advertisement with a view to giving
wide publicity for enlistment of con-
tractors/suppliers. The lists have not
yet been finalised.

(c) There is no bar as such provided
the rules in regard to such appoint-
ments and dealing with them, are fol-
lowed.

(d) M/s. Creative High Lighters were
appointed as Publicity Agent of the com-
pany on {JO-6-1981. The proprietress
of this concern is the wife of an officer
of BPME who was appointed later on
25-9-1981.

Manufacture of colour TV

3786. SHRI G. NARSIMHA REDDY:
Will the PRIME MINISTER be pleased
to state:

(a) whether there is a proposal to
manufacture colour TV in the public
sector;

(b) if so( the Government agencies
that have been authorised to undertake
the manufacture; and

(c) whether this will mean a great
set back to the private sector TV in-
dustry who have gained fair amount
of efficiency for quality products?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a)
and (b) Proposals have been received
from both private and public sector

' agencies to manfacture Colour Tele-
; vision (CTV) sets. All such proposals
* have been rejected.

(c) Does not arise.
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of colour T.V.
sector

Manufacture in public

3787. SHRI R.L.P. VERMA: Will the
PRIME MINISTER be pleased to
state:

(a) whether it is a fact that colour
TV sets would be possible to be "rith-
in the reach of everyone if they are
manufactured in the public sector with
foreign collaboration instead of in the
private sector; and

(b) if so, the reaction of Govern-
ment thereto and steps proposad to be
taken to keep the price of ‘colour TV
low together with details thereof;

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO); (a)
No, Sir.

(b) Does not arise.
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Licences issued to Various States

3789. SHRI NIREN GHOSH: WiU the
Minister of INDUSTRY be pleased to
state:

(a) the details of licences asked for
by Maharashtra, Gujarat, West Bengal
and Tamil Nadu during the last two
years with year-wise break-up;

(b) licences granted to each of thos2
States giving year-wise break-up; and

(c) the reasons for reaction and
grant of licences?

THE MINISTER OF INDUSTRY
and steel and mines (shri
NARAYAN DATT TIWARI): (a) The
following number of applications were
received in the Secretariat for Indus-
trial Approvals during 1980 and 1981
for grant of letters of intent/indusrrial
licences for setting up industries in the
States of Maharashtra, Gujarat, West
Bengal and Tamil Nadu:

No. of IL applications
received during

1980 1981
346 330
249 209

98 66
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(i
(b) A statement is attached.
(c) Applications for grant of letters
mof intent/industrial licences under the

provisions of Industries (Development
and Regulation) Act, 1951 are approv-
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ed/rejected after taking into account
the various techno-economic factors,
such as demand and supply, capacity,
export potential, availability of raw
materials and locational policy; etc.

Statement

of litters of intent and indaitriil licences granted und;r Industries (Development

tc RigaUtio.i) A"t, 1931 diring ig3o and 1981

for setting up of industrial units in the

Maharashtra, Gujarat, West Bengal and Tamil Nadu.

Name of State

Maharashtra
Gujarat .

West Bengal
Tamil Nadu

V3.

No. ofletters ofintent

No. ofindustrial

issued licences issued
1980 1981 1980 1981
*75 144 107 1'4
148 131 85 79
55 43 23 34
52 68 37 30

T le ysar-wise figJ'eareg ird;ng issu: ofletters ofintent and industrial licenc «c giv<n
in the abr/e stUem=1t do nit necessarily relate to the number of industrial

licence

applications rec iVed, as ind”cited in reply to part (a) of the question.

Celebration of golden jubilee of his-
torical Pune Pact, 1932 in Pune Jail

3790. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any programme in con-
nection with the celebration of golden
jubilee of the historical Pune Pact,
1932 between Dr. Ambedkar and Mah-
atma Gandhi on the problems of de-
pressed classes was proposed to be held
in 24 September, 1982 in Yarbada Jail
of Pune under the instructions of Gov-
ernment;

(b) if so, whether the programme was
duly held or it was postponed; and

(©)

if any?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P- VENKATASUBBAIAH): (a) to (c¢)
The information is being collected and
will be laid on the Table of the House.

the reasons for postponement,

Allocation for upliftment of SC/ST in
Uttar Pradesh

SHRI RAJNATH
SHASTRI:

SHRI JAGPAL SINGH:

3791. SONKAR

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount, if any, sanctioned
by Centre during the years 1980-1981
and 1982 till date for Scheduled Castes
uplift and for the welfare of tribal
families in plains in the State of Uttar
Pradesh and the actual amount spent
by the State Government on these pro-
grammes;

(b) whether Government have evalu-
ated the progress made by the State
Government in this regard; and

(c) if so, the details thereof and the
reaction of Government with regard
thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIIS
(SHRI P. VENKATASUBBAIAH): (a)
to (c¢). Government of India provides
Special Central Assistance to the Speci-
al Component Plans for the Scheduled
Castes prepared by the States. The
Special Central Assistance released to
Uttar Pradesh during 1980-81 and 1981-
82 was Rs. 22.06 crores and Rs. 28.21
crores respectively. The Special Cen-
tral Assistance is an additive to the
States Plan and Programmes for the
Scheduled Castes; it is not released on
a schematic basis for particular
schemes. Since the Special Central
Assistance is an additive 'and since it
is used alongwith the State’s own re-
sources, it is possible to monitor and
evaluate the utilisation of the Special
Central Assistance only alongwith the
Special Component Plan as a whole.
As part of the annual discussion on the
Special Component Plan of each State
in the Planning Commission in which
Ministry of Home Affairs are associ-
ated, the allocation and utilisation of
the Special Central Assistance is also
reviewed.

There is no significant population of
Scheduled Tribes in the plains of Uttar
Pradesh.

Resumption of duties of CISF officials
served with charge-sheetes
/ »
3792. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to sItate:

(a) whether it is a fact that some
officials of the  Central Industrial
Security Force have been living on
tenterhooks for quite some time now
as they have neither been suspended
nor dismissed nor taken back on duty
after having been served with charge-
sheet for being absent from work with-
out permission; and

(b) if so, reasons for not allowing
them to resume duty when such em-
ployees have not been suspended and
only served with charge-sheets?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH); ()
No, Sir.

(b) Does not arise.

Government employees suspended
without charge-sheet

3793.  SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether there are ample in-
stances of the Government servants
having been suspended under Rule 10
of CCS (CCA), Rules, 1965 but have
not been served with any charge-sheets
for months together; and

(b) whether a list of such employees
Ministry/Department/Office and grade-
wise will be laid on the Table of the
House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SITIRi P. VENKATASUBBAIAH): (a)
and (b) A large number of appoint-
ing authorities/disciplinary authorities
at various levels in different Ministries
and Departments spread all over the
country are competent to place Gov-
ernment servants under  suspension,
under Rule 10 of CCS (CCA) Rules,
1965. These authorities are required to
issue a charge-sheet to the suspended
officers within a period of three months
of their suspension and in cases where
it is not possible to do so, to place
the facts before the next higher autho-
rity. All Ministries/Departments are
required to adhere to these instructions
scrupulously. Since the number of
appointing authorities or disciplinary
authorities in different Ministries/De-
partments/attached and subordinate
offices is very large, it is not practicable
to collect information or maintain data
in this regard.
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Proposal for a second steel plant in
Madhya Pradesh

3794. SHRI NAVIN RAVANI: Will

the Minister of STEEL AND MINES
be pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have urged the Centre for ap-
proval of the second steel plant in
Madhya Pradesh in view of the large
iron ore deposits lying untapped in
the State;

(b) if so, since when the proposal
is pending before the Centre; and

(c) what steps are being taken to
grant approval for establishing w the
said plant?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to (c)
The Chief Minister of Madhya Pradesh
had written to the Prime Minister in
November, 1980 requesting for the
establishment of a steel plant in Bastar
district. In view of financial and other
constraints, and the commitments al-
ready made under the sixth plan, it
would not be possible at this stage to
consider a proposal for establishment
of a new steel plant in Madhya Pra-
desh. A reply to this effect has been
given to the State Government.

Plan targets regarding tractors, com-
mercial vehicles, cement, sugar and
caustic soda/soda ash

3795. SHRI R. PRABITU; Will the

Minister of PLANNING be pleased 1o
state:

(a) the anticipated year-wise targets
of production for each year of the Sixth
Five Year Plan in respect of Tractors;
Commercial vehicles; Cement; Sugar;
and Caustic Soda/Soda Ash industries;

(b) the actual requirement of steel
in respect of each of the above indus-
tries during the three years of the
current Plan;
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(c) whether it is a fact that the srles
in many of these commodities is much
lower than anticipated earner;

(d) whether Planning Commision has
taken note of the divergence between
the targets set and the capacity of the
economy to absorb the goods;

(e) whether this fact will be taken
into account while taking necessary
corrective steps in the economic ap-
praisal of the current Five Year Plan;
and \ i

(f) the steps Planning Commission
propose to take to ensure that realistic
targets are planned for each commodity
in future?*

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) A state-
ment indicating the Annual Plan tar-
gets of production in respect of agri-
cultural tractors, commercial vehicles,
cement, sugar, caustic soda and soda
ash for 1980-81, 1981-82 and  1982-83
and also the Sixth Five Year Plan tar-
gets for 1984-85 is enclosed. The An-
nual Plan targets for 1983-84 would be
finalised only after the Plan discussions
for this year, which are currently in
progress, are over.

(b) Year-wise information on the
actual requirement of steel of the
above industries is not available with
the Planning Commission. However,
the intersectoral requirements of steel
for the Sixth Plan period have been
taken into account while fixing the
Plan targets.

(¢) Information on tl/le sales of the
above mentioned commodities is not
available with the Planning Commis-
sion. However, the achievement against
the targets in terms of production is
given in the statement mentioned in
part (a).

(d) to (f). while fixing the targets
of production, all relevant factors such
as demand (domestic and export), pro-
duction capacity available and likely to
materialise during the period, the
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year. However, some divergence bet-
ween supply and demand may  still
arise in the case of certain commodi-
ties owing to various reasons. This
will be taken note of during the ap-
praisal of the current Five Year Plan.

availability of infra-structural facili-
ties etc. are taken into account. The
Plan performance of various industries
against the targets set is periodically
reviewed for taking necessary correc-
tive steps to achieve the targets as well
as for setting targets for the subsequent

Statement

Targets ofproduction and achievement in respect of Tractors, Commercial vehicles, Cement, Sugar, Caustic Soda,

Soda, ash
PRODUCTION
Year Target Achieve-
ment
Agricultural tractors
(Unit-Thousand Nos.) 1980-81 65 71.12
1981-82 73 84.13
1982-83 95
1984-8 5 100
Commercial Vehicles
(Unit Thousand Nos.) 1980-81 67 71.8
1981-82 85 9*e]
1982-83 100
1984-85 105
Cement
-(Unit Mill. Tonnes) 1980-81 20 18.6
1981-82 22 to 23 21.1
1982-83 26
1984-85 34-5
Sugar*
(Unit Mill. Tonnes) 1980-81 5-5 5-14
1981-82 6 8.43
1982-83 8
1984-85 7.64
Caustic Soda
(Unit Thousand Tonnes) 1980-81 650 375
1981-82 614
1982-83 696
1984-85 850
Soda Ash
(Unit Thousand Tonnes) 1980-81 600 563
1981-82. 640 632
1982-83 720
1984-85 850

#Figures pertain to sugar year Octobcr-September.
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Setting up of Large Scale Industries in
Nainital

3796. SHRI R. PRABHU: Will the

Minister of INDUSTRY be pleased to
state:

(a) whether Government propose to
locate any large scale industries in
Nainital;

<b) whether Nainital has snow falls
for several days during the year; and

(c) whether Government have studi-

ed the possible loss of production on
account of snow fall before a decision
for locating large scale industries in
Nainital is taken?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Yes,
Sir. The Hindustan Machine Tools, a
public sector undertaking of the Minis-
try of Industry, it has been decided,
will set up a new factory at Ranibagh,
District Nainital, Uttar Pradesh ,for the
manufacture of 2 million watches/
watch components.

(b) Snowfall may occur at Nainit.d
occassionally during winter months but
not at Ranibagh where the factory is
being located.

(c) Does not arise.

Expansion of H.P.F. unit at
Udhagamangalam

3797. SHRI R. PRABHU; Will the

Minister of INDUSTRY be pleased to
state;

(a) whether Government have studi-
ed the comparative cost of expansion
of Hindustan Photo Films Manufactur-
ing Company's Factory at Udhagaman-
galam for manufacture of colour films
and the location of the colour film pro-
ject at an alternative site;

(b) whether it is also a fact that the
expansion is cheaper than location of
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a new project of several crores ot

rupees; and

(c) the consideration which weighed
with Government for locating the
colour films project at Nainital inspite
of the technical advice that the expan-
sion of the existing factory will be
cheaper?,

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to (c).
A letter of intent has been granted to
Hindustan Photo Films Manufacturing
Company (HPF) for the setting up of
capacity for the manufacture of ten
million square metres of cine colour
position film. HPF is negotiating tech-
nical details and collaboration terms
with reputed manufacturers. After
these are finalised, a detailed project
report indicating, inter alia, the loca-
tion, gestation period, collaboration
terms, estimated costs, etc. will be pre-
pared by the company and submitted
to Government for its consideration
and investment decision.

Industrial projects costing more than
Rs. 20 crores

3798. SIIRI R. PRABHU: Will the
Minister of INDUSTRY be pleased to
state:

(a)  the basis on which decisions ore
taken regarding the location of indus-
trial projects costing more than Rs. 20
crores;

(M how many such industrial pro-
jects have been sanctioned during the
years 1981 and 1982; and

(©) the details such as name of the
project, location of the project and
the capital cost?

'S 3 3

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Loca-
tional decisions regarding industrial
projects in the private sector are re-
quired to be taken by the entrepreneurs
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themselves taking into account the rele-
vant techno-economic  considerations.
Under its industrial licensing policy,
however, with a view to promoting in-
dustrialisation of backward areas, the
Government accords over-riding priori-
ties, even some concessions, in res-
pect of applications received for locat-
ing industries in ‘No Industry Districts’
and other centrally recognised indus-
trially backward districts/areas.

(b) Information according to the
actual project cost involved in each
-case is not maintained centrally in the
Secretariat for Industrial Approvals in
the Ministry of Industry.

(c) Details of all the letters of intent
and industrial licences, granted under
the provisions of Industries (Develop-
ment and Regulation) Act, 1951, in-
cluding name and address of the under-
taking, location of the unit, item of
manufacture and  capacity, etc. are
being published by Indian Investment
Centre in their ‘Monthly News Letter’.
Copies of this publication are available
in the Parliament Library.

Discovery of Coal Seam in Talcher
Coalfields of Orissa

3799. SHRI A. C. DAS: Will the

Minister of STEEL AND MINES be
pleased to state:

(a) whether very thick coal seam
of 180 meters (composite seam) has
been discovered in the Talcher Coal-
fields of Orissa and Geological Sur-
vey of India has deployed only 2 drills
for such important top priority fossil
fuel which is extremely inadequate;
and

(b) action taken to explore the thick
seam zone on a time-bound priority
basis to cover the highly potential
large area on a systematic and re-
gular basis?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) A coal
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seam having a composite thiskness of
180 metres has been intersected in a
borehole drilled by Geological Survey

of India in the Talcher Coalfield in

Orissa. Two drills deployed by Geolo-

gical Survey of India in this Coalfield

for regional exploration are conside-

red adequate at this preliminary

stage.

(b) Detailed geological mapping and
regional exploratory drilling of these
parts of Talcher Coalfield were this
thick seam occurs has been taken up
by GSI. This work is expected to be
completed by 1986.

Rural Development works by Khadi
and Village Industries Commission

3800. SHRI NARAYAN CHOUBEY:
SHRI B. V. DESAIL

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Khadi and Village
Industries Commission have identified
200 blocks for integrated rural deve-
lopment works during the current

year;

(b) if so, whether a statement show-
ing names the blocks and the States
to which they belong will be laid on
the Table of the House;

(c) the major points of this pro-
gramme for this year; and

(d) the amount that would be spent
by Government for this purpose in
the current year?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) and
(b). The Khadi and Village Industries
Commission has so far identified 174
blocks for implementation of the LR D.
Programme during the current year.
The names of these blocks and the
State to which they belong are given
in the Annexure.



Written Answers KARTIKA 12, 1904 (SAKA) Written Answers 254

/

(c) New Model Charkha units are (d) The Commission has estimatec
proposed to be set up in stlected blo- the requirements of funds to be Rs. 9
cks. crores during the current year.

ANNEXURE
Name of State Names of blocks selected

1. Andhra Pradesh Dharamavaram, Pamarru, Vuyyur, Gud-

ivada, Sankhavaram, Elamenchili,

Bendapudi, Ranesthalam, Chepurupelli,
Rajam, Paruatipuran, Allinagooran and
Alcru.

2. Assam Boko, Gangia, Kamilpur, Tamulpur,
Demoria, Tanaghat and Baligana.

3. Bihar . Kawakal, Ruhsuwa, Narhat, Warsliganj,
Kake, Tekari, Madanpur, Hasanpura,
Warun, Nawinagat, Mushari, Boyaha,
Minapur, Kudhani, .Kanti, Bakhrai,
Motipur, Sakara, Kanti, Jale, Sidhswara,
Kewati Darbhanga Sadar Bahadurpur,
Hayraghat Behari Wirel Dhanshyam,
Manigachi, Berouli, Singhwalia, Bihpur,
Newgachia, Gopalpur, Nathnagar, Sultan-
gang, Shembhuganj, Amtirpui, Banka,
Shahkund, Weusi, GhoriySawour,
Gagadhishpur, Kateria, Chandan, Belhar
Rajeun, Barahat, Sanheule, Kahalgam,
Pirpaiti, Ralu, Senha, Gagara, Bisunpur,

and Marah.

4. Punjab . . . . . . . Patiala Nurpur, Bhawanigarh, Sehna and
Bassi Pathana.

5. Delhi. . . . . . . . Shahdra']

€ Karnataka . . . . . . . Hesadurga, Helalkere, Chitradurgo Jagalur,

Hiriyur, Yelburge, Lingsugar, Ka"tagi,
Raichur, Sindneer, Shiggon, Dharwar,
B. Dagewadi, Vasavakalyan and Kumta.

*
To O T 1S S @ torvecieeieeieeeeee et e e ee e ereens Satyaddi, Renapur, Belgar, Kankarahada,
Kendrapara and Derabish.
8. Rajasthan . . . . . . . Sambher, Govindgarh. Amer, Kctputel,
Danta, Ramgarh, Klietri, Uniyara,
Bayana, Shahbad, Sarda, Bikaner,
Ratangarh, Jhalawar, Gangapur,

Karauti, Sepotra.

9. Tamilnadu Bhudalur, Manikandamr, Aravakurichi
Atheer, Madurai East, Vembakettai,
Radhapuram, Thevelai,  Tiruppurt,
Madikkarai, Tiruppur, Pangelur, Kanga-
yrm, Uthukuli, Dharepuram, Vcmba-
Kham, Nangavelli and K>ngeyam.
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Name of State

10. Uttar Pradesh

11. West Bengal

ia. Himachal Pradesh

Panel on District Level Planning

3801. SHRI NITYANAND MISRA :

SHRIMATI MADHURI
SINGH:

SHRI SURAJ BHAN:

Will the Minister of PLANNING
be pleased to state:

(a) whether Planning Commission
has set up a panel on disrict level
planning;

(b) whether it has been decided to
make 'the concept of district planning
practical;
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Names of blocks selected

Saidabad, Kanially, Takula, Kapket,
Atraulla Jahanganj, Maghar Barab-
anki, Amethi, Kurehar, Masaudha,
Akbarpur, Rampur, Kauri Ram, Jaitpur*
M-llawar, Jhinii, Tedi, Fatehpur,
Kalpi, Lalitpur Shivarajpur , Babbagh,
Devarhat, Khatima, Mahmoodabad,
Hanumanganj, Devi Nagar, Sevapuri.

Hariharpara, Raninagar-I, Beldanga -II,
Nabadwip.

One block (Yet to be selected)

(c) what is the composition of the
panel, and whether social and politi-
cal workers and other non-officials
will be included in the panel; and

(d) if so( the details thereof, and if
not, the reasons therefor?

THE MINISTER OF
(SHRI S. B.
(b). Yes. Sir.

PLANNING
CHAVAN): (a) and

(c) and (d) The Composition of the
panel is given in the enclosed state-
ment.

Statement

Composition of the Working Group to prepare Guidelines for Planning at District level.

1. Dr. C.H. Hanumantha Rao, Member, Planning Commission, New Delhi. .

2. Dr. C.T. Kurien, Director, Madras Institute ofDevelopment Studies, Madras.

3. Prof. V.M. Rao, Institute of Social and Economic Change, Bangalore.

Chairman.

Member

Member

4. Dr. Waheed-uddin Khan, Director, Centre for Economic and Social Studies,

Hyderabad .o,
5. Dr. S.N. Misra, Institute of Economic Growth, Delhi.

6. Dr. R.N. Tripathy, Director, Area Development Division, National Institute of

Rural Development, Hyderabad

Member
Member

Member

7. Sri K.A. Ramasudramanyam Dfputy Chairman, State Plannmg Board, Bihar,

Patna.

Member

8. Shri Anand Swarup, Vice-Chancellor, Pant University of Agriculture and Techno-

logy, Pant Nagar, U.P.....ccccocovvininiiriens

9. Secretary (Planning), Government of Maharashtra, Bombay.

................................................................ Member

Member
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10. Secretary (Planning), Government of Gujarat, Gandhinagar. .
11. Secretary (Planning), Government f Madhya Pradesh, Bhopal.

12.  Secretary and Commissionerfor Planning)Government of Tamil Nadu,Madras.
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Member
* . Member

Member

13. Shri S. Sundararajan, JointSecretary (State Plans), PlanningCommission, New

D e 1h i
14. Dr. K.V. Sundaram, Deputy Adviser, (Multi-level Planning Section), Planning

Commission, New Delhi.

Evaluation of Work done to Raise
the Socio Economic Status of SC/ST

3802. SHRI NITYANANDA MISRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any evaluation has been
made of the work done by different
agencies to raise the socio-economic
status of Scheduled Castes, Scheduled
Tribes and other backward communi-
ties in the country;

(b) if so, the details thereof, and

(¢) whether any special measures
are proposed to banish poverty and
ignorance from amongst these com-
munities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRi P. VENKATASUBBAIAH):
(a) and (b) Selective evaluation of
schemes such as utilisation of educa-
tional support to Scheduled Castes,
participation of Scheduled Castes in
economic programmes, untouchability
with special reference to atrocities, re-
habilitation projects for the benefit of
Scheduled Castes and impact of
I.R.D. Programmes and other develop-
mental programmes on the Scheduled
Castes, in respect of Scheduled CasStes,
and Co-operation (LAMPS), Ashram
Schools, administrative structure in
tribal areas, Integrated Tribal Deve-
lopment Projects, etc. in respect of-
Scheduled Tribes, have been taken up
through selected organisations and
some comleted. The Tribal Research
Institutes in the States conduct eva-
luation of tribal development prog-
rammes regularly.

2541 LS—9

Member

Convenor.

(©) Through the Special Componen
Plan strategy for the development of
Scheduled Castes and Tribal sub-Plan
strategy for the development of Sche-
duled Tribes, particularly in the con-
text of the New 20 Point Programme
the effort is to enable 5000 of the
Scheduled Cast and Scheduled Tribes
familiies cross the poverty line and to
raise the level of their education dur-
ing the Sixth Plan period.

Decline in Cost of Nuclear Power
Generation

3803. SHRI B. V. DESAI: Will the
PRIME MINISTER be pleased to
state:

Ca) whether it is a fact that nu-
clear power generation cost in the
country will decline further with the
instalation of high capacity generat-
ing sets and reduction in the gestation
period;

(b) whether the pressurised heavy
water reactor technology which is the
backbone of the future nucleared pro-
gramme has the ability to supply po-
wer at competitive rates;

(c) if so, whether one of the impor-
tant factors  affecting the project
schedule is the delayed delivery of
major equipment; and

(d> measures taken by Govt, to get
delivery of the major equipment for
these power plants?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS.
OCEAN DEVELOPMENT AND THE
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DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.
P. N. SINGH): (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.

(d) Manufacturing activites are be-
ing closely monitored to avoid further
slippages and construction activities
are being parallelled to the extent
feasible to minimise the impact of de-
layed delivery of equipment. For
future stations, the design has been
standardised. Advance action to pro-
cure raw materials etc. is also being
taken.

Police Firings in States

3804. SHRI B. V. DESAL

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

1 Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that during
the.months of September and October
1982, a number of firings took place in
various States;

(b) if so, in how many States the
police firings took place and the total
number of persons killed and injured
both from public and police;

(e) whether in these firings the

States used the services of CRPF and
BSF-. ,,

(d the causes of firings and in how
many cases the enquiries have been
conducted; and

(e) the extent to which the enquiry
reports have been received?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
and (b) and (d) and (e). State Gov-
ernments are primarily responsible
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for the maintenance of law and order
with the help of police agencies. No
data in regard to the number of police
firings is compiled on a  All-India
basis as these are matters concerning
the State Governments.

(c) Services of CRPF were used by
Government of Uttar Pradesh and
Union Territory of Delhi on one occa-
sion each during the months of Sep-
tember and October, 1982.

Ammunition with Foreign Markings

3805. SHRI B. V. DESATIL

SHRI GHULAM RASOOL
KOCHACK:
Will the Minister of HOME AF-

FAIRS be pleased to state:

(a) whether it is a fact that ammu-
nition with foreign markings was
found in New Delhi during the mur-
der cases in the month of October;

(b) if so, whether it is also a fact
that a bomb parcel was delivered to a
foreigner in New Delhi on 11 October,
1982;

(c) whether it is also a fact that
some foreign arms and bombs were
used by the agitators and miscreants
in various agitations during the
months of August, September and
October in different States; and

(d) if so, the extent to which foreign
arms and bombs were recovered from
the agitators during the above months
and the steps being taken to check
them?

" § rY

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
During the month of October, 1982 a
Foreign made revolver with six empty
cartridges was seized in connection
with a case of murder registered at
Police Station Connaught Place. In
another murder case reported in Octo-
ber, 1982, a Bomb with a Pakistani'
marking had been used.
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(b) No such incident has been re- (b) if so, the measures Government

ported to Delhi Police. propose to take to remove the patent

(© and (d). Law and order being a infirmities in the existing bail and to
State subject, no such information in
respect of different States is available.
So far as Union Territory of Delhi is
cOflcerned, no incidenF.of agitatf)rs MINISTRY OF HOME AFFAIRS
using arms and ammunition of foreign )
make has been reported during the (SHRI P. VENKATASUBBALAH):i

months of August, September and (a) Government have seen the press
October, 1082. report.

make it more stringent and effective?

THE MINISTER OF STATE IN THI1

(b) The Code of Criminal Procedure

* Plastic Grenades recovered near
Moradabad

3806. SHRI M. RAMGOPAL
REDDY;

SHRI RAM VILAS PASWAN: '

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that more
than one dozen plastic live grenades
were recovered near the bank of Ram
Ganga Canal near Moradabad recently;

(b> if so, the details thercof; and

(c) the action Government have

taken in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
to (c¢). The requisite information is
being collected and will be laid on the.
Table of the House on receipt.

Amendment of Law Regarding BiH

3807. SHRI R.L. BHATIA:

SHRI M. RAM e« GOPAL
REDDY:

Will the Minister of HOME AFFAIR?
be pleased to state: -

(a) whether his attention has been .

drawn to the news item appearing in
the Times of India, New Delhi dated
10 October, 1982 under the heading
‘Crime thrives on bail’; and

(Amendment) Act, 1980 (No. 63 of
1980) has inter-alia amended section
437 (when bail may be taken in case
of non-bailable offence), section 440
(procedure when bond has been for-
feited) and 446A

(cancellation of bond and bail bond)

inserted section

to make the law relating to bail

more stringent and effective.

Under amended section 437, a per-
son accused of a cognizable and non-
bailable offence shall not be released
on bail, if he had been previously
convicted of an  offence punishable
with death, imprisonment for life or
imprisonment for 7 years Or more or
if he had been previously convicted on
two or more occasions of a non-bail-
able and cognizable offence, but the
court may release on bail, if such
person is under the age of sixteen
years or is a woman or is sick or in-
firm or if it is satisfied that itis just
and proper so to do for any other
special reason. Section 416 as amended
provides for civil imprisonment of
surety for failure of accused to appear
in court so as to curb the practice of
giving bail by professional sureties.
New section 446A provided for cancel-
tatiort of bond and bail bond.

There is no proposal under con-
sideration of Government to take away
altogether the discretion of the court
to release an accused person, who bad
previously been convicted of cogniz-
and non-bailable offence.
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Losses im E.P.I. Ltd.

3808. SHRI ANAND SINGH:
SHRI DAYA RAM SHAKYA:

SHRI R. N. RAKESH:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Engineering Projects
(India) Limited has been sustaining
financial losses in almost all the over-
seas projects;

(b) if so, the details thereof;

(c¢) whether the Ministry has ordered
any inquiry into the cases of these
losses in the E.P.I.’s overseas con-
tracts; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). No.
Sir. Out of the 13 overseas projects
already completed by  Engineering
Projects (India Ltd., they have in-
curred losses only in respect of two
projects.

(¢) No, Sir.

(d) Does not arise.
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Representation from Delhi and Anda-
man Nicobar Islands Civil service
Association Re. Revision of Pay scales

3809. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
AFIRS be pleased to state:

(a) whether Government have re-
ceived any representation form Delhi
and Andaman Nicobar Islands Civil
Service Association regarding revision
of their pay scales at par with the
Delhi Judicial Service;

(b) if so, what are the salient fea-
tures thereof;

(c) whether Government have exa-
mined the matter; and

(d) if so. the action proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME  AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.

(b) A statement giving the salient
features of the demand of the Asso-
ciation is attached.

(¢c) and (d). The representation of
the Association is under active con-
sideration.

Statement

DANI CIVIL SERVICE

Existing Scale
_7\ s ok

Time scale Rs] 650-1200

Senior scale - (New Grade) after 5 yearsservicej
*

Selection. Grade R*] 1200-1600 (20% ofp o sts)

Demands of the
Association

Rs 700-1300

Rs  1200-1800

..................................... Rs 1500-2000

Super-time SCale...uinniirieenriiiinieniiniecieenenne
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classification of tech-
of Drugs

Committee for
nology for Manufacturing

3810. SHRI TARIQ ANWAR: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Depart-
ment of Science and Technology was
associated in the committee set up by
Ministry of Chemicals and Fertilizers
for classification of technologies for
the manufacture of bulk drugs or those
proposed to be manufactured by foreign
drug companies;

(b) if so, who was represented by
the Department in the committee, the
background qualifiation, experience,
knowledge of drugs of the representa-
tive;

(c) whether the process of manu-
facture of each drug was studied by
the representative, if so, what were
his views on each drug, if not. the
reasons thereof; and

(d) whether any method for classi-
fication was suggested to the commit-
tee op any method adopted, if so the
details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI
C. P. N. SINGH): (a) and (b). Yes,.
Sir. The Secretary. Department of
Science & Technology was a member
of the High Level Committee.

(o) and (d). The Committee had
laid down the criteria for classifying
processes of manufacture of bulk
drugs as involving high technology.
The Committee examined the pro-
cesses of manufacture of each drug
produced by the foreign companies
individually and classified them as
involving high technology or other-
wise, in the light of the criteria.
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Registration, of Research and Develop-
ment of Foreign Drug Companies with
Department of Science and Technology

3811. SHRI TARIQ ANWAR: Will
the PRIME MINISTER be pleased to

state;

(a) whether the Research and Deve-
lopment of all foreign drug companies
are registered with the Department of
Science and Technology, if so, the
names of the companies and the date
of registeration. give details abouft
processes developed;

(b) whether it is a fact that the De-
partment receives full details of proces-
ses of manufacture of each bulk drug
alongwith the application for registra-
tion or renewal and before granting
the renewal or registration, actual
verification is done;

(c) if so, whether any variation has
been noticed between the actual pro-
cesses aud processes submitted to the
committee set up for classification of
technologies for the manufacture of
bulk drugs, give details thereof; and

(d) whether any of the processes,
working has been personnaly examin-
ed, if so, the names of the companies,
names of drug processes and the
views in respect to classification, if
not, the reason thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ELECTRONICS, OC-
EAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-

TIONAL ENERGY SOURCES IN
THE MINISTRY OF ENERGY
(SHRI C. P. N. SINGH): (a)

and (b). Of the twenty-four foreign
drug Companies whose manufacturing,
technologies were examined by a High
Level Committee, the Research and
Development Units of seventeen Com-
panies are registered with the Depart-
ment of Science & Technology. Details
of the date of registration are given
in the attached statement. Details of
the range of the processes used in
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manufacture are not required to be
provided for consideration of applica-
tion for recognition or renewal of re-
cognition of in-house Research &
Development Units of Companies by
the Department of Science & Techno-
logy. Examination ig carried out to
see if the facilities and resources are
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used for the purpose‘ of carrying out
Research and Development.

(¢) and (d), The Committee did not
consider it necessary to have on tbe
spot inspection for the purpose of
identification of technologies.

Statement

8. No. Name of the Company

1 M/s Roche Products Limited

2 M/s Richardson Hindusthan Limited .
M/s Uni-Sankvo Limited .

Mjs Johnson & Johnson Ltd

M/s Sandoz India Limited

& o o W

M/s Ciba Geigy of India Limited

M/s Hoechst Pharmaccuticals Limited

~J

8 Mj/s The Boots Co India Limited
9 M/s Glaxo Laboratories (India) Ltd, .
10 M/s Cynamid India Lid. .

11 M/s Alkali & Chamical Corpn, of India Limited .

12 M/s E. Merck (India) Pvt Ltd .
13 M/s Organon India Limited

14 M/s Plizer Limited .

15 M/s Wyeth

16 M/s Warner Hindustan Limited ,

17 M/s Smith Kline and French (India) Ltd

Year of
Registration

1979-80
1978-74
1976-7 7
1976-77
1973-74
1973-74
1973-74
1973-74
1973-74
1975-76
1976-77
1976-77
1973-74
1980-81
1974°75
1975-76
1976-27

() saa<t, 1981 & ¥=, 1082
& T, AEAT, rﬂfw:rsq'jﬁ T
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Vacancies to the Post of L. D. Cs. in
Delhi Administration

3814. SHRI R. P. YADAV: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a number of vacancies
exist for the post of LDCs under Delhi
Administration; '
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(b) if so, the total number thereof
and since when they were lying vacant;

(c) whether there is also a Circular
of Delhi Administration that the matri-
culates who work for five years as
class-IV employees are to be promoted
as LDCs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). Only 72 direct recruit-
ment quota vacancies out of sanction-
ed strength of 2689.

Vacancy

May, 1982 20
June, 1982 7
July, 1982 6
August, 1982 . 17
September, 1982 10
October, 1982 12
Total : 72

(c) and (d). 10 per cent of the vaca-

cies in a calender year are filled by
promotion from class-IV ~ employees
with 5 years regular service and posses-
sing qualification of matriculation. All
promotion quota vacancies have been
filled by promoting 78 persons on
7-10-1982.

Supply of Raw Materials to Paper

Mills

3815. SHRI R. P. YADAV: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether any study had been
made about the problems faced by the
paper industry in India .if so, the
details thereof;

(b) whether it is a fact that conven-
tional raw materials like bagasse are
pun Ipajjodxa
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(©) what proposals are under cons
deration of the Government to make
available adequate electricity, coal
and raw  materials for the paper
mills?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) The
problems faced by the Paper Industry
in India, such as shortage of raw mate-
rial, high capital cost, economic viabi-
lity, environmental pollution, con-
sumption of energy%etc. have engaged
the attention of different organisa-
tions, from time to time.

(b) Export of bamboo, which is the
main raw material for the paper indus-
try, is banned. So far as unconven-
tional raw materials like bagasse and
cereal straw are concerned, although
there is no ban on export, there is
hardly any scope for export.

(¢) An Action Group has been set
up in the Ministry of Industry to moni-
tor supplies of inputs such as power,
coal etc., to the paper industry. Prob-
lems relating to supplies of these in-
puts to the paper mills are taken up
with the concerned authorities.
Installed capacity of Indian Atomic
Energy

3816. SHRI ASHFAQ HUSSAIN:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that Indian
Atomic Energy venture has now achie-
ved an installed capacity of 800 MW
at 25 per cent load factor;

(b) whether it is also a fact that it
was launched more than 30 years ago
with the mission of creating a capacity
of 80,000 MW by 1980; and

(c) the reasons for this gap in de-
tail?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
OOoPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
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MINISTRY OF ENERGY (SHRI C. P.
N. SINGH): (a) The installed capacity
of the nuclear power stations in opera-
tion in the country is 860 MWe. The
cumulative capacity factor achieved by
the Tarapur and the Rajasthan Atomic
Power Stations is approximately 50
per cent and 30 per cent respectively.

(b) and (c). It was
thought feasible to aim for the setting
up of a capacity to generate 8000 MWe
by 1980. However, on account of sub-
sequent international developments,
restrictions on the supply of nuclear
components and the efforts required
for indigenisation etc. as well as the
limited capacity of indigenous indus-
try t0 support such a programme and
the other infrastructural facilities
available on review, it would appear
more realistic to plan for 10,000 MWe
of nuclear power by the year 2000.

Guidelines for Expediting the Progress
of Plan Targets

3817. SHRI K. LAKKAPPA;

SHRI MOHAMMAD ASRAR
AHMAD:

Will the Minister of PLANNING be
pleased to state  whether any new
guidelines have been issued to the
States for expediting the progress of
the Plan targets?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): No new guide-
lines have been issued for expediting
the progress of plan targets. Recently,
guidelinen have been issued to the
States in regard to the formulation of
the 1983-84 Annual Plan.

Production of Steel in the Country

3818. SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have recen-

tly directed all the steel plants in the

KARTIKA 12, 1904 (SAKA)

at one stage

Written Answers 274

country to evolve more effective me-
chanism to anticipate sectoral produc-
tion shortfall well in time;

(b) if so, the names of steel plants
to whom directions have been given;

(c) whether the consumers of the
steel have also been asked to inform
such shortfalls in advance so that
necessary arrangements could be made
to meet any eventualities; and

(d) if so, how far the directions
would be helpful in emphasising pro-
duction of steel in the country?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(d). Under the aegis of the Joint Plant
Committee there is close coordination
between the Main Steel Producers and
their customers, particularly in the
priority sectors. The demand and
availability of steel is constantly un-
der review and action is taken to meet
requirements and to maintain a posi-
tion of easy availability. At a recent
meeting of the Steel Priority Commit-
tee, the Main Steel Producers were
advised to give timely intimation of
likely shortfall in production to their
customers so that timely action can
be taken ™o arrange for imports, if
necessary.

Persons Detained without trial
in States

3819. SHRI CHITTA MAHATA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Supreme Court has
given any instructions to the Central
Government and the State Govern-
ments to release all the persons de-
tained without trial In various jails in
the country; and

(b) if so, the details thereof and the
number of persons detained without
trial in jails jail-wise and State-wise?’
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
The Supreme Court does not appear
to have given any instruction for the
release of all the persons detained
without trial in the country.

(b) Does not arise.

Beedi Manufacturing Units

3820. SHRi OSCAR FERNANDES:
Will the Minister of INDUSTRY  be
pleased to state the details of beedi
manufacturing units in each of the
States?

THE MINISTER' OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): Such
detailed information is not maintain-
ed by the Central Government.

Rehabilitation of Refugees from
Assam in West Bengal

3821. SHRI SATYAGOPAL MISRA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the steps taken or proposed to
be taken for the rehabilitation of the
refugees coming of West Bengal dur-
ing the Assam agitation period; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). Information is being, col-
lected and will be laid on the Table
of the House.

“Discharge of Waste by Chemical
industries into water Sources”

3822. SHRI ANAND SINGH: will
the PRIME MINISTER be pleased to
state:

(a) the names of chemical industries
whidh discharge  their waste into
rivers, lakes and other source of water;
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(b) whether any studies of pollution
effects in such instances have been

made; and

(c) if so, the action taken to prevent

the same?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENTS
(SHRI DIGVIJAY SINH): (a) Almost
all chemical industries discharge their
waste into rivers, lakes and other
sources of water after various degrees

of treatment.

(b) YeSj Sir. .

(c) The Central Board and the State
Boards for the Prevention and Con-
trol of Water Pollution take suitable
action under the provisions of  the
Water (Prevention and Control of Pol-
lution) Act, 1974 for regulating the
discharge of waste water to comply
with stipulated standards.

Survey of
from Calcutta

Shifting of Geological
India's Headquarters

PAL
AND

3823. PROF. RUPCHAND
WiU the Minister of STEEL
MINES be pleased to state:

(a) whether there is any proposal
to shift the headquarters of Geological
Survey of India from Calcutta; and

(b) if so, what are the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY & STEEL
AND MINES. (SHRIMATI RAM
DULARI SINHA): (a) No, Sir.

(b) Does not arise.
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Take over of Kumardhubi
ing Works

Engineer-

3824. SHRI BASUDEB ACHARYA:
Will the Minister of INDUSTRY be
pleased to state:

(@) whether Government have taken
a decision to take over Kumardhubi
Engineering Works;

(b) whether it is also a fact that an
enquiry was instituted against the
owner of the factory; and

(c) if so, details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) The
Government of Bihar has passed a
Bill in the State Legislature to take
over the Kumardhubi Engineering
Works.

(b) and (c). The Company Law

Board had ordered on 10-8-1977 an
investigation into the affairs of the
Company under Section 237(b) of the
Companies Act, 1956. The Company
obtained injunction against the said
order from the Calcutta High Court
which was, however, vacated on
6-7-1978.

The Inspector appointed under Sec-
tion 237 of the Act informed the Com-
pany Law Board that the investiga-
tion could not be proceeded with
as the Company’s factory
and office were closed and a winding
up petition was tending before the
Calcutta High Court. The Company
Law Board considered the matter and
decided to withdraw the order of in-
vestigation and to leave the question
of investigation of this company to
discretion of the official Liquidator at-
tached to the Calcutta High Court.
Accordingly, the investigation order
has been withdrawn vide Company
Law Board’s order issued on 14-8-1981
and the matter is being handled by
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the Official liquidator directly under

the orders and guidance of the Cal-
cutta High Court.

Pollution caused by Satan Katha Che-
mical Factory

3825. SHRI RAM SINGH SHAKYA:
Will the PRIME MINISTER be pleased
to refer to reply given to Unstarred
Question No. 942 on 14th July, 1982
regarding Pollution caused by Satan
Katha Chemical Factory and State:

(a) whether it is a fact that the
Satan Katha and Chemical Factory,
Sarangpur. Madhya Pradesh is pollu-
ting fast the waters of Parvati river;
and

(b) if so, the total loss of life and
property suffered so far and it® likely
adverse effects in future?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) Accord-
ing to the information received from
the Central and State Board, the
factory is located near the river Kali-
sindh and not Parvati and there is
no evidence yet of any pollution of
river Kalisindh.

(b) Does not arise.

Inclusion of Nepali Language in
Eighth Scheduled

3826. SHRI ANANDA PATHAK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Gvernment have deci.
ded to take the question of inclusion
of Nepali Language in the Eighth
Scheduled of the Constitution of India
across the table for arriving at a con-
sensus as assured by the Minister of
state in the Ministry of Home Affairs
and Department of Parliamentary
Affairs on 13 and 27 June, 1980 on the
floor of Parliament; and

(b) if so, when such a meeting
would be convened by Government?-'
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFARS
(SHRI P. VENKATASUBBAIAH): (a)
and (b). Attention in this connection
is invited to the statement laid on the
Table of the House on 3.3.1982 in res-
ponse to Lok Sabha Unstarred Ques-
tion No. 1660 for 2nd December 1981
regarding  inclusion of Nepali in
Eighth Scheduled.

Levy of Notice Fee on Property Tax
South Zone of M.C.D.

3827. SHRI TRIDIB CHAUDHURY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is aware that des-
pite the stay granted by the High
Court, Delhi on 22 May. 1981 in the
Writ Petition filed by the Government
Servants Cooperative House Buliding
Society Ltd., New Delhi against the
recovery of any amount of Property
Tax by the M.C.D. in excess of that
payable under the December, 1979
judgement of the Supreme Court of
India for the years 1980-81 and 1981—
82, the South Zone of the M.C.D. is
levying Notice Fee’ in respect of the
residuary disputed amount of Property
Tax in respect of these years;

(b) whether the case has now been
transfedred on the file of Supreme
Court; and

(c) if so, under what rule or order
the M.C.D. are enforcing this levy of
Notice Fee in respect of these two
years by including this in the current
bills when the whole matter is still
sub-judice?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFARS
(SHRI P. VENKATASUBBAIAH):
(a) to (c¢). The Municipal Corporation
of Delhi has reported that a show
cause notice with copy of Writ Peti-
tion No. 2061 of 1981 with C. M. No.
3888 of 1981 for stay was received by
the Municioal Corporation of Delhi
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on 19.9.81. However, no stay was re-
ceived along with the said Writ or
earlier thereto. The application for
grant of stay was listed for 10.11.81
when the same was granted in respect
of the original five petitioners. Subse-
quently, on 4.1.82 stay was also gran-
ted in favour of the other co-peti-
tioners who were impleaded in pur-
suance of C.M. No. 4656/81 and the
said stay has been continued. Accor-
dingly, MCD is complying with the
orders of Hon’ble Delhi High Court.
Demand Notices were issued under
provisions of Section 154 of  the
DM.C. Act, 1957 prior to the receipt
of the stay orders dated 4.1.82.

Appointment of Sons/Daughters of
Deceased Employees of Delhi Munici-
pal Corporation

3828.SHRI SATISH PRASAD
SINGH:

SHRI HIRALAL R. PAR-
MAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Delhi Municipal Cor-
poration appoint the sons/daughters
of its deceased employees on com-
passionate grounds;

(b) if so. the number of Sons/
Daughters of the deceased employees
which are still unappointed on com-
passionate grounds during August,
1981 to August, 1982;

(c) whether Government are aware
of the fact that the dependents of the
deceased are put to great economic
trouble due to abnormal delay in ap-
pointing them on  compassionate
grounds;

(d) action Government propose to
take to appoint the sons/daughter®
of the deceased employees speedily;
and
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(e) the time
employ the sons/daughters of the
deceased employees of the DMC who
died upto August 1982 on the posts
according to their qualifications?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (e) According to the infor-
mation supplied by the Municipal Cor-
poration, Delhi in the General Wing
of the Corporation the sons and
daughters of deceased Municipal
officers/officials are appointed on com-
passionate grounds on the basis of
guide-lines as contained in the Minis-
try of Home Affairs. Department of
Personnel & Administrative Reforms
Office Memorandum No. 14014/1/77-
Est. (D) dated 25-11-1974 During the
period from August, 1981 to August®
1982, 84 such appointments have been
made by the Corporataion. The
appointments on compassionate
grounds are subject to availability of
vacancies and hence no time limit can
be fixed for offering appointment to
such persons.

Incidence of Industrial violence in the
Country

3829, SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
ple«sed to state:

(a) whether it is a fact that inci-
dence of industrial violence is of
late growing in different parts of
the country;

() if so, full facts thereof

<Statewise);

(¢) whether any study has been
undertaken to identify the reasons
for the rise in industrial violence;
and

(d) if so, the results thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB-
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BAIAH): (a) and (b). The informa-
tion furnished by the Governments
of Punjab and Administrations of
Chandigarh and Delhi is given be-
low:—

Name of State No of incidtnts of
Industrial violence
during the current
year so far

1 Punjab « . 3
2 Chandigarh . 2
3 Delhi . . z

The Governments of Himachal
Pradesh, Nagaland and Administra-
tions of Arunachal Pradesh, Dedra $t
Nagar Haveli, Lakshadweep, Mizoram
and Pondicherry have intimated that
there has been no incidence of in-
dustrial violence during the current
year.  The information in respect
of remaining State Governments and
Union Territory Administrations is
not available.

(c) and (d). The main causes of
incidence of industrial violence is
intense trade union rivalry and acti-
vities of trade unions which resort to
militant activities as pressure tactics
to get their demands conceded.

Harassment of women staff working
in Bharat Leather Corporation

3830.SHRI K. A. RAJAN: will
the Minister of INDUSTRY be pleas-
ed to state:

(a> whether his attention has been
drawn to a report that women staff
working in Bharat Leather Corpora-
tion allege harassment;

(b) if so, the details

(¢) whether any enquiry has been
made into these allegations;

(d) if so, the details thereof;
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(e) whether any of the women
employee has been transferred after
their allegations were brought to
the public notice; and

(f) if so, the details thereof?

» THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (f), Yes, Sir. There have been
certain news reports alleging harass-
ment of women employees of Bharat
Leather Corporation, The manage-
ment have, however, denied the alle-
gation of harassment, . There are
25 women employees in the organi-
sation which employs 161 persons at
present.  Disciplinary  proceedings
have been initiated against two wo-
men employees, one of whom has
been suspended and the other has
been transferred to another Depart-
ment in the same building pending
completion of these proceedings,
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Allotment of debentures to officials in
the Ministry and its organisations

3832, SHRI DIGAMBER SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether he is- aware that offi-
cers in his Ministry, D.G.T.D., Indust-
rial Approvals Secretariat and other
Directorates, dealing with the busi-
ness houses, were able to get firm
allotment of some of the recently
floated debentures carrying remune-
rative terms by some of the large in-
dustrial houses like Lohia Mashines,
J K. Tata and Birla concerns with
whom they had official dealings in
their favour and those of their kith
and kin;

(b) if so, whether he will lay on
the Table a statement showing names
and designations of all such officers
and the number of debentures/sha-
res obtained by them during the last
two years; and

(c) in which cases prior Govern-
ment approval had been obtained as
laid down in the Central Government
Servants Conduct Rules?

THE MINISTER OF  INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARD): (a) to
(¢). Information is being collected
and will be laid op the Table of
the House.



285 Written Answers

Extension of TISCO

3833. SHRI PIUS TIRKEY; Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether TISCO is going in for
extension;

(b) if so, how much amount of
money is being financed by Govern-
ment financial agencies, category-
wise; and

(c) the terms and conditions under
which money is being financed and

duration provided for its repay-
ment?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
M/s. TISCO have launched a mo-

dernization programme which when
completed will result in marginal
increase of their saleable steel capa-

city from 1.54 million tonnes t=>
1.74 million tonnes.
(b) and (¢) Out of the total esti-

mated cost of Rs. 203 crores for this
modernization programme, the Gov-
vernment has sanctioned a loan of
Rs. 100 crores from the Steel Deve-
lopment Fund. This loan carries in-
terest at the rate of 14 per cent per
annum and is to be repaid in twenty
half yearly instalments commencing
from Ist April, 1984

Expediting investment proposals

3834. SHRI B. V. DESAI: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether his Ministry have ta-
ken a series of decisions to expedite
investment proposals and to build up
a better public image;

(b) if so, whether in a recent
meeting of the Secretaries addressed
by the Prime Minister, some sugges-
tions were given in this regard;
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(¢)  whether it is also a fact that

it was decided that in all cases where
a proposal was inadequate, deficien-

cies should be pointed out and cor-
rective steps suggested;
.(d) whether a decision was also

taken that no matters of any  sort
should remain pending in the Minis-
try beyond three months;

(e) the steps taken by Govern-
ment to expedite investment propo-

sals during the months of August
and September;
(f) whether all the  suggestions

have been fully implemented by his
Ministry so far; and

(g) if so, to what extent it has
improved the industrial prospects?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRE
NARAYAN DATT TIWARI): (a) to

(g). During the last two years or so,
a number of measures have Dbeen
taken to expedite investment propo-
sals as set out below:—

the investment limits for small
scale and ancillary industries
have been revised upwards;

— the facility of automatic growth
upto a maximum of 25 per cent
over a five year period has been
allowed to core and basic in-
dustries subject to certain con-
ditions.

— the scheme of recognition of ins-
talled capacities has been applied

to basic and mass consumption,
industries;
— a scheme has been introduced

under which capacity will be
determined on the basis of the
best production in the last five
years, subject to certain condi-
tions;

— the lines of manufacture open to
various investment groups have
been clearly delineated to re-

move the impediements in the
way of investments considered
specially desirable;
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— the Monopolies and Restrictive
Trade Practices Act has been

amended to remove the const-
raints on production with a view

to canalising investment to na-
tional priority sectors;
— investment for export produc-

tion has been facilitated through
a special scheme for 100 per cent
export oriented units with faci-
lities for expeditious and  duty
free import of capital goods and
raw materials and components.
Export production has also been
excluded for the purpose of rec-
konning the licensed capacity and
determining the dominance under
the MRTP Act.

— special facilities and investments
have been provided for encou-
raging investment by non-resi-
dent Indians;

— special attention is being paid to
the development of industries in
“no industries districts”  and
notified backward areas;

— approval procedure have been
streamlined not only to time
bound different stages of appro-
val but also to eliminate the sub-
systems that clog the system.

The ongoing exercise of liberalisa-
tion of investment  procedure  and
streamlining industrial policies has re-
ceived a fillip under the 20 Point Eco-
nomic Programme. The required policy
and systems support is being extended
to investors to ensure timely comple-
tion of projects. The growth of small
and village industries is being promot-
ed through a multipronged strategy of
directional and material support, in-
centives, technology upgradation, quali-
ty control and marketing.

The performance of public sector
undertakings is being closely monitored
to eusure timely elimination of opera-
tional difficulties and correction of
dysfunctionalities. Concerted efforts are
being directed towards increasing effi-
ciency, capacity utilisation and genera-
tion of internal resources. This has
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led to a tangible improvement in the
overall performance of the public sec-
tor undertakings.

The Prime Minister, while talking to
the Secretaries in the month of Septem-
ber, re-emphasised the need for all-
round improvement of developmental
administration. Acting thereon the
operating directions in so far as they
related to this Ministry have been fram-
ed and circulated.

Special efforts are being directed to
dispose of pending matters. Instruc-
tions to dispose matters in three months
time have been issued. During the
months of August and September, 1982f
181 letters of intent and 49 industrial
licences have been granted. The
measures taken by Government have
had the desired impact on the prospects
of industrial investment and have help-
ed project better image of Govern-
ment.

o

Manufacture of more trucks 'buses
instead of Suzuki Cars

3835. SHRI HARIKESH BAHADUR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government would give
more attention to the manufacture of
trucks and buses than  Suzuki cars
which will result in fuel economy; and

(b) the estimated consumption of
petrol and diesel for cars and trucks
and buses annually?.

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Due
measures have been taken to licence
adequate capacities for the manuafc-
ture of trucks and buses as well as
passenger cars taking into account the
demand and the need to improve fuel
economy.

(b) Diesel oil is.pre-dominantly used
in commercial vehicles and petrol in
passenger cars and 2-wheelers. The
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consumption of high speed diesel oil
and of petrol in 1980-81 and 1981-82
has been as follows:—

1980-81 1981-82
. (in Tonnes)
High Speed 1,03,45,000 1,07,39,000
Diesel oil
Pjtrol 15,22,031 15,99,000

The estimated annual consumption
of petrol and diesel in any future year
will depend on the growth in vehicle
population.

Donation of foreign money to
Lokayan organisation

3836. SHRI M. RAMGOPAL REDDY:

SHRI SUBHASH YADAV:

Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether an Institution by the
name of Lokayan which is having its
offices throughout India had set up its
office in Delhi early last year;

(b) whether this organisation has
received huge money since it has been
set up;

(c) what are the names of the coun-
tries and individuals (foreign donors)
who have donated foreign money to
this organisation since it was set up;

(d) what are the names of the places
where this organisation has set up
its branches;

(e) what are the activities of this
organisation;

(f) whether this organisation has to
carrying on surveys on Indian detenues
throughout India and has collected data
and present social and economic alter-
natives in the country; and
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(2) the reaction of Government to
the activities of this organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
to (g). A statement is attached.

/ Statement

According to information available.
“Lokayan” is one of the projects on
“democratic and Decentralised Deve-
lopment” sponsored by the Centre for

the Study of Devs’~'ing  Societies,
which has its Headquarters at 299,
Rajpura Road. Delhi. The Centre

which  was established in 1963
is learnt to have not esta-
blished in 1963 is learnt to have not
established any sub-offices elsewhere.
The Centre inter-alia undertakes, or-
ganises and facilitates study courses,
conferences, seminars, lectures and
research in matters relating to social
and  political modernisation. The
scholars at the Centre are reported to
have beea engaged in both normative
and poiicy oriented work on-the stres-
ses and challenges facing societies and
in futuristic work on both national
and cross-national Dbasis. There is,
however, no information whether any
survey on Indian detenues is carried
on.

The Centre has received foreign
contributions from Konard Adenecur
Foundation 5205 St. Augustin, Bonn,
Federal Republic of Germany.

News item captioned Defence official
abroad with classified files’

3837. SHRI K. A RAJAN; Will the
PRIME MINISTER be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to a news item
which appeared in “The Economic
Times” dated September 29, 1982,
under the caption “Defence Official
abroad with classified files”; and

(b) if so, the details of the case
and Government’s reaction thereto?
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THE DEFUTY MINISTER IN THE
DEPARTMENI OF ELECTRONICS
(SHRI M, S. SANJEEVI RAO) : (a)
and (b). Government have seen the
news item captioned “Defence Offi-
cial abroad with classifiedq files.” A
review undertaken within the De-
fence Project Cell of the Depart-
ment of Electronics hag established
that no classified file of the Cell is
missing.
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Constitutional safeguards for SC/ST
in Jessop and Co.
1 ‘
3841, SHRI] BAGUN SUMBRUI:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether the Jessop & Co.. Cal-
culty is violating all the constitution-
al safeguards provided to the Sche-
duled Castes/Tribes;

(b) if so, the representation of
Scheduled Castes/Tribes in Jessop &
Co., chtegory/designation-wise priop
to April, 1973 and position after the
company was declared as Govern-

ment Undertaking =alongwith  the

total strength;

(c) the detailed particulars of Tri-
bal employees i.e. designation, ticket
numbers, if any, and place of pre-

sent postings;

(d) whether it is also a fact that
Jessop & Co. have recruited and
promoted a large number of emp-
loyees violating constitutional safe-
guards since April, 1973;

(e) if so, the figure of recruitment
and promotion year-wise made so
far;

(f) how many Scheduleq Tribes
have been recruited and promoted
during the period detailed parti-
culars, year-wise; and

(g) the steps Government propose
against the violation of Government
rules?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) to (g). The information js being
collected and will be laid on the
Table of the House.
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Assessment of coal Deposits in
Jharia Saharjuri and Rajmahal
areas of Bihar

3842. SHRI BAGUN SUMBRUI
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether coal deposits in Jha-
ria.  Saharjuri and Rajmahal in
Bihar, are to be assessed indepth by-
diamond drilling for. planning inte-
grated mines;

(b) whether investigation work is
being done erratically by G. S. L;

(c) the steps taken to carry out
the regional assessment indepth bet-
ween 1000 to 1500 mts. in Jharia for
integrated planning of these areas;

(d) the modem technology Gov-
ernment propose to introduce by ac-
quiring and deplying drills of sophis-
ticted type suitable for our country;

(e) whether induction of sophisti-
cated tools and machineries for in-
depth quest calls for a well calcula-
ted and planned methodology and
trained personnel;

(f) whether Government propose
a phased plan to expose th” drilling
personnel to advanced technology as
being adopted in advanced countries
like USA, UK, etc; and

(g) steps Government are contem-
plating for such essential aspect?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir.

(b) No, Sir.

(c) A long term exploration pro-
gramme for coal has been prepared
by Government. This involves, among
other things, deep drilling upto 2000
metres in Jharia, Raniganj, East
Bokaro Coalfields, Chintal-pundi Sub-
Basin in Godavari valley coalfield
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and in the coal bearing Gondwana
rocks lying between Singrauli and
Sohagpur Coalfields.

(d) It is proposed to introduce
faster and deeper drilling technology
in Jharia coalfield.

(e) Yes, Sir.

(f) and (g). Appropriate training
schemes, as and when required on
the basis of selected technology are
drawn up by Government. These
schemes include exposure of drilling
personnel to the selected foreign tech-
nology.

Implications of Supreme Court Judge-
ment in Civil Appeal No. 1465/72

3843. SHRIMATI SUMATI ORA-
ON; Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are awa-
re of the Supreme Court Judgement
in Civil Appeal No. 1465 of 1972
dated 26 April, 1973 (N. E. Horo vs.
Jahan Ara Jaipal Singh);

(b) if so, whether in the light of
the aforesaid Supreme Court judge-
ment, Government have taken care-
to clarify the point that a non-tribal
female on marrying a Scheduled
Tribe (ST) male without due obser-
vance of all formalities and without
obtaining the approval of the elders
of the Tribe would not belong to the
tribal community to which her hus-
band belongs and whether such clari-
fications have been duly passed on to
the State Government; and

(c) whether the law would permit
to treat a Scheduled Tribe female
on marrying a non-ribal male, as
continuing to belong to the tribal
community she was in hitherto Dby
birth?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI P. VENKATASUB-
BAIAH): (a) Yes, Sir.
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(b) and (c). As per the
tions issued in 1975 no person who
Tribe by birth
will bo deemed to be a member of a

is not a Scheduled

Scheduled Tribe merely because he
or she has married a person belong-
ing to a Scheduled Tribe. Similarly a
person who is a member of a Sche-
duled Tribe would continue to be a
member of that Scheduled Tribe even
after his or her marriage with a
person who does not belong to a
"Scheduled Tribe. In the light of the
said Supreme Court judgement, each
case has to be decided on its own
merit.

Encouragement to Beedi Manufactur-

ing Cooperatives

3844. SHRI OSCAR FERNANDES:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Gov-

mernment have taken a decision to en-

courage Beedi Manufacturing Co-

operatives all over the country;

(b) if so, the progress made there-
for; and

(c) the incentives Central Govern-
ment propose to give to such societ-
ies?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
No, Sir. Apart from general policy
to encourage Cooperatives, no speci-
fic decision in respect af Beedi In-
dustry Cooperatives has been taken.

tfb) and (c). Does not arise.

instruc-
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Revision of wages in Steel Industry

3845.SHRI RASHEED MASOOD:
SHRI CHITTA MAHATA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that wage
revision in the steel industry has
been long overdue; and

(b) if so, what steps have been
taken by Government to review the
wage structure in this industry?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
and (b). The wage agreement in
Steel Industry which came into force
from 1st September, 1978, expired on
31st August 1982. Revised wage ag-
reement is under discussion in the
National Joint Consultative Commit-
tee on Steel.

Committee to Review ISI, Calcutta

3846.SHRI RAJESH KUMAR
SINGH:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of PLANNING
be pleased to state:

(a) whether it is a fact that Union
Government have recently set up a
Committee to review the working of
Indian Statistical Institute, Calcutta;

(b) if so, the total number and
names of Members of the Committee;
and

(c) what is the time by which the
Committee is likely to submit its re-
port?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) (a) Yes,
Sir.
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(b) There are 10 members in the Committee. Their names are given

below :—

1. Dr. S.R. Sen, Chairman, International Food Policy Research Institute & former
Executive Director, World Bank, New Delhi. . . . . .

2. Prof. T.S. Bhanumurthi, Director, Ramanujam Institute of Mathematics, Madras

University.

3. Shri

4. Dr. A.L. Nagar, Professor, Delhi School of Economics, Delhi University.
5. Prof. N.S. Ramaswamy, Director, Indian Institute of Management, Bangalore.

6. Dr. Jagjit Singh, former General Manager South Eastern Railways and former

Chairman I.D.P.L. New Delhi.

7. Dr. S.P. Gupta, Adviser, Perspective Planning Division, Planning Commission,

New Delhi.

8. Dr. Bimaljalan, Cliief Economic Adviser, Department

Ministry of Finance, New Delhi.

9. Shri G. Rangarajan, Deputy Governor, Reserve Bank of India,

Bombay.

Ravi Mathai, Indian Institute of Management, Ahmedabad. .

Chairman

Member
Member

Member

Member

Member

Member

of Economic Affairs,
Member

C ntral Office

Member

10. Dr. K.C Seal, Director-General Central Statistical Organisation, Ministry of

Planning, New Delhi. .

(c) The Committee has been asked
to submit its report within six
months.

Visit by Sales Tax Inspectors

3847. SHRI HARISH KUMAR GAN-
GWAR: Will the Minister of HOME

AFFAIRS be pleased to state:
V' «ThiT

(a) whether the Area Sales Tax Ins-
pectors can visit shops after 5 p.m. in
the Union Territory of Delhi;

(b) if not, the reasons for their
visit after 5 p.m.; and

(c) the steps taken to check  the
recurrence of the same in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
According to  Delhi Administration,
there is no legal bar to a Sales Tax
Inspector visiting a shop after 5 P.M.
in the Union Territory of Delhi.

(b) and (c). Do not arise.

e e ettt e et eeeteeate et eareeteanns Member

STATEMENT CORRECTING THE RE-

PLY TO UNSTARRED QUESTION

NO. 438 6-10-1982.

RE. VACANT POSTS OF RESEARCH

OFFICERS IN PLANNING COMMIS-
SION

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): The Lok
Sabha Unstarred Question No. 438 da-
ted October 6, 1982 by Shri Bheekha-
bhai regarding ‘Vacant posts of Res-
earch Officers in Planning Commis-
sion had five parts. While four parts
of the Question viz. parts (a) "to (d)
were duly answered, reply to part (e)
was left out due to a typographic
omission, which is regretted. Reply-
to part (e) is as below:—

(e) For 2 posts, candidates selec
ted by the UPSC are likely to join
shortly. Two posts are likely to  be

filled in the next few months. One

vacancy being ad hoc, UPSC  have

not agreed to regular arrangements.
STATEMENT CORRECTING REPLY
TO UNSTARRED QUESTION NO.
1582 13-10-1982 re.  SHIFTING OF
TWO DIVISION OF G.SI. FROM
CALCUTTA
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THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES. (SHRI-
MATI RAM DULARI SINHA): In
part (c) of the reply to Unstarred
Question No. 1582, the reply may
please be read as under:—

“Appropriate replies outlining the
present position on this matter are
being sent to them.”

12 hrs.
(Interruptions)
sit* hr~rri cTR-rtf fewft):
arwrsT A cfrr tpst
stettst ftrr r i fnix
sr VIT R Srrr j: wf ttt-

sftf?- ami Tt

MR. SPEAKER: No question.

“ft axm
Arrocr f te "*fwo oste"

"3mfW »tt qf*?r J <nki mu
*TTIT ff 1

Ne=rs?rt (werm)
ztv? £ cfftrsf as ?T"*T 1
, * 42°
PROF. MADHU DANDAVATE

(Rajapur) What is your observation?

*rt Xhtt hnrrri w nrt : 3rarer

«rfw, ar*r *v*K ?nwr & i

MR. SPEAKER: No question of Ad-
journment Motion. Dr. Swamy.

sft 3tztt Tt oo
sifa- A 1

DR. SUBRAMANIAM SWAMY
(Bombay North East): In addition to
what he has said—I am on another
subject....

SHRI ATAL BIHARI VAJPAYEE:
It is for the Central Government to
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take a decision on the Eihar Press
Bill. How do you say, Sir, that this is
not a question for Adjournment Mo-
tion? It is still pending with the
Central Government.

(Interruptions)

SHRI H. N. BAHUGUNA: Even the
Supreme Court direction, the' Bihar
Government is defying..,.

AN HON. MEMBER: It is a very
important matter.

SHRI H. N. BAHUGUNA: It is not
a simple matter...

MR. SPEAKER: Not allowed. I
have allowed only Dr. Swamy.

(Interruptions)
DR. SUBRAMANIAM SWAMY: I

have given notice of an Adjournment
Motion on the possible effect of gene-

tic experiments conducted by the
U.S. Army on Dengue...

MR. SPEAKER: Give something
else.

DR. SUBRAMANIAM SWAMY:

There should be an inquiry on that.
I have evidence on that.

MR. SPEAKER: No. You give
something else, not notice of an Ad-
journment Motion.

DR. SUBRAMANIAM' SWAMY
Dengue is a part of the biological
warfare process. How can it go on ?

MR. SPEAKER : You give some
other notice. No question of Adjourn-
ment motion.

SHRI M. M. LAWRENCE (Idukki):
I have given an Adjournment Mo-
tion regarding price rise of rice in
Kerala State...
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MR, SPEAKER : Give some other
notice. We are having a Calling At-
tention also today.

SHRI M. M. LAWRENCE: The
price is Rs. 231 per kg, 1s  this
quality fit for human consumption ?
Even cattle will not eat..

MR, SPEAKER : Not allowed,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Please
listen to me for one minute. The
question that has been raised is this.
It is not that the journalist; are
fighting, It is a fundamental question
of Constitution. An Indian citizen has
a right to know.,

MR. SPEAKER: He can know. No
problem. Nobody can check this.
There is law, There are courts. It
can be taken there and it can be
challenged.

(Interruptions)

MR. SPEAKER: I am not allowing.
I have already discussed it. Nothing
goes on record. Mr, B, D. Singh.

(Interruptions) *»

SHRI SATYASADHAN CHAKRA-

BORTY: Allow me to finish. Sir.

MR. SPEAKER: Not allowed.
Mr, B. D. Singh
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§t ww frmw T o fagr e -
7 I¥% e a% &1 @1 &

T WEIAT ;T FTVL TG FiT
X wET € AT gT I

(Interruptions)

MR. SPEAKER: Mr. Nadar, why
do you shout.

Mr, Chandrajit Yadav.

(Interruptions)

MR. SPEAKER: 1 understand
everything. I understand what the
professor says. I understand the lan-
guage of the Professor,

SHRI CHANDRAJIT YADAV
(Azamgarh): I wantd to say this. The
House will be adjourneq the day after
tomorrow, The whole country seems
to be highly concerned over the Pun-
jab situation. I would like that, before
the House adjourns, the House should
be taken into confidence, No conces-
sion should be given to the forces of
disintegration in this country, I would
like to make it very clear, because
the situation is such that if Govern-
ment compromises its position—Sir,
bringing the people to the negotiating
table is all right but we are dealing
with Punjab in the background of
those forces which are asking for
Khalistan—and if any concession is
given to the forces of disintegration,
it will be the beginning of the disin-

tegration of this country.....
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SHR] CHANDRAJIT YADAV:
Therefore, I am saying that the House
must be taken intg confidence. What-
ever compromise is being made, be-
fore that. the House should be taken
into confldence and no concession
should be given to the forces of dis-
integration.

KARTIKA 12, 1904 (SAKA)
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MR. SPEAKER: Shri Bhishma Na-
rain Singh. ....

(Interruptions)
MR. SPEAKER: I am very happy

that hon, Members are concerned
about each other's health,

Hran

Mr. Ghosh, why don't you allow .
him to speak? I have called Shastriji.
.-He has been speaking all the time.

st TETEATT Wl (qE): aT &
FEaR ‘‘ggw’’ W ow ®;aT  Peewdt

T

W WETEY : €ET o Pemedn
guli ol

*ft oA STeR 0 Uw  sgEwen
YT FAEY 1w wod & Pag w9Ex
€1 10 I § fw AT @ A
W AR E TE% RN 5§ | IT6T
ATEHR C%F 7@ T WI T |

Fuw FEiwG : Ig FHE T Agr
g1 qE TEEE

W Oy FaR dm (i)
¥ o® gy g DT FR IEws T
9T FET W W ATRST F7 AZAT
£t Tus Pau ¥ gewma=e @
P | @Y W HH YT H ST . L)

TOR AFIW: T GG FL HIE AT
&t w 93 * Peam w7

=t gy WX AL : AGE WET-
77, 7% 9T Pewsaq gram sifgyg |
BT T *1 o @Wweeyy = &1 w90
Qg w WK A agen A
g ¥ mban sTww of o g

SHRI NIREN GHOSH (Dum Dum):
We want an assurance from the Gov-
ernment that elections will be held in
Assam as per the schedule of the
Constitution,

PROF, RUP CHAND PAL (Hoogh-
1y): The question of Punjab National
Bank ....

wrw wptew ¢ Ay = gT o gt

—_—
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Correction of answer to usq NoO.
7496 RE BUILDINGS DESTROYED BY FIRE

in Simla.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H. K. L. BHAGAT): On behalf of
Shri Bhishma Narain Singh, I beg to
lay on the Table a statement (Hindi
and English version) (i) correcting
the reply given on 12 April, 1982 to
Unsitarred Question No. 7496 by Shri
Nawal Kishore Sharma regarding
buildings destroyed by tire in Simla,
and (i) giving reasons for delay in
correcting the reply. [Placed in Lib-
rary. See No. LT-5582/82].

Notifications under Essential

Commodities Act and Industries
(Development and Regulation) Act.

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): I beg

to lay cn the Table

(1) A copy of the Copper (Prohi-
bition of use in the Manufacture of
PVC and VIR Wires of Domestic
Type. Amendment Order, 1982
(Hindi and English versions) publi-
shed in Notification No. S.0. 616(E)
in Gazette of India dated the 25th
August, 1982 under sub-section (6)
of section 3 of the Essential Com-
modities Act, 1955. [Placed in Lib-
rary. See No. LT-5583/82].

(2) A copy of Notification No. S O.
718(E) (Hindi and English versions)
published in Gazette of India dated
the 7th October, 1982 regarding ex-
tension of period of take over of
management of Messrs Eastern Dis-
tilleries Private Limited, Calcutta,
beyond five years under sub-section
(2) of section 18A of the Industries
(Development and Regulation) Act,
1951. [Placed in Library. See No
LT-5584/82],

Papers Laid

(3) A copy ecachvof the following
Notifications (Hindi and  English
versions) under sub-section (2) of
section 18AA of the Industries (De-
velopment and Regulation)  Act,
1951: —

(1)  S.0. 698(E) published in G
zette of India dated the 30th Sep-
tember, 1982 regarding extension
of period of take over of mana-
gement of Messrs Shri Janki
Sugar Mills and company L’mited,
Doiwala (Uttar Pradesh) beyond
five years.

(i) S. O. 6199 (E) published in
Gazette, of India dated the 30th
September. 1982 regarding exten-
sion of pediod of take over of
management of Messrs Cauvery
Spinning and Weaving Mills Limi-
ted, Pudukkotai, beyond five
years.

(iii) S. O. 719(E) published
Gazette of India dated the 8th
October, 1982. regarding exten-

sion of period of take over of man-
agement of Messrs Motor and Mac-
hinery Manufacturers Limited. Cal-
cutta. beyond five years. [Placed
in Library. See No. LT-5585/82].

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Sir. I am try-
ing to draw your attention. If you per-
mit me, I have already sent you a
notice ....

SOME HON MEMBERS: Under

what rule?

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Under Rule 377.

MR. SPEAKER: 1 have sent it for
facts.

SHRI SATYA SADHAN CHAKRA-
BORTY: I shall speak on behalf of
you Now., tell me... (Interlruptiovs)

MR. SPEAKER: Now, Papers laid
on <the table. Shri Khursheed Alam
Khan.
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Statement or Tourism Policy/

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI
KHURSHEED ALAM KHAN): I beg
to lay on the Table a statement (Hindi
and English versions) on the “Tour-
ism Policy.” [Placed in Library. See
No. LT--3587/821.

Annual Report of Central Board
of Irrigation and Power, New Delhi

for 1981-82.

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES SHRIMATI
RAM DULARI SINHA): On behalf of
Shri Z. R. Ansari, I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Central Board of Irrigation and
Power, New Delhi, for the year 1981-
82 along with the Audited Accounts.
[Placed in Library, See No. LT-5586/
821.

Notification under Indian Electri-
citi Act.. Assam Electricity Duty

(Amendment) Rules, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAIJAN): I beg to lay on the
Table:

@9)] A copy each of the following

Notifications (Hindi and EngL'sh ver-
sions) under sub-section (3) of sec-
tion 36 of the Indian Electricity Act,
1910: —

(i) The Indian Electricity (Amend-
ment) Rules® 1982  published in
Notification No. G.S.R. 735(E) in
Gazette of India dated the 4th
September. 1982 published in No-
tification No. G.S.R. 735(E) in
Gazette of India dated the 4th
September, 1982.

[Placed in Library See No. LT-

5588/82.]
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(2) A copy of the Assam Electri-
city Duty (Amendment) Rules, 1980
(Hindi and English versions) publi-
shed in Notification No. FTX/143/
79/47 in Assam Gazette dated the
6th October, 1982 under sub-section
(3) of section 13 of the Assam Elec-
tricity Duty Act, 1964 re:*3  with
Clause (c)(iv) of the Proclamation
issued by the President on 19th
March, 1982 in relation to the State
of Assam.

3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the notification men-
tioned at (2) above.

[Placed in Library See No. LT-

5589/82],

4) A copy of the Accounts (Hindi
and English versions) of the Assam
State Electricity Board for the year
1977-78 under section 69 of the Elec-
tricity (Supply) Act. 1948 read
with Clause (c¢) (iv) of the Procla-
mation issued by the President on
19th March, 1982 in relation to the
State of Assam.

(5) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the paper mentioned
at (4) above.
[Placed in Library.
5500/82 ]

See No. LT-

(6) A copy of the Annual Finan-
cial Statement of the Assam  Stare
Electricity Board for the year 1982-83
Electricity
(Supply) Act, 1948 read with Clause
(c) (iv) of the Proclamation issued
by the President on 19th  March,
1982 in relation to the State of Assam.

(7) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the paper mentioned
at (6) above.

[Placed in Library. See No. LT-

5591/82.]
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STATEMENTS

Annual Report of and Review by
Government on Sere Chitra Tiru-
nal Institute for Medical Sciences
and Technology. Trivandrum, 1981-82
of Birbal Sahni Institute of Palae-
fotany, Lucknow for 1981-82. etc.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS, OCEAN DEVELOPMENT
AND THE DEPARTMENT OF NON-
CONVENTIONAL ENERGY SOURC-
ES IN THE MINISTRY OF ENERGY
(SHRI C. P. N. SINGH): I beg to
Jay on the Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Sree Chitra Tirunal Institute
for Medical Sciences and Technolo-
gy, Trivandrum (Kerala) for the
year 1981-82.

(ii)) A statement (Hindi and En-
glish versions) regarding Review by
the Government on the working of
the Sree Chitra Tirunal Institute
for Medical Sciences and Techno-
logy. Trivandrum (Kerala), for the
year 1981-82.

[Placed in Library. See No. LT-
+5593/82],

(2) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Birbal Sahni Institute of
Palaeobotany, Lucknow, for the
year 1981-82 along with the Audi-
ted Accounts.

(i) A statement (Hindi and En-
glish versions) regarding Review by
the Government on the working of
the Birbal Sahni Institute of Pala-
eobotany, Lucknow, for the year
1981-82],

[Placed in Library. See No. LT-
1981-82.

(3) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Indian National Science
Academy, New Delhi, for the period
from 1st April, 1981 to 31st March,
1982 along with the Audited Ac-
counts.

(ii)) A statement (Hindi and En-
glish versions.) regarding Review
by the Government on the working
of the Indian National Science
Academy, New Delhi, for the period
from 1st April, 1981 to 31st March.
1982.

[Placed in Library. See No. LT-
5594/82].

(4) (1) A copy of the Annual Re-
port (Hindi and English versions)
of the Maharashtra Association for
the Cultivation of Science. Pune,
for the year 1981-82 along with the
Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
the Government on the working
of the Maharashtra Association for
the Cultivation of Science, Pune for
the year 1981-82.

[Placed in Library. See No. LT-

5595/82.]

(5) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Wadia Institute of Himalayan
Geology, Dehra Dun, for the year
1981-82 along with the  Audited
Accounts.

(ii)) A statement (Hindi and Eng-
lish vesions) regarding Review by
the Government on the working.of
the Wadia Institute of Himalayan
Geology, Dehra Dun, for the year
1981-82.

[Placed in Library. See No. LT-
6596/82.]

(6) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(a)(i) A statement regarding Re-
view by the Government on the
working of the Central Electronics

Limited, New Delhi, for the year

1981-82.
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(ii) Annual Report of the Central
Electronics Limited, New Delhi, for
the year 1981-82 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Fiaced in Library. See No. LT-
5597/82.)

(b) (i) A statement regarding
Review by the Government on the
working of the National Research
Development Corporation of India
New Delhi, for the year 1981-82.

(i1)) Annual Report of the National
Research Development Corporation
of India, New Delhi, for the year
1981-82 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
5598/82],

Statement regarding Review by
Govt, on Bharat Brakes and Valves
Ltd. Calcutta for period ending 31st

March, 1980.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY  (SHRI
VIRBHADRA SINGH): I beg to lay
on the Table a copy each of the fol-
lowing papers (Hindi and  English
versions) under sub-section (1) of
section 619A of the Companies Act,
19%36: —

(1) (1) A statement regarding Re-
view bv the Government on the
working of the Bharat. Brakes and
Valves Limited, Calcutta® flor the
period ended the 31st March, 1980.

(i1) Annual Report of the Bharat

Brakes and Valves Limited, Calcut-
ta for the period ended the 3lst
March, 1980 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(2) A statement (Hindi and Eng-
lish versions) regarding delay in-
laying the papers mentioned at (1)
above
(Placed in Library. See No. LT-
5599/82],
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Review on and Annual Rei-ort of
Bharat; Aluminium Co. Ltd.,, New
Delhi and.
Mines and

N otifications under

M inerals (Regulation

and Development Act)

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): I beg to lay
on the Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

() R'eview by the Government on
the working of the Bharat Alumini-
um Company Limited, New Delhi,
for the year 1981-82.

(i)  Annual Report of the Bharat
Aluminium Company Limited, New
Delhi, for the year 1981-82 along
with  Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

[Placed in Library. See No. LT-
5600/82].

(2) A copy each of the following
Notifications (Hindi and Engish ver-
sions) under section 28 of the Mines
and Minerals (Regulation and De-
velopment) Act, 1957:—

(i) The Mineral Concession,
(Amendment) Rules, 1982 published
in Notification No. G.S.R. 824 in
Gazette of India dated the 2nd Octo-
ber, 1982.

(ii)) G.S.R. 825 published in Gaze-
tte of India dated the 2nd October,
1982 authorising the  Geological
Survey of India to carry out such
detailed investigations for the pur-
pose of obtaining such information
as may be necessary in the areas
SDeicified in the notification.

[Placed in Library. See No. LT-
5601/82],
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Delhi Police

Services Act.

Notification under

THE MINISTER OF STATE IN THE
HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): I
beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindi and  English
versions) under sub-section (3) of
section 148 of the Delhi Police Act,
1978: —

(i) The Delhi Eating Houses Re-
gistration ~ Regulations (Amend-
ment) 1982 published in Notifica-
tion No. 1700/ Spl. Cell in Delhi
Gazette dated the Ist September.
1982.

(ii)) The Regulations for keeping
places of public entertainment in

the Union Territory of Delhi
(Amendment) 1982 published in
Notification No. 1798/S.C. in Delhi
Gazette of India dated the 23rd
September, 1982.

(iii) The Delhi Police (Appoint-
ment and Recruitment) (Amend-

ment) Rules, 1982 published in Noti-
fication No. F. 5/15/82/-Home in
Delhi Gazette dated the 7th October,
1982.

[Placed in Library. See No. LT-
5602/82].
?2) A copy each of the following

Notifications (Hindi and English
versions) under sub-section (2) of
section 3' of the All India Services
Act, 1951: —

(1) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Eighth Amendment Regula-
tions. 1982 published in Notification
No. G.S.R. 618(E) in Gazette of
India dated the 20th October. 1982.

NOVEMBER 3, 1982
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(ii) The Indian  Administrative
Service (Pay) Seventh Amendment
Rules, 1982 published in  Notifica-
tion No. G.S.R. 619(E) in Gazette
of India dated the 20th  October;
1982.

(iii)) The Indian Police Service
(Fixation of Cadre Strength) Fifth
Amendment Regulations, 1982 pub-
lished in Notification No. G.S.R.
620(E) in Gazette of India dated the
20th October. 1982.

(iv) The Indian Police Service
(Pay) Fifth Amendment Rules, 1982
published in Notification No. G.S.R.
621(E) in Gazette of India dated the
20th October. 1982.

(v) The Indian Police Service
(Special Allowance) Secon Amend-
ment Rules, 1982 published in Noti-
fication No. G.S.R. 622(E) in
Gazette of India dated the 20th
October, 1982.

Police Service
Strength of

(vi) The Indian
(Fixation of Cadre
Andhra Pradesh) Rules, 1982 pub-
lished in  Notification No. G.SR”’
623(E) in Gazette of India dated the
21st October, 1982.

[Placed in Library. See No.
5603/82],

LT-

Notification wunder Customs Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table a copy of Notification
No. 236/82-Customs (Hindi and Eng-
lish versions) published in Gazette of
India dated the 2nd November, 1982
together with an explanatory memo-
randum regarding exemption to melt-
ing scrap of stainless steel, when im-
ported for use in an electric induction
furnace or furnaces in a small scale
industrial unit, from the payment of
basic custom?? duty leviable there-
on under Section 159 of the Customs
Act 1952. [Placed in Library. See
No. LT-5604/82.]
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12.11 hrst

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Fifty-Second Rei'ort

SHRI G. LAKSHMANAN (Madras
North): I beg to present the Fifty-
second Report (Hindi and English ver-
sions) of the Committee on Private

Members’ Bills and Resolutions.

COMMITTEE OF PRIVILEGES

Third Reiort

SHRI HARINATH MISRA (Dar-
bhanga): 1 beg to present the Third
Report (Hindi and English versions)

of the Committee of Privileges.

MR. SPEAKER: Now, Calling At-

tention. Shri Paswan.-

SHRI K. MAYATHEVAR (Dindi-
gul): Sir, the hon. Member is standing

with a heavy heart.

MR. SPEAKER: 1 have
taken action regarding hii application

already

or submission. I have already sent it
for facts, on what he has written to

me.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, Dr. Gholam Yazdani
has been seriously assaulted in his
constituency by the CPM goondas and

he is lying in Ram Manohar Lohia
‘ Hospital.

**Not recorded.
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MR. SPEAKER" 1 have
started action.

already

(Interruptions)

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, the funniest part of
the whole thing is that when I want-
ed to know it from the I.G. Police, he
was surprised to know from me. He
has no information with him. (Inter-

ruptions)

MR. SPEAKER: Mr.

you representing West Bengal?

Haider, are

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, he has been remov-
ed from Malda Hospital to Dr. Ram
Manohar Lohia Hospital.  (Interrup-

tions). This is a matter of shame.

MR. SPEAKER: Nothing eoes on re-
cord without my permission. What
these gentlemen are saying to each
other does not go on record (Inter-

ruptions)**

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Sir, he is a sitting Mem-
ber of this House. He is lying in the
Ram Manchar Hospital. He has been
seriously assaulted. 1 demand a state-
ment from the Home Minister.

MR. SPEAKER: I have already
asked him. I have sent for facts.

SHRI ANANDA GOPAL MUKHO-
PADHYAY:

MR. SPEAKER: You are informed
now.

SHRI ANANDA GOPAL MUKHO-
PADEYAY: Thank you very much.

oy . ;

MR. SPEAKER: Now, Calling At-
tention. Shri Paswan.

-1 vm -l
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12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Drought situat  ion irevailing in

VARIOLS PARIS OF THE COUNIRY

tsrsrer q iw (g raftM <)
if 3rfw”i-#r hfe-
ap hrRrhrfW  fanr wt
2V 3rfr hrsFFf -rrft hst «rrr

tt rrm arft st%f=n ~* CT fa
" «10 "I~ dof) MrrhT .

CfafT T, SPTET, 3TRE
STTIT eTVT JIMT OVITuf if
fre frofef, fr,Tr* S1Tm
it spft 3Trirfy£s cfTIft  ft
oo fF 37fr vy Totql i FEE srfvy
arfgrm [ oot irhr fo ottt 4 ahivit
tnm rtr if tT"rr *ntr »
irr frofafl 17

THE MINISTER OF  AGRICUL-
TURE AND RURAL DEVELOPMENT
(RAO  BIRENDRA SINGH):  Sir
Honourable M«nbers will recall the
statement made by me on the 4th and
14th October as well as my reply to
the debate in this House on drought
situation in tbe country on 14th and
15th October. The position as it stands
today is that drought conditions are
reported to be prevailing in
parts of the States of Andhra
Pradesh. Bihar, Maharashtra
Himachal Pradesh, Madhya Pradesh,
Orissa, Haryana, Gujarat, Uttar Pra-
desh, Tamil Nadu and West Ben-
gal. All these State Governments, ex-
cepting Tamil Nadu, have submitted
Memoranda on drought seeking Cen-
tral assistance. Central Teams have
already visited West Bengal, Orissa,
Uttar Pradesh. Bihar. Maharashtra,
and Andhra Pradesh. The reports of
these Teams have since been received
and considered by the High Level
Committee on Relief. The recommen-
dations of the High Level Committee

are under processing. West Benpal
had earlier been sanctioned an as-
sistance of Rs. 24.77 crores. Central

(C4)

Teams are visiting Himachal Pradesh
from 5th of November and West Ben-
gal for the second time, in the second
week of November, Teams to Gujarat,
Madhya Pradesh and Haryana will be
going shortly.

Drinking water problem has been
reported from most of these Stales.
The Central Teams during their visit
to the States take into oonsideration
the requirement of assistance to solve
the drinking water problem over /»nd
above the funds available with the
State Governments under Minimum
Needs Programme and  Accelerated
Rural Water Supply Programme. In
drought situations State Governments
normally take early action to conserve
water wherever available by erecting
temporary storages. Provision is also
made for sinking of tubewells and re-
pairs to existing wells. Where it is
not possible to locate a water supply
source on the spot, transportation of
water is resorted to the Central as-
sistance is given for this item as
well.

Sufficient  quantities of foodgrains
are being made available to the State
Governments for public distribution
system as well as for the flour mills.
In addition, allocations have also been
made under the National Rural Em-
ployment Programme. This House has
already been apprised of the quanti-
se- and allocations made to different
States.

According to the information avai-
able with the Central Government,
there is no report of starvation death
from any part of the country. On a
mention made by some Hon’ble Mem-
bers in this House during the last de-
bate of the alleged starvation deaths
in the Santhal Parganas of Bihar, we
have obtained a report from the State
Government in this behalf. The State
Government have informed that every
alleged starvation death reported from
time to time was verified by senior
officers of the State Government and
none of them was found to be- correct.
No specific instance of any alleged



321 Drought situation

starvation death giving details of the
deceased has been given to enable the
State authorities to verify it factually,
According to the information available
with us, the State Government of
Bihar have kept three quintals of food-
grains with each Panchayat to be
given to the needy to prevent wuny
starvation deaths. Central Govern-
ment have also increased the monthly
allocation of foodgrains to a nimber
of States under public distribution
system and the position is being re-
viewed from time o time,

It has been our endeavour to ensure
adequate help to the States to fight
this calamity so that the people of the
affected areas continue to get not only
the drinking water and foodgrains but
also employment opportunities s as
to earn their food. The Central Gov-
ernment are alive to the situation and
are keeping it under constant review.

Wt w faely aream o srerer wed-
Y, §FTHE & T Twwr ff, T
TCE &1 IET8 IWT 1 EF LCHC &
¥ & IR Fom qEw g A
W IER oft fs oy diow fag @
grm 1 & &= = wway g P Page
ITHFR %A, JHAATHE F1 9 TF,
aft A wF 9T W® | WIR FEl &
TETr P WO, o T T 3
r, o ¥# gwer
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g § A &1 GCHC &1 TIEA
T T GTEHL FL AT H FAAT FEY
st g & s ey dfeww fone’
& Wales ¥& & /@@ w4 g, AW
Y ga ® Paaidy wie we &

g 95 ST g W IT AR
aTm, w g fode agr faadmt =
% W@ & 7o g, gwwm ag foo
fraf P sz R S FCTHFT T

T T D 0§ WwWAAT, FLH-
e}, T F ST AT W IT g A
Y ? T 9g gWWT UEl A HEdr
i P | o g8 ? weEw @
Pagrx wadu= § fraie w0 g F
FiT AEEL &, 9 T qOWT 6
Ty g et fowad wrwm & Fooie o
Clraganwd @ qT €1
T HEE A TNl & A W &Y
TAET-g | dY HAM wgEw § @
TR € f% ges oWt S gh #@
g fwed o0l & FEey H TWEA
S wEE g qEed df, A
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4. TN HIH
5. @ATT ETEw
6. I

TAW WEIAW: TH w FAT G g7

&t v Pawmm qrwATe: o A gaeEn
MEM T T TUIG AT ¥ AT W
s Aaw & I7 atvlsr o
AT L 17 F F 13 whaEmst
st aT aor st o, W B
g § o mtv-o7 fegr war ani--

1 e e g w1 W
AW, F91 FoAT ANE  OHW X
THATP o1 TT AINT FET A0 )

2. viyw 7 sfvs oismg = &1
I,

LY

]

3. VTS @y 9187 S
4. YEwwi &1 o fagr I

5. wave w7 9x Paawi & Pay
Tiwe w P @

6. W& &0 9T ofyr-wz ud Oy
! smae F1 VW

7. W, . €. @, *® T
YK WT

g. T9mal # fewzt &7 ara
I

9. yies IR &t &1 F=&T
T TN

10. M. aTT. 7. @, FEwER &
age At W F-awd fawaw a°o

11. FRHER (aHH  FT aaar
#o7 o I

12. WEETG WG T S1C )

12.31 hrs.

[MR. DepuTY-SPEAKER in the Chair]

13. @it #rew &1 Paawwr  sUq&
HW o P IO

14. g T 3 FW qay I
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17. ¥ &0 o et Pamaw &t
SqEEYT w1 AW

18. 9¥™@a ®WI T FOMES
aifear & Pad 10 Faeem & Torm
¥ I TEA Sy HTET I |

19. T w91 % Pog @t i
TFTYT =1 A |

20 . {uTET aisETRT & (9% @7
9T T I |

21. @YY Jow=T 7 Pafwar &i
TIRT & |

22 . fafsrot oo =ind &7 s
g & Qg1 I 1 FT O O g
fg T smETn W sfasmw =iea
Pegr 910 UF off daawiteE & IR
itas €I & AW q9TEaE §
Pagr WU _

283 shaose oisfes w1 s
g femm sw A AT FEITHl A
Fraew e wFT fEgr I

AT, IUTAE FEET, T THA X
fa:ﬁn"as?arﬁq‘#?nfrrtﬁfmr &
Pod g @ W T ST ATATEEAT
g2} & ;g g fa v www q@m
o g7 W Tady . .

MR, DEPU’I“I-SPFAI(ER: Now it
is time for you to put questions, You
have prepared sufficient background.

SHRI H. N. BAHUGUNA: Sir, we
have been shaken to believe that you
have arrived.

MR, DEPUTY-SPEAKER: He has
sufficiently prepared the background,

SHRI RAM VILAS PASWAN:
Right, Sir.

e ag w0 P & @tr ge-smw
FCAT AR 4, T FT GHH A0 HET

e

WA 41 ¥ N U o7, IN ML H
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OTFTT?: if, T7T tf "TKT TO T fXafcT
3tpt ~ “mrtf "gfSF«Ter %t*fi 1 r” n x
if TOHX tf ~ ofT"r ~ITIT 57
Antr Mt A tottt frqf® qr
*Wro" ~rrtf Arft A
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MR. DEPUTY-SPEAKER: His
speech was too long and you will have
to reply to his points and satify liinv



331 Drought situation

SHRI H. N. BAHUGUNA: He has
to satisfy the whole House subject to
your approval.
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MR. DEPUTY-SPEAKER: He says
he would have replied to all the points
had you give the notice earlier. It was
not given. That is what he says.
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SHRI RAM  VILAS PASWAN:
Whatever I had stated has been pub-
lished in the papers. Is it not the
duty of the Government to see it?

MR. DEPUTY SPEAKER: He says,
if you had given the notice, h# would
have replied even now—that is what
he says about all the names.

SHRI RAM VILAS PASWAN: Is it
not the duty of the Government to see
what has appeared in the Press?

MR. DEPUTY-SPEAKER: He will
reply to your points; he will have to
repy to your points.

[T faTVS fafiT: AT Tr Tor'TT
ArAT A snVifirfsrTer f
TTf*j -dM< T7T T7T WR ~TT "u?%

s

T % fI’A Anrr mi ffafor str-
sthr A crsrt” r~f pw if
din " AN h Tittt
Z* faF JT r S5FT™ aqgfr ~15
v iff «rnr » (m vR)
THT faprm TTWR: "PT v §
wr~ *fr wii i | sfit tt? “tstr 2fi
tr 9tt”  far*: ?prrr m* 0 ~° >ft
WirlHI 3ITrft f5, 3 fW W)\ STcft
T «><h I "TMIT » I TT
Tym &1 Tef am ~T2f &f ~wffaB
"TWT T,
ATT jf pnfsfit ~ i qr

AT j£? R gIPIT
f"Hhl ~TIT 1

SHRI RAM VILAS PASWAN:
Which is the enquiry body?

* sI'Nohl *T5

RAO BIRENDRA SINGH: Relief
Commissioner, Bihar. (Interruptions)

MR  DEPUTY-SPEAKER: You
hear him. He is replying to  Mr.
Paswan.

RAO BIRENDRA SINGH: I am
reading the telegram:

‘AGRINDIA TELEGRAM NO.
5.1.69/81 and regarding Press re-
port of Searchlight Patna dated
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17th  October, 1982 reporting star-
vation deaths of hundred Adivasis
in the district of Santhal Porganas.’

This what he is referring to:

Dumka
allegation

‘The Dy. Commissioner
has reported that the

was imaginary and without basis.’

SHRI RAM VILAS PASWAN: On
what basis?

RAO BIRENDRA SINGH: Without
basis. No basis.

“ft TwIW fl far~f fISTZ1

«*T3ft SRTT 5T fs?

MR. DEPUTY-SPEAKER: You
hear him. @ Why are you so impa-
tient?

(Interruptions)

RAO BIRENDRA SINGH:

‘The report of every starvation
death received from time to time
in the district was verified by senior
officer and none of it was found
correct.’

SHRI RAM VILAS PASWAN:
‘Senior Officer’ means, what?

MR. DEPUTY-SPEAKER: Mr. Pas-
wan, when you mentioned all these
things, he never objected. But when
he says something why do you ob-
ject? What I say is, you please hear
him. He is replying.  After that
you can ask him to clarify the reply.
That is the proper way. Let him
come out.

(Interruptions)

MR. DEPUTY-SPEAKER: You
charged the Government of starva-
tion deaths. He is replying. You
hear him. Let him come out with
the answer.

PROF. MADHU DANDAVATE
(Rajapur): Truth cannot be objec-
ted to. Untruth can be objected

to.
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RAO BIRENDRA SINGH:

‘That in the meeting of the Zilla
Parishad on 18-10-1982.°

—these deaths were reported by
some papers on 17th—

‘which was attended by almost
all Block Pramukhs besides other
people’s representatives it was
stated that there was no incidence
of starvation death in the district.
About relief operations the Dy.
Commissioner Dumka has reported
that 3,253 schemes of N.R.E.P.
were under execution in  which
18,38,809 mandays employment was
provided so far.’

SHRI RAMAVATAR SHASTRI:

So far!

RAO BIRENDRA SINGH: This is
on the day of the telegram.

‘Three quintals of foodgrains
have been stored in each Pancha-
yat to prevent starvation death.’

This is kept in store, Paswanji.

sft TFf fTHTO TTTrgR: FPT
Te*f 3efr trh; *r A

MR. DEPUTY-SPEAKER: He says,
it is not sufficient. You give them
something more.

RAO BIRENDRA SINGH: ‘Red
cards have been distributed among
the indigent persons.  Fifty Sasti
Roti shops have been opened.’

I do not want to go into details,

fw 313f HTRT -31IfcTl fa
st srnf Ao
TftfaT snfaw

Nortff o m ttiwt inf-
3T A JIT Aef ffu
31PT if
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TT* TTERE if
A TOT <TAM 3T cfaTC~7 1
eft TR thrm 'TTATT: T "MITTr |
Tl frooon f*RT  Tfar
I« (0 id T 3atnTT, 5T T7P3T
ITTT 20 f1Td ¥ 3TeT ATTAf, RT  if
TET "vIUT I

SHRI RAM VILAS PASWAN:
Hundred people die and was it not
the duty of the Agriculture Minister
of the Deputy Agriculture Minister
to visit that area?

sft Tt* *17' "1 R TR

WM 1V

«ft TR f'FTRT  T(TTTR:

TWWLTK ST/t : hr"TH**

MR. DEPUTY-SPEAKER: Let him

complete. You hear him. There are
four more hon. Members. He will
rerply them also.

vit Tm qmn: zm *

*t mV hid'n’ frqfr f5 ?

isft ottt <riworetir

9ORTRT « 4'1 d » b« t*wW -
IEATE ) («W ¢ )

sft <rm"T: fus
efrt 3[W 3HIT *T«f <rr **rf
t 2

SHRI H. N. BAHUGUNA: What
are the causes of the death? (Inter-
ruptions)
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MR. DEPUTY-SPEAKER: You can
reply. They will never be satisfied.
Mr. Minister, you continue.

(Interruptions)

MR, DEPUTY-SPEAKER; Mr.
Shastri, you will not be allowed be-
cause your name did not come in
the ballot.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must allow the Minister to reply-
This is not the parliamentary way.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): He is mis-
leading the whole House. (Interrup-
tions )

MR. DEPUTY-SPEAKER: This is*
not the way.

(Interruptions)

Arrostf , tw 30 gf rqre

f 1 if 3TN~ TfITT cfif
Viffa tWRT A~IfTdl 57 fa %-mt qpr
SRIST SRV~ 1

MR. DEPUTY-SPEAKER: Except
the reply of the Minister, do not re-
cord anything. [ am paying this
because it is not admissible under
the rules.

SHRI RAM VILAS PASWAN,; 1
have quoted specific names.

MR. DEPUTY-SPEAKER: You
will be allowed afterwards.

(Interruptions)

PROF. MADHU DANDAVATE:

Kindly correct that your observations
will go on record.

MR. DEPUTY-SPEAKER: My ob-

servations will definitely go on
record.

**Expunged as ordered by the Chair.
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MR. DEPUTY-SPEAKER: He says
that 20,000 tonnes more have been
allotted. Bihar Government can
also purchase, ;

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Jadavpur); West Bengal Govern-
ment has asked for permission for
15,000 tonnes,

MR. DEPUTY-SPEAKER: Permis-
sion has been given.

SHRI SOMNATH CHATTERJEE:
No, no, permission only for fifteen
thousand tonnes.

MR, DEPUTY-SPEAKER: It can
be increased afterwards little by
little,

(Interruptions)

SHRI H. N, BAHUGUNA: A per-
tinent question has been asked about
subsidy. But that has not been
answered.

AT B |
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rfW f"RTATE m Rt R
str f4, vrz RsfaTf"R ?f R f Pd4icH
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ftR  SBIffU - ~TT % sft qQRRR T
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fR ?rr 1~ -Arr 3N: *rf r~ fro
ft MMyHt o1

«ft TR f*THT WItFAM: *ffgfl|  ~

'TR R 3RRT 3IRIT f4, 'if Wt £ Rt
Tf "IIT £* 3rfr qr 3mr Mtett f4
fR frfANzR RT fTR RIT f5 I

"R *f$ *RT TfT |T fR
*Tf ft SRdl f4 1 *TCRR f RR
iTAM"TnfdTd @ retr y&wi f4 i sr-
Rr *fit rw TK ft 2t4~"t f4 arfr
tot T”nhrH *t ft srrt f4 1 R fr
nt€¥T ir f{*rnr ~t ft tt f\
f% R rt rrvt, fR cfk f*nr’r
STR <U RT M* 3Th <ofi<l 5i TR
f3RT R T R~ qf?;<HI *f fR  JTft
R*f fjRTR ? RTR RpRR R7T 3RR
rs rt *tr atfrrr~ apt rr, 3%rr
q-RRR Rt 5TR f4 I 3PTT 3 RTR R
RRR FfRR R RRef f5 3IIC 3RR
ARTRrrt r SRrfr 1 fVAfttt rr-
fsR”r 9Rnrrr? » f~ R
$ ATT * <t SIKV f* 1 fRwft #m
RMRT shfi? RIRT, § ~icl' RT fIT"
RAT f*, ~TRSRTTt f4 I Rtf R

F*U UMN-\ R RRMT ft
Tft f4 1 ~SffT-MT 'd»=M fRTRt Rt"
R” 'SfFTa' f4 vinldM ~TR TI" TFft fj*
RRR r ™ STT Tfl1 fS I 3TR
*| ATTR, ~R “IcT it 3TR fRFTT T
ATT 1 ?7Tf TR FfT f4 A TW
ATft "TRt ftrft f4, R n
hrnfA"TTt fTcft f4 1 fR 3Rnt f*HR-
~TTt Rt R?R  f* fR 3Rift hmf "TTt
Rt fARR”r, 3F.,T T ft hnR ~tt fjRR
TT R 1Vffl ffrft f4 R 3RT ~ 5TIR R
fRhRTTR RR, RTRTT 3Rr ~R RT
TRRT RT*T R ~TR 3RTRt «Id RT
TRRt 1

SHRI BAPUSAHEB PARULEKAR
(Ratnagirl): Mr. Deputy-Speaker,
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Sir, at the outset, I may assure the
hon. Minister that we have not called
the attention of the Government in
order to achieve any political motives
or political objectives. It is because
of the reports that we are getting
through the Press and through our
personal friends that we felt it our
duty to solicit information from the
Government. It is with this inten-
tion, we are making our submissions.

If we read the press reports for the
last about a month, we find that the
situation in certain States, especially
in Bihar is going from bad to worse.
It is reported in certain papers that
if proper steps are not taken in No-
vember and in months to come, there
would be chaotic conditions. So
far, there are no deaths. It is very
likely that there may be starvation
deaths. It is. no doubt, true as the
hon. Minister says that they are not
in a position to tell us on what basis
they are told that there is no starva-
tion death. I do not know what is
the meaning of starvation death ac-
cording to the Government. Is the
death due to malnutrition treated
as starvation death or as natu-
ral death? I do not know. But
when [ read the statement of the
hon. Minister, especially, paragraph
4 of the statement, it is self-“cont-
radictory. I would come to it after
some time. Before that, it is an
admitted fact now that the situation
in Bihar is the worst. The hon.
Minister, in reply to Mr. Paswan, has
said that the list of the persons who
were alleged to have died because of
starvation were not available to the
Minister and therefore, he 1is not
in a position to give an  ofT-'nand
reply. I am sorry, I am not to be-
lieve the statement because the
names have already been published
in the Press some 15 days back Are
we to take it that the reporters did
not bring the fact to the notice  of
the Government of India  or the
Ministry of Agriculture? Is it neces-
sary that every time the hon. Mem-
bers of this House should write to the
the Minister saying that this is our
information and we have given notice
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of call-attention and it will be neces-
sary for you to give this answer? I
regret the answer which has been
given by thg hon. Minister.

Apart from that, I shall submit
two instances and I will bring to the
notice of the hon. Minister of which
he must have the knowledge. One
of the hon. Members of this House,
Mr. Shibu Soren has sent a telegram
to the hon. Prime Minister, to the
Agriculture Minister, to the Hon.
Speaker and to other Ministers which
has been published in the newspaper
Searchlight, dated 17th of October,
1982.  Therefore, the telegram must
have been sent to them before 17th
of October. He mentioned:

“Alarming situation in  Santhal
Parganas. Police running amuck.
Conspiracy to kill me. People dy-
ing of starvation. Officials  of
Bihar Government including the
Deputy Commissioner of  Santhal
Parganas are after my blood be-
cause I am taking certain steps.”

The hon. Minister is relying upon
the report of the Deputy Commis-
sioner to say that there are no star-
vation deaths. The hon. Member of
Parliament is not an Opposition mem-
ber. H” belongs to the ruling party
and he has sent this telegram to the
hon. Members, the hon. Ministers and
the hon. Speaker also. I would like
to ask the hon. Minister whether any
notice of this was taken and, if so,
what steps the Government has taken
in this regard. It is not correct to
say that for the first time Mr. Paswan
has raised this issue.

The second instance that I would
Jike to give is that the Bihar Pradesh
Congress Committee (I) has passed
a resolution in the coordination com-
mittee of that party to declare the
entire State except the canal irriga-
ted regions as scarcity areas in view
of the alarming situation in Bihar.

In view of this, we can take it
that the situation in Bihar is alarming
and we find that the hon. Minister
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and his Ministry has not taken  up
this issue very seriously. 1 say so
because of the statement which he
has made.

Coming to the question of deaths,
in paragraph 4, the hon. Minister
has stated:

“The State Government have in-
formed that every alleged starva-
tion death reported from time to
time was verified by senior officers
of the State Government and none
of them was found to be correct.”

So,, according to him, no alleged
starvation death was reported to the
Government. The names must have
been given to the Government. They
made enquiries on the basis of this
information. You kindly read the
next sentence:

“No specific instance of any alle-
ged starvation death giving details
of the deceased has been given to
enable the State authorities to
verify it factually.”

What kind of investigation was
made by them? I would like to
ask the hon. Minister, if the factual
data of the instances were not made
available to the State Government,
did the officials of the State Govern-
ment made a general survey? Is it
possible for the hon. Minister to lay
on the Table of the House the names
of persons with whom enquiries were
made, whether in that enquiry any
deaths were reported and, if any
deaths were reported, whether it is
possible for the hon. Minister to
tell this august House as to what are
the reasons for the deaths, if it is
m>t on account of starvation, on what
basis they have come to the conclu-
sion that they were not starvation
deaths. I would like to know that
from the hon. Minister with reference
to paragraph 4 of his statement.

The third instance to which I would
like to invite the attention of the
hon. Minister is the food riots in
Bihar-they are not dacoities or rob-
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[Shri Bapusaheb Parulekar]

beries-specially the two instance of
food riots in Paljori on October 7 and
looting of foodgrain from a  goods
train near Nawadh are seen as por-
tents of a difficult situation deterio-
rating into chaotic conditions beyond
the control of Government.

Then* it is reported that out  of
587 blocks in Bihar, people from 200
blocks are migrating to some other
State. Why?  The question that I
would like to pose is: Why are these
agricultural labourers and other per-
sons from 200 blocks thinking of
leaving their homes? Not only they
are leaving their villages but they
are also leaving the  State. They
are going to some other States. What
i5 the reasons?  Are they very hap-
py to leave their ancestral place, the
houses of their friends and their re-
lations? It is our information that
it is because they are not in a posi-
tion to get sufficient food which s
the necessity for their bare existence
and, because of that, they are forced
to leave the State.

If we take these circumstances, the
cumulative effect would be that, in
fact, there is a situation which has
arisen because of which some per-
sons have died. You may call it
only a death, not because of starva-
tion; you may say, because of mal-
nutrition. But by using the rosy
words and quibblings, the problem
is not going to be solved.

The other circumstances also we
have to take into consideration. We
find from the reports that the prices
of rice and wheat have increased by
21 per cent and 17 per cent respec-
tively in June/July this year as com-
pared to last year.

According to our information,
though the Hon. Minister denied it,
the entire public distribution system
in this area has failed, has collapsed.

It is also reported that the Ilate
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transplantation of seeds has led to
total withering away of whatever
was grown.

The Agriculture Department-you
will be surprised to find that I am
specifically mentioning this question
because I want to ask this very
question which was put by the Hon.
Chair and which remained unreplied
and it is for asking that question that
I am trying to prepare the ground-
puts the production of kharif crop at
about 35 lakh tonnes against the in-
creased target of 76 lakh tonnes this
year.

In the year, 1979, when a similar
situation has arisen-the situation at
present is very serious-14 per cent
paddy was not covered.

We find from the reports of the
Ministry of Agriculture of the State
that this year 36 per cent of the area
of the paddy is not covered.

So, if you take into consideration
these circumstances, we can very well
infer as to what would be the deficit
that the people in the State would
be having.

The kharif disaster was preceded
by the total destruction of the ‘badal’
maize. That is also one of the cir-
cumstances.

We are considering side by side
the question of drinking water and
we find from the reports that the
erratic power supply, malfunctioning
of State tubewelis and shortage of
diesel oil are forcing the peasants to
urban areas. I would like to know
whether this is true.

It is also reported that out of 280
tubewelis, only 172 are in working
order but their utility has been im-
paired.

What steps are you going to take?

The people are suffering for vu-nt
of water, food, and inputs and
everything.
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The Hon. Minister says ‘We are
making ail endeavours.” In this con-
nection, I would like to know whether
this would mean that the demands
made by the State Government are
met by the Central Government.

It is reported that the Chief
Minister of Bihar had sent a represen-
tation long back. We would like
to know from the Hon. Minister what
was the demand made by the Chief
Minister and how it is met, whether
it is sufficiently met, adequately met
and what are the figures.

It would be interesting for you and
for the Hon. Members of this august
House to know the serious plight of
the agricultural labour in Bihar. They
axe just on the verge of death.

In the Indian Express dt. 5th Octo-
ber, 1982. Mrs. Nalini Singh, who
comes from Bihar reported that she
had interviewed many agriculturists
and she has given certain versions. I
do not know whether the Hon. Mini-
ster had any opportunity to go thro-
ugh that report. She comes from a
land-lord family.

SHRIMATI PRAMILA DANDA-
VATE; She is the daughter of Cover-
aor.

SHRI BAPUSAHEB PARULEKAR:
She is related to very big family. She
is the sister of Shri Arun Shourie. She
has collected all that information. It
would be necessary for me to mention
here as to what she experienced. She
says that she visited agricultural
labourers in Rampur village of Patna
district and she explained the savage
story. 1 quote:

“In the peak season, we get one
kg of foodgrains for 8 hours cf work
in fields. Wages are paid in kind
and no cash is paid at any time.
This kilo is distributed in three por-
tions: at 10 O’clock in the morning,
wheat or maize roti of 200 gms. then,
at 12 noon, 150 gms and, in the even-
ing( 650 gms. of rice or wheat to take
tiome.”
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She has collected the statitstics and
she found that 3 persons in the family
work. What they get is 650 x 3—1950
gms. With their dependents, they total
8 persons. They say that they are not
in a position even to live, leave aside
a full meal. The second is still more
disheartening. It is again from that
village, Rampur. She met certain agri-
culturists and some ladies. They have
said that, when the work is not avail-
able,- that is, when there is no agri-
cultural season, “we approach the gri-
hastha (cultivator or landlord) for a
loan of foodgrains and if he refuses
this, we ask for cash loans; if he loans
one kg. of grain in June, we have
to return 1.5 kg. in November and
1.5 kg. in January and still the
original 1 kg. remains....” That
is by way of interest. This is the
plight of the persons who stay there.
If you ask for cash loans, they charge
six paise for one rupee, that is, 72
per cent. Persons are living in this
condition.

She has further said that, in Bihar
villages, new indices of poverty have
emerged What are those indices?
Those who have not eaten yesterday,
nor today, nor have an expectation
of a meal tomorrow. That is one
category. The second category is
those who had eaten once yesterday,
but not today, and might eat to-
morrow. The third category is, the
lucky ones who had eaten once yes-
terday and once today but no predic-
tion could be made as to what would
happen to them the next day.

PROF. MADHU DANDAVATE: One
more categorjv—those who are alive
today but might die tomorrow.

SHRI BAPUSAHEB PARULEKAR:
This is the position in Bihar and this
situation has to be met. When Bihar
was burning with these problems, as
was ftated by Mr. Ram Vilas Paswan
and Mrs. Parmila Dandavate, the
Chief Minister was here for four days
in a weefc in connection with a bank
case. When Bihar was having this
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acute problem and when this matter
wx? to be discussed, the  weekly
Cabinet meeting could not be held
because the Chief Minister was rot
available. This is the position. There-
fore, we look upon to the Government
of India to see that the people of
Bihar do not die. Of course, it is
too much to expect, but at least vis-
a-vis the position in that State, I say
this.

The hon. Minister referred to the
efforts made by him through NREP.
He has said that some arrangement
has been imade by which 360 lakh
person days of employment were being
generated. But at that time I expected
that he would also teli this august
House as to how many persons were
there. 1 would like to go on record
to state this, when the hon. Minister
has said that under this programme
360 lakh persons days employment are
being generated in Bihar, that, against
the coverage of three lakh workers
by NREP, the 1981 census has en-
umerated 734  lakh agricultural
workers in the State. That means,
if we calculate, a minimum of 6,000
lakh person days of employment need
to be generated in Bihar for mere
survival of the rural proletariat. The
sum and substance of this is that not
even six per cent of the people would
be given proper jobs when Govern-
ment is relying on this particular
scheme.

There is a paper published by the
Agriculture Ministry, a compendium
by the ICAR which mentions under
the title ‘Agriculture in India 1P80’
that, if proper steps are taken, 'pro-
duction can be increased. To what
extent? Paddy 3.2 times, wheat 4.2
times, maize 4.32 times, can be
raised with effective extension services
supported by timely inputs and the
necessary infrastructure. What is
necessary is this. We want something
to be done on a permanent basis.
When there is a serious situation like
drought, the Government of India
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rushes food or aid. But that is not
sufficient. Therefore, 1 would like
to know as to.what is the reaction of
this Government to the report men-
tioned in this  ‘Agriculture in India
1980’. With this T would also like
to know as to what is the quantity
of rice and wheat wkich was supplied
to these areas In 3 years—II he can
give us figures for 1980t 1981 find
1982—and if we have a shortage, 1
would like to suggest and ask the hon.
Minister whether it is possible that
when a person in Delhi gets 6 kg. of
rice per week and if it can reduced
by 1 kg, we can make them available
to those arecas. One person who has
calculated on this basis, said that
3.5 million kgs. would be thus availa-
ble. Sir, we have to see that ‘f per-
sons are dying—call it starvation
deaths or call it malnutrition deaths,
call it by any name but they are
deaths Dbecause of insufficiency of
food.—is it not the duty of the person*
staying in other parts of the country
who are getting 6 kg a week, to be
contented with only 5 kg and send
that 1 kg extra to the persons who are
starving? I would, therefore, request
the hon Minister to kindly consider
the submissions. I have made and
answer the queries I have raised.

RAO BIRENDRA SINGH: To begin
with, I would like to state again that
this report about starvation deaths
was verified by the State Government.
I have read out the teleprinter mess-
age received from the Bihar Govern-
ment and it has been mentioned speci-
fically therein that the reports that
they have sent are based on news-
paper reports, naming Searchlight as
one of the papers. Therefore, it has
to be presumed safely that the enquiry
made by the State Government officers
was based on the reports which the
hon Memfber himself has/ mentioned
just now. There is no reason to ques-
tion the report of the State Govern-
ment after they certify that enquiries
have been made and all reports
appearing in the papers from time to
time have been verified and this was
in reply to the query through a tele-
gram  issued by tHfe  Agriculture
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Ministry to the Bihar Government. It
was in reply to that telegram that
this information was received.

The hon. Member has asked about
the total allocation of foodgrains—
rice and wheat—to Bihar during the
past 3 years. [ am not in a position to
go into all that nor do I have the
figures. We are discussing the current
drought situation in the country and
the steps the Government is taking. I
have given a detailed statement about
that and I am also trying to answer
the questions of the Members as far
as I can.

The Bihar Government has received
larger quantities cf foodgraims for
the month of November. There- is
adequate stock of foodgrains in Bihar
in our godowns but it does not mean
that we can release the quantities de-
manded by any State at any time. We
have to look into the genuine needs
of a State and for that purpose we cal-
culate  the foodgrains production
within that State. If the State Go-
vernment does not procure the food-
grains for central pool, we at least
expect that State Government to keep
that foodgrains within the State
boundaries  for consumption of the
people in that deficit State and then
ask for assistance from the Central
Government.

Apart from that, from the food-
grains available from production with-
in the State, we calculate as t0 hew
much more assistance has to be jriven
from the central pool. We cannot
blindly continue this foodgrain avoca-
tion to State according to their
demand because that might land us
in difficulties. We know how to
manage a drought situation. We have
done it last time in 1979-80 and the
hon. Members know how -well it was
done. After we formed this Govern-
ment at the Centre'under Mrs. landhi,
we have sent more food grains than
what the previous government has
done, to give relief to the people in
various States.
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About NREP allocation, it has been
released for Bihar as also for other
States.

There is provision for one k.g. of
foodgrains to form part of the wages.
More than that we have not allowed
because we had seen earlier that in the
food for work programme which is
now called NREP, the workers were
issued even up to five or six k.gs. of
foodgrains per head with the result
that some families took away 20 to 30
kgs. of foodgrains which they could
not consume. These are foodgrains from
the Central Pool supplied to three
States which were sold in the market
This serves no purpose. Our foodgrains
stocks depleted on account of that.
Now, we are a little careful. One kg.
is the component in kind for the
N.R.E.P. Programmes. We are trying
to allocate more foodgrains to drought
affected areas and we are thinking of
identifying the badly affected districts
so that this assistance is not diverted
to areas which do not fully deserve
this assistance. They are used for the
people for whom they are intended.
And it is with that view that we have
been trying to look, more closely, into
the recommendations of the Central
Teams which were sent earlier.

The foodgrains allocation also has
been increased a3 I have already said.
There has been a jump of 20,000 ton-
nes for Bihar. That does not mean that
we will maintain at that. We shall
watch the situation and, if more food-
grains are needed, we shall rush more
foodgrains. But, we do not want that
the people should feel that anything
that they want is available from the
Central Government. The only lever
that the Central Government can exer-
cise on the State Governments is to
ask for some sort of responsibility to
be accepted by them and their ac-
countability to the Central Govern-
ment.

SHRI BAPUSAHEB PARULEKAR:
What is the demand of the States?

RAO BIRENDRA SINGH: I do not
know that for various State Govern-
ments. But, we shall not go by tbe
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demand of the State Governments be-
cause as I said, the demands some-
times exceed and we will not be able
to meet it through the public distribu-
tion system. We take into account the
demands of the States, we know what
is needed by them and we know what is
the production. We get the figures
from the States. We have our own
system of assessment and, it is after
fully taking into consideration the
availability with the State and the need
for the assistance from the Central
Pool that we allocate foodgrains from
month to month. That is why it is
fluctuating from month to month. I
assure the hon. Member that there is
no anxiety at all whatsoever on account
of the shortage of foodgrains in the
country we have imported soms food-
grains also. That was only to replenish
our stocks. Last year, whatever focd-
grains we imported are still in our
stocks. Because of that, the quantity
of our stocks on a particular Cate is
higher by about two million tonnes as
compared to last year’s stocks on that
date. In spite of the fact that the issue
has been increasing from month to
month, during the past two or three
years, at present, it is nearly 1.3 mil-
lion tonnes of foodgrains that we i.ssue
every month. We are confident that—«
the procurement has been a record—
our procurement efforts in the country,
with the (cooperation atr the States,
particularly, the surplus States, who
have helped us in the matter of pxocu-
remant of rice and paddy, are going
on well. We expect that this will be
adequate and we shall be able to main-
tain our public distribution system and
meet the demands of foodgrains of the
States. I do not want to enter into a
controversy about the starvation
deaths. Sir, it is a wellknown 'act that
a part of the population in India is
suffering from mal-nutrition. But,, in
this context, the mal-nutrition cannot
be cahed starvation death. We are dis-
cussing an acute drought condition. In
this context, the starvation aeaths
would only mean non-availability of
food during a particular period causing
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death. But, on that account, there has
been no death. (Interruptions)

SHRI BAPUSAHEB PARULEK-\R:
Has anybody died on account of mal-
nutrition?

RAO BIRENDRA SINGH: I do not
know. Even I can die due to malnut-
rition. But, that is a different matter
altogether. I think that is enough.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Deputy Speaker, Sir,
just now we have heard the speeches
from the Opposition but unfortunately
they have not mentioned the names of
Tamil Nadu and Andhra Praiesh. I
want to know if they are national par-
ties, then why have they omitted the
names of these States.

Sir, as far as the State of West Ben-
gal is concerned, the Central Govern-
ment has provided Rs. 24 crores. Bihar
has been provided with Rs. 7 crores.
It is good. Sir, the funds provided to
West Bengal are three times *he funds
provided to Bihar although West Ben-
gal is being ruled not by our party.
The funds have been provided to re-
lieve the people from the hardships of
drought. As regards Tamil Nadu the
Minister has stated that he has not
received any memorandum from the
State Government. If no memorandum
has been received then does it mean
that the people be allowed to die of
starvation? Members of Parliament
belonging to both DMK party and
Congress party have represented and
DMK leader Shri Karunanidhi has
also written to the Prime Minister that
there is acute shortage of food, then
why could we not rush food <here in-
stead of depending entirely on MGR
to send a memorandum’

Sir, it has been said that whatever
foodgrains are sent are not used pro-
perly for the purpose for which they
are sent. As far as Andhra Pradesh is
concerned for every lorry that goes to
a particular village the details are in-
dicated and here comes the duty rf the
party workers also. (Interruptions)
Sir, Mr. Paswan was very vocal but
I want to know why the Lok Dal wor-
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kers are not taking effective steps to
avoid mal distribution of foodgrains.
It is very important.

tt*t farsmr SITT wrf
fJTW sfST srtf® 1

SHRI M. RAM GOPAL REDDY: Even
when we were in the Opposition andv
not in the Government we did it. As
Opposition we have created a record
in this country and the whole world
has appreciated the way the Congress
(I) party worked when it was in the
Opposition. Unfortunately, here the
Opposition is trying to take under ad-
vantage of newspaper reports a'out
starvation deaths. They want to malign
the country in the eyes of the whole
world.

Sir, India is a country which is pro-
ducing more and we have got a huge
stock. When we have got a huge stock
and when we are rushing foodgrains
to places where it is required, why do
they want to tell the whole world that
in India people are dying of starva-
tion. Their sole aim is political. They
want to bring bad name to this
country.

MR. DEPUTY-SPEAKER: Mr. Ram
Gopal Reddy, you have preoared a
very good sugar-coated background.
Now, please put the question.

AN HON. MEMBER; Sir. why sugar-
coated. It is all sugar.

'SHRI M. RAM GOPAL REDDY: Sir
in Maharashtra, there is acute short-
age. This year the production of sugar
is likely to fall by four to five lakh
tonnes. The people will suffer. I want
to know whether more tubewelis and
electricity will be supplied to Mahara-
shtra which has made its own effort.

Sir, I want to give one more sugges-
tion. In Jodhpur which is in Rajasthan
there are clouds and in Delhi also
there are clouds but the raifall that
we get in Delhi is 40 to 45” where as in
Jodhpur it is only 2”. T want to know
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whether artificial rain can be made

possible and whether any efforts are

being made in this direction and, if

so, when they are likely to fructify.

RAO BIRENDRA SINGH: So far as
Tamil Nadu is
been in contact with the State Gov-

concerned, we have

ernment. They have not sent any

Memorandum. The Central Govern-

ment comes to the assistance of the
State Government when the State Gov-
ernment itself feels that it is not capa-
ble of dealing with the situation.

SHRI A. NEELALOHITHADASAN
NADAR: Mr. R. V. Swaminathan has
already made a statement and it has
come in the Press. You ask him
about it. He has made this statement
regarding the situation of drought in
Tamil Nadu. You just ask him.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
Swaminathan): The Minister also ac-
cepts it.

SHRI H. N. BAHUGUNA: Are the
two Ministers not on talking terms
with each other?

SHRI R. V. SWAMINATHAN: The
hon. Minister has already stated that
15 districts are already affected by
drought. He has stated about it.

RAO BIRENDRA SINGH: If the
State Government feels that it is capa-
ble of dealing with the situation, there
is not need for the Central Govern-
ment for help.

SHRI A. NEELALOHITHADASAN
NADAR: Has the State Government

told you that they do not need any
help?

MR. DEPUTY SPEAKER: The State
should come up. It is a matter for
them. If they are capable themselves*
then?
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SHRI H. N. BAHUGUNA: I rise on
on a point of order. The hon. Minister
of State has issued a statement stating
that he is dissatisfied with the manage-
ment of affairs of food in Tamil Nadu.
He has made a statement to that effect.
Therefore, the Cabinet Minister can-
not take the plea that Government of
India are happy that things are being
managed there. He should have taken
action himself suo motu. This is my
point, Sir.

RAO BIRENDRA SINGH: We help
the States in case of natural calami-
ties through the States themselves.
The Government of India has no n.ech-
anism of providing relief to the people
with Central funds directly. With re-
gard to the demand for rushing food-
grains to Tamil Nadu, as I have already
stated, there is a very large stock of
foodgrains in Tamil Nadu, more than
3 lakh tonnes or so, with the State
If need be, for Tamil
Nadu or any other State, we can rush

Government.

the foodgrains very quickly, at short
notice.

Regarding Maharashtra, the Central
Team’s report has already come. This
is being considered by the High Level
Committee and decision is likely to be
taken very soon, and we shall see how
much assistance is to be given for the
different water supply schemes etc.
and other allied programmes in IvIaha-
rashtra.

SHRI A. NEELALOHITHAEDESAN
NADAR; What about Kerala? Food is
not allowed to be passed on to Kerala.

MR. DEPUTY-SPEKER; Order please,
Next item.
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13.54 hrs.
BUSINESS ADVISORY COMMITTEE
Thirty-Eighth Report

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): Sir, I beg to move the
following: j

“That this House do agree with
the Thirty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 2nd November,
1982.”

PROF. MADHU DANDAVATE (Rfja-
pur): I beg to move:

That for the original motion, sub-
stitute.

*That the Thirty-eighth Repoit of
the Business Advisory Committee be
referred back to the Committee to
facilitate the reconsideration of the
allotment of time to various items
of business so that some time cculd
be found for discussion under Rule
193 on Electoral Reforms and Defec-
tions’ which was already included in
the List of Business of Lok Sabha for
21st October, 1982 but could not be
taken up due to adjournment of the
House on that day.” (1)

SHRI A. K. ROY (Dhanbad): 1 beg
to move;

That for the original motion, sub-
stitute—

“That the Thirty-eighth Repoit of
the Business Advisory Committee be
referred back to the Committee to
consider—That consideration and
passing of the Salary, Allowances
and Pension of Members of Parlia-
ment (Second Amendment) Bill, 1982
may be postponed and in that place
the following may be added:—

(i) Discussion on the Sixth Five
Year Plan may be extended upto
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7 PM. on 3rd November, 1 'r I'll
all members of different political
group* participate and give their
views;

(i1) Discussion on Electoral Re-

forms may be allotted 4 hours”.

MR. DEPUTY-SPEAKER; The Origi-
nal Motion and these Amendments are
before the House. Now, Profr. Madhu
Dandavate, You wanted to say some-
thing.

PROF. MADHU DANDAVATE: Sir,
I wish to make some observations in
support of the Amendment which I
have already moved. Unfortunately
there have been certain development*
in certain States. Certain develop-
ments had taken place in Haryana
about which I gave immediate notice
and on two occasions it was decided
that this item should be taken up.
But for different reasons it had to be
dropped. This time there wa$ a fur-
ther progress; it a“o came up on the
List of Business on 2Ist Octo-
ber and in order to provide
more time the Business  Advisory
Committee decided that immediately
after the Question Hour this should
be taken up. Adequate time was also
give, so that there could be a full-
fledged discussion, but unfortunately
one of our colleague, Shri Mukunda
Mandal died and as a result, we ad-
journed the House on the 21st. I think
that it is in the fitness of things that
when certain item has already ap-
peared on the List of Business, time
should be found to discuss it. Of course
this is also a very important item It
actually decides the fate of the Gov-
ernment when there are so many de-
fections. This issue was completely
postponed it ought to have been given
priority, but it was put off. In place
of that another item was also taken up;
I do not mind that. There was a dis-
cussion on the Five-Year Plan; we are
all in favour of it, but not the manner
in which it was discussed. As many
hon. Members have rightly said, with-
out giving to this House the mid-term
appraisal of the entire Plan, we started
the discussion. The discussion has be-
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come very ainoxyiioua. (luittn upituitM).
I insist that the hon. Minister should
take note of this criticism that I h«ive
made. Since that item had already
appeared on the List of Business, they
should find some time for this before
the 5th Novoaicer; even if it is taken
up on the last day, I do not mind. If
an assurance is given by the hon.
Minister that this item will be accom-
modated by 5th November, in that case
I would not press for the amendment,
otherwise I wo.ild insist that there
should be voting on my amendment.

SHRI A. K. ROY: Mr. Deputy-
Speaker, Sir, this is an half-hea.ted
method to introduce planning ii the
House. My amendment will make it
three-fourth hearted. That is why, I
want that time should be exte.ided.
Upto 4.00 O c.ock only two hours will
be left; Minister may ta'-e one ho tr or
at least forty-five minutes. That means
practically no time will be left. You
will be in the chaie+ and you wil! co -
tinue pressing the bolL, or deny oppor-
tunity to Members like us.

MR. DEPUTY-SPEAKER: If you are
prepared to sit beyond 600 O'olock,
I will sit till 10 p.m. and even 12 p.m.
and everybody will be allowed to
participate ~ We can settle it when
that question comes.

PROF. MADHU DANDAVATE: What

guarantee is there that you will be in
the chair at that time?

SHRI A. K. ROY; The second part
of my amendment is about the elecdo~al
reforms and the question of defections.
Wisdom always dawn when a 0%"son
comes from the treasury benches
to the opposition benches. When Junta
party was in power, people like us con-
tinuously pressed for debates and cer-
tain other things and we are also pres-
sing like that. I also press as I oressed
carlier that these things should be de-

bated and time should be found for
them.

SHRI MALLIKARJUN: Sir, so far
as the question of referring back the
report to the Business Advisory Com-
mittee is concerned, it is not justifiable.
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Further, the hon. Member Shri Madhu
Dandavate has expressed his concem
about the electoral reforms. We had
n0 objection for a discussion on the
subject and for that reason, we had
included his motion for a discussion,
but unfortunately for an event of na-
ture, to which we refer with a heavy
heart, we had to adjourn the House,
and consequently it was  postponed.
So far as the Government view on the
Electoral Reforms is concerned, it is
as clear as it is in their minds for
discussion. But it is not possible at
this moment to take up this matter be-
fore the 5th of this month.

So far as the point raised by an-
other Hon. Member, Shri Roy, about
referring the Bill back to the BAC,
that also is not possible. Therefore, we
will adhere to the decision taken by
the BAC.

14.00 hrs.

PROF. MADHU DANDAVATE; Sir,
I will press for my amendment.

SHRI A. K. ROY: I shall also press
for my amendment.

MR. DEPUTY-SPEAKER: Professor,
why can’t you see the Speaker?

PROF. MADHU DANDAVATE: It
does not help. The attitude of the
Treasury Benches is so unresponsive
to the constructive suggestions made
by the Opposition parties that I will
press for it. I want to go on record
that they have rejected it.

MR. DEPUTY-SPEAKER: There is a
“uggefstion from the Chair to Prof.
Dandavate that he could see the
Speaker.

PROF. MADHU DANDAVATE; What
is the use?,

*Wroftgly voted for AYES.
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MR. DEPUTY-SPEAKER: Your item

was on the agenda.

PROF. MADHU DANDAVATE; Since
you have aiready made the suggestion,
may [ inform you that I had already
addressed a letter to the Hon. Speaker
pointing out that it should be given
priority because it was already includ-
ed in the List of Business. But prob-
ably my request was over-ruled.

AN HON. MEMBER: Sir, if your
suggestion is there, then let us keep
these issues pending.

MR. DEPUTY-SPEAKER; Now the
question is;

That for the original motion, sub-
ttitute—

“That the Thirty-eighth Report of
the Business Advisory Committee be
referred back to the Committee to
facilitate the reconsideration of the
allotment of time to various items of
business so that some time comd be
found for discussion under Rule 193
on ‘Electoral Reforms and Defections’
which was already included in the
List of Business of Lok Sabha for
21st October, 1982, but could not be
taken up due to adjournment of the
House on that day.”;

The Lok Sabha divided:

Division No. 2]

Acharia, Shri Basudeb
Agarwal, Shri Satish
Azmi, Dr. A.U.

Barman, Shri Palas

Basu, Shri Chitta
eChandrakar, Shri Chandu Lai
Charan Singh, Shri
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu

Dandavate, Shrimati Parmila
— - [



369 BAC Report

Datta, Shri Amal

Giri, Shri Sudhir

Gupta, Shri Indrajit

Haider, Shri Krishna Chandra
Hasda, Shri Mathal

Jagpal Singh, Shri

Jatiya, Shri Satyanarayan
Mahata, Shri Chitta

Masudal Hossain, Shri Syed
Mirdha, Shri Nathu Ram
Misra, Shri Satyagopal
Modak, Shri Bijoy

Nadar, Shri A. Neelalohithadasan
Nihal Singh, Shri

Pal, Prof. Rup Chand

Pandit, Dr. Vasant Kumar
Parulekar, Shri Bapusaheb
Rai, Shri M. Ramanna
Rasheed Masood, Shri

Roy, Shri A. K.

Roy, Dr. Saradish

Roy Pradhan, Shri Amar
Sarangi, Shri R. P.

Shastri, Shri Ramavatar
Singh, Shri B. D-

Swamy, Dr. Subramaniam
Tirkey, Shri Pius

Verma. Shri Chandradeo Prasad
Yadav, Shri D. P.

NOES

Ankineedu Prasad Rao, Shri P.
Appalanaidu, Shri S. R. A. S.
Azad, Shri Bhagwat Jha
Baleshwar Ram, Shri

Barott Shri Maganbhai

Behera, Shri Rasabehari
Bhagat, Shri H. K. L.
Bhardwaj, Shri Parasram
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu

Bhole Shri R. R.
Chandrashekharappa, Shri T. V.
Chavan, Shri S. B.

KARTIKA 12, 1904 (SAKA)

BAC Report 370

Dabhit Shri Ajitsinh

Das, Shri A. C.

Dev, Shri Sontosh Mohan
Dubey, Shri Bindeshwari
Dubey, Shri Ramnath
Gaekwad, Shri R. P.

Gowda, Shri D. M. Putte
Jain, Shri Virdhi Chander
Kosalram, Shri K. T.
Maha5an, Shri Y. S.

Mahala, Shri R. P.

Makwana, Shri Narsinh
Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shri Anantha Ramulu
Mehta. Dr. Mahipatray M.
Mishra, Shri Ram Nagina
Mishra, Shri Uma Kant
Mohsin, Shri F. H.

More, Shri Ramkrishna
Murthy, Shri M. V. Chandrashekhara
Muttemwar, Shri Vilas
Nikhra, Shri Rameshwar
Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Patel, Shri Ahmed Mohammed
Patel, Shri Mohan Lai

Patel, Shri Shantubhai
Patnaik, Shrimati Jayanti
Potdukhe, Shri Shantaram
Prasan Kumar, Shri S. N.
Rana Vir Singh, Shri

Ranjit Singh, Shri

Rao, Shri M. S. Sanjeevi

Rathod, Shri uttam
Reddy, Shri G. Narsimha

Shakyawar Shri Nathuram
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma> Shri Nawal Kishore
Shukla. Shri Vidya Charan
Singh, Dr. B. N.

Singh, Kumari Pushapa Devi

Swolanki, Shri Babu Lai
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Jioren. Shri Hari Har
i»ubh”t Shri P. M.
Suryawanshi, Shri Narsing
Vijayaraghavan, Shri V. S.
Wagh, Dr. Pratap

MR'. DEPUTY-SPEAKER: Subject
to correction, the result* of the divi-
sion is as follows:*

Ayes—041;
Noes—062

The motion was negatived,

MR. DEPUTY-SPEAKER: Now I
shall put the
shri A.K.
House.

amendment moved by

Roy to the vote of the

Amendment No. 2 was put and nega-

tived.

MR. DEPUTY-SPEAKER: Now the
question is:

“That this House do agree with
the Thirty-eight Report of the Busi-
ness Advisory Committee presented
to the House on the 2nd November,
1982.”

The Motion was adopted.

14.07 hrs.

[Shri Somnat h
C hair]

Chatterjee in the

*The following Members
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MATTERS UNDER RULE 377
'

(i> Need to insta 1 a Radio Station
at Barmer with

STATION AT JalISALMVER

Auxil iary

SHRI VIRDHI CHANDER JAIN
(Barmer): The districts of Banner
and Jaisalmer are most inadequately
served by the existing radio network
of the country. These are two border
districts of Rajasthan comprising an
area of 60,000 sq. Kms. No radio
stations have been provided to these
districts, and the people of these dis-
tricts have to tune in to the radio
stations of Delhi, Jaipur, Jodhpur,
Kota, Suratgarh, Bikaner and other
stations. But in more than half of the
places in these districts, the people
are not able to catch the programmes
of these stations; and in the rest of
the regions, some programmes are
audible, but in a very feeble tone.

In the 4th and S5th Five Year Plans,
provision were made for providing
radio stations at these places; but they
were not implemented, due to finan-
cial constraints. In the 6th Plan, no
proposal was at all included regarding
the radio stations for these places.

It is significant to note that the area
comprising Barmer and Jaisalmer is
boardering on Pakistan, and people
of these districts catch the program-
mes of the Pakistan Radio stations
located at  Karachi, Lahore and
Hyderabad (Sind). To boost the moral
of the people of these districts and
enable them to be correctly informed
of the developments of the nation,
apart from providing them entertain-
ment, it is essential that a radio
station should be located in the Sixth
Plan at Barmer. with an auxiliary
station at Jaisalmer.

also recorded their votes.

AYES: Shri Ngaugon Mohendra, Shrimati Gayatri Devi, Shri

Chandrapal

NOES: Shri G.Y. Krishnan,

Shri Jai Narayan Raot,

Singh and Shri HN. Bhahuguna;

Shri Saminuddin, Shri Bagun Sum-
buri, Shri Tapeshwar Singh,

R. Rothuama an” Shri Chnadu
Lai Chan(slrakar .
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(ii) EXTENSION ©OF TRAINS UPTO
BHATANI INSTEAD OF TERMINATING
THEM AT GORAKHPUR.

&t wewiwr fes (gRwwT)
atr wgieE, * Prow 377 & aie
Pawamm:ﬁ‘m T T
IMWAT F

W TR G"m'f?mﬁ""f
ffﬂ# & Tamtel & TR T g
aﬁmvrmﬂ’rf‘am*m?mm

WE T F@ BE a@ 7
QU #TT ®° e AT @t FEewT of
fav a2} a7 g & aw oF A
AT AR T TH A A1 A ATY-
WA g7 &7 HL I AT §1 q@A
WA TENSH & @ BT AT g
IT R § ff 2 waag § 94 &
‘mmsﬁ‘m—m‘? |

T ATCHTL T8 7 I
TATE I Y E AT 1-10-82
g UF A% ¢ MO #
f‘atrmvr‘ Cal ?qra:_{mwz,’w
SH Wedt § WYX gl
T AT AR ® T
CHr TET g W TF T @ m‘rﬁ R
gfr i ammy gvn W qof e
st o 28 P& g0 @w WA R
Prey &7 T0d gU WTAE RE WY
TE R WY § GUNT UH [ TAA
& TF ;W OEE FT |

(iil) NEED FOR TERMINAITING JAYANTI

" Janata ExprEss atr NeEw Dguui

STATION INSTEAD OF AT NizaMyp-
DIN STATION.

R
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SHRI NARSINGHRAO SURYA-
WANSHI (Bidar)® Mangalore- New
Delhi Jayanti.Janata  Train travels
the longest distance in the country, It
runs for five days in a week and the
distance covered is 3028 kilometers, It
caters mainly to the needs cf the
travelling passangers of Karnataka
and Kerala, But as ill luck would
have it, the train terminates at Niza-
ruddin Railway Station, The passan-
gers who travel for almost three days
from the remoste corners of Karnataka
and Kerala find it very difficult to
reach their homes from Nizammudin.
It is a very _costly and tiring affair.
Sensing these difficulties, auto-riksha
and taxi drivers also exploit the
passangers who fall a prey to these
unscrupulous drivers, If they hire a
taxi at Nizamuddin to go to Janak-
puri, they have to pay at least Rs.
60/- Convenient bus connections are
also not availabe at Nizamuddin,

I urge the hon, Raiway Minister,
thereiore, to look into the malter sym-
patnelically and see that Mangalore-
New Delhi Jayanti Janata Express is
extended upto New Delhi Railway
Station instead of terminatling at
Nizamuddin Railway Station. If this
is done, I am sure that jt will prove
a boon to the travelling public.

(iv) NEED TO DELINK CREDIT GENERA-
TED SCHEME OF SMALL SCALE IN-
DUSTRIEs UNITs rROM IDBI's RE-
FINANCE SCHEME.

SHRI G. NARSIMHA KEDDY
(Adilabad): In 1960, the Government
of India iniroduced in consultation
with the RBI the Credit Guarantee
Scheme (CGS) for small scale jndus-
tries in order to encourage the flow
of institutional credit to small scale
indstries and to proved guarantee
cover to the lending institutions, Till
31st March, 1981, the RBI was disig-
nated as an agent of the Central
Government to operate the Scheme,
While it was not made compulsory
for the lending institutiong :to cover
all their loans and advances to

*The original speech was delivered in Kannada.
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[Shri G. Narsimha Reddy]
the SSI units upto 31st January, 1970
it was made mandatory on the part
of all credit institutions including
SFCs to join the scheme from Ist
February 1970 in order to be eligible
for refinance from IDBI.

The Government of India have de-
cided to entrust the operation of the
scheme to the DICGC from the Guaran-
tee  Organisation (RBI) with effect
from 1st April 1981 and directed all
the credit institutions to join the revi-
sed scheme with the DICGC.

As the guarantee commission has to
be collected from the SSI units they are
put to considerable hardship as the
aggregate of interest and guarantee
commission for units in the forward
areas is 1425 per cent p.a. whereas
for medium and large scale units
which are not covered wunder the
scheme it is only 14 per cent p.a.

(v) Need for setting wup Slag
Cement Plant at Rourkela.

SHRIMATI JAYANTI PATNAIK
(Cuttack): Rburkela is suitably loca-
ted to set up a slag Granulating Plant.
The Steel Authority of India has
obtained a letter of intent for manu-
facture of slag Granulating cement as
for back as 1981. The Bureau of In-
dustrial Costs and Prices and the
Railway Board fully support the loca-
tion of the slag Granulating plant at
Rourkela. Despite the above facts, the
Government of India has not taken
any decision so far in regard to the
location of the plant.

If the Slag Cement grinding is done
at Rourkela, Granulated Slag from
B.S.P. will move in any type of avail-
able wagons to Rourkela. Entire quan-
tity of clinker can be moved fro*i
Chilhati to Rourkela in open wagons.
The Granulated slag of Rourkela Steel
Plant can be directly fed to the grind-
ing plant dryer by belt convever with-
out any extra handling cost. From
Rourkela the finished  products
‘Cement’ can move in covered wacons
or by trucks, etc. to the Consuming
Centres. As the main market for this

plant Calcutta, which ** not far off

from 'Rnurlcelft, availnhlitv of cover-
ed empties will bo easy.

NOVEMBER 3, 1982

Rule 377 376

The required power can easily be
supplied by the Orissa State Electri-
city Board, for which already consent
has been communicated to SAIL, to
supply 40 M.V.A. There will be no
problem in obtaining land and also
labour.

Therefore, 1 demand that the Slag
cement plant should be set up at
Rourkela without any further delay.

(vi) Permiss ion granted to South
Africa delegates to attend Interna-
tio nal Bar Association Conferench

in India.

SHRI H. N. BAHUGUNA (Garh-
wal): Government of India allowed
three South African delegates to att-
end an International Bar Association
Conference recently held in India.

The hard fact is that there are
twenty-nine committees constituted by
the said International Bar A'socia-
tion to go in depth into the various
economic laws governing economic
activities in India primarily with a
view to promote a climate helDful
for amending and altering all laws
in a manner so as to subserve the
interest of multi-national companies
and create grounds for further in-
vestment by multi-nationals at the
cost of our self-reliance which are
already strangulating our economy.

It is obvious to the naked eye cs to
what can be the motivating force and
objective behind this activity as the
coordinating Chairman of all these
twenty-nine Committees is also  the
Vice-Chairman of the Bank of Ameri-
ca, New York.

It involves a basic departure from
our anti-aparthied and anti-Tmoeria-
list posture. I therefore feel that Gov-
ernment of India owes it to the people
of this country and the Lok Sabha to
clearly state their position on the
issues mentioned below: —

(1 Why the Government of In“ia
allowed holding an Intrnational Bar
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Association Conference which had its
Isiaji, South African and multi-na-
tional connections.

(2) Is there a change in the basic
policy guiding our foreign affairs,
with regard to our attitude towards
countries like Souh  Africa and Is-
rael?

(3) Whether the Government of
India is aware of the stand of the Ex-
Vice Chairman of the World Bank
and a delegate to this Conference?

The regret is that the Frime Minis-
ter should have found time to inaugu-
rate the Conference. 1 demand that
the Government should explain the
holding of the said Conference on our
soil

fviO Need to give dejure recogni-
tion to Israel by Exchanging Amb-
AFSAno*>S AND ESTABLISHING NORMAL

MT»T.OM\TIC RELATIONS WITH  THAT
COUNTRY.
DR. SUBRAMANIAM SWAMY

(Bombay North East): India is hosting
the Non-Aligned Conference next
March 1983 in New Delhi. By virtue
of this, the Prime Minister will be-
come the Chairman of the non-aligned
group of heads of nations till the f°k
lowHp session. This is a key and vital
post.

Therefore, I urge upon the Prime
Minister to pursue fresh initiatives to
make the Non-Aligned Nations more
effective and relevent in  fostering
peace.

O e important area is West Asia,
whirh is sorely in need of peace. The
past efforts of passing condemnatory
resolutions against Israel have failed
to produce any result.

The Prime Minister should break
new uround by seeking the path of
dialogue and conciliation with Israel
with a view to an am’cable and accep-
table solution of the Palestinian ques-
tion. This js essentially the Gandhian
approach.
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Recently, I was in Israel for one
week, when I met and discussed with
the Israeli Prime Minister the pros-
pects for peace. I am convinced that
the Isreali people will respond to the
approach of dialogue and oonciiia-
tion, contrary to popular impression
abroad.

The foreign policy pursued by
Israel and their recent actions in
Lebanon cannot be approved by any
rational objective person. There is no
need to single out Israel for such treat-
ment. We must interact with them
and seek to change their outlook.

Towards this end, j urge the Gov-
ernment to follow up its September
17, 1950 decision to accord de jure re-
cognition to Israel by exchanging
Ambassadors and establishing normal
diplomatic relations with that coun-

try.

(viii)  Need to give more facilities
to rail passengers between Ujjain
AND TNDORE ELSEWHERE IN MADHYA
Pradesh.

to w Pro wf W*- srtt
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of fa wV if alFTiR"
TRf 21 tPfi W f Tifeft f,
sfrr fa*rr *rr " rr 2f i
T-T"TTIT £ ~FR®
TRft TcT OBt 111/112
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~aogrorr Wotft
froTr rRT snrarif » I, to
dfgw yg 1 ?rf  <nr grnt *
d trV 1Q
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[=t segmramn afegr]

{ix) NEED Fomr TAKING FIRM  DECI-
SION REGARDING SHIFTING OF HEAD-
QUARTERS oF HINDUSTAN FERTILISER
CORMORATION TO CALCUTTA,

SHRI KRISHNA CHANDRA HAL.-
DAR Durgapur): All the units of
Hindustan Fertiliser Corporation,
namely, Durgapur Fertiliser Plant,
Haldia Fertiliser Plant, Barauni, Nam.
rup Plants and marketing offices cf the
Hindustan Fertiliser Corporation are
located in and around Calcutta. The
Export Committee has recominended
the shifting of headquariers of Hin-
dustan Fertiliser Corporation from
Delhi to Calcutta, The West Bengal
Government also allotted sufficient
land in Salt Lake for construction of
office building and quarters for the
employees and officers. Pending cons-
truction of the same, the Government
of West Bengal arranged office pre-
mises in the area where there was no
loadshedding of power, But some in-
terested quarters who are not willing
to shift the headquarters from Delhi.
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are trying to make the Hindustan
Fertiliser Corporation to incur huge
amount of expenses and losses.

So, 1 woulg request the hon, Minis.
ter of Chemicals and Fertilisers to
take a decision in this regard to shift
the headquarters of the said Corpora-
tion from Delhi to Calcutta and to
make a statement in the House in this
regard.

ot s Peg (efga) - ol
gETT, ToNw @9 ® Ggw & 0§
YT W & = IR AT
= 377 frar vrgEg 10 I, IEET
TTHAET T4 )

MR. CHAIRMAN: This has been
approved by the hon, Speaker. Did
you submit any statement under Rule
3177

SHRI JAGPAL SINGH: Yes I had
submitted earlier in the morning at
ten O'clock.

MR, CHAIRMAN: Under the rules
what has been approved by the hon.
Speaker, you will read that, Kindly
read that.

st v ey oaE ow g oW
T9H woax @ Ig g fe o

oW #C IWC S0 EU g Tw
FIE 97 g (SAU™) DFET FW
d %y oF wer W fxar awr wifew
¥ WO FwT 222 & oaN K,
afEwT Ty wETEr ® FEW ¥ €W
377 & it g7 T &

SHRI RASHEED MASOOD (Saha-
ranpur): This should have been given
at least one hour earlier.

ft wara fdg ;0 9 ®edAw awE
f&qr mr g8 o maew oy gim
P& & qo wgah e = FOY
SR AT T ETWE
_ It will be a matter to be sent to
the Privilege Committee.
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MR. CHAIRMAN: So far as your
statement is concerned, under the
rules it was bayond the context It
contained more than 250 words.
There is a power to edit it. It has
been edited and has been approved
by the hon. Speaker. It has been
given to you to read out, T will re-
quest you to read out,

st wwore Py & T wTTEA
THE T

MR, CHAIRMAN: I will see that in
future such things should not aappen.
You have made your point. That js
there, Kindly read out because what
you want to say let it be on record at
least

(x) TREATMENT METED OUT TO SHRI
JAGPAL SINGH BY POLICE IN PATNA,

MR. CHAIRMAN: Mr, Jagpal
Singh, may [ request you to kindly
read the anproved draft. I will request
you.

SHRI JAGPAL SINGH: I am not
going to reag out the approved draft,
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MR. CHAIRMAN: That will not be
according to the rules,

: PATwwETT E ST
9w fegy wmr wfgw umi (swee) o
WY POy AT T © W g | €Y
T g Pyas amw W@ g

Wt TIAW wivww TRt (dhRge) -
qg 377 F AHSAT AgT «7QT g ATHA
TIET FETAX B AT &FIA 9T 377
gt amT g, WiEw T AR
15 Pove g = 2% @ 77 affsey g7

MR, CHAIRMAN: Mr. Shastri
there is no question of hiding things.
So far here in the Chair, we have to
follow certain procedures under the
rules, Now the statement was long
enough, It is not permitted by the
rules, Therefore, it has been brought
down to below 250 words.

SHRI INDRAJIT GUPTA  (Basir-
hat): It should have been returned to
the M.ember and he should have been
told to reduce it. 1t has been altered
as it exceeded a certain length. It
should have been returned to the
Member and he should have been tcld
to reduce it to the required I2n~ih,
Why was that not done?

. Q. T. MW (JAUI): X
s war Pagr ST A & ftwm | e
FT D ¥

MR. CHAIRMAN: I am told that
that was done, The hon. Member was
requested ts condense it, Probably it
has been gone. What he is complain-
ing about is that he was given it with-
in less than an hour’s time, That is a
different matter. But the question is
that he was requested that he should
condense it. It has been condensed.
May I suggest that you read it? The
hon. Speaker will look into it and I
am sure he will liberally look into it.

He will decide as to what is to be
done, We have to follow the procedu-
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30-10-82 &7 I afhre & @I
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#15 ® gferefy vz R o g 7 A

AT FE E

Far Iaw fadwfye gw @
e &7 Pewrafrare afefy &7 st
N EFZ FT)

ot wgore Py sww (ItEem) o m®
Partaferare Iocaw w  wrwET e
T

MR, CHAIRMAN: The hon. Spea-
ker is considering the matter.
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14.33 hrs.

MOTION re SIXTH FIVE YEAR PLAN
—Conted.

MR. CHAIRMAN: We shall now take
up further consideration of the motion

moved by Shri S. B. Chavan on the
Sixth Five Year Plan. Shri Chitta
Basu will continue his speech.

SHRI CHITTA BASU: Sir, 1 am

happy that you are there when I am
resuming my speech.

MR. CHAIRMAN: That has nothing
do with this. You better car-y on.

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): It is a charge
against the Chair.

SHRI CHITTA BASU: No, it is not a
charge.

Sir, as you will remember, yester-
day I Was referring to the crisis cf the
Sixth Plan. Now my endeavour would
be to identify that crisis. As 1 have
mentioned earlier, the total investment
in the Sixth Plan period was Rs.
1,72,210 crores. Out of this, the invest-
ment in the public sector is Rs. 07,500
crores. It is reported that the public
sector investment, which has been cal-
culated on the basis of the price index
of 1979-80. has to be enhanced by about
Rs. 10,000 crores, if we want to fulfil
the target already fixed. This amount
of Rs. 10,000 crores additional irvtst-
ment would not be adequate in view
of the fact that there is no guarantee
that there would be no further escala-
tion of price. If there is further es-
calation of price, necessarily the addi-
tional resources required for the fulfil-
ment of the target under the public sec-
tor would automatically increase. So
far as the trends are discernible, the
trend of rise in prices still continues
and it is not likely to be arrested.
The upward trend of rise in prices is
markedly noticeable today. If addi-
tional resources are not adequately
mobilised, it may not be possible to
Cope up with the price escalation and .

2541 LS—13

Five-Year Plan
(Motn.)

Re. Sixth 3C&

the prospect of the 'uifilment of the

targets laid in the Sixth Five Year
Plan would be bleak.
k £
We are also told that there are
chances of increased resources. The
Government claims that there might
be increased resources mobilisation

more than anticipated and these areas
of increased mobilisation, according to
the Government, are larger surpluses
in the public sector earnings than anti-
cipated, larger borrowings from the
market, larger accretion from small
savings and larger external assistance.
I do not know whether the Govern-
ment is satisfied that this increased
mobilisation of resources as mentioned!
just now would be adequate enough to
meet the escalation of price and fulfil
the plan target as anticipated in the
document.

So far as the Budget provisions for
the Plan expenditures are concerned,
you know that the last three Budgets
including the States’ Budgets amount
to Rs. 54,000 crores which means about
55 per cent of the total projected ex-
penditure. Now, if the price escalation
is taken into consideration, then the
net investment in real terms would be
nothing more than 45 per cent. The
real problem, therefore, is that 55 per
cent of the total investment in the
public sector remains yet to be com-
pleted during the coming two years.

Sir, I do not know whether you
would agree with me that with the
tempo of development and with the
constraints of the resources, it would
not be possible to expect the remaining
55 per cent of the total anticipated
expenditure during the coming (wo
years. And if we expect, I would
only mildly say that it would be noth-
ing more than desiring for moonshine.

So far as the reality of the infla-
tionary trend is concerned, we are to
admit that the wholesale price index
started rising again from May last after
registering temporary decline uuring
the period beginning from last Novem-
ber to April. Therefore, again there
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is the trend of rise in prices. Of
course, I admit that there has been a
slight decline in September. But lhat
is not an adequate guarantee that it
will be continued and there will be no
further price rise. Sir, the Govern-
ment may resort to deficit financing.
As far as I remember, so far as the
Plan document is concemedj it put a
limit on the deficit financing. During
the period of five years a limit was im-
posed that there should not be more
than Rs. 5000 crores as deficit financ-
ing. I think you will agree with me
that more than Rs. 3000 crores mark
has already been reached and so far
as the current year’s anticipated deficit
is concerned, it was calculated to be
Rs. 1,371 crores for the year 1982-83
and it has already crossed that figure
and nobody knows what will be the
other limit to which the deficit for the
current year will reach. The deficits
of the States are also on the increase.
Of course some new arrangements have
been made by the Government of India
by way of overdraft. The result would
be only to increase the burden of the
Central Government on the Reserve
Bank of India. What does it actually
mean for the States Budget? The State
of West Bengal provides a classical
example. By the new arrangement for
the coming two years there will be no
investment in planning. There will be
complete stoppage of investment in the
State of West Bengal because of the
new arrangement which has been made.
It is not only in the case of West
Bengal alone. It applies to all other
States. As a matter of fact the
State Plan will be dropped. West
Bengal has cut its Plan drastically.
This is the ultimate consequent of the
new arrangement which has been made
by the Government of India. This ulti-
mately retards the progress of the
Plan.

Now I raise a question and I want
an answer to that. Government wants
that there will be additional Rs. 10,000
crores in the public sector. How does
the Government propose to raise this
additional Rs. 10,000 crores even ac-
cepting for the time being that there
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will be no fresh price increase? Indica-
tions are already there and these indi-
cations have got disasterous effect Gov-
ernment has already decided to raise
the administered prices and they have
also decided to reduce the subsidies.
These are well known recipes of the
World Bank and the International
Monetary Fund. Therefore, these steps
have already been laken.

The issue price of rice and wheat
has already been increased. There has
been further increase in railway freight
and fare. There has been fresh in-
crease in the price of fertilizers and
other petroleum products. This also
adds to the price increase. Therefore,
here lies the crisis. You increase the
administered  price® thereby giving
fresh impetus to the price rise. There
is a vicious circle and thereby the
Plan gets retarded. If you understand
the nature of the crisis, then you will
be able to take effective measures.

Now I come to the question of
growth of the national income. The
Sixth Plan document envisages 5.2
per cent annual increase. What is the
actual graph? In 1979-80 it declined
by about 5 per cent. *In 1980-81 it
increased by 7 per cent. The net in-
crease daring the two years was only
2 per cent. In 1981-82 the rate of
increase was 4.6 per cent. If you take
the average for the last three years
the rate of increase in the national
income has in reality been of the
order of 2.2 per cent per annum. But
you want to attain a growth of 5.2 per
cent. If this present trend continues,
it will not be possible to achieve the
target of 52 per cent increase in
national income. That will be un-
attainable. = That will be the result
of the crisis of the Sixth Plan. There
are two major components for the
national income. One is industrial
production and the other is agricul-
ture. The Plan target is to achieve
7.5 per cent to 8 per cent annual in-
crease in industry and in agriculture
about 4 per cent. In 1980-81 the
juao jad  Xq maseaiout ue sMoqs xapui
in industrial production.



389 Sixth

In 1981-82, it increased by 8 per cent.
In 1982-83, it has declined. As a n.at-
ter of fact, in December, the index
was 180.9. In June, it has come ciown
to 164.0. Therefore, there is a definite.
dec.ine in the industrial rate of pro-
duction and already some quarters
say that it is the sign or symptom of
recession. Anyway, of course, some-
body has said that this is limited to
certain specific sectors. But nobody
can deny that there is no trend or
symptom of recession.

Coming to the question of agricul-
ture, let us only take the figures for
the last four years. In 1977-78, the
foodgrains production was 13.2 crore
tonnes. In 1978-79, it was 11 crore
tonnes. In 1980-81, it was 13 crore
tonnes; in 1981-82, it was 132 crore
tonnes. The target of food produc-
tion, according to the Plan document,
in 1%984-85 is 15 crore tonnes. If you
want to attain that target, by this year,
We should have attained 14.2 crore
tonnes  But, there is a great doubt
raised by all whether it would be possi-
ble to attain 14.2 crores during the
current year because of the brought,
flood and cyclone. As a matter of fact
from a reliable estimate, it is found
that there will be a shortfall of more
than 20 million tonnes of foodgrains.
Therefore, there is no possibility and
no chance of attaining that 14.2 crore
tonnes of foodgrains. Therefore, even
in the agricultural field, it will not be
possible to attain 4 per cent annual in-
crease. Naturally, the Governmnt
may have to resort to import of food-
grains. If you resort to import of food
naturally there is another crisis. So
far as the import-export trade is con-
cerned, the profile is:

In 1981-82, our import bill was
of the order of Rs. 1,300 crores and the
balance of trade was Rs. 5,700 crores.

MR. CHAIRMAN: Please conclude.

SHRI CHITTA BASU: We do not
know the exact position In the current
year. But what cannot be denied is
that the foreign reserves have already
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declined and the Government is going
in for the next instalment of the IMF
loan. The Sixth Plan may ultimately
end in crisis even if by any stretch
of imagination everything goes as they
wanted. The annual growth cannot
under the circumstances exceed 3.5 per
cent as in the previous years. There-
fore, Sir, the Plan is in crisis.

I would only urge upon the Govern-
ment to take corrective measures if
they want to salvage the Plan.

MR. CHAIRMAN: The hon. Mem-
ber’s time is up.

SHRI CHITTA BASU: I would only
take one minute from you.

I remember the Finance Minister,
Mr. Pranab Mukherjee sometime ago
remarked that they had entered the
International Monetary Fund not on a
stretcher but on their own legs. Sir, the
crisis of the Sixth Plan which I htve
just now mentioned indicates the deep
crisis not only in the Plan but in the
entire economy. Whatever might be
the pretension of the hon. Finance
Minister, the economy of India is dis-
eased and is sick. It is not to be
carried by a stretcher but it is already
in the hospital bed. You may not re-
quire to be carried by a stretcher but
you are relying on the crutch. Crutch
has become a part of your system. You
cannot leave the crutch. If you aban-
don the crutch, you will fall. Therefore
if the Government even at this Icte
stage want to salvage the Plan, a
fundamental policy  orientation and
policy instrument are necessary. Since
you have not been pleased to give me
additional time—of course, you will
agree to give.—l am unable to indicate
what can be the long-term measures
and the fundamental policies in order
to salvage the Sixth Five Year Plan
and by that to salvage the economy
of ours.

PROF. NARAIN CHAND PARASHAR
(Hamirpur): Mr. Chairman, Sir, a dis-
cussion on the Sixth Five Year Plan
is also an occasion to reiterate our
commitment to planning. It was the
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Indian National Congress which even
before the dawn of Independence exer-
cised its commitment to planning and
it was the year 1931 when in the
Karachi session the Indian National
Congress accepted the concept of plan-
ning and the duty of the State for
economic and social programme. 9th
February, 1938 is a red-letter day in
the history of Indian National Congress
because on that day, the President of
the Indian National Congress, Shri
Subhash Chandra Bose in his Presi-
dential address gave a commitment to
the nation that the future national
Government will set up a Planning
Commission to eradicate poverty and
to ensure the development of back-
ward regions in the country. That
Address is a marvellous document for
the future economic thinking and, on
the basis of that, he set up the first
National Committee on Planning with
Shri Jawaharlal Nehru as the Chair-
man and it had such eminent econo-
mists as Shri K. T. Shah and others
on it. That Committee sub-divided
itself into 21 Sub-committees. There
are reports on education, communica-
tions, railways, transport, energy, in-
dustry, every thing. So. that is in
miniature what we were able to en-
visage before the dawn of Independ-
ence. This shows that there has been a
continuity of thinking. Rather (here
has been streamlining thereafter. The
setting up of the Planning Commission
and the launching of the First Five
Year Plan was also hailed by the
nation. The architect of modern India,
Shri Jawaharlal Nehru, launched upon
the reconstruction of Indian economy
and launched an attack on poverty also
through these Plans. They are the
documents which show the history of
India on the road to progress.

Coming to the Sixth Five Year Plan,
some doubts have been cast that the
Plan has been eroded. There is no
doubt that the price escalation has
dealt a severe blow and the Planning
Commission in the Mid-term Review
has betfn forced to ask for Rs. 10,000
crores *«ore. The earlier public sector
outlay \ras Rs. 97,500 crores has not
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been considered to be sufficient because
it was based on 1979-80 prices. The
price have now gone up. Naturally,
therefore, the targets have not been
achieved in many core sectors also.
If you take the various Departments of
the Government of India, the Rail-
ways are in trouble because they want
rehabilitation, the renewal of track and
rolling stock. Similarly, more power
is to be generated and more money is
to be required. In education too and
in communications too, more money
is required. Therefore, I do not find
anything wrong with the  Planning
Commission demanding an additional
pumping in of Rs. 10,000 crores into
the Plan allocation because that alone
can salvage the Planned enable us to
envisage a period by which the tar-
gets can be achieved.

It is not the spending of money. The
Plan is not for spending Rs. 97,500
crores. The Plan is for achieving cer-
tain targets . If those targets connot
be achieved, then more money has to
be allocated. Therefore, it is in the
fitness of things that the Planning
Commission has come forward with a
piea for more allocation because now
every Department, every Ministry,
wants more money. | would request
the Minister of Planning who is also
the Deputy Chairman of the Planning
Commission to look into the demand
because as a Member of the Railway
Convention Committee, I have been
able to find out the erosion of various
programmes of the Railways. There is
no money for carrying on the projects
on schedule; new railway lines are to
be constructed and much more impor-
tant is the rehabilitation of 'he exist-
ing stock. Therefore, they  require
more money. I would plead for more
money for these two vital sectors, the
railways and the communications,
which have not been included in the
core sector. I fail to understand why.
Unless there is a communication net-
work in the country, the people can-
not be linked up to the national line-
up in Delhi and the States and dis-
tricts and blocks and the various Gram
Panchayats have to be brought into the
mainstream.
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Is it not an irony of fate that evfcn
after these many years of planning,
there are so many Gram Panchayats
in villages which do not have even a
single Post Office, let alone the talk of
a telephone? Telephone is a far cry
and India is very much backward in
the number of telephones per thousand
as compared to other nations like
Japan and USA. But, even in the
case of Post Offices, even in Himachal
Pradesh alone, there are 500 Gram
Panchayats, which have not even a
single Post Office in them. Look at the
allocation. The. Planning Commission
gave certain targets to the posts .*nd
Telegraphs Department and, on the
basis of that, in the annual plans, for
three districts one Branch Post Office
was sanctioned this year. You can
think of this poor planning and the
importance that we are giving to the
poor sections of society! I plead for
more allocations in the Sixth Five
Year Plan out of the additional pump-
ing of resources, for tele-communica-
tion and railways and for education.

The problem of resources comes into
view. Of course, it has been thought
that only 50 per cent of the resources
have been raised by the States in the
current year which they were expect-
ed to raise. So, they should be in a
position to raise more resources. But
more than that we should have a realis-
tic planning and attack on poverty
must also have a realistic assessment
of what poverty is and what poverty-
line is. Formerly,.we had the oeonomic
approach of income. Then we came
over to expenditure approach. This
much is the expenditure per family,
and therefore this is the poverty line.
Now I am happy that the Hon. Minister
has answered a question today on the
floor of the House saying that there
is a Committee now, which will look
into the new concept of poverty-line
and that is consumer index type. All
the other things like Health. Educa-
tion and other things, would also be
taken into consideration and, then
poverty  line would be determined.
Otherwise, thinking of poverty line
in terms of values of calories of nutri-
tion taken by a person and the family
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or income, is a fallacious line of think-
ing and, therefore, it is not realistic.
When that realistic line of tfc*ing is
achieved, our planning would have
a sound basis and, therefore, would
be able to give us a correct index.

Pxanning from the bottomf from
the grassroots, is JL,0 very in."oitant.
That we must always take iutD con-
sideration. Mahatma Gandhi, the
Father of the Nation, was more keen
to develop the villages. And, tnerefcre,
Mahatma Gandhi thought of rural de-
velopment and the programme of Com-
munity Development was launched on
his birth-day some years ago.

Hence we must think of planning
at the block and district-leve®.. But
so far, Plans have come from the top,
the Government and the States. 1 am
happy that the Minister in answer to
Question 3801 today has given th* com-
position of Working Group to prepare
guidelines of planning at dist ict-level.
I hope it will not take a long time and
before the Sixth Five Year Plan is out,
these guidelines will not only be formu-
lated but also implemented Bccause
if at the district-level, the needs are
not assessed, at the State-level they
are not likely to be taken into account
and at the national leve., they are
likely to be forgotten and some sort
of a wage pattern is likely to emerge
which  will ultimately to ruin the
Plan.

We have thought of various things
that have disturbed fhe implementa-
tion of the Plan and, as has been
suggested rightly earlier also, price
rise is one of the major factors that
has stood in the way. Efficient imple-
mentation of the schemes is a very
important thing because if projects
are started and if there is no monitor-
ing and if there is no evaluation, then,
we cannot expect better results from
our Plan goals and targets.

It is in this context that one of the
world economists  Mr. Mahboob-Ul-
Haq has referred to this that in the
context of developing nations ther
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Achilles heel has been the lack of a
proper  and sound evaluation
machinery. [ would suggest to the
Hon. Minister that if Plan implemen-
tation is to be ensured and streamlin-
ed, then the evaluation Cell, or the
Evaluation Machinery, not only at the
national, but also at the Stale, dis-
trict and block-level has to be ensured.
Because schemes are, floated, projects
ate started and then half-way they
are forgotton and new projects, are
started, the result is that the old pro-
jects cannot give us results, the new
projects cannot be floated and the
projects which are promised cannot be
initiated and started! Therefore, eva-
luation is one of the most important
things that must be taken into account.
Without that, we cannot have the
results.

15 hrs. -

Coming back to the attack on pover-
ty, we had about 31.60 crores of people
living below the poverty line in 1980
according to an earlier definition, and
our planning document envisages that,
by 1985, the number would be reduced
to 21.50 crores. That is a good thing
if it happens, but I am afraid it will
not happen because by the time the
due date arrives, that ist 1985, more
people would be below the poverty line
than we could think of. Hence, some
effective steps should be taken to en-
sure that this ‘poverty line' is defined
many programmes like the TRYSOM,
and also that the factors which contri-
bute to increasing poverty are remov-
ed.

One of the most important things
that is haunting the planners is un-
employment. Unemployment today is
a big dragon that is going to devour
most of our programmes. We have so
many programmes like the TRYSOM
IRDP, NREP and so on and with these
we are trying to attack the problem.
But this is not the point. The point is
that, unless we revise the policy of
issue of indusrial licences and we force
the industrial houses to set up indust-
ries in backward areas, nothing will
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come out. I will give a concrete exam-
ple. There is a place near the Bhakra
Dam, the great temple of India, known
as Neilla. Five times a licence for
setting up a newsprint factory there
*vas given and five times it was can-
celled because after two or three years
the party would say that they are not
interested. Why can we not take some
step by which either we force them to
have this project or we cancel all their
other licences? What happens is that
they get a large number of licences
and they put up industries in all those
areas where they find it profitable or
remunerative, where there is easy
approach, where there are communica-
tions and infrastructure. But when it
comes to setting up industry in back-
ward areas, they keep the licence with
them for a number of years and by
the time they think that their projects
in forward areas are in an advanced
stage” they say that they are not inte-
rested and the licence is cancelled.
Mere cancellation of the licence is no
solution to the problem. The backward
areas are clamouring for industries
based on raw materials that they have.
Limestone from Himachal Pradesh has
been carried to Punjab and Haryana
and the hills of Himachal Pradesh have
been denuded of limestone. Now
cement factories are coming up, and
they should come up soon. Similarly,
grass and other materials like pulp,
etc., for producing newsprint are being
carried away, and the entire State is
being denuded, but no project or news-
print factory is coming up in Himachal
Pradesh because the industrial houses
give some lame excuse after three or
four years that they are not interested
and the licence is merely cancelled. As
I said, mere cancellation of the licence
by Ministry 0f Industry or the Govern-
ment of India is no solution to the pro-
blem. All these firms should be black-
listed and they should not be given any
future projects or they should be forc-
ed to take up some projects in back-
ward areas. [ would request the hon.
Minister for Planning to prepare a
list of the backward districts in the

country and see how many such licen-

ces have been cancelled and for what
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reasons and what steps have been
taken against those firms which had
failed to set up industries in such areas.
Untilise the local raw materials and
set up industries there. Then the pro-
blem of unempoyment can be solved.

In addition to the problem of un-
employment, we have also the problem
of creation  of infrastructure. The
irony of India is that the States which
are rich in raw materials, local pro-
duce, are lacking in infrastructure
and the States which are having the
infrastructure are lacking in raw mate-
rials. There is a big guardrangle,
Delhi-Calcutta-Madras-Bombay, where
more than 60 per cent of the expendi-
ture is made by the Indian Railways.
But most of the raw materials in the
north or south or east or west lie scat-
tered beyond this guardrangle and the
infrastructure is not there. We are,
therefore, unable to have any major
industry in the north-west or north--
east or extreme south or west or east.
We should have the national map of
India before our eyes when we think
of planning. We are not planning for
one State or one district or one place
where raw materials are not there but
the infrastructure is there or for a
place where the infrastructure is not
there but raw materials are there.
There should be a coordinated think-
ing in this respect, a coordinated ap-
proach between the Ministry of Indus-
try and the other Ministries. This
should be taken into account by the
Planning commis:,! n while formulat-
ing such scheme. Then the problem of
unemployment can be solved.

I would refer to my own State of
Himachal Pradesh. In the Sixth Plan
it has been given an outlay of Rs. 560
crores. Himachal is rich in flowing
water. Dr. Parmar, the founder of
our State, used to say that we have
this flowing gold but we are unable to
have many hydro-electric projects
because we are lacking funds. And
when we combine with the other States,
the other States impose their own
conditions. They force us either to
postpone the projects or to hand over
these projects to them on very hard
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conditions. So to such States which
have projects—you can say installed
projects for hydel generation and irri-
gation—due care has to be given by
the Planning Commission.

I will refer in particular to projects
like Kol Dam and Nathwa Jakri and
others which can create so much of
electricity that the entire north India
can be illuminated like Diwali. But
what happens is that Himachal Pra-
desh is starved Of funds. When it
comes to the question of railways—
there is that Nangal-Talwara line—
well, Himachal Pradesh is having areas
difficult to cross and they are unremu-
nerative and, therefore, no funds.
When it comes to big industries, you
say that Himachal Pradesh is unap-
proachable by roads or rail transport
and therefore, oth£r areas are prefer-
red. You kindly take this into account
and give us money for Himachal Pra-
desh for afforestation conservation of
the surface soil in the Himachal region
and for preservation of the environ-
ment. These will also benefit other
States. There will be no floods. There
will be plenty of rains if the forests
are saved in Himachal Pradesh. If the
water potential is tapped in Himachal
Pradesh and if electricity is generated
in Himachal Pradesh and if irrigation
is given to other States, Himachal can
prosper.

There is an interesting thing. Sir, if
we want to lift from our own river one
cusec of water, we are called upon by
the Bhakra Management Board to give
Rs. 21. Rs. 21 is charged for one cusec
of water for irrigation in Himachal
Pradesh from the rivers flowing in
Himachal Pradesh! This should be
understood that if the rivers belong to
the nation, they also belong to Hima-
chal Pradesh. Why is then Himachal
Pradesh being forced to pay money?
Is it simply because at an earlier time
Himachal Pradesh Was a Union Terri-
tory and as for a minor some arrange-
ment was made by the Government of
India with the Governments of Punjab
and Haryana? And should Himachal
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Pradesh be made to suffer? We
should not be made to suffer because
Bhakra Dam was created. The pro-
blem of oustees is there and they are
being driven from pillar to post Har-
yana and Rajasthan and other States
and they have no shelter. Even now
26 years or 30 years after tthe creation
of Bhakra dam, people in Haryana
have not been given ownership rights
of the land. Under the 20 Point Eco-
nomic Programme no Himachali oustee
who has settled in Haryana or Rajas-
than can get loan from a bank because
land does not get transferred to his
name. So he is gsked to go to Hima-
chal and zll that. So there are pro-
blems. You build pig dams. It i5 very
good but under the shadow of dams
people are ousted and the problems of
those people are to be looked after.
The human aspect due to the erection
of the dam s much more important
than the engineering aspect. The en-
gineers have come and gone, but the
people who have been uprooted from
their soil have their problems still to
be solved.

So, Himachal Pradesh needs a mas-
Bive assistance for the projects that
are under execution—whether it is the
railway line or it js 3 hydel project or
it is gn jndustry or things of that type
and I will request the hon, Minister to
be generous to Himacha] Pradesh be-
cause if all the projects are started in
the remaining years of the Sixth Plan
ang completed in the Seventh Plan
there will be no shortage of electricity
and there will be no black out and no
tripping of power either in Delhi or
Rajasthan or even in Harayana or in
Jammu & Kashmir and we are in 3
position to supply power to the whole
of north India, but you give us the
money, -

Similarly, with regard to irrigation,
we can irrigate the whole of Himacal.
There are big valleys and there are
small rivers which eat into the soil and
a project has been formulated by the
State Government and sent tq the
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Centre gnd that should pe cleared.
Thereby Himachal also can export
grains.

I will not refer to many other things
but I will refer to the efforts made by
the State Government which js doing
its best for the development of the
State and we are grateful to the Gov-
ernment of India that they have
been giving us good central assis-
tance. I will refer to the figures.
In 1980-81 the per capita assist-
ance Himachal Pradesh got was
Rs. 223. In 1981-82 it was Rs. 230 and
this year it is Rs. 250. So on that
score we have no complainis but we
would like it to be enriched further
and liberalised further and here I
speak for all the Hill States and for all
the backward States. Let the rich soil
let the rich raw material of the State
be utilised for the benefit of the people,
the coming generations in those areas
and let them: not wander from pillar to
post in search of jobs. That would be,
in my view, a firs{ major step for era-
dication of poverty and that would be
the realisation of the dreams of
Subhash Chandrg Bose and Jawaharlal
Nehru.

15.10 hrs.

(Dr. Rajendra Kumari Bajpai in the
chair)
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Five-Year Plan
(Moin.) -
airwza’waftan‘{‘wz‘,g-{ 10
T & I® 3 I WRT 5 T

g
3

& ®I¢ T TR T A,
T & shatufy, s,
. @ Ftywteal # oWTCE

SHRI INDRAJIT GUPTA (Basir-
hat): Madam Chairman, of course,
the hon. Planning Minister has made
it quite clear at the outset that he
is not in a position to give to the
House any mid-term appraisal of
the Plan. Therefore, I suppose he
has cast a responsibility on the Mem-
bers to suggest points for appraisal,
That is no excuse for bhim for making
such a complacent speech in the be-
ginning. He could have at least ad-
mitted that the Plan hag run into
very rough weather and the gravity
of the crisis should not be under esti-
mated, otherwise there ig no point
in having this debate. The debate has
come very late and after a lot of
agitation from the opposition that we
should be given an opportunity to
discuss this very important subject.

All my sympathies go to the Mini-
ater because none of the senior Mini-
sters, who are vitally concerned with
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different aspects of planning, whether
it is steel, oil. railways, commerce,
industry or anything, has bothered
to stay here to hear our opinions.
Anyway, I do not propose to walk
out in a huff as Chaudhry Charan
Singh has done because by now we
have become accustomed to speaking
in an empty House. It is no use go-
ing on repeating the same thing that
because of inflation and because of
the terrifflc price rise, there has been
a steady erosion in the actual value
of the outlay of <the Plan. It is bound
to be there and as a result of that the
physical targets of the Plan cannot
be attained. These things are well
known and they can be illustrated-
by so many figures.

As far as inflation is concerned, the
Minister has a”ain claimed that the
rate of inflation has been  brought
down substantially. Well, we can go
on arguing about this, but the point
is that as far as the common people of
this country are concerned, even if
one admits for arguments sake that
statistically the inflation rate has been
brought down to some extent, the
fact remains that the cost of living
index and the wholesale price index
are going up all the time. The Plan-
ning Commission in its wisdom
should give us some explanation of
how this happens. In one year end-
ing 9th January, 1982. the whole-
sale price index increased by 6.9
per cent, but the retail prices have
gone up much more sharply. For in-
dustrial workers, the index showed
12.4 per cent increase, for urban non-
manual employees 11-4 per cent in-
crease and for agricultural labour
14.4 per cent increase. Therefore, the
people for whose benefit the Plan is
devised will not be satisfied by
knowing statistically the rate of  in-
flation is going down  because the
prices are going up all the time. And
that is bound to be so as long as
this huge amount of black money is
circulating in the economy over
which nobody has any control; no-
body can detect it. The Government
has failed completely to set in mo-
tion any kind of strategy  against
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black money except for Mr. Venka-
taraman’s Bearer Bonds Scheme,
which brought a very niggardly am-
ount in exchange for freeing these
people from any obligation for pay*-
ing any taxes and all that.

Now, the point is that there is a
big shortfall in resources. That has
been admitted by the Minister him-
self. Physically speaking, there is a
big shortfall in foodgrain production
also. This year it is going to be very
serious because of the natural cala-
mities. Against the target of 154 mil-

lion tonnes — there must be some-
thing. I do not know what it is due
to, — if you see the figures for the

last two-three years, it seems we
have stuck up at 130-132  million
tonnes. We are not able to break this
barrier. How you will realise the tar-
get of 154 million tonnes, I do not
know. Again you have started impor-
ting wheat and all that because of
what the conditions are this year.
And the Land Reforms have been
given a go-by as far as I can see.
Originally the idea of the land re-
forms was that the surplus amount
of land which was identified should
be taken over and distributed among
the landless people or among the
marginal farmers. That idea has
practically been sabotaged and tnr-
pedoed altogether because bulk of
the land which i$ identified is out-
side the physical control of the Gov-
ernment. It has either got stuck up
in litigation in law courts or in any
case it has not been taken over by
the Government and  distributed to
the landless and marginal farmers.

Then so many Members referred
to power shortage. There is tremend-
ous shortfall in power  generation.
The new projects which were to be
completed in the last two years have
not yet been completed. I am told
that out of 'Sl such thermal projects,
only one was completed: and out of
65 hydro-projects only two have been
completed.
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In steel productjpn it is claimed
that it is going up, but a few months
ago in this very House the then
Minister. Shri  Charanjit Chanana
had admitted that a revised target of
6.3 million tonnes of steel which was
worked out is incapable of being
achieved because of the infrastruc-
tural inadequacies. Here a  Cabinet
Sub-Committee for dealing explicitly
with the infrastructure had been set
up. That was a good step and then
we were told that the things will be
all right. But we are told now that
even that revised target of 63 mil-
lion tonnes of steel cannot be achiev-
ed because of deficiencies in the in-
frastructure. What is it due to, you
should tell us. We would like to
know whether it is due to inadequate
coal supplies or railway movements
not being up to the mark or due to
the power shortage? Whatever the
reasons may be, there does not seem
to be much improvement. According
to the SAIL Chairman, one and a half
million tonnes of Steel is lying un-
sold with the Steel mills and at the
same time steel structural and other
steel products are being imported.
Main consumers of steel, I believe,
in this country are the Railways and
the engineering industries. I would
like to know from the Hon. Minister
whether these unsold stocks of steel
reflect any difficulty on the part of
the engineering industries to  con-
sume the steel because of their fal-
ling production? In this morning’s
paper, I have seen a statement by
the Engineering Industries Associa-
tion saying that production in the
engineering industries has been fal-
ling. Then all the steel plants with-
out exception are complaining of un-
satisfactory performance of the coke-
oven batteries. One reason why they
cannot achieve the steel target is
because the coke-oven batteries do
not function properly. Is it because
of the quality of the coking coal or
the supplies of the coking coal in
our country are inadequate? We read
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in papers that you are going to im-
port coal also from abroad. So, E
would like to know whether there is
any crisis in the production of co-
king coal? What is the trouble?
Can’t you step up the coal production
if that is the case? There is no use
saying that because there are speci-
fic types and varieties of coal which
are required for different purposes,
that is the reason why there is a
shortfall in steel production. There
is a shortfall even in the renewals
programme of the railways for which
a huge investment was budgeted in
the Plan. For example, for renewing
the Railway tracks, we are now told
that out of about 14.000 kilometers
of tracks which are required to be
renewed, so far in the Flan period,
which is nearly three years past now,
only about 1400 kilometers have been
re-laid. That means that roughly 10
per cent of the total target of new
tracks have been laid in a oeriod of
nearly three years of the Plan. What
is the trouble? Ts it because they
cannot get steel? But SAIL says that
stocks of steel are laying unsold.
Apparently, there is some kind of a
gap and planning i8 not being co-
ordinated properly.

I would have thought that the
Minister would at least have pointed
out that since the Plan was first for-
mulated, certain new developments
had taken place, which were not ac-
counted for in the Plan at all. They
are subsequent developments. To
what extent those have seriously
distorted and thrown the Plan out of
gear— | hope you will assess when
you come to make your midterm ap-
praisal. There is no mention of it
in your opening statement.

First of all. there is this appear-
ance—may be* only in some sectors:
I do not say that it has appeared all
over— in the field of engineering in-
dustry. But. nevertheless, in some
sectors, there have appeared the so-
called recessionary symptoms. You
had not bargained for it when you



413 R f- Sixth

originally formulated the Plan. The
Reserve Rank has given a lengthy
explanation. It has said: Don’t call it
a recession; call it a fall demand,
why is it there? Somebody says that
the demand pattern may have chang-
ed. Somebody says it may be due to
more access than was available ear-
lier, to imported goods.

Then the question arises: how far
is this import liberalization policy
contributing to  this? We do not
know. But there is the appearance
of recession.

Then there is a fear expressed in
many industrial quarters —including
the small scale industries quarters—
that this new liberalization of imports
policy may result in some unhealthy
dumping in our country, of foreign
goods which cannot be sold in their
own countries abroad. To what ex-
tent all these things are producing
this so-called recessionary symptoms,
is something one which you should
throw more light. Anyway, this is a
factor which has developed.

The second one which I consider
very important was the fact that in
an unobstrusive and quiet way. the
old Industrial Policy Resolution has
been drastically changed. It has been
drastically changed. I cannot quote
now because of lack of time; but
your colleague Mr. Tiwari’s
speech at the meeting of the Central
Advisory  Council on Industry, of
which I happen to be member, on
the 23rd August, makes it quote clear
that the object of industrial policy
now is going to be something very
different from the original priorities
which were fixed. I am not referring
to the priorities of 1956. At that
time, we talked about the com-
manding heights of the economy,
and how the public sector must be
made predominant. But even what
we were doing for the last few years,
ig being changed. I should say that
this industrial policy means a vir-
tual end of the MRTP Act and the
Foreign Exchange Regulations Act.
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In respect of the big business hous-
es, these were the two statutory
weapons with which you wanted to
control them, viz. the MRTP Act and
the FERA. Now, what you have un-
dertaken amounts to a virtual scrap-
ping of these two. Sotthere is a good-
bye to planning, as far as private sec-
tor is concerned. In my opinion, there
can never be any effective planning,
when you have such big houses out-
side your control. These two weapons
which have a limited capacity, are
sought to be whittled down, and scut-
tled.

What has Mr. Tiwari said here ?
Now. the large houses are going to ex-
pand outside the industries  which
were listed in Appendix . We all
know the Appendix I industries, the
whole annexure is there. Now, they
will be permitted to expand, even out-
side this Appendix I industries into
those fields of production where their
entry was formerly prohibited and
banned in the interests of other sec-
tors.

Secondly, the definition of domi-
nance for MRTP purposes has been
changed. It is now related not to cur-
rent production, but is going to be re-
lated to the licensed capacity. P"1
production for export purposes has
been excluded from licensed capacity.
Your licensed capacity will be calcu-
lated leaving out minus, whatever you
produce for exports and the unlicensed
capacity which have been allowed to
go on from year to year, all this time
when goods were being illegally pro-
duced and marketed, those have been
regularised. Some industries have
been totally exempted from MRTP;
and certain industries which are now
referred to as ‘priority industries’
they are going to be allowed foreign
equity holding,, if necessary up to 51
per cent! All this time, we were say-
ing that these companies will have to
bring down foreign equity to 40 per
cent. Now, 51 per cent they can hold!
That means the majority holding. Al-
ready in the case of Hindustan Lever
it has been done. On what ground “Oh!
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They are exporting to much!” I have
no time, Madam, just now to explain
the export mechanism Hindustan Le-
ver practises. And again it is a big
hoax and the whole thing is decep-
tion. They are makers of soap and
dalda  vanaspati and their  high
technology has impressed the
Government so much that they
are to be allowed 51 per cent
foreign equity holding. So. this is the
first factor. This one was the appear-
ance of recessionary symptoms. The
second one is the change—sweeping
change— in the industrial policy.
Tha Third is the IMF loan to which
many friends have already referred.
I am only referring to it for this pur-
pose, that this loan is taken on the
plea that we will use it in order to
meet our huge balance of trade deficit.
But from what we understand, the
conditionalities  attached to the loan
are such—if you are going to observe
them— the trade deficit will not be
alleviated at all. The trade deficit will
become more aggravated. Because, it
compels you to go in for liberalisation
of imports whereas the corresponding
rise in our exports is not possible; be-
cause we cannot enter the markets
where the protectionist measures are
being imposed against Indian ‘exports
to other developed countries.

The Chairman of the EEC Commis-
sion is in Delhi—I do not know if he
has left, he has been here for the last
two days—he has said quite plainly,
that whatever concession we have
given for the entry of Indian exports
into the EEC countries is enough- we
cannot make any further concessions;
we have given you enough opportu-
nity. If you want to enter into our
markets, the Indian exporters should
show a better performance, better qua-
lity, better product mix, more timely
delivery.” He has lectured on all these
things. With all these things, how can
we enter their markets ? And we can-
not—get any further concessions. The
EEC imports into our country are go-
ing up. It is stated in your Economic
Survey that imports from these coun-
tries, from the OPEC countries, from
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EEC countries, from Japan, from Sin-
gapore, from USA—that means all
hard currency countries are going up-
That means more and more, your debt
obligations will increase, and the more
you will have to find dollars to repay,
to pay back. But, on the other hand
your imports from those countries
which are dealing in rupee trade with
you, those are going down ? Your ex-
ports are going up to those countries
because they have n|0 protectionist
measures. They are willing to help us
to take whatever you can give. But
you are not prepared to take imports
from those countries.

There was a meeting going on here
for the last few days between the re-
presentatives of FIOCI and the Soviet
trade people. It has come in the news
papers. The Soviet people have said
that “for goodness sake buy some
more things from us also. You are
only selling to us. we are taking what-
ever you want to sell but you
do not buy anything from
us.” When it comes 'to buy-
ing, then all the fescination and
love is for the hard currency area and
that goes on adding to your debt obli-
gation. I do not know what kind of
like and the IMF loan is not for
planning is it if you cannot control
these people. They « are free
to do what they. Even if you
draw  'the whole of it. it will
be over after a time. Then what
happens after that ? Either you go in
for a second loan. I do not know
whether they will give it Or not. Other
wise they have already hinted that you
will have to go for private commercial
borrowing from foreign commercial
banks where the rate of interest is al-
most double. We know that these rates
of interest are kept artificially high in
order to make things more difficult for
poor countries and developing coun-
tries. The matter has been exposed
recently quite boldly by President
Lopez Portillo, the President of Mexi-
co when he nationalised the banks in
Mexico. He made it quiite clear that
the international financial institutions,
these foreign commercial banks the
main weapon they use in order to do-
minate over the economies of the de-
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veloping countries and to keep them
poor are these high rates of interest
and then where are you going to go
after this.

The fourth thing which I do not
blame the Government for, but it is
nevertheless a factor which has come
now is this year’s drought and floods
and natural calamities and all that.
But, surely, it will entail responsibi-
lity on the Government for a more
expended public distribution system,
atleast in those affected areas where
people have been so hard-hit by drou-
ght and flood and have nothing to eat.
They will have to be supplied with
some minimum amount of foodgrains
at subsidised rates and there I would
like to know whether you are prepar-
ed to subsidies to save those people
from starvation or death or whether
the conditionality of IMF loan will
prevent you from increasing the sub-
sidies or even maintaining the exist-
ing subsidies,, So. Madam I think I do
not really want to say more because
there is no appraisal from the
side of <the Government and
certainly it is not  possible for
us to make an appraisal without
the necessary data and the materi-
al which is not available to wus at
the moment. Let us hope that on
some future occasion we may get an
opportunity of this type. So, on the
question of resource mobilisation now,
as far as the public sectors contribu-
tion is concerned, I am firmly of the
opinion that production and produc-
tivity in the public sector can be im-
proved and their contribution can be
increased but ©t can only be done on
the basis of enlisting the conscious co-
operation of the workers in the public
sector and that can only be done by
following a proper industrial relations
policy and not the policy which is be-
ing followed at present. I do not want
to go into more details. All these talks
by Mr. Chandrakar my friend, that
they are only interested in strikes and
nothing else. But biggest strike is now
going on, not there but somewhere else
and one strike is going on for ten
months and not much seriousness
has been shown in trying to settle
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it making the whole thing a matter
of prestige who will talk and who
will not talk, and ten months have
passed. It is unthinkable in any
country that a strike of such big
dimension can be allowed for ten
months causing so much loss to every-
body, in the productivity year. I would
suggest that the planners should also
consider the question because if they
are interested in raising more resources
from the public sector, it is essential
that the workers there should be made
to feel some sort of commitment to the
public sector, not by just delivering
lectures but by a method, a procedure
by which they really feel that there is
some genuine interest on the part of
the managements to associate them
and involve them in the actual opera-
tion of that public sector. At present,
I am afraid, many of the managements
have got no public sector culture at
all. They behave sometimes even
worse than the private sector. In that
way you cannot increase production.

The other thing is about raising
taxes. I do not know how much scope
is left for that. As far as the adminis-
tered prices are concerned, if you go
on raising them, as it has become a
very easy method, it will only be ad-
ding to inflation. This time you have
increased the price of fertilizers
cement, aluminium, controlled cloth,
handloom cloth, mill cloth, 170 bulk
drugs and 1,000 drug formulations. All
these prices, which are controlled,
which are administered, have been
raised, and this only makes things
more difficult for the people. I do not
know how much money it gets for you.

Here I would like to quote one ex-
ample, and that is the excise duty on
tyres, which has been raised to 66 per
cent ad valorem. The tyre production
in this country is more or less control-
led by a few big companies, whose
names are well-known. Since 1977-78
they have been given price increases
more than 14 times. Their profits
have increased by 400 per cent in 1981-
82 over 1977-78. Their inputs like
synthetic rubber, carbon black and
processing chemicals have been given
excise duty relief. But, has there been
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I do not know what the Bureau
of Industrial Costs and Prices has
been doing. Every year they allow
them an increase of 8 to 11 per cent.
What does it mean? It means
higher transport costs. The more
the cost of the tyre, the higher the
transport cost; aiad the more the
cost of transport, tne more the price
of the commodities which go into the
market, and this adds to the infla-
tion.  We hear about Mhe other
bureau, the Bureau of Public Enter-
prises, which is trying everywhere to
see that the demands of the workers
for wages and all that in the public
sector are kept within their check,,
rigidly controlled, and not allowed
to be raised more than 10 per cent
all told, which is causing a big crisis
in labour relations in the public sec-
tor. But, in the case of the other
bureau, the Bureau of Industrial
Costs and Prices, every year the top
management, whether it is automo-
bile manufacturers or tyre manufac-
turers, go to them and talk to them
and they are allowed an increase.
This has an escalating effect on the
whole transport structure, and so the
people have to pay for it directly.

So, there are many things one can
point out. My point is that after
three years of the Plan, there is no
doubt that it is seriously out of gear
now and that you will not be able
to fulfil the Plan.  That does not
matter; sometimes there may be a
shortfall. But the point that we are
very seriously worried about is that
there is no planning in the sense of
control and direction; that has gone
out of your hands and you cannot
control it.  May be, the Sixth Plan
is virtually the end of planning in
this country, because there is no
use having a paper plan, a nice prin-
ted fat book given to wus. The
Seventh Plan is also being prepared.

The Minister says that by  the
end of this Plan only 30 per cent of
any benefit passed on to the consumer?
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the people will remain below the
poverty line. I would like to know
how he says that. When unemp-
loyment is growing, when the num-
ber of landless people is growing,
then who are those people who will
go above the poverty line? I am
told there is a Committee at work,
set up to re-define “poverty line”
itself, perhaps to re-define it in such
a way that more people can be
shown as being above the poverty
tine, rather than below it. In that
way, you can bring down the people
below the poverty line to 30 per
cent.

It is true the national income is
rising, but that is only the average
figure. It is the distribution of that
national income that matters. The
national income figure hides the fact
that a small section of the richer
people are getting the benefits °%*
whatever growth there is and, on
the other hand, the purchasing power
and purchasing capacity of the vast
mass of the people is going down.
This, surely, is the antithesis of
planning, I should say. I think it
is a very serious situation, a critical
situation. Perhaps that is why you
have avoided having a discussion
in this House all these days—not
you personally; I do not mean that;
I mean the Government as such.
Today there is a discussion so

that you can say in the future
“We had a discussion already on the
3rd November 1982; so, no further
discussion is required”. May be,

in that case, God may help the Plan
because we can certainly do nothing
about it.

MR. CHAIRMAN; Now, the ques-
tion is that the time allotted for this
discussion is up to 4 O’Clock. It
is to conclude at 4 O’Clock.

SHRI INDRAIJIT GUPTA: We be-
gan the discussion at 2.30 today.

MR. CHAIRMAN: The time allotted
for discussion of this motion today
is up to 4 O’Clock.
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SHRI GIRDHARI LAL
(Bhilwara): It should be extended.

MR. CHAIRMAN: What is the
sense of the House?

SEVERAL HON. MEMBERS: It
should be extended.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI H.K.L. BHAGAT): Madam
Chairman, my suggestion is that the
Bill to amend the Salary, Allowances
and Pension *of Members of Parlia-
ment will have to be taken up now
because we will have to report it to
the Rajya Sabha. So, that can be
taken up now. Therefore, I say that
the Bill may be taken up now.

SHRI SUNIL MAITRA  (Calcutta
North-East): At the same time it
was agreed that today's Session will
last up to 7 o’Clock.

MR. CHAIRMAN: All right first
we take up this Bill. Then we again
take up the discussion of the motion
as the Minister suggested.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): It would not take much time.

SHRI A. K. ROY (Dhanbad):
Planning cannot be deferred for allo-
wances Members and such
things.

MR. CHAIRMAN: There 1is no
question of deferring. We are not
deferring it. This will have to go
Rajya Sabha after it is passed. It
will take only half an hour perhaps.
We can allow it and again the dis-
cussion on the Sixth Plan can conti-
nue as you like,, as suggested by the
Minister of Parliamentary Affairs.

SHRI H. K. L. BHAGAT: Madam
Chairman, [ beg to..........

*Moved with the

VYA&m

etc of Members of
Parliament (Arndt) Bill

PROF. MADHU DANDAVATE: Is
he raising a point of order?

MR. CHAIRMAN: He is moving

the Bill. After the Bill, we  will
again take up  discussion on the
Sixth Plan.

16 hrs.

SALARY, ALLOWANCES AND

PENSION OF MEMBERS OF PAR-
LIAMENT (SECOND AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS y&HRI
H. K L. BHAGAT): Madam Chairmen.
I beg to move.*

“That the Bill further to amend
the Salary, Allowances and Pen-
sion of Members of Parliament Act,
1954, be taken into consideration.”

As the House is aware the Joint
Committee on Salaries and Allow-
ances of Members of Parliament had
made certain recommendations for
providing additional facilities to the
M Ps. In the course of discussion
on Shri Mool Chand Daga’s Bill,, the
Members of Parliament had also re-
quested for implementation of the
recommendations of the Joint Com-
mittee.

The Government have considered
the various recommendations and it
has been decided to amend the Sal-
ary, Allowances and Pension of Mem-
bers of Parliament Act, 1954. with
the view to provide the following
additional facilities to the Members
of Parliament: —

(1) Increase in the rate of Road

Mileage from Re. 1/- per kilometre
to Rs. 130 per kilometre or at

recommendation of the President.
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such higher rale as may be pres-
cribed by rules made by the Joint
Committee having regard to the
highest rate allowed to a Central
Government employee of the first
grade in respect of road journeys.

(ii)) One free First Class Railway
Pass for one person to accompany
the Member while he travels by
rail, instead of the lowest Class
now admissible.

(iii) Free Air Travel for  the
spouse of the Members: At present
the Members are entitled to  only
First Class rail pass f°r the spouse
for travel from the usual place of
residence of the Members and back

once during every Session. They
have now been allowed to have
free air travel facility to the

spouse, if any, of the Member from
the usual place of residence of the
Member to Delhi and back once
during every Session. In case
where airports are not located near
the usual place of residence the
Members can undertake part of
their journey by Rail and partly
by air.

The additional expenditure involv-
ed on this account would be of the
order of Rs. 70 lakhs per year.

The other recommendations of the
Joint Committee are still under con-
sideration.

I feel and hope that the provisions
of this Biil will receive unanimous sup-
port from all sections of the House
and with these words I commend the
Bill for consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Salary, Allowances and Pension
of Members of Parliament Act,
1954, be taken into consideration.”

Now. Mr. Sudhir Giri may speak.
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SHRI SUDHIR GIRI (Contai):
tMadam Chairman, in the Statement
of objects and Reasons of the Bill
the hon. Minister has™ pointed out
that the Bill has been brought on the
basis of the recommendations of the
Joint Committee and on the basis of the
demands voiced in this House by some
Members, in this House when the de-
mands for the increase in remunera-
tion and other allowances of the Mem-
bers were voiced, we opposed those

demands. We opposed on the grounds.
(Interruptions)
16.16 hrs.

[Shri S. M. Krishna in the ChairJ

SHRI MOOL CHAND DAGA (Pali):
You kindly read the statement t£ your
own Member. You have already sup-
ported that.

SHRI SUNIL MAITRA (Calcutta
North East): You read my speech.

SHRI MOOL CHAND DAGA: I have
got both. You asked for it. You asked
for conveyance. Why do you say now
all these things wunnecessarily as if
nothing has been done?

SHRI SUDHIR GIRI: We opposed the
demands in this House when the de-
mands were made for increase in re-
muneration and other allowances of
the Members of Parliament. I think
I shall not be able to concede cn be-
half of my party the proposal which
the Minister has put forward.

The Members while demanding the
increase in remuneration and other
allowances pointed out that inflationary
pressure in the economy has been
causing hardship to all the Members
I admit this. I admit the fact that
there is high inflationary pressure in-
our economy. The prices of consum-
able goods are rising gradually
although in 1980 the present Govern-
ment promised that the prices of con-
sumable goods will come down. I thmk
the present Government is the Covern-
ment that does not work. It looks
passively to the increase in prices
causing hardship to the teeming mil-
lions of our people.
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A few minutes earlier we heard a
debate regarding the drought situation
which has caused famine condition in
some parts of our country especially
in Bihar. People are facing great
bhardship in Bihar, West Bengal, Orissa
and other parts of our country. In the
face of all this-troubles and hardships
we being the representatives of our
people cannot demand that such and
such increase should be made. (Inter-
Tuptions) Without paying due heed
to the suffering millions of our peopte
we are going to increase some addi-
tional facilities in our favour. This
looks very odd. Not only this in the
eye of the people the image of the
representatives of the pcople has gone
down. Already the image has gone
down bhecause of the fact that some
Members are crossing floors—ust for
exampie the Members in Haryana and
Himachal Pradesh Assemblies. In those
States the peoples representatives were
elected on the tickets of some partlies
and some time after they have crossed
the floor and the people in our country-
side are thinking that those represen-
tatives have done so in the lure of
money. At the present stage I think
that if we concede to these demands
or proposals we shall do injustice to
the people’s sufferings, At this stage, 1
therefore, oppose the Bill.

&} AW Wy Y (q7) : oy o
7 W@ 0w W dEr g st ag
T 7% 8 P waiww o7 & g

ot qiamm 981 ¥ & Py 7, P
a® ¥ EW AT W wE B, oW
TRETHT & R &, TEE § T O%
=W A g, I A A PAT g W
gt atefH. . ow. T F oA
®T YT & W HGET (Y F W
o1 IqET o Pawr WY 0 fem am
T Yo g s gfawig f5
AT JTH T TEW T FEA g | =T
T T T o ® W oEw
iomgy wmowy ok Iw R W
Prgr + 2% & IWA oF P IEET ER
qIefT T &, SiEA AI0H W AT
Pt g, wiez #wel A @ Pawiw &
off 21, g. w1, ¥W BT, TG F,
;I» ot go- Pt ofed | @

.

KARTIKA 12, 1904 (SAKA)

etc of Members of 426
{Amdt) Bill
“It may be prescribed as rules
made under Section 9 having regard
to the rate allowed to a Central

Government  officer of the First
Grade in respect of road journeys.”
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We are part of the Government.
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“Substitute: ‘of hire charged Ly vehi-
cles meant for public use.”
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SHRI A. K. ROY (Dhanbad): IMr.
Chairman, Sir, you know that I oppos.
ed this Bill at the very time of iniro-
duction. Sir, I feel very strongly that
this is a wrong Bill which has been
brought at a wrong time and it wil
have a very very wrong effect on the
people.

You cannot take privilege and pre-
stige simultaneously. You Thave to
choose either the one or the other. The
public representatlves are to work
with the help of their social prestige.
With that help they are to forego
everything, they are to suffer, they are
to face difficulties and they are to
shoulder all responsibilities. I'hen only
you can get that special privilege from
the people to command them. Today
we are voled to Parliument. We have
observed here that Parliament as a
whole not only Parties or groups or
some Members but the Parliament as
a whole is losing its moral grip on the
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people. Anything happens anywhere
in the country. If the public represen-
tatives So out, they are depending on
the police for the security. We are
unable to face the people and unable
to face the situation. We have lost

much of our prestige. It has been
eroded.

You say the devaluation or the infla-
tion has aroded the planning process.
This is another devaluation and infla-
tion. Inflation in privilege is being the
devaluation in prestige. This is the
simple equation. It will eroded the
authority of Parliament. If we all
agree that our authority should be
eroded, then it is all right.

My only suggestion is that there
should be an option form. Any enhan-
cement of any facility should be com-
bined with an option form. Those
members who will opt for that will
get it and those who will not opt for
that will not get it. You make it op-
tional. Then everything will be clear.

What [ also suspect is that this is
a very clever manoeuvring to separate
we members from the people so that
we become weak and their raj may
continue. It is a very wonderful thing
coming from the desciples of Mahatma
Gandhi who preferred to travel by the
Third Class. The amendment should
have been to bring us nearer to the
people. It is an attempt to separate us
from the people.

With these words, I oppose this Bill.

AN HON. MEMBER: Why do you
accept the First Class Pass?

SHRI A. K. ROY; It is foisted on us.
I say that there should be a meeting of
the Joint Committee to consider how
to bring the people’s representatives

nearer to the people® not away from
them.

Thank you.
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etc. of Members of
(Arndt) Hill

Tt- sm (snrc): €smrofr
3fr, fapT qr *I5f JR- 3RIT 5T
t vmz sW 1fsFr
" «t, <f cfer

if- 3tcr if
C A A

ATTTL  cTfsfR sft*r srf 3ICIIT »

n ars adrift

WR arf ~ 3TTAOTT ?f "ET 31
zy. ~rrsn vnrhnft f (*mm) i&
wrrf irpRk w v wr fa*fY

~T 3PI3T fofttPr tif
sm sfft ir "TT dll» *| <IT 3mr
" r"<1T A JIRTTO *f A~ 1*
i T SH factf 55
*nn R sf¥r Mr
art t"Mm Wi inf £ 1 cpff
«+ )fai if *Hd 1
AT CT » * annft
ATrr TST "3Tr cff 31T
3T *f TRCIT 1 A
rrt <ffar *iff st”rt
ATTT, K JT r%f
E'mi |
f- ~  surrfq- ofi’r sfc

faW3ST TFT TIT'T ¥ fsRdVTsfa
fa 3ttt sffft *f WR13" anpf§fSf *f
TIRT T¥T SFTrf, m ofrrrf | 3fier-
A A afir nf tot »h
Af ithr 1 fairer srt
Zjfa 3TIT F 2R3R SFTIT of £ 3Th
qfa m irfrf 5 IV vft farr
Ar*ror ef srrro w <te facm
3rmi 1 t?rt 3m r
wrfa<m ~wf I jttt
sfaq, ?fr sirfar  sft str- «w
w  Afarr, if qrfnrf “mrr
1 ~farr ar™ft if
TJR S5 fICT “TTeot >y $ ~Mqtmr
AMEMTT Hfamtr qR
<if N~
fahn”x zfe

weffejz
5501 f “nr-feRT YaRIT
A, afw 3renfi-3TTirr
w w w f 1 N2E N fa
3plift Ffam sf At
, fir cirf » ~rf™rr fa-

hrfa~r "rf ttt w f ~ fatr



v

429 Salary, Allewances

Parliament
Predt & | F Ow s ETo - B
B TOAfoss F97 s g s JEwT
N O BH AW AT S I AW A
mq:ﬁqu-?na'-ﬁmfg:fu a1
HRTH A 1100 B H T &
T A maeg & Pef~m g & =9

;
13349

i

Tadads

P 57 37q Peaiew wim &1 s owET
O A TH W GET WG

@iw o g, Wil W STET N
AT HGH T | o wifaw A g ga-
IEHT AT W g1 AMTEwl gH SAST
w1 T WwW g AiEs |

‘ ﬂ
n
o,
—F

4
i ¥
i
]
4
%
=
1

KARTIKA 12, 1904 (S4KA)

etc of Members of 430
(Amdt) Bill
5 T SRA (TEAT): §E RO
fom wT W@ 2 |

ot =1, @, uew: gEw A A °
Wt st atear wfgd | TS e 5
ag @ T g Pw us whg gaer &t
AT og & AR e TWW 8 g1
frerft sifgo ... (mEW) L. o
F1 oo &1 PEeEY g, BTN WREX
1 ey Pradt 2 Wi 4 @gT ©
wnETE G4 g 1 TN SY W ¥ &W
IH T E HP T HE I ATl &I IKAT
Tiham

s TRTEATE WA H TG HT AEAT
HIT-FEST 79T T |

5t ¥1. . maw: ot am Tl-
AW @ AT g EH W AWy
T 1 sEwer i ff Poer P
sTar &' 37 @ Per o oifeiamdw &% aew
& =15 &7 gwgr 0 Paw § wraateet
T g | TAgrT 7 TFH TaUW THT 98
FT @y frenm &7 sfa@ 5 AL TOA
Py 3 st wE. .

R FEeiw T (3ER): N

st w1, . Tes: ST gt , 5000
YT U 0T & |

s} T FowEE: FT IF Aiw g7
st 1. §. amaE: oy q&F g}

& weal @ A - g PEW & swer
gadT Far F7

off famwee g () wmele Sft,
# ot @ feo @ s/ - #9 fadew
AT AT &1 HHT UL B Tewry 7
IR A 57 Wt @d & serEer @
faaoeft € 2R W @ ©wm g
ated g fam &1 7 yfwam 2 fs o
&9 fed dd7 1y FR wohar g, Ala-
HiE- 9% FT THAT L, I §TT a9 &
&1 g, wierr PwT o 9 g &1 8,
wafs 7w sPuarad Paw &7 our
& st gt g, 4 & afawmst &
feat axd e & : o



431 Salary, Allowances
Parliament

[=iy et Pagl

a1 & sfdfertert 2 % anid -
o om 37 A1 @ o af yhaum s
FHT ® W1 HT PEwAT €T o ;W
W & TE ol o W v e
TT CT | EF IR &7 a7 W
g, 7 A F qww = aw FIA
ﬂ‘f’mﬁ#gﬁ & &7 53T P
ey ﬁ ¥E-FTG T T o 'ff o
B FIE B §O HTA & 74 P IRY
A wT Fear e ? Y ® Aar
gl 2° Ps free =1 o 2 Sfew
B grer T < AW &1 o whaurad
Trew &7 @ gl ot @ A
Wﬂﬁﬁ'ﬂq—ﬁ—w,ﬂﬁ; e
N @ F & 07 Fwaars e s
g o gonfa w76 g7 97 s A P

434
.flq
E
%
?{]

4,
(ws]
2
2
QL
3
!
g
s

T I B AT TR | I
fariv aed g7, @ IFet ;-
g 37 =01 7 Peorfeor &1 off
ﬁfﬂ’m mf’ﬁqf a...
F’iﬁma‘rf‘gtr,wﬁ Fl-'l""’:
Fgr I or 1 3 Praiet § agw
N @ AT Y, dfew En A oGt oW &
# wrat g3 iz @few | A @
mm?ﬁm{-_ﬁmwm.
THT

a

. EXS L
* gsﬁr

NOVEMBER 3, 1982

efc. Of Membf" o"
(Amdt) Bill 432

TRAR T ow, f. g @

ﬁmmﬁﬁq‘qg'f-ﬁa 3‘?(@';—.‘33?(

#amoEg ) 85 gt @ed

® S T T g 1 WieU § g W

War g ?Eﬁf’_ﬁiaﬂ—q;ﬁ- T 5‘_.

2 &l 77 31% F7 4 T, ﬂ?“‘;'f
. R -

Twe a7T € P g awt wiel afawy
9T, I™-

. FAT
Iﬂﬁﬁ-m haﬂﬂ‘
ifer o & arw WY @t o A g



433  Salary, Allowances

‘Parliament

TWHT | FI AW IT HT 98 a1 377,

a # amraT g P& a0 s sew
o U, o A famm gt

ft f. T () ol

f& doq & IIC W FThE FCT
¢ P& o fiw & ¥ir v daw
# wgar off g F w1 wEl #wE-
eyt W fgewmw wmw & ¢
st W 9EEE F] Bl Ul

443
3
E
i
E:

d 40
4
%3
?L‘“L
4
L)
Hq
43
43

KARTIKA 12, iW'{SAKA )

etc of Members of 434
(Amdt) Bill

ﬁmuf{m{fﬁhm ar

3
4
|
~ |
A
Kl
=4

P(gle) S U o- e ]
R I
Upf @flym Buf gae e I
T ok
Wale i &2 gae ol K-
L oywdl oy S S S
ot g ol (5 Lsd Lo pita
2wl 5l Jy8 Ky
dyS Syom Sl =2 9 g ) ey
s Sl e oy G e
lhs g &2 28 K0 S g8
guale sae 03 yae (B
odS W ow el e Sl
ekes & Pl - Ze B ap Saly
e oee ople A5 depy S
ol per K cayr god S
S ahaainf Sillew g gae o
e av W en peille yer el
vl o XSy 3l . dab
Dy FrH o laa d"" " T 1
S utty Jet S preee 058 a0



Salary, Allowances NcVeMBER 3, 1982 etc. of Members of 436

Parliament J (Arndt) Bill
LJW fU - 2/\’ J A r* *l + AN
Ju L gaw 1t JU 1;J "vb'™*
S of - 0% 54 vf J* o) feei chdr® X w*u i

ok

iji* K> G vE e = X @
<£ [ 44 u*¥* W ux * (U mrgn *3nn
_]_]f - I# 1*5 SH k() F*
Lo - jH t W ~o(J4 v

ii» X*U. UEJ I* e < *Cfes tf - u,* Y j if
Nej. LA N EXAfj fJ J.xj 5 Ix<- J* AT

S jyM  1x*la.

HIU K <jl A e g »t P R

TV SR VE < k3 @ A ST @
<Xm 1" Siili £ Y7 " CTf V= Upf »
A iAf S sWe rgpes R )
-8 1) - " w*
B A J9-%)) — S0 )55 P 4 u>* IV oR)jE- >F
A g il (F - o [- Urr U v

hnrnn ajfr anvitFT vnrFnr xr Arf fhr-

EI VAR a2l
rthr wf fm ~ rm wfl (¥t

*. Arw) o ATNECT MV,
«& i «V Dl ISJ o** AT sihcVh Kfiw T T if am
WI? JZEEE L jEE s r" K ATWef fAr A KIETF
A % %rrr rrr 3rro VrfWr-
A<ke]l  tR3 Farfrn|N A £ Ny inf aMt f*anwrt q*t apit ~ 'TT
AMfAMr=nrr d tr ft N «fq#?2- 7 N
S Fy«ln*) J21 J¥> ~ A AR OOTT x) TO A A T
NSNS R e ¥ ESh 1 MAaj ihti ~ “crrtrr 3pr” 35 vit  ctth
R . oT” 35 7T"5% 3TP7 &1 “nfert IT
@B i <HSE Mfr qrATr st if  atfr vit
- J A oA Ke>- T?7r qr “rfr tan rf*"T arfr

arret tf anrft frqR 1 rr ff fti
cS5fer A o AsAtA
«“m < ¢) arfr t W< > Attw

E wr U= anr?: 58 fas r*r “rr ©~ htM mt sfht

S U A rf ' ?tv5 u?rr ATT ATif A TfRrr
AIfTE ol %$a. A4<J| XIWLA am; qrfWnFE ~rf '¢cRfsW ~r 1

N arwr A vitwr TTRmrr A ff

S« N »? eEE >F 4E zir TTI3RIT Tpfrr 3TTO q 721~ "t

Arf TTAERr » ATTer 5s 1

f* A &J i+
Twrr TITefo» O T o A AT rrx
»A¥EY L) fi N Ll NDE AN J aFrrtf sft snr?? ~rr?2fV A 1~ Art



I IR R
mm m_w m wm Wmmw wxw wwwmmmw ﬁmmeWWMMwmmfmﬂmm
! m ufawmfmm mﬁm mAwm FEEECE o ﬁ#mm mmrmemm
m wgm ﬁmm mmmmwﬁ wm Manmewnﬁmh : 3 m.mmmﬁ
: mmmwmgzmmmmfm ML mmwmmmwvw@mmw 12, wwgmnma\
: mmmmfm EErEEES g EEC mwnmnwwmmmﬁmmmm TEE
N 1w ¥ TEE £k e W
% oied Wm mﬁ?m-mmmmm i mﬁmm%@mm%w
¥ @mm@.ﬁmwmmﬁw‘mmmw mm.mm mmwmmmmwm@

Salary, Allowances
Parliament

mmm i wmmmemwm‘ it FEEpEpes sEer b
FEEe pEE_ = F m;qu.m £ m. e EE -
m WMﬁmeﬂm@mmmWﬂmww m B orrEr wmm %

ﬁmﬁmmmmmgmmmmemwﬁm nﬂmmmﬁugmﬂmf mgﬁm@m LTt



439 Salary, Allowances
Parliament

0
'HT fl«t>, PMIT “»loh fffef-
VTtr *rr fTOT =RT cfyrfar £ 11
IV; =bi HNi wr 1
A NRTIT AT 3TSJ ifRRf *f
fY § qf STOIf |f fa
w ftrr if AN YA |
Anfrt cfit & stfr sr
3Dt STTTer ofi W"TRItfhT f1 |
~Nio®Rr AMfr BB fr A
37T frm THI1 3R Pufef if"
ff <ebiii *f ifWr orrsft
* Jf Tff rfal ~Tef A~
<f 3"? qr Aphter Tft- A fa
N rro T7 hrFr “ftti

“tw/ kt
of 3f

«ft vy It
n g*nr spftl T ff
f5, 5=rr 3T T HEKTI TA*fa
3TO ffi ~ fffFA"TT qftV A ftr W ft
ArfAT] W A *TT if 9T«WHT
srw fa w fw 55 ~“rnrfar *f <uer
fa*n titt i 3rvft nrrr A * 3fT fa ?7nr
ir“nrz At frpfi 3>r fan w7,
vit <f :rirf-

f st

fafrotf or f'rrr £% ~nr vit ffft
TOT Skt =vf g | 3fT fa facR
=5,T r ““TTcf jf, yfa|*d 36T MATT |
fr "Rf » HT50% TT £
¥ if* T"TT 6" A 11,

Sf sfe ~ i ir’nte:

~313r
ft tf°T sefsr™"r ¢t At jfi snfr N~
2rf T

Anfrotrt Arr Tif A snft
3IPT "T»f  ft THft ~f U, "Nir«b  *IT
ATTT TIT ~1

inftur *  rmrep;

A TTFTATR R if'
ArrpT 571 arn wfvRf- arfr qfenrf ST

NOVEMBER 3, 1982

etc. of Members of aa 0
(Anult) Bill

Aqir ifR ir Sxt ~“Mqarr
A 3TI=<y ~ NT ZRTqWrt A1 iHn
Artu, qeft Awroqfrr qf A f MssE arref of
SFIRT IT, ~f ft 3IRT ~Tf' 8jf*
~TFIT m Sff 3TT"T » T ffl

MR. CHAIRMAN: He has already
replied. You can exercise your option
in whatever manner convenient to jou
Now, I will put the motion for consi-
deration to the vote of the House. The
question is:

“That the Bill further to amend
the Salary, Allowances and Pension
of Members of Parliament Act, 1954,
be taken into consideration.”

The motion icas adopted.

MR. CHAIRMAN; Now the House
will take up clause by clause conside-
ration. On clause 2, I find Shri Mool
thaA8 Daga has given notice of rmend-
ment. Does he want to move his
amendment?

SHRI MOOL CHAND DAGA: No,
Sir. I am not moving.

MR. CHAIRMAN: Now, I will put
Clauses 2 to 4 to the vote of the House
The question is:

‘That Clauses 2 to 4 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 4 to the
Bill.

vote of the
Clauses 1, the Enacting Formula and
the title were added to the Bill.

SHRI H. K. L. BHAGAT; Sir, I beg
to move:

The motion was adopted.
MR. CHAIRMAN: The question is:

“That the Bill be passed:”

The motion was adopted.
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357T 5% 3F*rt TTf ¥ ~tW T~ fT
4<ol NN A wilfNl 57"
fa anwf AN srttet 3x 735
Mt XIffir cnf% 37 5% oFIf 357
ft xfsRT 5f 3rfr 35 sfa sxfer 3rr
3N 1

*f ir™* *ri3 35 %V 3T5-PT XI5XT 57
f3J TRTXR *f tff SXHX qsXT « I
3tef 3ft 3T TT3ITXR 35-T 9X3 qT 33
TRfr, 3f 2I3HX 3T 3T XTT *XT
TX3T 33? XKIT f5, 3f XI3T 3IC
fX WIcT 3TTef fTT =nXef XIef 1 F3
fat* T3 fq~T 57T sW ~ f33HX 3ft
gtt sngxrf f3X3 «tr sxt ~iffu i
hrsnf trsfgr?7r if 3f fq~T 57~ ~
5s, arnf 3 ~ ~ f*nr w ty
3ft 533T"r 3T 3IffX 1

Aoxrenif

3T3 31TT 57 f3i 3mrq A
fTIT XHX {fT3T 1
17 Jirs. \

SHRI SATISH AGARWAL (Jaipur):
Mr. Chairman, Sir, the House is cur-
rently debating the Sixth Five-Year
Plan. This Plan has come into existence

from 1980 and will cover the periods
from 1980 to 1985. It is really a sad

sng"Tt 373-
3frx A
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commentary that this House did not
get the opportunity to debate the
Draft Plan prior to approval cf this
f¥lan by the  National Development
Council. The Hon. Minister for Plan-
ning has appealed to the Members of
this House that they should cooperate
with the Government in the implemen-
tation of the Plan. This is a well-
known principle that unless somebody
is made a partner in decision making,
he is not going to be a partner in the
implementation of the same.

In all Plan documents, in various
articles and  speeches of this Hon.
Finance Minister and of the earlier
ones also, an appeal has been made
that this implementation of the Plan
is not the responsibility of the Gov-
ernment, but of the people at large.
But I reaily find no effort on the part
ol the Government to involve the
people at large ecither in the decision
making, or in the formulation of the
Plan or in the implementation of the
Plan as such. And this is one good
reason that right from the very be-
ginning, since, the inception cf the
Planning era in 1951, the people of
this country at large have not been
involved in the total Planning piocess
and in implementation thereof; and
this is one good reason why our Plan-
ning or Plan targets have not been
achieved despite a massive investment
of Rs. 88,700 crores up to the end of
the Fifth Five Year Plan and another
Rs. 50 to 55 thousand crores during
these two years, roughly by the end
of 1982-83. In other words by the end
of the three years of the Sixth Plan,
approximately Rs. 150.000 crores hrve
been spent over Planning so far as the
public sector outlay is concerned.

Now when the Government speaks
from its ivory tower that Rs. 150,000
crores have been spent over the Plan-
ning by the end of March 1983. let us
examine and scrutinise whether the
benefits of Planning have reached
those people for whom it was meant.

Planning was not a new concept for
this Government, for the personnel
managing this Government in 1951.
When this Plan was introduced, they
had this concept of Planning right in
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1937 at the Karachi Congress when
Subhash Chandra Bose became its
President and Pandit Jawaharlal Nehru
was there. Even the concept of Plan-
ning in a limited way was introduced
by the Congress Party when they had
the opportunity to rule in 1937. So, it
is nothing new that way. Of coarse,
the area of Planning has widened,
dimensions of Planning have widened,
activities of Planning have been wide-
ned, resources have been widened, but
it is not absolutely new to the Con-
gress Party. The Congress Party is
committed to Planning snce 1937 and
earlier to that too, but I am sorry to
say that since 1951, when this Plann-
ing era was brought into force, then? is
one point about it that I would like
to make a mention here. The point is
that Planning has to be more economic
oriented and less political oriented.
But what we find is that when Plan-
ning document was brought in. every
Plan came into existenceone year
carlier to the elections. The first Plan
in 1951 was lauched one year prior to
the elections; Second Plan in 1956 was
prior to elections; the 1961 Plan was
prior to election, the 1966 Plan was
prior to elections. Then there were
certain annual Plans also. So, n&lurally
this national document of Plan which
should have a national acceptability
in favour of all sections of the people,
irrespective of the fact whether they
belong to this side or that side, has
got bogged up in political partialities
or political considerations. This should
not have been so. But because the
Plans had been launched on the eve of
elections, naturally 40 per cent of the
people belonging to the ruling party
supported the Plan and 60 per cent of
the people though agreed in broad
principles to the objectives of the Plan
opposed various proposals because it
was used as an election manifesto of
the ruling party in every election.
This was very unfortunate. It should
not have been done. Because on this
date, there is no disagreement, so far
as the broad objectives of the Plan are
concerned. Who is that Member be-
longing to any particular party what-
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soever in this country, who does not
want the removal of unemployment,
does not want the removal of po-
verty, who do not want the removal
of inequalities and who does not
want the improvement in the qua-
lity of life of our people? These are
the broad objectives of the Plan; and
these have been made the objectives
of the Plans right from 1951. But since
1951 till now, these objectives, as tar-
geted, have not been achieved. Either
the targets were very ambitious and
very high; or—I would like to come to
it later on, as to what has been the
snag. But in respect of the 'hree de-
cades of planning, right from 1951
onwards, we have a document of the
planning Commission. It is callel the
“Draft Sixth Five-Year Plan, ;978-83,”
which gives an evaluation and a scru-
tiny of the planning prosses and the
achievements during the last three
decades.

At page 4, paragraph 1.121, it is said
I quote;

“The preceding assessment of
India's economic development over
a quarter of a century of Planning
has indicated some fundamental
failures and it is on account of these
that the need has arisen for a re-
appraisal of the development strate-
gy. We must face the fact that the
most important objectives of plan-
ning have not been achieved. The
most cherished goals seem to be al-
most as distant today as when we set
out on the road to planned develop-
ment. These aims—implicit in ill
our plans, but more explicitly stated
in the later formulations of our de-
velopment strategy—are universally
accepted by the Indian people; they
are the achievement of full employ-
ment, the eradication of poverty and
the creation of a more equal society.”

This is the evaluation of the 25 years
of planning made by the Planning
Commission itself, and it is contained
in their Plan document. Now, we
must face facts. What has been the
main reason for all these? We creat-
ed a mechanism of Planning Commis-
sion. Planning Commission, as on
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date is very well equipped, so far as
the formulation of the Plans are con-
cerned, their projections are concerned.
It is much better equipped than what
it was a decade ago. So, so far as
that aspect is concerned, I have no
grievances.

But the main grievance is: why *ias
this planning process not be able to
bring the desired results? We have
been planning lor the have-nots, for
the removal of poverty, for the remo-
val of unemployment and for remov-
ing inequalities. These are the three
broad objectives of the plan. I would
like to know from the Minister as to
what has been the achievement during
the two years.

You can yourself see it. After every
plan, there has been an appraisal, after
every plan there has been an Ihcrease
in the unemployed people, people
living below the poverty line have gone
up after the end of every Plan. You
can very well say that the population
has grown. I am not tagging it with
that. You are trying to find excuses.
But the fact of the matter is that after
every Plan, whether it is First Second,
Third. Foufth, Fifth, or the Annual
Plans or this 6th Plan the number of
people living below the poverty line
has been going up. The number of
unemployed persons is going up.
Tihrdly, inequalities are growing.
Twenty per cent of the rural poor
people, that is, people of the lowest
strata are controlling 1 per cent of the
total assets, and 4 per cent of the
highest strata are controlling 30 oer
cent of the national assets.

Where is socialism? Now everybody
is talking of socialism. It may be
qualified by Marxist Socialism or
Gandhian Socialism. But I would like
to know, as a student of public fian-
ance, where socialism is.

I would like to ask this Government,
and I would like to give a suggestion
also here. In all these periods, the
whole fault has been this. So far as
the planning mechanism is concerned,
it is all right. But so far as imple-
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mentation is conccrned> it is lagging
behind. There is a tardy implementa-
tion of projects. Where is the money
going? Fifty per cent of the money
is going down the drain. At present,
what is being planned? * We are plan-
ning three-bed room house, with a
latrine, bath etc. etc., providing one
lakh, next year we revise the design
and the Plan, add one more lavatory,
provide one lakh more. Next year we
provide one more staircase and one
more lavatory and we provide one
lakh more, the plinth area remains the
same every year. In each develop-
mental project the cost is going up and
it is eating away 50 per cent of the
public money.

Now, hon. Minister, can you cite
even one single instance of even one
single project, during the last 30 years
in this country, a major project which
has been completed within the approv-
ed sanction, as sanctioned by the Plan-
ning Commission and the Government?
Can you cite even a single project
which has been completed during the
time schedule during the 30 years, any
major project invloving Rs. 10 crores,
or Rs. 20 crores? Every project in this
country during the last 30 years is cat-
ing away major portion of the money
provided by Parliament or by the Gov-
ernment So far as development is con-
cerned.

You know, the Metro Railway was to
cost Rs. 140 crores. It is reaching
Rs. 1,000 crores! Salal Project vvas to
cost rs. 58 crores and it is reaching
Rs. 400 crores. Rajasthan Kosi,
Gandak, Nagarjuna Sagar—there are
eight various irrigation projects in this
country which have not been complet-
ed for the last 20 years! And as a
result the cost escalation in the deve-
lopmental projects increased and it has
been debated last time also here. 1
made these points at that time also
and also during the discussion on the
Budget. And I am making these
points now for the kind consideration
of the hon. Members of the House. I
have made these points on earlier
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jocasions also, so far as the implemen-
tation aspect is concerned, cost escala-
tion is concerned, time run-over is con-
cerned, that there is not even a sinfle
project which is completed in time and
the community is deprived of the
fruits of development for all these
years. If the irrigation projects like
Rajasthan canal are not completed for
want of funds, or Nagarjuna Sagar, or
Kosi or Gandak or any other project,
if they are not completed, what hap-
pens?, Irrigation is your main strategy
for agriculture. Then your fertilizer
will become useless. Now what is the
situation  today? After spending
Rs. 10,000 crores at the end of the
Fifth Plan, or major irrigation etc.,
what is the position? A ten per cent
less rainfall this year, or 15 per cent
less rainfall adversely affects our agri-
cultural production! I used to read in
1945 when I was a student of B. Com.
in Pilani that our Indian agriculture
depends on the vagaries of the mon-
soon. This is the position even after
40 years! Even today we depend on
the vagaries of monsoon.! If the
monsoon is good the agricultural pro-
duction is good. Then what is the use
of providing funds for irrigation? All
this has to be provided Dbecause the
country is not to face drought or
famine. But if we have not been able
to provide these irrigation facilities
and the situation created on account
of less rainfall, even lo per cent less,
what is going to be the production in
1982-83? It is not going to cross even
the 1978 production level. You pro-
jected 138 million tonnes for 1982-83.
It is going to >e less than 130 million
tonnes! We are not happy with the
situation. We are not happy on your
failure. Your failure is not a oarty
failure. Your failure is a national
failure. It is a failure of the Plan
which causes anxiety to everybody.
We are not happy over your failure on
this ground. So, your project costs
are going up. If you take any hydel
project, or fertilizer project, power
project, everywhere, as I said earlier,
there is not even a single major pro-
ject of the Government ot India or

NOVEMBER 3, 1982

Five-Year Plan 452
(Xlotn.)

even the State Government which has
been completed within the approved
sanction and within the targeted time.
If there be any one, I shall be thankful
to the hon. Minister if he can enlighten
the House.

So, what has been done? The im-
plementation mechanism has to be
strengthened. Unfortunately, there is
no mechanism for monitoring imple-
menting at the moment. Costs go up.
The project reports are defective.
They have become fait accompli. And
not only that: In certain States pro-
jects are started even without the ap-
proval of the Planning Commission!
And then the approval of the Planning
Commission becomes a fait accompli.
You have just to stop it. There is no
other way. Why this lachr.ri? Why.
is this situation so? If the State Gov-
ernments go ahead with some projects,
even without the approval of the Plan-
ning Commission, then you have to be
ruthless about it and say to the State
Governments, that Planning Commis-
sion is not going to approve and tell
them ‘you have started this without
the approval of the Planning Commis-
sion.” Political compunctions should
not come in your way. In that way,
you will not be able to do justice to the
matter. The whole economy behaves
and the whole economic performance
depends how tight you are. If you
are as soft as you are in personal life,
then of course, there js going to be a
castastrophe. You should not be like
that. So. this is the major question ;
that confronts us.

Secondly, you should not try to -con-
done it. Have you taken any action
against any officers for the delay in the
implementation? In the private sector,
if there is a time-bound schedule, if
there is an approved amount, and if
the Manager or the Executive Director
is not able to complete that project
within the approved sanction, or time
schedule then that man is checked off.
I think this House will be with you if
you bring in any amendment in the
Constitution or in the Conduct Rules,
that is, somebody is made in charge of
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bound implementation. Well gentle-

man X, Y, Z, you are in charge of this
project this has to be completed in
three years, this has to be completed
within 100 crores. Then per cent mar-
gin is there. So, not beyond 110
crores. If it is not completed, you go
lock, stock and barred and go to your
house. Butt there is not even a single
officer in the Government of India. all
throughout, who has been charge- -
sheeted, who has been punished for the
slackness. At the most he is transfer-
red from X place to Y place, from Y
place to Z place, that is all. There is
no incentive, there is no disincentive.
That may be the position. (Interrup-
tion) I am not putting premium on
such persons whether they join us or
they join you. [ am talking, Mr.
Bhatia, on a higher plane. The criti-
cism is not partition. It is not moti-
vated by party considerations because I
sincerely feel that the destiny of this
nation is now committed to the broa-
der implementation of the plan formu-
lations. If we do not achieve it, the
future generations will not forgive us,
whether you are there or we are there.
So, this is very essential that we have
to do it. And, Sir. one more sugges-
tion I would like to give here. 1 do not
want to go into all lhat. What about
the jugglery of facts and figures? In
the earlier years there wused to be a
Committee of Parliament which could
discuss the plan formulations at some
stage or the other. What is the harm
for the Government to accept it? In
U.K., Australia and Canada, there are
so many Standing committees of Par-
liament which have to oversee the
functioning and working of various
important Ministries Of their country.
Why not abolish the Consultative Com-
mittee which do not serve any purpose
in planning? You have a Standing
Committee of Parliamentary Members,
composed of all sections of the House,
and you discuss the Plan threadbare
there. We shall be giving more cons-
tructive suggestions there. we”~all be
able to scrutinise the allocations there.
Now what allegations we can scruti-
nise here? We can simply say broader
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principles that we can make out here
and not go into the details. For de-
tails there is no time. We can only
make broader principles. Soi unless
the Parliament is involved in it, which
unfortunately could not be involved,
and even the mid-term appraisal was
not made available to Members of Par-
liament and of course, you had an
excuse, you wanted the debate. Debate
could not be possible but after the
mid-term appraisal is with you, you
hold annual plan discussions every
year. So, you must have the mid-term
appraisal with you so far as achieve-
ments of the last two years are con-
cerned. But you are withholding that
document. That document will ulti"
mateiy come to us, if not (this session,
next session. It would have been”bet-
ter, mere generous, on your part to
make available these documents to the
Members of Parliament. Then the
discussion would have been more fruit-
ful and meaningful and more purpose-
ful. We would have communicated
to you that look here, here are the
shortfalls. Now shortfalls are there in
every sector. So>that is the most im-
portant problem that this country is
faced with. We have to look to it.
We have devised the agricultural sector
development strategy. What about
the land reforms? Forty lakh acres
was to be surplus. Hardly fifty per
cent you have distributed, hardly
eighteen lakhs. Now what is the posi-
tion? Unless you distribute the land,
unless the poverty in the rural areas is
removed, you will not be able to cope
up with this. Lastly, you are very
much worried about the resources. It
is a socialistic society, it is a socialis-
tic constitution. Practically for all pur-
pose we are considered a socialist ega-
litarian society, wnich believes in the
removal of inequalities. But may I ask
a question? While you are imposing
excise duty on almost everything used
by the common people, including cloth-
ing, why have you spared the rich class
from paying wealth-tax? [ am an ad-

vocate. | am paying income-tax for the
last 30 years and I am also paying

wealth-tax. But, you will be surprised

to know that Tata is not paying a pie
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as wealth-tax; so also Birla, Slngha-
nia, Modi and even Ambani, who in
the last 15 years has increased his
wealth to Rs. 500 crores. Even he,
during the last 15 years, has not been
paying any wealth-tax. He has not
contributed a pie to the Consolidated
Fund, he has not paid anything to
the national exchequer, he has not
contributed a single penny to the leve-
lopment of this country. Why? Be-
cause this socialist Government, by
one single line in the Finance a Bill
of 1960, made a provision in the
Wealth-Tax Act of 1957, exempting
the levy of- wealth-tax on all ndust-
rial houses, industrial estates and
these people, which remains in force
till this day. You have not amended
that one line provision of the Finance
Bill of 1960, which said that there will
be no wealth tax levy hereafter on
these wealthier people, these indus-
trial houses of Tatas, Birlas, Modis,
Singhanias etc. Since 1960 there is no
wealth-tax on these people. The retai-
ned profits of Tatas after depreciation,
reserves, bonus, dividend and pay-
ment of taxes is Rs. 120 crores. The
retained profits of Birals is Rs. 110
crores. If you just charge a wealth-
tax of 5 per cent on the retained pro-
fit. which in the case of the large
industrial houses comes to Rs. 15,000
crores. it will give you Rs. 750 crores.
Yet, you are not tapping this source.

SHRI A. K. ROY: Why did you not
impose it when you were the Finance
Minister?

SHRI SATISH AGARWAL: So, you
are replying on belhaf of the present
Government. I am very happy to see
it. So far as'l am concerned, firstly. I
was not the Finance Minister; secondly,
I was not in charge of the subject of
income-tax; thirdly, it waa a Govern-
ment which was in office for only
three years; finally, it was a govern-
ment of various constituents and it
was not a cohesive one party govern-
ment, backed by a party organisation.
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But the prerent government, backed]
by a party, has more cohesion with,
one supreme commander, before
whom nobody can speak. So, this-
Government can dQ it. Further you
cannot say that because it was not
done earlier, so it shouM not be done-
I am surprised that Shri A. K. Roy is
opposing my demand for imposing
wealth-tax on Tatas, Birlas and Sing-
hanias.

SHRI A. K. ROY; I am not opposing
it.

SHRI SATISH AGARWAL : If he
is not opposing it, then Ire should not
have interrupted me.

PROF. MADHU DANDAVATE: He
was paying homage to the Janata Go-
vernment.

SHRI SATISH AGARWAL: Now the
Planning Minister is very much wor-
ried about resource mobilisation; we
are also equally concerned about it.
I am only suggesting one sector from
where you can have resou*ve mobili-
sation, provided you bring a one line
amendment to the Finance Bin of
1960, deleting that provision, so thaf
the wealth-tax provision c*m rone
into force m tne case of retained pro-
fits, which are of the order of Rs.
15,000 crores. Even if you levy 5 per
cent wealth tax on that, you will get
Rs. 750 crores from one sector alor.e®
and it is justified in equity and mora-
lity. There is no question of inequity
or immorrlity in it. Why not impose
wealth-tax on those rich People?.

They have created private  trust's®.
Sir, you will be surprised to know
that one single industrial house, Sa-
rabhai Chemicals, have created 1,600
private trusts and they have invested
the whole wealth in those trusts. So;
they do not o"y a single penny as
tax. Even the jewellery they have put
in the company so that there is no-
wealth tax, because you have exempt-
ed it. Whenever they want to use the
jewellery for their family marriage-
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purposes, they take the jewellery out
of the company by paying a hire
charge of Rs. 5, and return it to the
company after the purpose is served.
These are some of the methods adop-
ted by these industrial houses.

PROF. MADHU DANDAVATE; An-
tulay created trusts out of that.

SHRI SATISH AGARWAL: You
have to thank of these laws, the whole
gamut of governmental activities
should be within “our purview and
you have to examine the suggestions
for amending the various laws.

I am sorry, this subject cannot be
dealth with in 20 minutes.

17.25 hrs.

[Shri N. K. Shfjwai.kar in the
Chair.] *

MR. CHAIRMAN; You please con-
clude. My friend, the time allottert is
limited.

SHRI SATISH AGARWAL: That is
why, Mr. Chairman, I am making a
submission that it would have been
better, and ~it would be better even
now, that the hon. Planning Minister
takes Members of the House into con-
fidence, forms a Standing Planning
Committee, which was there in exis-
tence previously. There was a stand-
ing Finance Committee; Mr  Ranga
must be knowing it, was after 19, 'here
were so many Committees of Parlia-
ment existing. The Standing Finance
Committee was there, the Committee
for Railways was there, but they were
all abolished after 1954. Mr. Venkata-
raman strongly pleaded for a Standing
Planning Committee for planning bet-
ter, which should be above party. Tt
is better if we sit in a room, discuss
better, we ask you for information,
you have our suggestions and all fhat.
Then, naturally, we will be able to
suggest to you as to how you should
have resource mobilisation, not by
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printing notes; that will be inflationa-
ry. And what is the position with re-
gard to unemployment, poverty, edu-
cation and medical care? What is the
position in the villages now? There
is no medical care worth the name.
And you are talking about population
growth! You seem to be very much
worried about it and we are all wor-
ried about it, absolutely very much
worried about it. But how to biing it
unless you involve people? There are
many political parties and political
leadership in this country. There are
4000 Members of the Assemblies, there
are 800 Members of Parliament. So
there are nearabout 5000 peOD.e. Then
there are members of panchayats and
municipalities, the total comes to near-
about a lakh or a hundred thousand
people the total members of pancha-
yats, municipalities. Assemblies and
Members of Parliament. These are the
leaders of public opinion. Make it
compulsory, amend the law to the
effect that whosoever has more than
three children which is the o-cepted
norm of family life, will not get a
ticket. I will give a commitment on
behalf of my Party that if you adopt
this norm, then we will not give a
ticket t0 a Member who has got more
than three children, which is the ac-
cepted norm of this country. Other-
wise, how do you control population?
We are against forcible sterilisation,
you are also now against forcible ste-
rilisation in view of your experience
of 1976. But how to do it? The cli-
mate has to be created. Nobody tun go
and preach on a platform. No Health
Minister can inspire confidence among
the people to resort to family planning
if he has got a team of 8 children. Mr.
Shankaranand unfortunately cannot
inspire confidence if he has 8 children.
How can he. do that? I can tolerate up
to three. I mean, this is something
psychological. It cannot be done with-
out that. So, unless you do that, things
will be improve. You make this norm
for every political party, call a meet-
ing, discuss the issue and say that, ex-
plosion of population is more danger-
ous than the atom bomb explosion. It
will ruin the whole country. It will ne-
gative the whole developmental pro-
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cess, it will negative all our achieve-
ments in this country. So, you will not
be able to achieve that. But don’t take
a cover under it because we have not
been able to achieve it. The per capita
income has gone down, the national
production is not going up, agricultu-
ral production is not going up. We are
not doing well on this front or that
front because population is growing.
I have not time t0 show how it is
growing. But despite all that, our achi-
evements should have been much
more ail these factors being taken
care of, and therefore, when you talk
of consensus, when you talk of coope-
ration, then you have to seek it and
seek it in a purposeful manner. You
have to discuss the issue, you have to
deliberate the issue, have our const-
ructive suggestions, have a meeting
for a day or two or three and then
thrash out the issue, then try to find
out if there is a fault somewhere in
the implementation aspect, which is
the most vital aspect of the achieve-
ments of the objectives of the Plan.
Unless implementation is effective,
unless it is speedy, uniess it is corrup-
tion-proof, you cannot hope to achieve
the objectives, the laudable objectives,
which are enshrined as the Directive
Principles of the State Policy in the
Constitution and which have to be
attained through this Plan formula-
tion, through this document which is
not a party document, which has to be
a national document. The commit-
ment of all people has to be there,
but it cannot be there with this out-
look, keeping people aloof, bringing
the document and taking a decision to
implement it, not making the midterm
appraisal available to Members. And
after three years we just have a ritu-
al of discussing the Plan here, in this
House, so that nobody can say that
we have not discussed the Plan. Tt
is not an approval of Parliament, it
is not a discussion, it is not a partner-
ship in your decision-making. [ am
sure that in future you win take
these corrective measures and then
and then along we shall be able to see
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that the laudatfle oSp~dlives enshrined
in the Constitution under the Direc-
tive Principles of State Policy are
achieved, poverty is removed, unem-
ployment is reduced and inequalities
are removed and this country’s qua-
lity of life is improved so as to have-
a national pride in the comity of
nations when we go abroad. What is
the per capita income? We  simply*
say, 125 dollars. What is the per capita
income in U.S.A.? It is ? 6000. Then
we feel belittled that way. We want
to have a place of pride in the Comi-
ty of Nations by saying we are impro-
ving the plight of -our own people.
With these words I finish my speech.

MR. CHAIRMAN: I need guidance
of the House. There are a number of
speakers still on the list as given. The*
list is a large one. Some of the parties
representatives have not spoken.

The total time consumed so far in
discussion on the Sixth Five Year
Plan is more than five hours.

According to the List of Business
for today which has been circulated,
item No. 18 has three hours at its
disposal. The last item is Half-an-Hour
discussion by Dr. Karan Singh. Today
no time for this has been indicated
against Half-an-Hour discussion. Nor-
mally, it is usually taken up at 17.30.

t

SHRI SATISH AGARWAL: As a
convention it is taken up at 530 p.m.
It is a very important issue.

MR. CHAIRMAN: When should this
Half-an-Hour  discussion take place?
How long do you purpose to six for

discussion on the Plan?

SHRI KRISHNA CHANDRA HAL-
DER: (Durgapur): We can take Half-
an-Hour discussion now. We may ad-
journ at 6 O’Clock. We can take up
discussion on the Sixth Five Year Plan

tomorrow.
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MR. CHAIRMAN: I am afraid, it is
for the hon. Minister of Parliamentary
Affairs.

SHRI S B. CHAVAN : The same
point was posed to the House. It was
decided that the discussion of the Plan
will be over by 7 O’Clock today.

MR. CHAIRMAN: How much time
do you propose to take? When would
you like to speak?

SHRI S B. CHAVAN; I would be
taking about forty minutes.

MR. CHAIRMAN: As per calculation
20 minutes wili be at the disposal of
*he House for discussion of the Plan.
Quite a few speakers are there—Shri
Ram Vilas Paswan, Shri Yadav, Shri
Roy, are from the Opposition. There
is a long list of speakers from the Con-
gress side.

DR. KARAN SINGH: (Udhampur):
We can have Half-an-Hour discussion
now because the hon. Minister for
External Affairs is also there. It will
give a little change from planning.
Then after that discussion on Plann-
ing can be resumed. The hon. Minis-
ter can perhaps extend his stay from
7 pm. to 730 p.m. In this way it can
be finished today.

.. .(sMTR) erf ftR ofKT «TT 5TI

SHRI SUNIL MAITRA: In the
Business Advisory Committee it was

stated that the House would not sit
beyond 7 p.m. (Interruptions)
MR. CHAIRMAN: I think let Dr.

Karan Singh start with Half-an-Hour
discussion.

Dr. Karan Singh,

very brief as it is Half-an-Hour dis-

you should be

cussion only.

17.33 hrs.

HALF-AN-HOUR DISCUSSION

Exclusion of occupied areas of
Jammu & Kashmir from the mai’

PUBLISHED IN INDIAN GOVERNMENT AD-
VERTISEMENT. \

DR. KARAN SINGH (Udhampur):
Mr. Chairman, Sir, I have raised this
Half-an-Hour discussion on the basis
of certain replies given to Starred
Question No. 174 relating to inaccurate
maps published in the Government of
India advertisement showing only part
of Jammu and Kashmir as Indian
territory. This betrays the continuing
carelessness on behalf of the Govern-
ment agencies. I recall, in fact, looking
through some of the records as far
back as 1970, I had to answer a similar
question in the Rajya Sabha. because
Air India at that time was responsible
for the map which was inaccurate.
Although at that time some directions
were issued, it seems that they are
not being really followed as forcefully
as they should. There are lot of publi-
cations that show Kashmir either as
a disputed area or as divided. I have
with me Arabic, the Islamic Worlf
Review. 1 do not know whether the
hon. Minister has seen it or net. It
has very clearly shown Kashmir as
separate from India as well as from
Pakistan.

On this limited issue, with legard to
the maps, I would suggest.

(a) fresh directions be issued from
the Ministry of External Affairs to all
Government Departments and agen-
cies to ensure that there is no inaccu-
racy in the maps;

(b) where such maps come to their
notice published by non-Government
agencies Indian  or ' foreign—they
should immediately seek rectification,

But. Sir, this question of the maps
does highlight an uncomfortable fact.
For the last 35 years—1947 and then
from 1962 vast areas of the State of
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Jammu and Kashmir which tre legal-
ly and Constitutionally part of India
are, in fact, under adverse occupation.
I do not want to go into figures, but
the original State of Jammu and
Kashmir when it acceded w as just
over 84,000 sq. miles, my hunch is
that almost 50 per cent of the territo-
ry today is not under our occupation.
That speaks about the size of the prob-
lem. This is a stark fact and the coun-
tries concerned can only say that they
are potraying the actual control. But
we must be very clear. During her
recent successful visit to the U.S.A.
it was reported in the papers that the
Prime Minister was asked at a dinner
what she thought of the Kashmir pro-
blem, and she said that she did not
see any problem. It was a good reply
and there was lot of laughter and the
questioner was duly -confounded. But
the fact of the matter is, surely there
is a problem, because we have the
legal and Constitutional right over
the entire State. I do not have to go
into the historical background. You
are well aware of how the State was
built up; how my ancestors built it
and ruled it for over 100 years, my
father signed the Instrument of Ac-
cession, I was Governor for 18 years
in different capacities and have
represented the State for 15 jears
here in the House. I know the histo-
rical backward probably as svell if not
better than anybody else. 1 do feel
that this is a question which cannot
simply be allowed to rest where it is.
It is a question which does involve
the national interest and I think, a
stage has come when the matter
should be taken up at the appropriate
time and in the appropriate forum.

Now, President Zia of Pakistan pas-
sed through Delhi very recently. Some
statements were made after his visit.
It is a positivedevelopment. 1 wel-
come it because my own view is that
an honourable settlement with Pakis-
tan and with China is in the national
interest and inthe interest of the
people of the State. We would also
welcome that. There is not much de-
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tails in the press, but it does appear
that the basic issues and the basic
differences were not really discussed—
Jammu and Kashmir issue, for exam-
ple. There were reports earlier that
the President Zia having said that he
had a solution up his sleeve. Probably,
it is still up his sleeve. He is not in
Indonesia. Now whether that solution
came out of his sleeve or not? Proba-
bly, we would like to know something
more about this.

There has been an announcement
of the setting up of a Joint Commis-
sion, meeting of the officials and the
second summit meeting in March. And
this shows that the situation has become
unfrozen and that a stage will now
be reached when these substantive is-
sues can be discussed. 1 would like to
know fi*>m the hon. Minister whether
during the subsequent meetings, this
Jammu and Kashmir issue will be
raised and whether a genuine attempt
will be made to solve it. I would like
to know whether legal and Constitu-
tional facts will be put forward in
negotiation to establish our claim.
Because, I must point out and I would
ask the hon. Minister to bear with me
here, it i® not merely a theoritical
problem.

In the present situation, we are get-
ting the worst of all possible worlds.
Firstly, thousands of sq. miles of ter-
ritory which we consider to be ours,
which became part of Indian territo-
ry when the instrument of accession
was signed, are not, in fact, in our
possession.

Secondly, we are not getting com-
mensurate political advantage of a
settlement. If you have some settle-
ment and you get a very big advan-
tage in terms of public opinion, in
terms of international lessening  of
tension and so on, one might take it
as all right. We are not getting any
advantage. It is a casus belli, a cause
of war which can be activated at
any time by our opponents when it
suits their fancy, because it is always
there and whenever it suits them, they
can turn up the pressure and we are
constantly on the defensive. All the
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time, we find ourselves in a position
where we have got to react to the
steps which are taken by other coun-
tries.

Thirdly, the people of Jammu and
Kashmir are suffering. I will point out
-one thing. It is an interesting fact. The
refugees from Pakistan occupied
Kashmir have not to this day been
treated on par with the refugees from
partitioned Punjab because we say,
“That is our territory. Therefore, we
cannot treat you as refugees.*’ So, in
effect, what is happening is, because of
our weakness or our inability lo get
those territories back, wfe are victimi-
sing lakhs of people who became re-
fugees. You are aware that when the
partition took place, in Punjab, lakhs
of. people came. Similarly, when the
invastion was .launched in Jammu and
Kashmir, lakhs of people became re-
iugees. They are today in Delhi and
in other parts of the country. Their
claims have not been registered and
their compensation has not been paid
on the same basis. It is a very curious
situation. You Cannot victimise re-
fugees just because you are unable to
fulfil establish your rightful claim. So,
this is the situation where the people
of the State of Jammu and Kashmir
are, in fact, suffering.

Another point which is very often
overlooked is that the democratic
rights of the people living in POK are
totally trampled upon. The people in
our part of the State have time and
again had opportunities for elections
to fulfil their democratic rights. But
about the people in POK who accor-
ding to our Constitution are supposed
to be part of our territory, their rights
are totally trampled upon. They rever
had a single election in POK. They
never had an opportunity to express
their views on any matter, even in
regard to the form of Government.
They are governed entirely from Isla-
mabad.

So, the point that I am making is
this. The question of maps is really
just one aspect of it. The question of
refugees is another. But the broader
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question is that this  unsatisfactory
situation has now subsisted for 35
years and we have made vast sacri-
fices for Jammu and Kashmir. Not
only the armed forces from all over
the country, from every State, but
‘the people living in’the State have
constantly made sacrifices.

May I remind the House that even in
the great and historic victory of Bang-
ladesh which goes down in history as
the greatest victory *india has ever
achieved—it is said that Bahabharata
took 18 days whereas Bangladesh took
only 14 days; it was a great and grand
victory—even in that victory, 20,000
people from the Chhamb area of the
Jammu region were displaced end to-
day they are living as refugees. Whet-
her we win a war or lose a war, it
seems that the people of Jammu and
Kashmir are the ones who constantly
suffer. Therefore, this is an important
point that I am making.

Surely a stage has now come when
the Government of India could take
a comprehensive, a political, strategic
and defence view of this whole matter
and make a real effort to resolve this
question through negotiations with
Pakistan and with China while main-
taining full defence preparedness be-
cause, as | said, it is a dangerous situ-
ation. Anyone of these countries can
escalate tension at any time. But
while maintaining full defence prepa-
redness, I think, as a nation now we
are strong and mature enough to
move in an honourable way towards
what the Simla Agreement called “a
final settlement of Jammu and Kash-
mir.” Therefore, I would like to take
this opportunity to request the hon.
Minister to make a comprehensive
statement on this issue so that the
national interest and the welfare of
the people Nff Jammu and Kashmir
are fully safeguarded.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Sir, there is no more compre-
hensive statement that 1 would make
which the Hon. Member has not made
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himself. There are no two opinions
on the matter. A large portion of India
is under the occupation of Pakistan.
The occupation is illegal. Flowing
from this occupation are several com-,
plications and difficulties whch we.
the people of India and the people of
Kashmir in particular, are facing.

Now. the Question is. as Dr. Karan
Singh pointed out, that we have to get
this settlement in a particular frame-
work. The framework is of the Simla
Agreement, and no other. We have
to choose the appropriate forum and
the appropriate time, as he pointed
out. The appropriate forum is bilate-
ral and no other. The appropriate
time, however, one could have one’s
oipnions but, I am not sure that
during the last several years there
has been any time which could have
been” called an appropriate time.

We know that this matter has been
raised incessantly on wrong forums by
the Government of Pakistan. We have
been telling them time and again that
this does not help in the final settle-
ment which we have to arrive at under
the Simla Agreement. They have not
stopped raising the issue. Nor have
they created the necessary atmosphere
for this matter to be taken up bilate-
rally and a final settlement being ar-
rived at. This is what it is all about,
we are coming back to the same point
that we have to settle these matters
under the Simla Agreement. On se'e-
ral fronts, there has been forward
movement since the time of the Simla
Agreement. This is well-known. We
have been making constant efforts.
There has been some response, halting
on certain matters, less halting on
certain other matters and no progress
at all on certain matters like Kash-
mir. Now this is a mixed situation we
have to live with and from this we
have to find a way to move forward.

The recent visit of the Presi-
dent of Pakistan was very brief but it
Is significant in the sense that at the
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highest level, on both sides, the desite
to maintain contacts has been reitera-
ted. This is how I look at it. It was
not meant to clinch matters because
no matter which under discussion h3Sr
as yet to reach the Summit level. They
are under discussion at the level cl
the Foreign Secretaries.

The Joint Commission idea was ad-
umbrated when Mr. Aga Sahi visited
India in January and it was accep-
ted in principle. Later, we sent a
draft of the agreement on the Joint
Commission. We were waiting for res-
ponse from Pakistan accepting the
draft. Naturally, it took some time
for them to examine all the aspects.
It so happened that when President
Zia came heite, we reminded him
and there and then a decision vat
taken that the Joint Commission could
go ahead, that we «ould go ahead
with the modalities in regard to the
Joint Commission. Now this is s for-
waiSS step because not only Kashmir

but there are other matters  which
F: I R
DR. KARAN SINGH; Jammu an>5

Kashmir.

SHRI P. V. NARASIMHA RAO; I
stand corrected. Jammu and K”hmir.
There are other matters, several other
matters....

PROF. MADHU DANDAVATE
(Rajapur): Jammu’ must come first.

SHRI P. V. NARASIMHA RAO:
Yes; ‘Jammu’ must come first—Jam-
mu & Kashmir.

As 1 said, there are many other
matters on which it is desirable to have
normalisation and also strengthening
of ties. This has been happening in-
termittently, slowly and in a hapha-
zard manner because there is no tingle
agency to oversee what is happening
in each of these fields. So we felt that
the Joint Commisslbn would oe very
useful in this. We have also decided
the dates on which these discussions
will be continued at the Foreign Sec-
retaries’ level; that will be some time
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next month, in the third or fourtn
week of next month. So, considering
the very short duration of the visit
'and the fact that there was no inten-
tion of clinching any of these issues
on this visit, the House will agree that
what has been agreed upon, what h£S
been achieved, is really useful. And
there will be another summit meeting
at the time of the Non-Aligned Summit.
It is not generally easy to find time
when more than 90 Heads of Govern-
ment/Heads of State are likely to be
here. Even so, both the Heads of Gov-
ernment have decided that they will
meet again during the Non-Aligned
Summit.

I agree entirely, that this is rot a
theoretical problem, this is a human
problem, this is a political problem.
But the point is that we do not agree
that there is any dispute. It is only
a question of Pakistan sitting pratty
illegally on territory which belongs to
India. So, we do not call it a dispute.
[ am not splitting hairs. But this is
the position which we have taken, and
this is the right position to take. No
one has the right, or had the right at
any time, to cut Jammu & Kashmir
into two. Jammu & Kashmir was
Jammu & Kashmir. So it remained
with India and it continues to remain
in India; The mere fact that for the
longest period—I know the period is
unconscionably long for any other
country to be allowed to be in illegal
occupation of our territory but....

ttr- 'Fffar ftp* (# t qr: ctpt 3; ?rpr
AT, strt cif
fPIT 1

SHRI P. V. NARASIMHA RAO: So
the facts are known, the background
is known, what efforts have been made
from time to time is also known. We
have not been halting in getting the
final settlement, but the point is that
it requires two to come to a fettle-
ment; there cannot be a unilateral
settlement. Therefore, while agreeing
with the spirit of Dr. Karan Singh’s
statement, I would like to tell him and
the House that we are on the right
track, we hope. So far as prepared-
ness is concerned, there is no ques-
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tion of relenting on that; that is there*
and that will continue to be there. In
this context we need not go into de-
tails. But I would like to assure the
House that we are very consciously
trying to prepare the ground for creat-
ing a situation wherein the final set-
tlement according \o the Simla Agree-
ment becomes possible, we are rble to
take it up, we are able to discuss it,
we are able to arrive at the final set-
tlement. Otherwise, if the atmosphere
is not congenial, any step could be-
come counter-productive.

It is true that Gen. Zia, before com-
ing here, gave the impression that he
had something in view.

17.55 hrs.
[Mr. Deputy Speaker in the Chair],,

For various reasons which it is not
possible for us to unravel at this
moment, this did not come off. We
need not be unduly disappointed about
this. He might have his own reasons
for not coming out with it when he
came here. But if we are hopeful
that there is something which he has
in his mind, naturally at the proper
time, at the appropriate time, it will
have to be discussed. So we are pre-
paring for that time, we are waiting
and also preparing for that time and
we hope that this visit will pave the
way for creating an atmosphere when
this question can be taken up between
the two countries.

DR. KARAN SINGH: Meanwhile, on
the refugees, what have you to say?

SHRI P. V. NARASIMHA RAO: I
would like to say simply that we should
not really call them refugees. By what-
ever name we may'call them, we should
not have called them refugees because
that would not be a correct descrip-
tion. It is not treating them on par
with the refugees from Punjab or from
Sind or from other areas. I have no
details with regard to the matter in
which they need assistance. But 1 am
prepared to have the details from Dr.
Karan Singh. We will go into it and
see what could be done but I repeat—
let us not call them refugees.
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MR. DEPUTY SPEAKER; Now Shri
R. L. P. Verma... This is half-an-hour
discussion. Half an hour is already
«over... If you want I can close it and
etake up the Plan discussion.

“n«rer ? ffs?, am? ?pifaf_
fra?rr *rf 2t?22tw fTftrwt “nrr
.35 it N *rf Arf
. hrwr Mt fd4 i tot atf*
'nfrnr wnr m o« rrorrfrf
.fa, w@aVei fX r i <tf*r? faw
e  «VhH3d ?TF? 3rtV A apft?
3THR ~ fhr *ft2T a’aft f?
. ATT 5s M f229TT fM > 1 3D
: S"iferwn" aTR? TT R
CTESRT ATT ¢+ I <z+¢ *T SPT A ¢
;£41T ?TTf W, 3HIt 2 1 fWWTT
rera? *r 3trt a? f*f ?2pt? arfr
5%nr rhi* r™ « 22?2 ?2%ri <«
fast nf wTr fwr f fa vrrrr asfir-
«f?r snr 'nfATT"r w jtf.l ?
fS srfr ft TR anTqr acfa <nfen? ..
9T«r «tt "id"Hd ft f\ frr
eirt anrt % > w f arf"m ?2 A~ firm
*tpt  » ?if ?Tf m *rfhrwr ta
IrwrlT ¢rim ¢, 2 2eee 2y s? <cesfdr
£? « £? 5FX 4aTTf15s, 3jfr 2cf? 3T5T
wlfef « riM ¢ fra w v *% sfft irfu
irf 2t? afa mlVwiw 2 3r¥fk f*

MR. DEPUTY SPEAKER: Please stick
to the subject. The subject is: ‘Exclu-
sion of occupied areas of Jammu an"l
Kashmir from the map published in
Indian  Government advertisement.’
This is not a general discussion; this
is half-an-hour discussion. Everything
you are going on repeating and you v/JU
not get any reply from the Minister.
Please stick to the subject. Concentrate
on that. Please come to the subject.
No discussion on everything.

Every thing is not discussed.

sft thrsmr srar? 3r¢r-
Ttew jf~fk aprer sraifarcr
TW ATIcT 3ft *fft *ft - an?1
3TR T?PT 16 <t? * fan
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rt....3*nr f*nrt snrR ttsr
toj to wn 13 Sxrrt rn”
ifg- ~ tt ~ snffrir jf
fITTT1 aTPxfk TRTjcf B[ *Tf JffT
«n, wft” arfvATfnrif hftt ir? Ar-
ATTT «n TNT JT 31T
aTT VSIT f , ATT?1  S5TT3*
fa o tttt 1 irfsr Aritl snzi? jo
fgq rff irmT RTfITT fa 3Tf fafiT
Anr Amtr uidvd

wr 1

eFrnrr
qfsrw
JTTqm 3TRt »Fveft Trwt .- RIS &
n M r qf 2R- am? 5r*o3 fsRtrr,
G d*l JF 1T *TWri1 3T \3fl-

ATPUT f, r«w TT 37?
vrwrz fefnrr, “rr 3m? t? ATEW Arf
2RCT 1, f fam <t(ii 3ntr-
of J3IT9H Ii' 22rr dil® ,
aft «dmf nfii* 1

18 hrs.

ATrrt ?Terf fvf
fATiV
srfz'-» fWr wr, anrrr
TiTSfar ? tar ;.. V3TT, >ft Arrnrr
?HT | cftST", 9fft 3R MM 5IT r,M *r
friRtrrt, "~ <¥ndis «r w r, f»i;tr w -

A arfARTT ? fa o W o,
7?7, TWT TIffFJ 3rfWTI »
2t«t 97 9W ? AT srfw ?: >ft tot ff
T? frATT IT am ? 3RIT
inft "st fAT?T T?
<o HT 5T AT~ 1

fAr~r

fAArr, vttto t o t Trfr ?

3RT TrcR

SHRI P. V. NARASIMHA RAO: This
discussion has arisen out of an -answer
to a question.

Mfc. DEPUTY SPEAKER: The other
members will also put one question
each and finally you will reply.

Mr. Shastri. You must put only one
question.

SHRI RAMAVATAR
(Patna): Please do
Sir.

SHASTRI
not disturb me,
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MR DEPUTY SPEAKER: I will be
disturbing you if you do not follow
the rules. But, I won't disturb you if
you follow the rules.

TRMTfIK SIIT ft ATTWAE
eT.TT f *r "
“frr arfr Mnrrr rtr 3pr
ift $*, qfprvt f smf
i 5Tr jf prd sftfsrar
£ ¢WT 3 £ 3TFIK
STTTY 37T 3PFT £ AT

3-W qif»,fnifHul ~ afrr if $*, rffSfST
Mt B A" 3T i

hh snrr*r #mi *n%ecf i st
Arrf asr wf*nr anr * snrt fa>
- Tir arfr <PftiT e T 100
stel if *f 24 ~ 37T r arhr
af 2oft %W *mrt ftirf \ yrfsrq
r* ?nmr srsif aRT «rre if rw A P
Imm7rg7hn,1 "~ spetr: “ft *nr(
oRl fa sf  SEITATreff f H<oMXer
3nirr< Ho«fr Frte s arf-

qrfsFrrrr 7\ AErr

qr t”~ t Trrffrii  atfr
3R 3T Tf 71?7 WI-SRT "Trf 3Rrf
if, 'Tkwi if «firr <7 $5x <h
MIT T thw fr*f q/?f srfr

cfvmYr *e 3 iprt ttv tt

;f 3% plFf ferr fijTiif fnrw

mfSr rt Stpt , Y#i Wsi-k Umw

r*n fa 3,itPto nr
Tef

gpff JHmyj'jteIRt ~“TT
A fITHT TITITHT T VEXX
R R » «Tf A

K VX if 5.W 25 ITT'R
kW in”T if T srfirfTT !
NJPT aFT?1 “RTMT ssRESRT o T ATT 1
hro” 3MHB-if ~*rrrir ir & A JT

tp, ATprr if ~  aR*rrfMazr
hnhm ¢Vt 2% gf fqrr ~ »~ 7 "
if ~il MT ¢ 1A
af 1f rYhTTT NN Mttt
T¥ ~rf if ~ltw
fICT"T T%t  iTHlf j4, 3*I-
TT™hr t Vit Aot- ithrt % 1
AKa if am'Fft ri"hrhfiin et if
3fIT t pfiTIT if f2r ~  if 3TK-

Art MTdry™T trtt AT rr A7 >rrrh
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rl<°nl< 73T ST. 7T577"T1 SF 5fW
n if awlT "d*fm gs, " Mt
«Rmn smT 1

SHRI P. NAMGYAL rose

MR. DEPUTY-SPEAKER; You will '
not be permitted. Please follow the
rules. Your name is not here.

SHRI P. NAMGYAL; I have some
points for clarification....

MR. DEPUTY-SPEAKER: You write
to the Minister if you have any point.
[ am not permitting you.

Sen ii<m«i ~fdUl (“vj*Vi): gtn-
iTffrq-, LiVf m SFACOAT WJ'
QT if, pnf ~t wr £ btft

firr ~ Tinf r*nr *
ANt At TN (T v 2t TRTIT "
~Nd owf W/T~ rr RN~ S¥T
TOT » fs"TR vI? StFrfijld

ATH AN CTTI3FT  STRq fTelT £, iTflifeT
ftrtt Nt odttfi i“sror  JTAf
~Tcft TWT 3Tqf 3TIT "t w tf ~"TT*

SEIT g*? Art ifc’rof T g 3Kfr
3m 5 «mr if fAr?7ft to t
amhoT ATT el Sl I
TMrfY + 1 «nf ~r W nw  afif
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SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): Sir, while
taking part in this Half-an- Hour dis-
cussion and seeking some clarificalions
my memory goes to the great speech

«delivered by late Shri V. K. Krishna
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Menon in the United Nations posing
our problem most ably and may 1 ex-
press my homage to his memory. Sir,
as we are all aware this question
is one of vital importance as far as
we are concerned. Today's discussion
has arisen out of the answer given to
question No. 174 regarding exclusion
of occupied areas of Jammu and Kash-
mir from the map published in an
Indian Government advertisement. I
think this is not a new matter.

Sir, similar instances have taken
place previously also. Even this ILox
Sabha discussed this issue, I think. in
March, 1968, through a Half-an-hour
discussion regarding pulication of a
map excluding areas of Jammu and
Kashmir from the map of India. At
that time the then Home DNMinister Mr.
Chavan told the Lox Sabha that any-
body intentionally publishing any un-
authorised map of India would be ;rc-
secuted. May I ask this question? Even
though it may be relating to the Home
Ministry, may I ask the External
Afllairs Minister, whether he is in th2
knowledge of things whether anybody
has published any such map in‘en-
tionaily and whether such a person has
been prosecuted or not? Eimilarly,
Sir, as we all know, when Dr. i{aran
Singh was himself a Minister for Cwvil
Aviation, a lapse had taken place Air
India had published a map in which
certain portions ot Kashmir had *ecen
exciuded from the map of India. Thot
was a lapse. So, this is something
which is being repeated almost. May I
konw whether the Government of Tndia
is having any concrete programme to
avoid such lapses in future? While re-
plying to the question on that day the
Minister of State for External Affairs
told the House that we have already
sent our protest to those who have
published the incorrect map. Now, what
is the result of that protest? As far as
the whole question is concerned, the
Minister has told us: ‘We see the bila-
teral discussion as a forum to gettle the
issue’, Even though he agreed that this
issue has not teen discussed day be-
fore yesterday while the heads of CGGov-
ernments of India and Pakistan the
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President of. Pakistan and Indian
Prime Minister met for some time, yet
he told us that it may be discussed
during the coming non-aligned sum-
mit meeting. I ask him through you,
Mr. Deputy Speaker, can he assure the
House that the Kashmir question will
be discussed during that Non-aiigned
summit between India and Pakistan?
Can the Government of fndia assure
the House that this question can be
solved,, and the poblems of the people
of India, who happen to be in occupied
area of Kashmir will be solved and
they will be able to perform all the
rights of Indian citizens in future?
Can this issue be solved by such bila-
teral discussion? If not what is the
alternative before the Government of
India?. These are my question.

SHRI P. V. NARASIMHA RAO: Sir
let me first refer to the point raised
in regard to the Map in the Scientific
American’. In an issue of Scientific
American of November, an apology
has been published. I will not read it
in detail. He has given the back
ground, saying on such and such issue
this had been done it does not tally
with the official position, the map was
not shown to the organisation that
sponsored this and the whole thing
was unintentional, this unintentional
discrepancy is regretted. Now, that
has been the practice always. This has
been the pattern always. It 1is true
that Mr. Chavan at one point of time
said that if anybody intentionally
publishes any incorrect map. the per-
son responsible for that will be prose-
cuted.

Now, every time we have drawn the
attention of any wrong map to the
publishers, they have come back with
an apology. This is significant, not iust
because it has been so? but the signi-
ficance lies in the fact that those who
are publishing these maps—whatever
their motives, we need not go into that
are coming back with an apology when
we protest to them, which means that
thtey agree that they have Bone some-
thing which they ought not to have
done. This is the significance in this.
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PROF. MADHU DANDAVATE: The
apology was like an apology given for
breach of privilege.

SHRI P. V. NARASIMHA RAO; It
is not an apology for breach of privi-
lege. It is an apology which ?menates
from the fact that whatever the moti-
vations in making these publications,
when they are exposed, they cannot
defend their action. This is the real
significance of it and I would like the
House to appreciate it. (Ir\terruptions)

SHRI K. T. KOSALRAM (Tiruchan-
dur); When it came to your notice
what action did you take? (Interrup-
tions)

SHRI P. V. NARASIMHA RAO: I
am trying to place before the House
an aspect which is very important;
politically all kinds of maps are pub-
lished by all kinds of people. (Inter-
ruptions). We as a sovereign nation
know where our borders lie. We
know where our territory is. The
mere publication of a wrong map
somewhere by whose even it may be,
does not alter the position. We stick
to our stand and we shall continue
to stick to our stand. Wherever such
wrong maps come—it is another mat-
ter—we bring them to their notice
and see that they publish an apology.

On the lkne of control, the wording
of the Simla Agreement is very clear.

“In Jammu and Kashmir, "he line
of control resulting from the tease
fire of.December 17, 1971, shall be
respected by both sides without pre-
judice to the recognised position of
either side.”

Now, we have said that the line of
control is not going to be the perma-
nent border between the two count-
ries. That is not our view at all. fhat
is not our stand. As I have just stated
no one has given anyone the right to
cut the Stale of Jammu & Kashmir
into two. The mere fact that someone
is illegally in occupation of a portion
of the State, a portion of Indian terri-
tory does not really give any justifi-
cation or any title. So. we are quite
clear on that. If the Chief Minister of
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Jammu & Kashmir has made a state-
ment,. we have only to say that that is
not our stand. It is at variance
with our stand. From the other side,
a contradication has already tome.
Now, therefore, I would not like to
add anything more to this. He has
made a statement. We have noted it.
We are quite clear on what we stand
for and there the matter should rest.

18.19 hrs.

MOTION RE. SIXTH FIVE YEARS
PLAN—Contd.

MR. DEPUTY-SPEAKER: Now, we
take up the discussion on the Sixth
Five Year Plan. There are about 6 or
7 Members who want to participate
in the discussion. I think we have get
to complete this discussion today.

SHRI D. P. YADAV: No, Sir. We
can continue this tomorrow.

MR. DEPUTY-SPEAKER: We hed
already postponed it yesterday  till
today. All the Members whose names
are here with me will be given a
chance to speak.

SHRI RAMAVATAR SHASTRI; We
have already decided that we should
sit till 7 O’clock. So, we can postpone
the discussion.

MR. DEPUTY-SPEAKER; There are
very important discussions for tomor-
row like the Reports of the Union
ffi“blic IService Commission, etc.
Therefore, now each speaker shall
not take more than ten minutes. Now,
I call upon Mr. Kosalram to take the
floor. The Minister will reply to the
debate afterwards.

SHRI K. T. KOSALRAM (Tiruchen-
dur): Mr. Deputy-Speaker, Sir, I rise
to support the motion moved by my
friend, the Minister of Planning. A
number of hon. Members from the op-
position have taken part in this debate
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and have made constructive criti-
cism of the Sixth Plan. In fact, some
of them gave very good suggestions
which must be welcomed. My friend"
Shri Satish Agarwal gave some very
concrete suggestions and I congratu-
late him for that. But unfortunately,
our friend, Chaudhary Charan Singh,
the Lok Dal leader, spoke a few
words and then left the House saying
that there was no quorum. In fact
there was quorum in the House at
that time. A number of Members be-
longing to the ruling party and the op-
position were there. It was very very
wrong on his part; he could have
walked out, but he should not have
talked like that. He said that there
was no quorum in the House. It was
very wrong on the part of Chaudhary
Charan Singh, a former Prime Minis-
ter of this country. He made a very

irresponsible statement and walked
out.

Then, an hon. Member belonging to
CPM also criticised the Plan. I can
quite understand his criticising the
6th Plan, but he categorially called the
6th Plan as the ‘dead' Plan. This was
an uncalled for accusation. You can-
not call the 6th Plan as a ‘dead’ Plan.
That was very wrong on his part to
do that.

Even though I belong to the rul-
ing party. 1 have certain points of
criticism about the subject under
discussion. The rate of industrial
growth has been brought down in
the annual plan to 4.5 per cent,
though in the 6th Plan it has been
pegged at 5.2 per cent. I demand that
there should be no variation in the
Annual Plans so far as the basic
criteria of economic development are
concerned.

Now, I would like to confine my-
self to a few relevant points con-
cerning my State. I request the hon.
Planning Minister that in the An-
nual Plan for 1983-84 more funds
should be allotted for Karur-Dindi-
gul-Tuticorin-Tirunelveli broadga-
uge line, which is vital for the eco-
nomic development of this chronic
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backward area. This had not been in-
cluded in the Railway Budget. I met
the hon. Prime Minister and she was
convinced of this legitimate demand.
In fact, she immediately told the
Railway Minister to include it in
the Budget. The railways gave for
this project initially two crores, then
seventy-five lakhs and then another
two crores of rupees for a Rs. 63-
crore scheme. This amount is too
small for such a project; «it is shame-
ful. In fact, after independence, in
Tamil Nadu no MG railway line has
been converted to broadgauge. Tamil
Nadu State did not lag behind in
making sacrifices for the attainment
of independence; in fact, it was in
the forefront. This project must be
given priority and completed be-
fore the close of the 6th Plan. Mr.
P. C. Sethi told me that he had writ-
ten to the Planning Commission to
provide more funds for this project.
He had assured me in the House
that more funds would be allotted.
If the Planning Commission sanction-
ed additional funds. I request my
Hon. friend, Shri Chavan to look
into it and expedite its completion
because this is the most important
project for Tamil Nadu. It is for the
first time that the metregauge line
is being converted into broad gauge.

Sir. the Planning Commission had
appointed a Technical Committee to
study different aspects of utilisation
of waters of West flowing rivers.
Some of the rivers originate in Tamil
Nadu and flow into Kerala. These
rivers carry an average annual flow
of 62 million acre feet into Kerala.
Presently all these waters are going
waste into the sea. If they are diver-
ted eastward, Nanguneri. Radha-
puram, Kailpatty. Sankarankoil, and
Sattankulam  taluks of Tirunelveli
district Ramanathapuram district and
Coimbatore district will get water for
cultivation. I understand that this
Technical Committee has submitted
its report. I want to know from the
Hon. Minister what follow up action
is being taken on the recommenda-
tions of this Report. I would also
request him to draw up effective
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plans for the utilisation of  waters
of west-flowing rivers and imple-
ment them without much delay.

The technical Committee of the
Ministry of Shipping and Transport
is presently studying the feasibility
of the Sethusamudram project which
is another economic project of great
importance for Tamil Nadu. During
the British days, some ICS Officers
who were there and Shri A. Rama-
swamy Mudaliar had recommended
Rs. 33 crores for this project. If this
project is implemented, the steamers
will not have to go around Sri
Lanka, thus cutting short a distance
of 650 miles. An amount of Rs. 33
crores at that time is presently equal
to Rs. 140 crores. I would request
the Hon. Minister to at least pro-
vide this amount for the implemen-
tation of the Sethusamudram scheme.
It is not only economically viable
but strategically useful also and is in
the interest of the country. It is an
important scheme. So, I would ear-
nestly request him to expedite car-
rying out this scheme..

I came across a news item recently
that the Government of India has
ordered the study of connecting
Mahanadi with  Godavari, Krishna,
Cauvery and Thambrabarani. Our
Hon. Prime Minister has also writ-
ten to a former M.P., Shri Parthasa-
rathi. that the Government of India
is examining the possibility of link-
ing Ganga with Cauvery. I want to
know from the Hon. Planning Mini-
ster what steps are being taken in
this direction.

Recently I toured my constituency
which has been afflicted by severe
drought. I showed the photograph to
the Hon. Minister, Shri Chavan. And
now | am going to pass it on to
him. The photograph shows the with-
ering Palm Trees and Plantain trees
which is a sure sign of famine. I
would request that these areas should
be declared as famine areas. The
Tamil Nadu Government says  that
it has sent a Memorandum to the
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Centre. The Agriculture Minister,
Rao Birendra Singh declared today
on the floor of the House that so far
he had not received any memoran-
dum from the Tamil Nadu Govern-
ment. The drinking water problem
in Tamilnadu* particularly in my
constituency and in my district of
Tirunelveli is severe. Drinking water
is so scarce that people are going
round and round in search of drink-
ing water. They are unable to get
drinking water. I understand that the
Tamil Nadu Government wants Rs.
55 crores from the Centre for this
purpose. Kindly consider this request.
From Tamil Nadu, 19 Members of
our Party have been elected to this
House. 16 Members of DMK also
support our Prime Minister. Drink-
ing water problem is the most im-
portant one, to which I hope my
friend Mr. Chavan will provide Rs.
55 crires.

If a Highways Department wants to
dig a culvert, it must obtain permis-
sion frbm the Planning Commission.
Withou\ the permission of the Plan-
ning C >mmission and the Finance
Ministry, how are you allowing some
State  Governments to  construct
dams? Can they construct the irri-
gation dam on a river which is in-
volved in an inter-State  dispute?
Karnataka Government has construc-
ted dams on Haringi, Hemavati and
Kabini rivers, the tributaries of
Kaveri. In these areas, there is no
irrigation land. Abundant water is
there, but they are not willing to give
a drop of water to Tamil Nadu.

Tamil Nadu has riparian  right,
which the State be allowed to enjoy.
Now they have constructed these
dams without Central Government’s
permission. How are you going to
tolerate these things ?

Mr. Agarwal referred to the States
taking up projects on their own with-
out the knowledge of Planning Com-
mission. Three dams have been cona-
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tructed, involving not just Rs. 1 crore
or Rs. 2 crores, but Rs. 250 crores.
Without the permission of the Fin-
ance Ministry here they have cons-
tructed these dams.

PROF. MADHU
Don’t demolish them.

DANDAVATE

SHRI K. T. KOSALRAM: I don?
want to demolish them. But how
are you going to solve this problem?
Can any State Government do it
without your sanction?

My friend MGR’ Government has
introduced a nutritious food scheme
in Tamil Nadu. I have no objection
to it. But they cannot divert your
Plan funds for this purpose. Even for
half-an-hour, nobody teaches child-
ren. I welcome their giving nutritious
food. But what about education for
the children? Moreover, MGR s
diverting your Plan funds for this
purpose.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) Your Mini-
ster. Mr. R. V. Swaminathan has
stated that the Plan funds have not
been re-allocated.

SHRI K. T. KOSALRAM : I know;
I am challenging my friend, Mr. R.V.
Swaminathan. He may be our ruling
party Minister.

MR. DEPUTY-SPEAKER : Mr. Na-
dar, dont go into that.

SHRI K. T. KOSALRAM: 1 have
also read that news item. But it is
wrong. Let Mr. Chavan call for a
report. The NREP funds have been
diverted for the nutritious food pro-
gramme. (Interruptions)  Truth is
truth. According to Government of
India’s directives, the State Govern-
ment should not do this.

It is ironical that these dams I
referred to earlier, were constructed
by Mr. Devraj Urs. He was political
guru of Mr. M. G. Ramachandran.
At that time, MGR had not raised
any objection to the construction of
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the dam and pleaded for the riparian
rights. Now he wants water for
that and talks about Karnataka’s
denial of riparian rights of Tamil-
nadu. For that, he is making all
sorts of budhs. He has got a heli-
copter. Within an hour, he can fly
to Bangalore and can talk to Mr.
Gundu Kao and get it done, instead
of doing that, the government of
Tamil Nadu arranged bundh to threa-
ten Mr. Gundu Rao. But that is an
unfortunate thing. Mr. Pandey is not

here. I request Mr. Chavan to use
his good offices to get some water
for Thanjavur and Trichy. Even

the Government of India can give
direction to the Tamilnadu Govern-
ment to give grains to Kerala, if
they are not giving them.

SHRI A. NEELALOHITHADASAN
NADAR: Now it has been banned by
the Tamilnadu Government.

SHRI K. T. KOSALRAM: They
can give direction that so many ton-
nes of grains can be diverted to
Kerala. But Without water, how can
you irrigate the land? About 30 per
cent cut in the electricity is there in
Tamil Nadu. Day before yesterday,
the Energy Minister announced that
they are going to make another 20
per cent cut in the electricity supply.
I am not against the Tamil Nadu Go-
vernment. They have not done cer-
tain things. Now. in this case, the
Tamil Nadu Government has recom-
mended a number of schemes. There
are six hydro schemes and three
thermal schemes. Nine schemes
have been recommended by  the
Tamil Nadu Government. But af-
ter 1967, no scheme has been imple-
mented. The Tamil Nadu Govern-
ment has mentioned about thermal
stations and the schemes started by
the Congress Ministry. They cannot
take credit for what our Govern-
ment did. In 1967. our State was
considered no. 3 on industrial map;
now it hag gone to No. 13 because
the present government does not
bother about it and the Government
of India is also not taking interests

in it.
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SHRI A. NEELALOHITHADASAN
NADAR: At the time of Mr. Kama-
raj?

SHRI K. T. KOSALRAM: He was
the Congress Chief Minister. The
Congress Ministry had done it. He
was Congress leader. At the time
of Congress Ministry, everything had
come. Mr. Satish Agarwal said that
in 1937 the Congress passed a reso-
lution saying that the planning must
be like this. He has given some
constructive suggestions how to imp-
lement plans. Now, the plans are
not being implemented in the right
way.

PROF. MADHU DANDAVATE:
That Congress was different.

SHRI K. T. KOSALRAM: Prof.
Dandavate himself was a Congress
man.

MR. DEPUTY-SPEAKER: Mr.
Kosalram can feel proud of it be-
cause he was then in that Congress
and now also he is in the same
congress.

SHRI K. T. KOSALRAM: The
other day I came across the news
item in The Hindu that the Planning
Commission is likely to take up with
Tamil Nadu Government the ques-
tion of diversion of Plan funds to
non-plan schemes like the  Chief
Minister’s Nutritious Meals Scheme,
which would adversely affect the
Annual Plan’s economic targets.
When the Nutritious Meals Scheme
was inaugurated, the Chief Minister
of Tamil Nadu announced in public
that this scheme would be implement-
ed with the help of State funds not
with the help of the Government of
India. Now. it seems that  the
Plan funds are being utilised for this
scheme. This must not be allowed
to continue because the economic
development of  the State  will
suffer.
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I demand that there should be a
mechanism to supervise the utilisa-
tion of Plan funds on plan schemes
by the States.
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“The incidence of blindness cau-
sed by Vitamin A deficiency in diet
is estimated to be 2 per cent of
the number of blind persons in the
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SHRI D, P. YADAV ((Monghyr):
Sir. I will try to concise my speech.

MR. CHAIRMAN: Within 10 minu-
tes?

SHRI D. P. YADAV: No. I will
try to concise my speech to the maxi-
mum extent possible,

I regard the Sixth Five Year Plan,
this document which ig in our hands,,
as a measure of the Plan. 1 feel
that this a well-prepared document
for the country and it should have
all the sanctity. I am not one of
those who will just say something
about it and go for sectoral allot-
ments from sector to sector,

Today I remember one great scien-
tist of India, Dr. M. S, Swaminathan,
who was instrumental in bringing out
in the year, 1980 this voluminous
book. this well-documented book. I
wag also associated, at some stage,
with the preparation of this book
and Dr. Swaminathan consulted me
also, We should be grateful to Dr.
Swaminathan. I wish he could have
been here in India, But, he is now
abroad on an international assign-
ment.

I will confine to that portion only
which the Prime Minister has said
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about this Plan. The Prime Minister
of India, in the Foreword of this do-
cument, says:

“The measure of a Plan is not
intention, but achievement; not
allocation but benefit, We are
determined to implement this Plan
with steadfastnesg of purpose, De-
mocratic planning meang the har-
nessing of the people’s power and
their fullest participation.”

Thig is the theme of the whole do-
cument, Now we have to gerutinise
whether we are determined to imp-
liment it and, whether the damocra-
tic planning which we are thinking
about has got the harnessing of the
people's power and their fullest par-
ticipation.

I personally feel that all these
wordg which the Prime Minister of

India has used here are not being
followed or implemented. It is
not a question of the Opposition

Parties or the ruling Party giving a
warning to the country, The Frime
Minister very recently, while deliver-
ing the Mahalanobig lecture, said:

“Our main problem areas which
need concerted attention in the
immediate future are food. energy
and power.”

That means that we have to con-
centrate on food, energy and power.
This is the ambit or the circumfe-
rence of the Plan and we should dis-
cuss Plan within this periphery,

Many Members have produced a
lot of data., I am not a wirard in
producing dataz and I do not believe
in taking the time of the House by
quoting figures and data. This is
the work of an economist, this is not
the work of a politician or a politi-
cal worker, I am a politician, I
am not a wizard in figures. As I
said, that is the duty of economists
and I am proud that India has got
good economists.
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So far as the criteria of economic
development are concerned, one  of
the great economists, a Nobel Prize
winner, Mr. Simon Kuznets. has
said:

“A country’s economic growth
may be defined as a long term rise
in capacity to supply increasingly
diverse economic goods to its popu-
lation.”

It is very fundamental that diverse
economic goods have to be supplied
to the people. How muchwe  have
to export, how much we have to
import, that should not be the ques-
tion. Our determined effort should
be to augment our capacity to supply
increasingly diverse economic goods
to our people. Have we been able to
do it on these lines? I feel that
there has been a big gapthere, we
have not been able to do it. Misraji
says that a lot has been done. No.
I was a Minister no doubt. Let us
confess what is our weakness.

I would like to remind the House
that, so far as the health status of
the country is concerned, in the last
35 years the average height of an
Indian has gone down by four inches
and the chest expansion capacity has
gone down by two to four inches.
This is the position. Mr. Ram Vilas
Paswan has given the figures.  The
general health condition of an Indian,
his average height, average weight,
etc., 35 years ago was much Dbetter
than what it is today. This is the
position so far as the health aspect
of our people is cencerned. The
mortality rate was more at that time,
but the general standard of health
35 years ago was much better than
what it is today.

MR. CHAIRMAN: Where do you
have these figures here—height and
chest measurements?

SHRI D. P. YADAV: You can call
any economist and get it verified. I
should be happy if I am contradic-
ted. °
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AN. HON. MEMBER: What about
life expectancy?

SHRI D. P. YADAV: I have said
that we have improved there. But
so far as physical health is concern-
ed, there has been a downward
trend. Experts are sitting in  the
Official Gallery and some of them
may send a chit to the Minister and
confirm this.

tt* forjr
Sirk *f f ’IT WWm vgf
*mon
spctr  tf
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MR. CHAIRMAN: Let us leave
aside height and chest and come to
the plan now.

SHRI D. P. YADAV: Coming to
vthe directive principles of the plan
.document, in the plan document it
has been stated that persons respon-
sible for implementation of the plan
should be made to feel a sense of
involement in fulfilling plan targets.
This is the crux of the plan. My
question is whether those people are
feeling a sense of involvement. At
least I and all other members who
represent individually 14  million
population of the country or I at
least can say that I do not feel any
involvement in the plan implementa-
tion of my area. I am not at all
associated. @~ We talk here in Parlia-
ment but we are not at all involved.
We discuss and I have already spo-
ken on the floor of the House that
unless and until Members of Parlia-
ment and the State legislators are
given full opportunity for involve-
ment in the Plan process. We cannot
expect a change with this type  of
bureaucracy which we have got to-
day. ..
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MR. CHAIRMAN: But members
are represented in all the commit-

tees.

SHRI D, P. YADAV: Representa-
tion on the committees is something.
If you are happy, I am very happy.
You are the Presiding Officer here.
Are you happy that you are involved
in the plan process? _ (Interrup-
tions) So, involvement of the people’s
representatives in the implementa-
tion of the plan is very very neces-
sary. Over and above that, what
had we said? A detailed  micro-
level planning of manpower deve-
lopment and employment generation
to start ~with at the district
level has  been suggested. 1 do

not think a single district has
been covered by this micro-level
planning.  Right in the year 1975 1

was myself involved “nd 9 districts
were selected but nothing has come
out of that.  On this issue I  will
only advise Chavan Sahib, now don’t
believe On other, simply get the
figures of the  Block Committee
meetings for the last 2 or 3 years,
computerise them and you will know
what are the real problems of rural
India and India at large.

You have said, ‘This will call for
a non-formal staffing pattern.” Three
years are passing now. Have you
been able to staff it non-formally?
Either an IAS Officer will be the
District Magistrate and the ADM
will be the District Development
Officer. There has not been invol-
vement of the non-formal type  of
staff. ~For implementation, should
the necessity arise, non-formal staff-
ing will be necessary at the district
and State level. It will be neces-
sary, therefore, to  strengthen the
district level administration by the
appointment of District Development
Officers who should have complete
authority and responsibility with res-
pect to development work. This is
lacking and this is all in the Plan
and I will not like to read it.

Now coming down to some basic
themes of the Plan development. I
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very strongly feel that still we  are
lacking a land management policy.
The. Plan document does not say any-
thing about the land management
policy.  There must be a national
policy on land management. The re-
levance of good land management to
a country like ours hardly needs any
explanation. = We have a large popu-
lation which is not only growing at
an alarming rate but is also among
the poorest in the world. Nearly
half of our people still live below
the poverty line. Our economy is
also overwhelmingly agricultural in
character. When it is agricultural in
character, land manegement is a
must and we must have a national
policy on land management.

Then you will need for this land
management some ideology and ins-
titution. I am very much worried
about institutions through  which
this land management programme
will be implemented. Until and
unless an institution is developed, I
am afraid land management prog-
ramme and land management policy
cannot be implemented.

Let us first take a broad outlook
at the way in which our land resour-
ces are being utilised. The total
area of the country for which land
use statistics are available is 305
million hectares. Of these, 18 mil-
lion hectares are under urban and
other non-agricultural uses.

Another 21 million hectares are
classified as barren and unculturable.
perhaps, for certain intrinsic disabi-
lities such as these, are being per-
petually snow-bound Or rocky in
nature. We are, therefore, concern-
ed only with the remaining 266 mil-
lion hectares from the point of view
of management. Of these, 17 mil-
lion hectares are classified as cultur-
able wastes and. as many as 23 mil-
lion hectares as fallow. This makes
a total of 40 million hectares which,
though capable of production by de-
finition. are lying unproductive ap-
pararently because of the degrada-
tion they have suffered.
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Of the remaining area of 226 mil-
lion hectares, 83 million hectares are
classified as forests and permanent
pastures and 143 million hectares as
agricultural lands. However, it is
a well known fact that only pbout
35 million hectares out of the 83 mil-
lion hectares described as forests and
permanent pastures are actually un-
der good tree or grass cover and the
remaining 48 million hectares are
more or less completely devoid of
vegetation.  If these 48 million hec-
tares are added to the forty million
hectare* which have gone out of pro-
duction for one reason or another,
we arrive at a total of 88  million
hectares which are more or less com-
petely unproductive.

MR. CHAIRMAN: Mr. Yadav, you
have taken 13 minutes.

SHRI D. P. YADAV: No. Sir.

MR. CHAIRMAN: How long wall
you take?

SHRI D. P. YADAV: 1 shall take
half an hour. People have already
taken lialf-an-hour.

MR. CHAIRMAN: Who has taken?

SHRI D. P. YADAV: You will be
doing an injustice to me.

MR. CHAIRMAN: Kindly be practi-
cal.

SHRI D. P. YADAV: We have two
problems—Iland management and irri-
gation. Coming to irrigation, I have
already spoken earner. Again [ am
stressing that highest priority should
be given to complete all the unfinished
irrigation schemes.

So far as ground water is concer-
ned, optimum use of ground water
should be made. In the Plan Docu-
ment you have mentioned about sett-
ing up of an Underground Water Cor-
poration. Later on, it was passed by
the Calinet also. You have not yet
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undertaken what you call the consti-
tution of the Central Ground Water
Corporation or something like that.
For this purpose, I would like that
your action strategy so far as irriga-
tion is concerned should be well defin-
ed and complete in its nature. There
should be control, monitoring, cost
benefit ratio and all these things.

So far as surface irrigation is con-
cerned, I have already spoken in this
House that the total surface water in
the country is about 180 million hec-
tare metres out of which about 66
million hectare metres have been as-
sessed to be usable. The usable ground
water resources lor irrigation have
been estimated to be 26 million hec-
tare metres. There are drought and
flood. So, to avoid flood and drought
—both—we m~”st have an irrigation
action plan which should be monitor-
ed directly from the Yojana Bhavan.

So far as energy is concerned, we
are fiftyflve times less than USA so
far as production of energy is concer-
ned and 25 times less in so far as
energy production in the Western
Europe is concerned. We have ten
times less than the all world figure. So
far as energy strategy is concerned,
we must have some plan. I am not
going to give a detailed account about
it. You have got a lot of scientists who
have got better knowledge than my-
self.

But, in Parliament, I would only
like to lay stress that the energy stra-
tegy has to be clearly defined. We
have a plan target of 19,000 M.W. in
the matter of prouction of power. How
much have we done? Not even half of
it we have done. We have failed.

All these things need determination.
I had been to ASIAD site and I was
happy to see the construction. Let the
country feel happy. That happiness
would have been much more if the
irrigation projects and the hydel pro-
jects had also been completed with
the same speed and with the same
energy with which the construction
of Stadia has been accomplished.
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SHRI SANTOSH MOHAN DEV
(Silchar): Have you got the ticket
for the ASIAD?

SHRI D. P. YADAV; Yes.

MR. CHAIRMAN: Don't disturb
him. He has already Taken 17 minutes.
How much will you take?

SHRI D. P. YADAV: [ will take 25
minutes.

MR. CHAIRMAN: You please con-
clude your speech. I must -egulate
this,

SHRI D. P. YADAV: Sir, in order to
do so we would need political will
and palitical instrumentability which
alone can give confidence and ‘ourag?.
This instrument of political will and
courage we must have and we must 22
forward.

Sir, I will only say a word ashout the
general feature of this couniry, name-
ly, the reluctanl officials who  are
least interested in what is happening
in the cottages. With these reluctant
officials and, unfortunately, the timid
farmeqrs, who have been made SO
timid that they cannot claim what is
their right, I would like this House
to come forward with a plan so that
the officials become alert and ot re-
main timid and the farmers hecome
bold. Cldly »the Wold ylarmers and
officials with commitment can do
something of development in  this
country.

Lastly, 1 would like to draw the
attention of the hon. Minister to Arti-
cle 340 and I quote;

“The President may be order ap-
point a Commission consisting of
such persons as he thinks fit to in-
vestigate the conditions of sovcially
and educationally backward classes
within the territory of India....”

The two words used are socially and
educationally backward classes. Is
there a single word in the whole Plan
where you have done anything :or the
socially and educafionally backward
people. Very cunningly some officers
in Yojana Bhavan have used the
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words ‘development of backward cias-
ses’. Article 340 talks about the social-
lv and educationally backward closses.
What have you done about it? Is there
any hilly Plan or Harijan Plan or s”he-
duled tribes Plan. I would appeal to
this House that while rescasting and
re-drafting the modalities and action
of the Plan you will please consider
adding at least something in the Plan
for these people who are socially and
educationally backward. Until and un-
less the Pian has got a component for
the change of the society you c¢annot
expect any miracle or real ‘evelop-
ment in this counfry. Wyth theae
words I thank you very much.
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SHRI A. K. ROY (Dha’nbad): Mr.
Chairman, Sir, the Sixti Lok @Sabha
debated the Fifth-Five-Year Flan.
This is the Seventh Lok Sabha which
is debating the Sixth Five Year Plan.
1 had an opportunity to participate in
that debate. Sir, that Plan did not lost.
That House also did not lost. But I
remember the then Prime Minisler,
Shri Morarji Desai, gat all the {ime
and listened to all possible and 1mpossi-
ble suggestions of the Members. But
this time this is a very sad contrast. Not
only the Prime Minister, who is the
head of the Planning Commission, is
not here, but no responsible or relevant
Minister is also present here.
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Sir, we may not-debate Planning,
but we have no right to play in this
way, with the concept of planning.

1 was reading a scientific journal,
“Science and Culture”, published by
the Science News Association of Cal-
cutta. There, it was mentioned that
Prof. Meghnad Saha, the renowned
physicist, inivited the then Congress
President, Netaji Subash Thandra
Bose to speak on Pianning. And he
spoke.

Netaji said that the first thing which
we should do after independence, “is
to appoint a National Planning Com-
mission.”” Not only that. Even with
seven provinces under Congresg rule
under the then Constitution, there was
a necessity for starting a National
Planning Commission. And the Natio-
nal Planning Commission was started
under the chairmanship of Pandit
Jawaharlal Nehru.

This planning is not the outcome of
our independence Planning was one of
the integrated parts of our indepen-
dence struggle. We should not treat
planning in this way, in this ilouse.
Planning does not mean some myste-
rious arithmetic of some Aisputed
data. Planning has a different cbjec-
tive, It has a direction, it has an or-
ganic body, and it deals with the mo-
tivation of a nation,

To me, planning is nothing but a
technology of social energy. After all,
what is the capital for an under-d=ve-
eioped country like India? Is it IMF
loan, is the grant of World Bank, is
it some gift of the monopolists? No,
Sir, the capital of any under-deveiop-
ed country is the inspired social ener-
gy and the labour power of the peogle.
It is the people who are your capital.
You have to motivate them. You have
to inspire them. You have to show a
direction, You have to enthuse them;
you have to put morale in them, Then
they can do miracles, If you can un-
leash the social energy of this count-
ry, you can do miracles.

Unlike the devastated Soviet Umn.on
or the war-torn China, the picture



Re. Sixth
523

[Shri A. K. Roy]

is different in India. Here, you have
got everything. You have got 4 lakhs
of engineers roaming in the streets—
65,000 unemployed. You have one lak”
scientists without having proper jobs.
You have got technicians, you have
got national laboratories, and you
have got idle capital lying in the
country. Sick industries alone account
for more than Rs. 2,(1)0 crores of pub-
lic money. Imprisoned capital is there.
You have got everthing. You have
got skill, you have got tradition, you
have got factories, you have ;iot en-
gineers, you have got scientists, you
have got planning and you have got
history. The only thing needed $ mo-
tivation, some inspiration and some
direction. 1 don't want to go into those
data, arithmetic and all sorts of
things. What is the essence? Are we
moving ahead, or are we going back-
ward? That is what we have to see.

People will not mind if they find
that we fire moving ahead slowly; but
people will definitely mind if they
find that we are moving backward. Is
our independent nation moving ahead,
is our morale moving ahead, is our
character moving ahead, is our em-
ployment potential moving ahead, and
is the health of the country r oving
ahead? Can you tell me about these
things? 1 say, No’

My age is not much. But you, the
elder people and even the old /uards
of the Congress will say that we are
moving backward. The motivation has
got vitiated. This is a very oecuiiar
thing. Who will take care of that?
Planning can take care of
that. 1 was reading “A letter to the
daughter” by Pandit Nehru  written
in 1933. The daughter is absent here,
but the letter one can find in “The
Glimpses of the world history”. He
said. “The capitalist way of develop-
ment cannot lead any under-develop-
ed country to any direction”, it is not
today bit in 1933. I was reading the
speeches of Subash Chandra  Pose.
He said, “Two ways are there.” Indust-
rial revolution is a must and we ought
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to take the road shown by the Soviet
Union. ‘This is a forced march, but
that is a preference.” He said this in
the Bosu Institute of Calcutta. So,
that spiiit you have to take.

What is the reason why Rs. 32
crores of loan could become Rs. 18,000
crores today and that too after put-,
ting remittances of Rs. 13,000 crores
outside? Then you referred to “Pover-
ty and British ru*e in India” by
Dadabhai Naoroji. We need new Da-
dabhai Naoroji resurrected to write a
new book on “The trend theory in
India”. You had visited Sindhri when
I was an employee in the Sindhri Fer-
tilizer Factory; and you visited as a
Member of Parliament in 1966 and I
gave you a memorandum; I remember
it and you also remember it. There
we had seen a coal-based plant; that
should have been a coal-based plant.
The Research Institute where 1 was
working, you know, has developed ex-
pertise to have a coal-based fertilizer
factory. You neglected that. You im-
ported World Bank to put up an oil-
based plant in a coal field; ind that
plant is now not operating; cannot
operate. Is this the way you can take
the country ahead?

In this House, we have heari so
many times, petro-chemical, petro-che-
mical, petro-chemical. That means im-
porting petroleum, refining them and
producing chemicals. I am not opposed
to that. But what about chemical?
After all, that is a source of much
bigger, much more variety of chemi-
cal. Why are you not starting coal
chemical? Not only that, all those
plants in Dhanbad in my constituency,
are dwindling; they <are withering
away. So, what we had, we are losing,
and what we do not have, we ore as-
king for. Is it the way the sick fac-
tories are there?. Which are the fac-
tories going sick? That symbolises the
health of the nation. All the factories
producing the necessities of life of the
poor people, common people, are be-
coming sick. Textile factory is becom-
ing sick. Those factories which are
producing controlled cloth  for the
poor people are becoming sick. Jute
industry is becoming sick; engineering
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industry is becoming sick. But rayon
factories are not becoming sick. The
factories which are producing colour
T.V. are not becoming sick. The fac-
tories which are producing refrigera-
tors are not becoming sick. What is
the way the total direction of the eco-
nomy is going? Fedual economy is
now called localised economy. Capita-
list economy is called extended econo-
my, extended production with  the
market. What are we having here?
We are having a deformed extended
production. The country is going on
the road in the Latin American way,
new colonial way. We were never colo-
nial mentally at least. Even when we
were dependent we lost freedom, but
still we have to felt about it, no, a
nation like Indian cannot remain de-
pendent or cannot remain like that.
But todty we have become mentally
dependant. I was reading the O.G.L.
Open General Licence. You can im-
port any thing now. Any new technolo-
gy can be imported. And today you
have heard that the Durgapur Steel
Plant is getting closed. You are im-
porting everything now.

The other day, the scientists of the
Indian Petroleum Institute have given
a statement that the lubricants can
be refined here with our own techno-
logy. But you are giving the work to
West German concern. At the
Fertilizer factory at Thai Vaishit if|
simply, we had developed 900 tonne
capacity per day with our expertise.
Heavens would not have fallen. But
they have given the work not to our
public sector research institute. FDIL
and Instrumentation 'Limited or
FEDO; they could have combined and
they would have made some sort of
organisation to deal with the fertili-
zer plant expansion. You did not do
so. What did you do? You gave it to
Haider Topsoe and Parliament debat-
ed whether we should be the client of
Haider Topsoe or Brown. What a "e
culiar thing? Members of Parliament
have been debating, as supporters of
two multi-nationals. But nobody said
‘Hell to Haider Topsoe and Brown;
we will build our own fertilizer fac-
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tory alone’. I believe, from my exp-
erence, that if you caU a meeting of
all the scientists and technologists at
the Vigyan Bhavan and if you ask
them whether we could build a ferti-
lizer factory out of our own expertise,
I am sure that you will get an answer
in the affirmative. You call the steel
technologists of India and ask them,
and the response will be the same.
India hati a steel factory, and Iron
and Steel Factory in 1906, Tatas’
TISCO.

I was reading the proceedings of
the Science Congress. This year the
Science Congress debated very serious-
ly, only the question of self-reliance.
They lamented the present position I
can read this portion from those pro-
ceeding.

MR. CHAIRMAN: Mr. Roy, you
have taken 15 minutes, already.

SHRI A. K. ROY: I will not take
more time. I konw that I am only
punishing you and many of my
f/.euds at this fag end of the day.

AN. HON. MEMBERSf Tt is not a
punishment but it is revealing!

SHRI A. K. ROY; In 1974-75 the
payments for imported technology
were to the tune of Rs. 21.02 crores.
I am reading from the magazine.
Science and Culture. In 1975-76 it in
creased to Rs. 36.25 crores, in 1976-77
it was Rs. 53.68 crores and today it has
exceeded Rs. 100 crores! This is the
way we are proceeding. This is the
way we are proceeding towards the
question of self-reliance.

When the First Five Year Plan was
made, you said that you were making
an agricultural base. In the Second
Plan you said that you were making
an industrial base. In the Third Plan
you said you were creating a self-re-
liant economy. In the Fourth Plan you
said that you were creating a seif-ge-
nerating economy. I do not know what
will be the slogan in this Plan. And
that is the outcome of all your gene-
rating economies. Look at the power
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generation plants which you are mak-
ing; never have* they {fulfilled the
targets like steel plant making; etc.

I  was in Bokaro recently. All the

slippages in that project have made
that project costly and the country
has lost about 1500 crores of rupees!
That is why. I say that you must find
out the reasons. It is time thtt you
think in a proper w*f. Tfiere is no
good in showing some mercy here or
showing some mercy there. If you are
to make this planning successful you
have to follow in a determined way
the socialist path of development.

There cannot be planning with a capi-
talist path. 1 have got no animosity
with capitalists and monopolists. But
it is a question of line. If an under-
developed country takes a capitalist
path, where it will lead to? It will
lead to dependency. Here I can quote
one thing. There are people who call
for more liberal import of technology.
Who are these people? These people
are the Associated Chambers of Com-
merce and Industry of India, who have
help a workshop on this. They have
mounted pressure on you. Who has in-
augurated it? It is to be inaugurated by
Mr. S. M. Ghosh, Secy, to the Deoart-
ment of industrial develop-
ment and to be addressed by Prof.

GMGIPND—M—2541 LS 11-1-83—890.
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M. G. K- Menon, Member of the Plan-
ning Commission and Dr. S. Varadara-
jan, Secretary to the Department of
Science and Technology.

It is time to take a clear line and
decision. If your commitment is to-
wards self-reliant economy, industrial
revolution, self-generating economy,
then naturally you will have to select
that path. If you want that Indian
should become another Argentina or
Thailand or become a comp iny what-
ever you may say, socialistic' pattern
or what type of pattern, but the pat-
tern is very clear i.e. the pattern of
dependence then you are free to
choose IMF or World Bank and what
not.

I want to tell the Planning Minister
through you that unless you take a
very clearcut line of self reliance and
self-generating socialistic nath of de-

velopment, you will fail (T enthus
those poor people, those productive
people, those creative  people and

harness the talent and labour power
for the cause of the nation.

MR. CHAIRMAN: The Minister will
reply to the debate tomorrow. The

House stands adjourned till tomorrow
11 AM

20.23 hrs.

The Lofc Sabha then adjourned till
Eleven of the Clock on Thursday,
November 4, 1982/Kartika 13, 1904
(Saka)





